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LOK SABHA DEBATES

LOK SABHA

Wednesday, May 2, 1979/Vaisakha 12,
1801 (Saka)

——

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Raw  Material Requirements for
Cottage Units Manunfacturing Match-
es in Tamil Nadn
*950. SHR1 K. RAMAMURTHY:
Will the Minister of INDUSTRY be

Pleased to sta.e:

(a) how the raw material require-
ments of 2700 cottage units manu-
facturing matches are being met
now; and

(b) whether the non-mechanised
sector of match industry concentrat-
ed in Tamil Nadu is holding to
ransom these cottage units so far as
raw materials are concerned?

THE MINISTER OF INDUSTRY
(SBHRI GEORGE FERNANDES): (a) At
present the Service Industrial Co-ope-
rative Socleties manufacturing matches
which are either run directly by the
Tamil Nadu Government or managed
through Khadi and Village Induustries
Commission or Institutions/Associa-
tions have their own arrangements
of raw materials,

219 L.S~1.

(b) The Khadi and Village Indust-
ries Commission have reported that
some big non-mechanised match units
in Tami) Nadu have raised the prices
of splints and veneers without ade-
quate justification thus adversely
affecting the cottage match units which
depend on them for supply.

SHRI K. RAMAMURTHY: Mr. Spea-
ker, Sir, my colleague, Shrimat: Jeya-
lakshmi had raised the same matter at
the time of discussion on the Demands
for Grants relating to the Ministry of
Industry. She had very well, clearly
revealed these things that some sort of
B clasg match manufacturers in Tamil-
nadu, particularly some 23 famihes
who are completely controlling the
raw-material supply to this tiny sector
like KVIC and cooperative sector in
one wWay or the other, are kiling this
tiny sector in order to exploit and
monopolise the whole industry in their
own hands. Through you, I would
like to ask the Minister—~while these
tiny sectors like KVIC and the coope-
rative sector are producing 175 bundleg
per month of matches, whereas the B
class manufacturers—I have already
pointeg out about 23 families—are
manufacturing nearly 52,000 bundles
per month while this tiny sector is
suffering for want of raw-material even
though it belongg to some gfort of a
semi-governmental or co-operstive sec-
tor or some other institution like that,
the 52 B Class manufacturers are get-
ting raw-material supply .ninteriupt-
edly and continuously. How is this
happening and what is the attitude of
the Government towards this sort of
mal-practice exercised by the B class
match manufacturers? 1 would like to
know from the hon, Minister whether
the Government will come forward—in
view of the serious situation arising
out of this exploitation—and concede
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the demand fer instituting a Parlia-

mentary Commitiee to go into this
matter,

SHR; GEORGE FERNANDES: I do
not believe there 15 any need for a Par-
lamentary Committee to go into this
matter. It js true that cotiage sector
has been experienting some problem
about the availability of the necessary
raw material, and they are currently
having a discussion between KVIC and
WIMCO on the one hand and inside the
Government on the other hand to find
out how best we can overcome this
problem, more particularly in the con-
text of the new decisions; whereas the
organised sector of match industry,
particularly the large sector has been
asked to curtail its production. As
soon as these discussions with the
bigger companies in order to set up
some kind of mother units which can
feeg the KVIC and the cottage sector

are completed, we shall take necessary
decisions,

SHRI K. RAMAMURTHY: The
Minister has very well pointed out that
he is going to set up mother units, dis-
tribution centres and other things .n
order to feed the raw-material to the
tiny sector, KVIC and tne ctner gov-
ernmenta]) and cooperative sectors,
Here the entire raw-material for the
match ndustry like potassium chloride
is being governed by the big industries
that is, solely with regard to WIMCO
as well as Pandian Chemicals, which 1s
being controlled by 23 famulies 1n
Tamilnadu, For paraffin wax, the sole
distributor 1s Perry & Company. The
Blue Match Paper is the concern of
Birlas. The Orienta] Paper Mill wlone
is mow manufacturing this. Nobody
else is manufacturing this now. In
view of this situation, the middi. +en
like B class manufacturers, want t=~ kill
the tiny sector. They are contr.,lag
the raw-material. What 1s the policy
of the Government for entouraging
the small scale industries and the
KVIC umits gnd taking *hem out of
their clutches? It is very much essen-
tial that tlie Minister, 1 thought. sheuld
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have accepted this proposal for setting
up a Parllamentary Committee. But,
in view of this situation, how he is
going to decentralise this sort of pro-
duction, raw-material, monopoly pro-
duction and distribution in these areas?

SHRI GEORGE FERNANDES: I can-
not see any possibility of decentralis-
ing production of any kind of chemi-
cals that go into the maitch sector at
the moment. Nor do I visualise decen-
tralising the manufacture nf paper that
goes intp the match indusiry. The fact
is that despite all ths constraint ihe
Khad, anq Village Industry Sector has
made tremendous advance for the last
two years and with the new fiscal set
up that the Government has announced
inregard to the match industry KVIC
1s poised for a tremendous growth, I
know there are problems, more parti-
cularly when we are tackling this ques-
tion for the first {ime where we are
trying to give a different kind of res-
ponsibility tor producing ang supplying
basic materials,. We are confronted
with these problems and we are trying
to resolve them,

MR, SPEAKER; Q, 951.
(Interruptions)

This subject had already been de-
bated. There has been much debate
on this.

SHR] K. RAMAMURTHY: There has
been an agreement by the Government
especially with WIMCO, but not with
the small scale sector and tiny indust-
. . ..

MR. SPEAKER: This has been very
mucp debated.

SHRIMATI V, JEYALAKSHMI: I
want to put only one question. The
hon, Minister just now stated that he Is
not going to decentralise these chemi-
cals or raw materials enjoyed by the
monopoly sector.

MR. SPEAKER: Only blue paper and
chemicals,
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SHRIMATI V. JEYALAKSHMI: All
the required raw materials for the tiny
'units have been controlled by the Mono"
poly houses and semi monopoly houses,
for example Potassium Chloride Ly
WIMCOs, Blue Match Papers by Orien-
tal Paper Mills, and Birlas, Red Phos-
phorus by United Phosphorus Company
and Star and Excels, Paraffin Wax by
Parry & Co,

MR. SPEAKER: This has been dealt
with at great length previously also in
the debate.

SHRIMATI V. JEYALAKSHMI: I
want to know categorically from the
Minister, will he come forward to curb
these monopoly houses? We are glad
to know that he is going io wind up
WIMCOs. But at the same time they
are controlling all the raw rnaterials.
What steps are you going to take to
curl> these monopoly houses ind how
are vou going to regularise supply for
the tiny units?

Last year KVIC units had demanded
R¢ 70/- to issue certificate for their
bona fide units. This year they have
demandad Rs, 200/-. Last veur they
hyq procured 600 bundles. This year
ihey are demanding 1000 budles, at the
’m\‘est rate. At the same time they
are not bothered to supply raw mate-
rial.  Will KVIC come forward to start
raw material bank to feed KVIC
units? )

SHR1 GFORGE FERNANDES: 1
appreciate the point about KVIC set-
ting up the bank to provide raw mate-
rial for the units. We shall examine
this proposal anq whatever can be done
in this regard we shall do. In regard
to the large houses providing chemi-
tals and paper, etc., as I said earlier, I
tannot immediately visualise any mea-
Yures by which it should be possible
for us to decentralise it. But where-
ver it is possible to decentralise, we
shall do so. )

SHR[ B. RACHAIAH: Has the hon.
Minister got made the survey as to the

availability of the raw materialg like
splints and the blue papers and the
chemicals required for the match
manufacture? Would you have any

. dialogue with the Ministry of Agricul-

ture and Porest of the Stale Govern-
ment to raise soft wood which is re-
quired for splints,

SHRI GEORGE FERNANDES: Yes,
Sir. These discussions are on. W
are identifying new areag from where
Wwe can procure these raw materials.

Guarantee Period for HM.T. Tractors

*951. SHRI G. Y. KRISHNAN: Will
the Minister of INDUSTRY be pleased
to state;

Government are
aware that generally the tractor
manufacturers allow a guarantee
period of one year to the purchasers
against manufacturing defects but
the Hindustan Machine Tools allows
a guarantee period of only six
months on their tractor, Zetor; and

(a) whether

(b) if so, the steps Government
have token in this regard in view of
the difficulties experienced by the

peasants?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b), M/s. H.M.T. Ltd. give a
guarantee period of six months on their
Zetor tractors and this is generally the
period alloweq by the major tractor
manufactures for their tractors.

SHRI G. Y. KRISHNAN: The answer
for (b) is silent.

MR. SPEAKER: The answer covers
(b) also.

SHRI G. Y. KRISHNAN: What action
Government has taken?—that has not
been answered.

SHRI GEORGE FERNANDES: The
question is:
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“whether Government are aware
that generally the tractor manufac-
turers allow a guarantee period of
one year to the purchasers against
manufacturing defects but the HMT
allowes a guarantee period of only
six monthg on their tractor”

The answer is that generally all trac-
tor manufacturers give a guarantee
period of six months except two which
give g guarantee period of one year.

The the question is:

“if so, the steps Government have
taken in thus regard in view of the
difficulties experienced by the pea-
santg?”

But the general rule is for s.x
months guarantee,

SHRI G. Y. KRISHNAN: The gene-
ral rule in this country or abroad for
any machinery is one year's guarantee,
If the public sector undertaking made
a general rule of giving six months
guarantee, then where is the CGovern-
ment?

SHRI GEORGE FERNANDES: This
guaraniee of either for six months for
tractors or 600 working hours has beefl
in existance for a long period of time
except in regard to two companies--one
is Ichhar Tractors of India and another
is Punjab Tractors. Ichhar Tractors
company was also giving guarantee
for si1x months and effective from 1st
January, they have increased the gua-
rantee period to one year. Punjab
Tractors from the time thev came into
production, have been giving guarantee
of one year. The rest of the tractor
companies—there are a dozen of them
which are in production—have been
giving a guarantee of only six months
This has been the prevalent nractice. I
do not see any complaint that has
come upti] now in a formal way. May-
be there may be grievances generally
expressed. 1, therefor, presume that
this has been accepted as a standard
guarantee.

MAY 2, 1879
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SHRI G. Y. KRISHNAN: Are they
public limited companies cr private
limited companies? If they are ,.i-
vate limited compantes, what action is
being taken in converting them into
public limited companies?

SHRI GEORGE FERNANDES; Ex-
cept one company, Pittie Tools Private
Limited which is a private limited
company, al] others gre public Lmited
companies,

SHR] P. VENKATASUBBAIAH: The
prices of tractors have enormously
gone wup. In some cases, it Is
Rs. 70,000/- and the prices are going
up. There is now a sort of craze tor
tractors. The Punjab Tractors which
are really manufacturing tractors, have
given one year's guarantee, I would
like to know from the Minister in view
of the fact that there are no proper
servicing units for these tractors, whose
number is going up and in view of the
fact that the peasants have to gpend
more than a lakh of rupees on the
tractor, whether the Government will
make it a rule that there will be a
proper guarantee of at least one year
instead of harping upon the point that
there is a general rule of six months?
In view of the new situation and also:
because the prices of tractors are go-
ing up. may I know whether Gevern-
ment will send directions to all manu-
facturers to make it one year's guaran-
tee in order to ensure proper function-
ing of these tractors?

SHRI GEORGE FERNANDES: I do
not believe that the price quest:on is
related to the guarantee guestion, The
prices have been fixed over a period of
time through following a certain pro-
cedure. The Bureau of Industrial
Costs and Prices and the concerned
Department of the Finance Ministry
have been examining this question and
the tractor's prices have been fixed
over a period of time.

But in so far as the guarantee periods
concerned, the hon. Member has made
a point. It Is true that there are two
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companies which now give a guaran-
tee of one year, ohe of which has start-
ed giving guarantee of one year from
the 1st of January this year. 1 would
certainly go into this aBpect since two
companies are giving one year's
guarantee and the rest are giving six
months, whether is is possible for the

rest also to consider this question.
SHRI ALLURI SUBHASH CHAN-
DRA BOSE: Sir, it is not true that

most of the companies are giving half-
year guarantee, I had purchased
many tractors and I had one year’s
guarantee in respect of most of the
tractors which are . manufactured in
the private sectar. Here, Sir, actually
the selling rate of a tractor is about
300 per cent more than the ex-factory
rate. But if the Government is not
giving guarantee for one year, how
can you expect private companies to
give guarantee for more time? Is
there any proposal or is there any
pessibility that the Government comes
forward to give a guarantee for one
year or more?

SHRI GEORGE FERNANDES: The
Government does not give the guaran-
tee. There is a public sector under-
taking called HMT which is fanufac-
turing tractors, It is in the same
businesg in competition with other pri-
vate sector tractor manufacturers. If
over a period cf time it has been found
that a six-months guarantee or a 600-
hours guarantee is what is reasonable,
and if this has worked over a period
of time, in the context of the points
made by the hon. Members that there
are two firms which are giving a
year'’s guarantee, I shall have this
matter examined further.
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THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a):
The per capita availability has de-
clined from 16.85 metres in 1964 to
13.42 metres in 1877.

(b) The decline has taken place due
to various contributory factors such as
stagnant affective demand for tuxtiles
increased durability on account of in-
creased use of synthetic filbres and
changes in consumer preference lead-
ing to lesser cloth consumption.

(c) and (d). According to the Work-
ing Group on Textiles the per capita
demand for cloth is expected to reach
14.62 metres by 1982-83. Separate
year-wise breakup has not been set.
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Plan Outlay for Meghalaya in sixth
Plan

*955. SHRI P. A, SANGMA: Will the
Minister of PLANNING be pleased to
state:

() the total plan outlay for
Meghalaye during the Sixth Five
Year Plan; and

(b) how much money is proposed
on the Centrally sponsored schemes?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b): The
Sixth Five Year Plan 1978—83 of
Meghalaya is under consideration.

SHRI P. A. SANGMA: Mr. Spekar.
Sir, the Stae of Meghalaya and for thal
matter the entire North-Eastern region.
has been neglected for a long time and
most of the States in our region are
newly created States, They are hilly
and backward areas of our country
and therefore for the developmental
works also it costs more in so far as
these States are concerned. Another
point is since our Meghalaya State is
consisting of more than 80 per cent of
the tribal population, we are deprived
of a large amount of sanction from the
total amount allocated for Tribal Sub-
Plan. They have not been included in
the Tribal Sub-Flan. I am given to
understand that the Government of
Meghelaya hag asked for Rs. 202 crores
for the Sixth Plan., In view of the fact
that our State has been excluded from
the Tribal Sub-Plan and also because
of the remoteness and backwardness
of the State, ] would like to know from
the hon, Prime Minister whether the
amount of Rs. 202 crores as asked for
by the State Government will be given.

THE PRIME MINISTER (SHRI
MORARJI DESAI): The State can ask
for any amount of money when it does
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not produce goods worth even a small
amount of that money. They can ask
for any amount. In the Fitth Year
Plan, the allocation was Rs. 88.0 crores
and therefore it i1s impossible to give
them Rs. 292 crores.

SHRI P. A. SANGMA" Recently, the
National Development Council 18 re-
ported to have decided lo cut Some
amount from the centrally sponsored
schemes and give 1t to the State Gov-
ernment for their disposal. I would
like to know from the hon. Prime
Minister whether the money saved out
of the reduction from the centrally
sponsored schemes will be made avail-
able to the State ¢f Meghalaya, if so,
how much, :f not, why not”

SHRI MORARJI DESAI: There wnll
be some amount available to them, but
how much, has not yet been fixed. So,
‘why not' does not arise.

SHRI KUSUM KRISHNA MUR-
THY: As we know, the tribal popula-
tion is about 80 per cent in Meghalya,
and in view of this, they need pnority
in the investment for their develop-
mental programme. Therefore whether
the Prime Minister would assure this
House that the total amount of alloca-
tions made ;n the Draft plan for
Meghalaya would be retained even if
there will be cut in  the total outlay
of the plan finally.

MR. SPEAKER: Whether the alloca-
tion made for Meghalaya in the Draft
Plan will be retained?

SHRI MORARJI DESAI: It is going
to be retained. Where is the question
of not retaining it?

Procurement of Muiton Tallow by
Small Soap Industries

*958. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether small soap industries
in the State are facing problems of
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procuring unadulterated mutton tal-
low &t a lower price and this has
resulted in 75 per cent of the produc-
tion capacity in the industry remain-
ing unutilised; and

(b) if so, what are the details
thereof and action taken thereon?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No represeniations except ftrom the
State of West Bengal have been re-
cently recelved by the Office of the
Development Commissioner, Small
Scale Industries, Government of India
regarding small soap industnes fac-
ing problems of procuring unadul~-
terated mutton tallow at a lower price
resulting 1in 75 per cent of preduction
capacily in the industry remaining

unutilised.

(b) In the representation of West
Bengal Small Scale Soap Makers
Assoclation, Calcutta dated the 20th
March, 1978 the following main prob-
lems have been brought out:—

(1) Many umts got material adul-
terated with water and other foreign
matter, there is alsa discrepancy of
tare and gross weight.

(1) No facilities for checking
quality and weight of matenals
provided at filling contractor's dell-
very centre.

(i)} In addition to filing char-
ges, WBSIC charges 10 per cent
extra which could be reduced to
24 per cent which is margin of pro-
fit of WBSIC, if units took direct
delivery from STC's installation
point.

(iv) Price increased by WBSIC
from Rs. 5375/- to Rs. 6,100/- per
M.T. not withstanding the fact that
STC did not augment the price and
filling contractors rate is even low-
er this yesr thmn of Isst years.

The Director, Cottage and Small
Beale Industries, Government of West
Bengal has been urged to infervenue
in the matter persomally for sorting
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out the problems. The S.T.C., New
Delhi has alsc been requested to take
up the matter with their Branch
Office at Calcutta and, if necessary,
sent a representative to Calcutta to
sort out the problems.

SHRI JYOTIRMOY BOSU: In view
of the fact that the qual ty and accu-
racy of weight of the tallow is very
much to be questiomed, there are 400
small soap making units in  West
Bengal employing 5000 workers. Last
year, the production of laundry soap
in the State amcunted to 50,000 tonn-
es while the quota for tallow in West
Bengal was only 3800 tonnes, In view
of this, would the hon. Minister kind-
ly tell us whether WBSIC has engag-
ed the filling contractor to supply
mutton tallow to the small soap mak-
ing units in the State? Is it also a
fact that i1t has been alleged by the
goap-makers that material is invari—-
ably adulterated, short in weight—it
is net quite the type of tallow that
they require; if so, what steps he has
taken so far and what steps he pro-
poses to take if he has not taken them
so far?

SHBI GEORGE FERNANDES: The
State Trading Corporat.on canalises
the import of mutton tallow. The De-
velopment Commissioner, Small Scale
Industries, Government of India makes
the allocation. The hon. Member |is
right in saying that quoia for West
Bengal is not 3800 tonnes; it is 3580
tonnes. The allocation is made to the
State Government and the State Gov-
ernment normally makes then subse-
quent allocation either through the
Industries Corporation or through any
other agency that makes use of it.
Since this complaint has come, the
State Trading Corporation and the
‘Development Commissioner of the
Small Scale Industries are looking
into this complaint; and I am sure,
we will be able to settle this problem.

SHRI JYOTIRMOY BOSU: It is also
a fact—It is a long-drawn process—
that this matter was brought to their
notice u long time ago.
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SHRI GEORGE FERNANDES: 20th
March.

SHRI JYOTIRMOY BOSU: Well, it
is quite some time. If you want to
know, you can knew about it, They
have also complained about the price
hike of the material from Rs. 5,375
per tonne to Rs. 6,100 per tonne as
charged by WBSIC. 1Is it a fact that
the price rise is being forced upon
them because the charges are gquoted
by the STC from which WBSIC pro-
cures material and then the contrac-
tor's profit is there on top of that? In
fact that is adding tuel to the fire
and making things difficult for the
small scale industries and you have
been constantly shedding tears for
the small scale industries, That 1s
what 1s really takink place.

SHRI GEORGE FERNANDES: West
Bengal State Industries Corporation
is a Government outfit. There has
been an increase in price. We will
take it up with the Stale Government
and find out how best we can resolve
this matter.

Feeet ¥ gforw wiafedt & e |
R

*957. it dwr v feog : vy
Heft Tg FTR WY 7 w6

(%) w1 @Rt faare feesft &
amfoni #Y grem & fau wiafor

gferw wRaTdr Wi gfee wgraar 49
ITHE A &1 § ; WX

(=) afe gf, d sy gy faweft &
Iy APAET T ST Y oy ot
wiffr W sgEeqr v 1A w1 wiww
wrud?

THE MINISTER OF BSTATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) and (b).

{ ,Law and Order situation in Delhi and
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the requirements of the personnel
and resources including setting up of
additional police posts and police
assistance booths are constantly re-
viewed The Police organisation was
strengthened last May by creation of
a new Police District for the West
Delhi 8 new Police Stationg and 12
new Police posts Out of these three
Police Stations  namely, Badarpur,
Lawrence Road and Adarsh Nagar
and three pohice posts namely, Baw-
ana Anandvas and Goela Milk Dairy
fall in outer Delhi Parliamentary
Constituency

(Interruptions) **
MR SPEAKER Do not record

It 1, the Question Hour Mr Bosu,
there 13 time for everything

(Interruptions)
MR SPEAKER Order, Order
(Interruption)

MR SPEAKER There 15 a tume
for everything Order, order

I am on my legs
It 15 Question Hour

SHRI KANWAR LAL GUPTA
We have not been able to hear the
reply of the hon Mnster

SHRI § D PATIL (a) and (b)
Law and Order situation in Dellu
and the requurements of the perso-
nne] angd resourceg including setting
up of additionasl police posts and
police assistance boothg are constant-
ly reviewed The Pohee orgamsation
wag strengthened last May by crea-
tion of a nmew police Distret for the
West Delhy, 8 new police statrons and
12 mew police posts Out of these
three Police Stations namely Badar-
pur Lawrence Road and Adarsh
Nagar and three police posts, namely
Bawana, Anandvas und Goela Milk
Dalry in outer Delhl Parhamentary
Constituency

ot they wet oy wreew W,
fiewfy 3 arwfow’t oY gear & forg gfee

(Interruptions)
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arar, o Ao s gfre agraer g9
TG &1 & 7Y A § ArAAT TR
g f& agr 9v g fead gfwe agraar
@ § 9w Ifae Agaarga @
T KT AT AT 7

SHRI 8 D PATIL At present
there are twenty assistance hooths
in Delhi Delh; Police are examinng
again the demand for two more
booths Assistance 1, available at the
booth at the fixed tame under a
constable He will help approaching
police station for any matter

oft diny weer forg g wgew, T
wa1 § e ¥ gfee agraar gar g ofa
% %1€ gfere qgeT Senw aft et ¥
o7 fs vfa & = &1 sfas wrwasar
w1 A AT AW LY g §

faare &7 wff & WY7 v8 ®7 sqaeaT
w7

SHRI S D PATIL The complamnt
which 1s now comung for the first
time will be examined whether 1t ll_
so0

ot fawg wwT wwgtr WA

wgyaw, & qg wTAAT Wigar § A A
feet Afmag avem @ R E,
forasT WorTgTr W WAAYY I GWT

4—5 @Y qras A, Forgat qaT Qg A AT,
afew gfwe wdiz g RET Wt 7t %
Y, T T GHTAT BT W7 AT TGV T,
FATTTATGIAT, AT AT AT R Y

(swanra) 34 W A7 (R W wEHTAT
w fawely & arge oy ) frerar st 8,
IT% QG Ay 9T 9t Wk forare
¥, gt ¥z Foarrs frwree gumt =1
T AT TGT AT, AT FIATAT AT W qv
afiew gfrw e % ol ol A
q¥ gorr wted & sheafing & &y O

**Not recorded
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7% 9% ST A | & ArAAT g § agt
qT 9 7% g § A Ay e w0 HY
TATAT ATEAT] (AT )

SHRI 8, D. PATIL: The matter is
of recent occurrance and if g separate
question is put, I will be able to ques-
tion to, answer that. Those who are
concerned with the law and order
problem, they are already seized of it.

(Interruptions) **
MR. SPEAKER: Do not record.

SHRI VWAYKUMAR N. PATIL:
It is known that CRPF and BSFs
help is taken to assist the police in
Delhi. Nowadays, there are more
battalions of CRPF and BSF staticned
in Delhi than they were during the
Emergency. It may be because of
kissan rally or it may be to suppress
the agitation that was to come out
after the arrest of Indiraji, Now, the
time has come that additional posts
should be there in Delhi because the
existing police iz not able to control
the law and order situation. In that
light instead of deploying the CRFF
will the Minister make arrangements
for new additional posts?

SHRI 8, D, PATIL: There are al-
ready 22341 policemen or duty as far
as Delhi ijs concerned. The deploy-
ment of CRPF is only cases where
the police require certain help in
certain eventuality. It is not g regu-
lar feature. It is just tokeepin readi-
neas, BSF is not at all provided
unless there is some emergency in
which BSF is called.

Setting up of Cement Plant in Anda-
man and Nicobar Islands

*981. SHRI MANORANJAN
BHAKTA: Wil] the Minister of
INDUSTRY be pleased to lay a state-
ment showing:

(a) whether Government are
aware of large quantities of good
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varieties of lime-stone deposits in
the Union Territory of Andaman and
Nicobar Islands;

(b) whether an Inter-Departmen-
tal high power team wvisited the
Islands and prepared a report for
accelerated development of the
Union Territory which pointed out
possibility of having a mini cement
factory in the Islands which can
meet the requirement of the Terri-
tory;

(¢) if so, what are the details;
I.nd I ‘

(d) if not, whether Government
propose to examine the possibility
of having a mini cement factory in
the Islands; if so, when?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERANDES): (a) to
(d). A statement is laid on the Table
of the House.

Stateient

(a) According to the data available
with the Cement Research Institute
of India, about gne million tonneg of
cement grade limestone deposity are
available as  indicated/inferred re-
serves in Andaman and Nicobar Is-
lands.

(b) A Study Team from the Small
Industries Development Organisation
visited Andaman & Nicobar Islands
in January, 1976 to identify the pot-
ential for getting up small scale in-
dustrics and suggest measureg which
would help their development in the
Islands. The team did not suggest the
establishment of any mini cement
plant in the Islands,

{c) Doeg not arise,

(d) The feasibility of mini cement
plants in the Islands requires to be
confirmed by a detalled techno-eco-
e S

** Not recorded.
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SHRI MANORANJAN BHAKTA
The hon Minister for Industrieg nas
spoken very often for the industrnal-
sation of the backward and 1solated
territories The area of Andaman &
Nicobar Islands 1s the most back-
ward areg in the country The Mini-
ster has also stated in the reply that
according to the date available with
the Cement Research Institutse of
India about one million tonnes of
cement grade limestone deposits gre
available as indicated/inferred re-
serves 1n  Andaman and  Nicobar
Islands

In view of that and also m view
of the accelerated development pro-
gramme of the terrntory, an Inter-
Departmental high power team went
to exaraing the possibility and also
recommended that there should be a
mim1 cement factory 1in the Union
Terntory of Andaman and Nirobar
Islands In view of that I would like
to ask the hon Minister whether he
will consider setting up of une mum
cement factory in the Umion Terrtory
of Andaman and Nicobar Islands

SHRI GEORGE FERNANDES We
shall go in for a detailed techno-eco-
nomic survey for exploring the pos-
sibility of setting up a min1 cement
unit in the Andaman and Nicobar
Islands

SHRI MANORANJAN BHAKTA
My econd Supplementary 1s this The
Minister has right now said that tec-
hno-economic survey and geological
exploration 18 necessary In view of
that I would hike to know whether he
would ke to have the survey and
geological exploration expedited

- SHRI GEORGE FERNANDES
=]

Export-oriented Handloom Projects

*86! SHRI DURGA CHAND Wil
the Minister of INDUSTRY be pleas-
ed to refer to the reply given to Ua-
starrej Question No 1204 on the 28th
February, 1070 regarding export-
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oriented handloom projects 114
state

(a) whether the district-wise
figures from Himachal Pradesh Go-
vernment regarding export-oriented
handloom projects in the State have
been received,

(b) 1f so, what are the details
thereof,

(¢) whether Himachal Pradesh
Government have taken any decision
about the agency to construet the
dye-cum flmshing plant at Bilaspur,
and

(d) 1f so, what 1 the decision and
when the project will be taken in
hand?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES)

(a) Yes Sir

(b) The Project authorities have
modernised 175 looms In Kinaur 20
loomis 1n Chamba, 30 looms in Kang-
ra 40 looms m Kuluy, 17 looms in
Bilaspur 10 looms in Solan, 8 looms
1n Simla and 28 looms 1n Mandi The
number »f weavers tramned is ag un-
der

(1) Chamba — 26
(2) Kangra —_— 15
(3) Mandy — 10 and
(4) Simla - 13

(c) and (d) The State Govern-
ment have entrusted the consiruc-
tion of the bulding for the Dye-
im-fimshing plant at Bilaspur fo
the Himachal Pradesh Mineral In-
dustrial Development Corporation It
is hoped that the Corporation would
commence the work shortly

st g wr - gy w2few dwEw
#awe 1z Shiwe oY 8, 7w 1975
fiemew sqw W frer ar s se @
wrfes A ar-wn-fefafr e
oAt Wi an, qy s aw Wt o
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¢ vu shwe w7 a9y o7 fe
o9 ¥ W e o, wy gwaT 2
wifcar-2w g 1% araefty wet ot ¥ ag
wraT vt § e 3w w1 9 e,
g T W oA A s e
WE TR ® A9g ¥ w7 AEd )
sreweT ¥ g frar §?

s wTw wAiETE . wegw WaIey,
T Yo% %Y W €Y 1975 ¥ q%wT
firar mar &) &feT v o W W
w1977 ¥ wegman mm & fag
THATT ¥ Q¥ FTH G WITEC 47, 99
AT & 7t ge &, ay amw &Y §)
BN Uy gL ¥ XG qrHe f qeqw
¥ & o xm wiw ¥ afw @rd Y gfie
Yvmay @ E

ot i W & ar e o @
g e AT 6 e e e
TAATHE 1A F A eTaSfezew A,
o ¥ fired frad w7 w9 @ QA
KMATEE w7 ST T TATAT 9T WX
9 ¥ § freaY ®Y w9 & HTH T ST
§? fiea oo w1 2T ar Wi e
wit?

oft srop wwirite 5w F fewree
w2w & form) & 3,000 T w1 &
¥ s Yy Ao 9 | g ag 200
W o wTiee & e e wd gw
63, W q@t av § wvll aw o w1
gt &, 9 &% 228 e Wit & W gt
aw 2 w wurer §, & & oy Y @
S fis fipad Wt ®1 Wl @ i
& wf | wea, wiwey, wodY Wi fswr
% gw ey #T 64 WV WY Wt W
#fr < o )

% g Y werran & e o
it @ g€ & W% fw ofer ¥ g
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i ar, maft o d ) ww
T ®F W7 ¥ §TH HO

SHRI RANJIT SINGH: Accordig
to the Mimster the construction of
the dye-.um-fimishing plant has beea
handleq over to the Mineral Indus-
trial Devlopment Corporation, I
would like to know from Minster
whether the Government of India
has got the information from ‘the
Staty Government whether there is
target date by which the construc-
t'un wil] be over.

SHRI GEORGE FERNANDES: Ve
are hoping that thi, Corporation = Ii

start this work shortly. The state
Governmont is on this joh?

Sefting up of Cement Factory in
AP. State

*963. SHRI P, RAJAGOPAL NAI-
DU; Will the Mimster of INDUSTRY
be pleased to state:

(a) whether Andhra Pradesh
State Government have recommend-
ed the proposal of Coromandal Ferti-
lizer and Orient Paper Mills to set
up a cement factory; and

(b} if so, whether the Government
has approved the proposal?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) Yes, Sir,

(b): The letters of intent to M/s.
Orient Paper Mills and M/s. Coro-
mandal Fertilizer were issueq on
6th May, 1978 and 23rd March, 1978
respectively.

SHRI P. RAJAGOPAL NAIDU:
May I know the estimate of the plant
and the progres; made so far?

SHRI GEORGE FERNANDES: I
will need notice for that, If you want
to know the exact estimates of each
of thege plants—both are in the private
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sector—and the progress made also,
we will have to get the information
from the concerned units

SHRI P RAJAGOPAL NAIDU
What 15 the estimate of production?

SHR1I GEORGE FERNANDES
The Orient Paper Mills has a pro-
duction capacity of 9 lakh tonnes
and the Coromandal Fertiliser plant
ha, also a capacity of 9 lakh tonnes
Normally for g plant of thi, nature,
the total investment wnall be in the
neighbourhood of Rs 55 crores

SHRI DARUR PULLAIAH In tiew
of th fact that raw matcrialg are
available 1n large quantity in Rayal-
scema In Andhra Pradesh, part:-
cularly in Anantapur and Cuddap-
pah districts T would like to know
what steps have been taken hy the
Government to locate the cement fac-
tories 1n this region Whatever pro-
jects have been sanct oned they have
not heen commenced I would hike to
know whether th.s Projects 1s going
to be located

MR SPEAKER [t does not arlwe

SHRI DARUR PULLAIAH Howv?
It 15 also 1n Andhra Pradesh Ra al-
seema 15 a pe t of Andhra Pradesh

MR SPEAKER I know that

SHRI DARUR PULLAIH I would
Iikka to know from the Mimster
whcther this Project, 1s gomng to be
located jn thi, region

SHRI GEORGE FERNANDES
The Oment Paper Mills Project s
going to be located in  Asifabad In

Adilabad district and the Coromandal
Fertilizer Plant 1s going to be lacated
in Kalamalla m Cuddappah district

ot pew wr wgwra © & s
et oft ¥ o gt § fie war oy
are qft § fin faer wreamet ar o
¥ forg wrre oo 3% §, ot wor? X
forer frarer Y o & & Y sy
@ ¥ 7ol fwer et § 7 s oY
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fift i ooy w1 fwfor v &
Il AT AT WY 4T G §, Ay
T ¥ T @A o ] § O, -
faw @t gy | w
w1 q& %77 § fF I A fre
frrrr & & 1 weftferg 3% oY sqrerear
oY oy WA wrwrge fed
PG o qwanaT g § fw
T # sraey Y Y W g W R v
oT e A9 &

MR SPEAKER
guestion

This 15 a general

o g wR wQOT LR Ty,
WY HX AW W gwiEy | 9Tk aree
qw gwer 4y W ¥

MR SPEAKER Mr Mmster, have
you got any answer to this question?
It does not anse

(Interruptions)

wt v fag  wew wEwEw, s
T AET F AR TT TG AT HrY
& T § 1 A ¥ wowwar By feafy
qar &Y WY &

(Interruptions) -+

MR SPEAKER
estion

Short Notice Qu-

SHRI MALLIKARJUN Sir, ‘they
have been demonstrating peacefully

and democratically They have been
beaten up

SHRI K LAKEKAPPA Wu have
given notices of adjournment motrons
regarding this {Interruptions) We
have given adyournment motions

(Interrupions)
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MR. SPEAKER: Order please. I
have received two Adjournment
Moticns ..

SHRI JYOTIRMOY BOSU: There
is a Short Notice Question.

MR. SPEAKER: As I have said,
there are two Adjournment motions,
each contradicting the other, There
are number of Calling Attention
Notices and other mwotions, I have
called for urgent facts from the Gov-
ernment and I am going to decide in
the course of the day in what form
it can come, what motion can come,
in what way it can be taken up to-
morrow, It will come up tomorrow
in one form or the other. 1In what
form it will come will be decided in
the course of the day.

ft wrq feg : ¥ 7% g fegwm
wriigh « srerorwe oY feafe dar v &
w {1

SHRI JYOTIRMOY BOSU: Kindly
read out the text of the adjournment
motion, I have given an Adjourn-
ment motion. (Interruptions)

SHRI SAUGATA ROY: What is
this, Sir?

SHRI JYOTIRMOY BOSU: After
the Short Notice Question is over,
you can read out the Adjournment
motion. Let us now go to the Short
Notice Question please,

MR, SPEAKER; I have
said that.

already

! O™ Fieraw : A OF AT QT
=qaAEqT ¥ TV )

SHRI K. LAKKAPA: I rise on a
point of order,

MR. SPEAKER: Now, Shri Jyotir-
moy Bosu, Short Notice Question.

SHRI SAUGATA ROY: Your dir-
ection is very wrong, Sir, You should
not have interrupted Question Hour
by making the statement ....
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SHORT NOTICE QUESTION

Shri Biral's Speech Re: Ignoring Gov-
ernment's Declsions and Policles

4. SHRI JYOTIRMOY BOSU: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether he has gone through
the speech made by industrialist
Shri G. D. Birla in which he has
encouraged his fellow industrialists
to ignore Government's decision and
policies based on planning;

(b) whether it does mean en-
couraging them to produce more
than registered licenced and installed
capacity in deflance of Government
orders;

(¢) whether it constitutes &
punishable offence or not; and

(d) it so, the reaction of Govern-
ment and action taken in this regard?

THE MINISTER OF INDVSTRY
(SHR] GEORGE FERNANDES): (a)
to (d). A Statement is laid on the
Table of the House.

Statement

Government have gone through the
speech made by Shri G. D. Birla on
Apnl, 1 1879 m New Delhi at a
luncheon session of the 52nd Annual
General Meeting of the Federation of
Indian Chambers of Commerce and
Industry. Shri Birla has exhorted the
businessmen to produce more and that
irrespective of what is happeming in
Delhi they should go ahead,

So far as industrial undertakings
which are required tp obtain indus-
trial licences under the provisions of
the Industries (Development and Re-
gulation) Act for setting up produc-
tive capacity in any scheduled indus-
try are concerned, necessary approvals
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will have to be obtained by the indus-
trial undertakings before petting up
such productive capacity. In case they
do not obtain mnecessary approvals
under the relevant provisiong of the
IDR Act, action wil] be taken against
them in accordance with the provi-
sions contained in the said Act, Cases
of industrial undertakings producing
in excesg of the authorised capacity
are alsp examined by Government in
the light of the provisions contained
in the Industries (Development and
Regulation) Act and action will be
taken jn respect of such cases where
viplationg of the provisions of the IDR
Act have taken place in the light of
the penal provisions contained in the
said Act.

SHRI K. LAKKAPPA: I rise on a
point of Order, Sir. ] am raising a
very important point. Government is
admitting Shri Jyotirmoy Bosu's Short
Notice Question, We have given
notice of several Short Notice Ques-
tions, Government have not admitted
them It ig very wrong, Sir. In this
session we have had Short Nolice
Questions from Shri Jyotirmoy Bosu,
Otherg have not been admitted. Is
there any league between Govern-
ment and Jyotirmoy Bosu? Our noti-
ces of Short Notice Questions have not
been admitted. You kindly give a
ruling,

MR. SPEAKER: No ruling is re-
quired,

SHRI K, LAKKAFPA: The House
cannot he taken for granted in this
manner. Parljament cannot be taken
for g ride,

SHRI VASANT SATHE: Point of
order, I rise on a point of order about
the whole procedure, Sir, Have these
Members of Parliament got the right
fo attend the House or not?

MR. SPEAKER: That is not a
Point of Order. I will read out the
order giter the Short Notice Ques-
tion of Bhri Jyetirmoy Bosu is over.
919 IL8-2
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SHRI VASANT SATHE: A mem-
ber is prevented from attending the
House, That js more important. Pri-
vilige is involved.

MR, SPEAKER: No question of
privilege at all. I am reading out the
order, I received, after the Short No-
tice Question is over. I have to tell
you that it is done generally after
Questions.

SHRI VASANT SATHE: No Parlia-
ment can function in this way, Sir.
Two Members of Parliament have
been arrested.

SHRI JYOTIRMOY BOSU: Sir, I
would like t, have a guidance as to
what is meant by a ghort notice ques-
tion, This question was tabled op 2nd
April and a short notice question in
this House now-a-days is taking thirty
clear dayg to come before the Housc
for reply,

SHRI VAYALAR RAVI: My ques-
tion is still pending.

SHRI JYOTIRMOY BOSU: My
serious apprehension is that the Birla
friends are active in the Secretariat
and everywhere for a considerable
consideration, That is why these
questions are getting stalled..(In-

terruptions)

SHRI P. VENKATASUBBAIAH: On
a point of order. He has made serious
asperisions on the working of your
Secretariat. . .. (Interruptions). Would
zuu not take it seriously? (Imterrup-

ons).

PROF. P, G, MAVALANKAR: Sir,
it a short notice question take one
month's time, what does it mean? It
should take shorter time and must be
angwered within ten days. You should
ensure that short notice questions are

ay short notice questions..

(Interruptions)

SHRI JYOTIRMOY BOSU: They
do not know thg tentacles of Birlas. ..

(Interruptions)
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Sir, after reading Shri G. D.
Birla’s gpeech one js reminded
about the old saying that the
devil ig preachung sermons. He FHas
criticised black money, while they
are perhaps the biggest owners of
black money in the country, And on
some pretext in the course of attack-
ing resetrictive policies, regulatory
measures and planned economy al.
though it is done in a very feeble man-
ner in this couniry, Birlas and the
like have sucked the common man
without any hindrance for the last 32
years in independent India. Yet with
greed at this age, he is ganging up
with other industrialists which ig am-
ply clear from his utterances urging
upon the young generation of indus-
trialists to strive to produce more ir-
respective of what ig said and done
in Delhi, What does it mean? If the
Government ijs worth its salt, it shoulg
immediately haul him up and start
proceedings against him.

This ig clearly a call given to indus-
trialists to ignore laws, rules and
orders of the Government in the mat-
ter of industrial production, particu.
larly what is wholly in the hands of
private sector, The Congress Govern.
ment swearing in the name of social-
ism sabotageg the Sarkar Commis-
gion,,..

SHRI K. GOPAL: Sir, you are al-
lowing him to make a speech. What
is this? He makeg s regular speech
every time he asks a question.

SHRI JYOTIRMOY BOSU: The
Sarkar Commission after spending
Re. 185 lakhs and consuming nine
years have been given a descent go-
bye., I would like to know whether
the Minister's attention has been
drawn to the Dutt Committee report
where Birlas have been found time
and again producing more than 541.59
per cent in case of Universal Electric,
87.79 per cent more in case of Gwalior
Rayons, ... (Interruptions), 1 must
get this information, They have gone
118.85 per cent over the licensed capa-
city. I have got a big list.
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MR, SPEAKER: Please comg 1o the
question,

SHR] JYOTIRMOY BOSU: Don'?
get unnecessarily worried, Sir, Birlas
will take care of it very well They
have got powerful lobby. So, don't
worry about it,

Their participation in equity is neg.
ligible; e.g. in Hindustan Motors, it 1s
a mere 7 per cent, The bulk of the

term-financing™ investments have been '
Birlas will .

grabbed by the Birlas.

not keep quiet.... (Interruptions)
MR, SPEAKER: You are now mak-,

ing another speech, Please come ir

|

the question. All that has come be- s

fore the House a number of times.

SHRI JYOTIRMOY BOSU: The
value of assets of the Birlas ag on 31l
December 1966—it was white money
—was Rs, 457.84 crores and it has be-
come Rs. 874 croreg in 1076; and the
profits....

MR. SPEAKER: You must come t0
the question.

SHRI JYOTIRMOY BOSU: In view
of this fact, will the hon, Minister
take suitable action to constitute av
commission immediately, with a tar
get date, for enquiring into the pheno-
menal growth of Birlag and their mal-
practices in economic offences—be-
cause not a single Birla has been put
behind the bars, although they are
committing offences which are pu-
nishable with imprisonment, every
day? Will he constitute a commis-
sion immediately, with a target date
for completion of the work, to enquire
into the Birla House for the time be-
ing at this particular moment? If not,
what are the reasons therefor?

SHRI GEORGE FERNANDES: I do
not think all this arises out of the
question which the hon. Member has
raised. In 8p far as the speech i» con-
cerned, there is a printed copy which
has been brought out by some agency
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which does not identify itself, But
there are two very gimple statements
which Mr, Birla hag made, ameng
various other things, First he has
saxd: “I am a little rambling, because
of my confusion”. And he has con-
cluded the speech by sayming. *I am
out.dated man,” I think we should
leave him at that,

SHRI JYOTIRMOY BOSU: In
view of the fact that on the floor of
Parliament, in reply to Mrs, Mrinal
Gore’s question, it has been stated
categorically by the Government
“Amongst the offences that they have
commtted, tax avoidance, evasion. '
(Interruptions.)

MR. SPEAKER: How does il arise
here, Mr. Bosu?

SHRI JYOTIRMOY BOSU: It does
arise It 1s question No, 944. Sir, I
wrote a letter to you.

MR. SPEAKER: You write num-
bers of letters,

SHRI JYOTIRMOY BOSU: S8ir,
why do you interrupt me all the time?

MR, SPEAKER: Are you on this
question?

SHRI JYOTIRMOY BOSU: 1 am on
this question. The devil is preaching
a sermon; and he is asking others to
undermine this Government, ie, in-
stigating other not to carry out the
orders of this Government, In view
of the fact—it is on record—that they
have committed a number of punish-
able economic offences, for which they
are punishable, I would like tg know
from the hon. Minister whether a
separate Commission will be consti-
tuted by the Finance Ministry to go
into the economic offences—it is under
the contro] of the Finance Ministry;
if not, what are the reasons therefor?

Sir, I wrote you about this.

SHR] GEORGE FERNANDES. So
far as any offence committed by ‘the
House of Birlas or any other House is
concerned, Government is concerned
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with such offences; and it will take
action wherever such action is neces-
sary.

SHRI K, GOPAL: 1 pity the hon.
Minuster. Here 15 & Minister who is
stoutly defending the monopoly houses
of this country, and the multi-nation-
als. (Interruptions) This is the com-
pliment that he got from an indus-
trialist: “We have here a Minister
who is having a diarrhoea of ideas,
and constipation of action.” This is
what one of the industrialists said, I
would like to know from him whether
he has got a proper machinery to take
action tp see what gort of licensed ca-
pacity, installed capacity these peo-
ple have., Does he have an adequate
machinery? If pot, is he going to im-
prove the system, whereby he could
have a proper check on these things?
(Interruptions) Birla has said, “Don't
care about anything. Increase the
capacity to any extent....(Interrup-
tions). I would like to know about the
machinery that the Government heas
got,

SHR] GEORGE FERNANDES: Mr.
Birla in his speech, as I said has made
a number of statements, rambling
statements, It was a rambling speech
as he himself says, full of confusion
It is true that he 1{old the audience
that wag there to listen tp him and
he says: don't worry about what Delhl
says; you just go on and do what
you want to do. It is also true that in
a number of cases there hag been de-
fiance of law by the house of Birlas
and by others. We have beepn un-
carthing some of these actions of the
House of Birlas and other houses also
and wherever prosecution and other
kind of action wag called for, we have
started taking action, If the hon
Members' point is whether the gov-
ernment is equipped to deal with
these problems.

PROF. R. K AMIN: May 1 know
from the hon. Minister whether or
not the licensed capacity is fixed by
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the gowernment for the good of the
country’s economy and whep you are
dealing with it, woulq it be assessed
not by tingling with it but in a pro-
per way? Would not the question
whether the extra capacity has gone
in favour of the interest of the eco-
nomy, be taken into consideration in
terms of savings in foreign exchange,
employment potential?.... (Interrup-
tions) Secondly I should like to
know whether there is contradictions
in the policies of the Government.
If the government is confused and
issues ambiguous directives, is it guilt
of somebody points that out, For
example, the Finance Ministry has
stated that price rise will be ome per
cent; if in my planning I take in-
to account fifleen per cent price rise,
am I a guilty person? I want to
know whether somebody who holds a
different view from him, from that of
the government, is he a guilly person
or not?

SHRI GEORGE FERNANDES. 1
am concerned with laws and the imp-
lementation of laws. If the licensing
laws provide for the issuance of a
licenee in certain circumstanceg and
the non.issuanee of the licence in
certain situations and if the govern-
ment takes a decision tg issue or not
to issue a licence and subsequently if
there is deflance of the government,
action would follow when it is brought
to light. ~

PROF, P, G. MAVALANKAR: This
is short notice question came after
on¢ month. ] wanmt your guidance on
progedure. When a Member asks a
short notice question, the m
whi is to reply must also agree to give
the answer; there haa to be some kind
of agreement on the part of the Minis-
ter to reply at short notice, If e
thinks that Shri G. D. Birla's speech
was a confusion and he was an out-
dated man, I do not know why he ac.
cepted this question at all for answer-
ing. Since he hag accepted it, Iwant
10 esk him a question. Shrl G. D.
Birla g oot just one G. D. Rirla; he
may have spoken as one individual
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but he certainly represents a class of
industrialists and monopelistg in this
country who have over a period of
many years grown into the habit of
defying in the most cavaliay manner
many of the plans ang progressive
policies of the Janta government,
policieg based on socialist convictions,
The hon. Minister Mr. Fernandes is
a man of socialist convictions, There-
fore, my question is, after having
wound up the Sarka, Commission, in
a way that wag good, whether ag In-
dustries Minister with socialist con-
victions wanting to ameliorate the
conditions of the poor and ending of
monoply houses, he would see to it
that these kinds of irresponsible and
totally unjustified remarks are proper-
ly dealt with by taking action against
the defaulting monopolists in time and
according to law, both in lette, and
spirit? What are you doing in this?

SHRI GEORGE FERNANDES:
There is freedom of speech in this
country, I presume it is open to any-
one, including a monopolist to say
exactly what he wants to say. I am
concerned, government is concerned
with what he does. If it is breach of
law, would take its course.

MR. SPEAKER: We take up item
4(B),

]

WRITTEN ANSWERS TO
QUESTIONS

Reservation of Soap for Small Scale
and Cottage Industry Sector

*04p. DR. P, V, PERIASAMY. Will
the Minister of INDUSTRY be pleased
to state:

(a) the steps that have been taken
to reserve exclusively to the small
sector and cottage industry sector
the manufacture of soap; and

{b) the steps being taken to
extend the marketing facilities for
soap?
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THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Production of Laundry soap
has been reserved for Small Scale
Sector and steps are being taken to
monitor production so that np en-
croachment on this reservation ig done
by the organised sector.

A Working Group on Khadi and
Village Industries was also constituted
by Government to recommeng future
strategy, policy and programmes for
development of Soap industry as part
of khadi and village sector, which has
made the following recommendations:

(i) Leasing of forests and PWD
areas at economic rates and on prio-
rity basis for collection of N.EO,
seeds should be ensured.

(i1) Exemption from all sorts of
taxes, octroi on the collection and
movement of minor oilseeds, o1l and
its allied products ghould be gran-
ted.

(iii) Concessional freight charges
for the minor oilseeds, olls and cakes
shoulg be ensured.

(iv) Priority of power supply at
concessional rate to decentralised
N.E.O. Soap centres,

(v) Exemption from taxes to NEO
Scap Village Industry wunits and
other allied products such as phe.
nyle and greese etc, ghould be given.

(vi) Priority in purchase of N.E.O.
Soap by various Governments should
be accorded,

(vii) There should be a ban on the

use of edible oil in soap manufac-
ture beyond a parficular technical
minimum.

(viil) No further expansion of soap
manufacturlig units in the large
scale sector should be allowed.

(ix) Government shoulg not sllow
small scale, medium scalé and large
scale sector to enter into the activi-
tHiey 6f (k) eollection of non.edible

oil-seeds (b) pressing of non.edible
oilseeds and (¢) manufacture c { soap

(laundry ond toilet) by using mon-
edible oils.

The above recommendations are
under consideration of Government.

Recommendationg of Task Forve on
Paper

*952, SHR] DHARMA VIR VASI.
SHT: Will the Minister of INDUSTRY
be pleased to state:

(a) whether a task force was set
up by Government to go into paper
production and demand; and

(b) if so, its main recommenda~
tions/findings?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
ang (b). A Working Group on Paper
and Paper Board Industry has been
set up by the Planning Commission to
formulate the targets and programmes
for the Five Year Plan (1978—88),
The final recommendationg of the
Working Group are awaited,
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Japanese Bombs discovered at Port
Blair

*958. SHRI R, MOHANARAN-
GAM:

SHRI CHHITUBHAI GAMIT :

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the full particulars regarding
the 1000 live Japanese bombs repor-
ted to have been discovered at Port
Blair; and .

(b) the methods of disposal of
the bombs?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
In August 1977, an old ammunition
dump containing 803 live Japanese
bombs was noticeq near the eivil
aerodrome at Port Blair after a land-
slide during the rainy season, These
bombs had been stacked/dumped in a
tunnel by the Japanese during their
occupation of the Islands from
March, 1942 to October, 1845. Al the
bombs were of air-dropping type re-
ported to be lethal upto the range of
500 yards and effective upto 1000
yards.

(b) These bombs were excavaied
and taken to a safe site where they
were destroyed by exploding. The
entire operation was undertaken by a
Bomb Disposal Unit of the Army bet-
ween 19th April and 17th May, 1978.

Shortage of Rubber for Industry

#950. SHRI JANARDHANA POO-
JARY: Wil the Ministe, of INDUS-
TRY be pleased to state:

(a) whether it is g fact that the
shortage of rubber has greatly res-
tricted the growth of rubberised
coir industry in the country; and
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(b) if so, steps taken by Govern-
ment to ensure regular and adequate
supply of rubber to the industry?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Government have pno information of
the shortage of rubber from inc rub-
berised coir industry.

(b) Does not arise.

Collection of fees by U.P.5.C. from
applicants

*980, SHRI D. D. DESAI: Wili the
Mimster of HOME AFFAIRS be
pleased to state:

(a) whether U.PS.C. collects fees
from applicants for wvarious jobs ad-
vertised by it;

(b) if so, whether this wiolates
the ILO convention No. 88; and

(¢) whether Government propose
to advise the UPSC to discontinue
this practice?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
Yes, Sir.

(b) and (c). The Committee on
National Employment Service ap-
pointed by the Government in 1878
recommended, inter alia, as follows:

‘Government should examine
whether in view of the undertaking
to mainiain a free public employ-
ment service implied in India’s ra-
tification of International Labour
Organisation Convention No. 18, it
is legal or proper for Service
Commissions and recruiting
boards, who select candidates to
fill jobs in the public sector, tr
charge fees from the large num-

ber of people who apply for every
job that is advertised”. This as
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well as other recommendations/
suggestions of the Committee are
under consideration of the Govern-
ment.

Swedigh Technology for Paper
Industry

*964. SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

SHRI A. R. BADRINARA-
YAN:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that paper
mdustry can benefit from Swedish
technology;

(b) if so, whether Sweden has
been conducting research and deve-
lopment work in the field of pulp
and paper;

{c) if so, whether Indian Govern-
ment have approached the Swedish
Government in this regard;

(d) if so, the reaction; and

(e) whether any delegation visited
Sweden in getting first-hand know-
ledge?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES)' (a)
There is adequate indigenous techno-
logy available for the manufacture
of paper an'd paper board except for
the manufacture of certain varleties
of speciality paper.

(b) Yes, Sir.

(¢) to (¢). In the meeting of the
Sub-Commission on Trade and in=-
Gustrial Cooperation of Indo-Swedish
Joint Commission held last year
bilateral cooperation in the fleld of
Paper and Pulp Industry was also
discugsed. It was agreed that Swedi-
sh Organisations concerned would
approach the Indian organisations
with detailed information with a
View to identify specific areas of co-
Operation in this sector.

Seiting up of Paper Mill in
Maibang, Assam

*965 SHRI BIREN SINGH ENG-
TI: Wili the Minister of INDUS-
TRY be pleased to state:

(a) whether Government have any
proposal to set up a paper mill at
Maibang, N.C. Hills, Assam; and

(b) whether Government propose
to maks a survey and create fund
for the said purpose?

THE MINISTER OF INDUSIRY
(SHRI GEORGE FERNANDES): (a)
No, Sir.

(b) Does not aise.

.

Setting up of Administrative Tribu-
nals for Government Employees

*966 DR. MURLI MANOHAR
JOSHI* Will the Minister of HOME
AFFAIRS be pleased to stale:

(a) whether Government have
decided to establish edministrative
tribunals for the service matters of
Government eryployees; and

(b) 1f so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY
OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
Yes, Sur.

(b) The details have not yet been
finalised.

Publication of Reporis of Industrial
Costs gng Prices Bareau

*987. SHRI RAM VILAS PASWAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) the reasons for which reports
of Industrial Costg and Prices Bureau
on the cost of production of various
articles are not published for informa-

tion of the common manm,
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(b) whether Governmen¢ intend to
publish such reports in future; if so,
the details in this regard:; and

(c) the time within which the reporis
will be published after {hey are subnmui-
ted to Government?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
The reports of the Bureau of Industria]
Costg and Prices are submitteq to the
concerned administrative Ministiies/
Depariments and till a final decision 18
taken on them, they are treated as
confldential. Since the recommenda-
tions of the Bureau are not mandatory,
ang in some cases give some possible
alternatives also, publication of such
reports may lead to speculative getivi-
ties on the part of manufacturers, <s-
pecially on sensitive and critical com-
modities.

(b) and (c), The Bureau of Indus-
trial Costs and Prices have drawn up
a format for the publication of such of
the data in their reports which will Le
valuable to all those interested in the
economics of industry without imping-
ing on what could be considereq confl-
dential by particular industria] un.ts
The first industry proflle on alumini-
um industry in the format drawn up
by the BICP as referred to ahove,
has already been published and co-
pies of the report are avaliable in the
Parlament Library, More industry
profiles along the same lines will be
released as and when ready.

National Concensus on Law and Order

*988, PROF. P. G. MAVALANKAR:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether he is taking active and
concrete steps at formulating the
national concensus on the question of
the problem of law and order and on
how to deal effectively with lawless-
ness;

(b) it so, the broad details thereof;
and
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(c) whether the said steps have prov.
ed fruitful in any way?

THE MINISTER OF HOME AF-
FAIRS (SHRI H. M. PATE): (a) to
(c). While replying to the debate on
Demands for Grants for the Home
Ministry, I had stated that I propose
to address myself seriously to evolve
a national consensus on the different
aspects of law and order prablems, Al
though details in this regard are yet to
be worked out, this 18 3 continuation
of g process already set in motion by
the Prime Minister. He had initiated
a dialogue with the Leaders of Opposi-
tion Parties in July-August, 1878, for
enlisting their cooperation in dealing
with the law and order problems. This
was followed by two conferences of
Chiet Ministers held in September and
December, 1878. The Leaders of Qppo-
sition Parties also participated in the
subsequent Conference held in Decem-
ber, 1978. In pursuance of the delibe-
rations of the latter Conference, a Com-
mittee under the Chairmanship of the
Deputy Prime Minister (Defence) has
been set up to examine the recommen-
dations of National Integration Council,
its associate bodies and different Com-
missiong of Inquiry on the problems of
communalism and caste conflicts, and
recommend Immediate steps to Le
taken to tackle the same. The Commit-
tee consists besides the Chairman, of
some Chie! Ministers, leaders of ciffe-
rent Political Parties in Parliament
and others. I had in my mind further
steps in continuation of these efforts.

Black Market of Cement in
Maharashtira

9201, SHR1 BAPUSAHIB FPARULE-
KAR: Will the Minister of INDUSTRY
be pleaseq to state:

(a) whether Government are aware
that the State Government of Maha.
rashira has permitted big bufiders and
contractors to lift cement diveetly £
factorles outside the State by
transport and this policy has
contributed to corruption aod
ing of cement by big bufiders;

fi
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(b) whether it is a fact that the
cement bags are sold in biack market
in Bombay at more than Rs. 80 per bag
though the controlled price is Rs. 23;

(c) whether it is a fact that it is re-
ported in news papers that one big
builder in Bombay suburbg has cor-
nered more than 20 lakh cement bags;
and

(d) whether Government propose to
take any action in the matter?

THE MINISTER OF STATE IN I'HE
MINISTRY OF INDUSTRY (SHRI
JAGDAMB] PRASAD YADAV): (a)
During the quarter January-March
1979, the State of Maharashtra was
given ad-hoc additional allocations of
55,000 tonnes of cement from cement
plants in Andhry Pradesh, Karnataka
and Tamil Nadu in order to make good
the shortages caused by the congestion
in Bombay port. The State Govern-
ment arranged for the transport of
most of these quantitles by road as
there was shortage of rallway wagons.

(b) Reports of black-marketing of
cement with varying premia in Bom-
bay city as well as other parts of the
country have been received,

(¢) Government have no informa-
tion.

(d) State Governments have
powers under the provisions of the
Essential Commodities Act to deal with
offences of hoarding and blackmarket-
ing.

Provisions of Funds of Cotton
Corporation

$202. SHRI YUVRAJ: Will the Minis-
ter of INDUSTRY be pleased to state:

(a) whether a huge amount has been
provided to Cotton Corporation so that
it can meet its various requirements in
pursuance of the decision taken to ex-
pand its jurlsdiction; and

(b) if so, the time by which cotton
growers will be given reasonable price
for their product and the time by
which coarse cloth will be made
available to general public at con-
troiled rates and if not, reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). The Cotton Corporation of
India is financing its purchase opera-
tions through the credit limits provid-
ed by the Reserve Ban of India; no
gseparate funds have been provided by
the Central Government through the
budget. The Cotton Corporation of
India purchases kapas in regulated
markets in open auctions in competi-
tion with other private traders thereby
efsuring that cotton growers recewve
competitive prices for their produce.
The present kapas prices (FAQ) are
well above the minimum support prices
announced by the Government.

Controlled cloth which covers coarse
cloth is already being made available
to the weaker gections of the gociety at
fixeq rates which are well below -osts
of production.

Women Eatrepreneurs In District
Industry Centre, Jhalawar

9203. SHR] CHATURBENUJ: Will
the Mimster of INDUSTRY be pleased
to state:

(a) whether it is a fact that some
women entrepreneurs have come for-
ward with the ©pistrict Industries
Centre in Jhalawar, Rajasthapn for
the promotion of self-employment;

(b) whether these applications have
been processed and what special bene.
fits are being provided so that educated
women entrepreneurs may effectively
participate In development activity in
this backward district; and

{c) whether it is also a fact that the
Planning Commission working group
have also suggested the need for taking
up special measures exclusively for
women; the detalls thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMB] PRASAD YADAV): (a)
to (c). Information is being collected
and wil} be placed on the Table of the
House.

Consideration of Appeals by
Government Servants

9204, SHRI RAJE VISHVESHVAR
RAO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether appeals made by the
aggrieved Government servants to
Heads of Department or President
under the rules are considered in
quasi-judicial manner;

(b) if so, whether appellate authori-
ties pass orders like judgements of judi.
clal bodies and whether coples of their
orders are given to the appellant; and

(c) guidelines laid down for the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) Yes, Sir

(b) Appellate Authorities are re-
quirej to pass speaking orders which
would indicate that they have in fact
applied their mind to the case. Copies
of orders passed by the appellate au-
thorities are also required to he given
to the appellants,

(¢) A copy of Rules 27 and 30 of the
CCB8 (CCA) Rules, 1965, is annexed.

Copy of Rules 27 and 30 of Central

Civil BServices (Classification, Con-
trol and Appeals), Rules, 1965.

27, Consideration of appeal:

(1) In the case of an appeal
against an order of susvension, the
appellate authority shald consider
whether in the~light #t the provisi-
ons of rule 10 and having regard to
the circumstances of the case, the
order of suspension is justified or
not and confirm or revoke the order
accordingly.
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(2) In the case of an apreal
against an order imposing any of
the penalties specified in rule 11 or
enhancing any penalty imposed un-
der the said rule, the gppellat? au-
thority shall consider—

(a) where the procedure laid (own
in these rules has been complied
with, and if not, whether such non-
compliance has resulted in the
violation of any provisions of the
Constitution of India or in the fai-
lure of justice;

(b) whether the findingg of the
disciplinary authority are warranted
by the evidence on the record: and

(c) whether the penalty or the
enhanced penalty imposed is ade-
quate, inadequate or severe: and
pass orders—

(i) confirming, enhancing, re-
ducing, or setting asde the
penalty; or

(ii) remitting the case to the
authority which imposed or
enbanced the penalty or to
any other authority with such
direction as it may deem fit
in the circumstances of the
case;

provided that--

(i) the Commission shall he ron-
sulted in all cases where such
consultation is necessary:

(il) if the enhanced penulty
which the appellate authority
proposes to impose 1s ope of
the penalties specified in
clauses (v) to (ix) of 1ule
11 and an inquiry under rule
14 has not already been held
in the ecase, the appellate au-
thority shall, subject to the
provisions of rule 19, itself
hold such inquiry or direct
that such inquiry be held
in accordance with the provi-
sions of rule 14 and thereafter,
on g consideration of the pro-
ceedings of such inquiry and
make such orders as it may
deem fit;
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(III} if the enhanced penalty which
the appellate authority pro-
poses to impose is one of the
penalties specified in clauses
(v) to (ix) of rule 11 and an
inquiry under rule 14 has al-
veady been held |n the case,
the appellate authority shall
make such orders as it may
ceem fit; and

(lv) no order imposing an enhanced
penalty shall be made in any
other case unless the appel-
lant has been given a reason-
able opportunity, =as far as
nay be in accordance with the
provisions of rule 16, of mak-
ing a representation against
such enhanced penalty,

{3) In an appeal against any other
order gpecified in rule 23, the appellate
authority shall consider all the circums-
fances of the case and make such

orders as it may deem just and equit-
able,

30, Service of orders, notices etc.

Every order, notice and other pro-
cess made or issued under these rules

54

shall be served in person on the Gove
ernment servant concerned or commu-
nicated to him by registered post.

Setting up of Mini Cement Plants in
Rajasthan

9203. CH. HARI RAM MAKKASAR
GODARA: Will the Minister of IN-
DUSTRY be pleaseq to state:

(a) whether it is a fact that the Mini
cement plants which were to be set up
in the State of Rajasthan during the
last two years did not materialise;

(b) if so, the reasons for the same;
and

(c) what steps are proposed to be
taken now to fill the void?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMEI PRASAD YA-
DAV): (a) to (c). 10 achemes for the
establishment of mini cement piants
in the State of Rajasthan have been
approved so far, the details of which
are as under:—

81 No. Name of the Scheme Location hﬂ When -p-
fm
per
annum)
Cpuered by latter of intent—
1 Rajasthan State Industrial & Mmm! Dc-
velopment Corporation Dt. Pali . 0'33  254-78
2 Do, X . Dt. Jodhpur . 0'33 Do.
3 Do, . Dt Jaipur . o33 Do,
4 Dao. Dt. Sirohi . 033 Do.
5 Do. Dt. Sikar ’ 033 Do
< Covryd by Registration granted by Directorate General, Technical Development—
6 Kesar Coment ) Dt, Udaipur ) 0°'20  t1-4-78
7 V.K. Agarwal (Lucky Minmet Pvt, Ltd.)  Dalpatp o165  g5-10-7g
t. Sikar, .
8 Ashok Kumar (Bajrangbali Cement) Kotputli . . o-go B-11-78
9 J.L. Shah Kiverli . o4 61-79
.10 Nuardam Cement . Khodan Dt. Bane- 069 ' 30379

Wara.

—
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The Rajasthan State Industrial &
Mineral Development Corporation,
Jaipur, has epplied in Febrnuary, 1979
for revisibn of capacity from the ex-
isting 0.33 to 0.66 lakh tonnes per
annum. The schemes are still in pre-
liminary stages of implementation.

Schemes for Uplifting the Scheduled
Castes and Scheduled Tribes

9208, SHRI S S, LAL: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whethe, it is proposed to have
new schemes for uplifting the Sche-
duled Castes and Scheduled Tribes
in the coumtry to give a new deal to
their welfare with special machinery
to guarantee their rights and 1n-
terests; and

(b) if so, the nature of the schemes
and the progress made in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME APF-
FAIRS (SHRI DHANIK LAL
MANDAL): (a) and (b). In respect
of the Scheduled Castes, the
new fthrust of the Govern-
ment of India is on their eco-
nomic development so that their up-
lift hag a sound foundation., The
Working Group on the Scheduled
Casteg and Other Backward (lasses
during the Medium Term Flan 1878—
83, which had been constituted with
the Minister in the Ministry of Home
Affairg as its Chairman, hes empha-
sised in ity report that economic
development programmes are cru-
cial for the Scheduled Castes.

(i) The Special Component Plen
for the Scheduled Castes, which en-
visages identification of schemes for
the Scheduled Castes under general
sectors, quantification of funds from
all divisible programmeg under each
sector and determination of specific
targets ag to the number of families
which would benefit from these pro-
grammes. The Special Component
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Plan for the Scheduled Castes iz en-
visaged as a distinct part of each
State Plan and of tHie Centra) Min-
istries, Most ©State Governmends
with substantial population, of Sche-
duled Castes have mafie a béginning
in prepanng Special Coémponent
Plans for the Scheduled Castes.

(ii) Scheduled Castes Development
Corporations.  As an inslrument to
help beneficiaries of target groups to
avail themselvey of the benefits in-
tended for them and with a view to
ensuring necessary linkagey with the
market, the credit institutions tech-
nical expertise and the like, the
establishment of Scheduled Castes
Development Corporations in  the
States had been suggested. These*
are envisaged to function as guaran-
tors and promoters and also to pro-
vide massing inputg wherever neces-
sary; they would operate through the
sectoral authoritieg and other grgani-
sationg providing the necessary back-
up for the programme, A scheme for
Central assistance to Stateg for in-
vestment in the Scheduled Castes
Corporations hag been commenced.
An outlay of Rs. 10 croreg has been
provided for 197980 /Most of the
States with Substantial population of
Scheduled (Castes have formed these
Corporation®.

(1ii) A Scheme for strengthening
the machinery to implement the
Protection of Civil Rights Act in the
States has been taken up. There is a
provision of Ra 2 crores for 1979-80.

With regards to Scheduleg Tribes,
during the Sixth Plan it is proposed

to include Tribal pockets of 10,000 or

more population with 50 per cent

tribal concentration under the Modi-

fled Area Development Approach. In

these pockets also developments pro<
grammes more or less gimilar to"
those in the tribal sub-plan aress

having regarq to the local needs will

be undertaken to ensure speedier

development of the Scheduled Tribes

in these pockets,
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Opesing of Centres by Khadi Commis-
sion for Sale of Khadi Products

#07. PROF. SAMAR GUHA: Will
the Minister of INDUSTRY be pleas-
ed to state:

1 (a) whether Khadi Commission have

iopened Centres for sale and purchase

;of Khadl products in the district of
idnapur, West Bengal;

(b) whether such Centres have been
opened in the Central sub-division es-
pecially in the Schedule Caste area of
Khyuri Police Station;

i’

c) if so, facts thereabout; and

. (d) the facts about the schemes for
expansion of such centres in the district
and especially in Central sub-division?

THE MINISTER OF BSTATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) to (d). The informa-
tion is being collected and wily be
laid on the table of the House.

New Locations for Cement Units

+§208, SHRI SURENDRA BIKRAM:
1 the Minister of INDUSTRY be
mleased to state:

{ (a) based on his announcement on
April 5, 1879, will he kindly inform as
to what factors led him to reconsider
new locations for cement uniis;

(b) what are now nmew locations
Where new cement units are likely to
be set up and what are advantages of
new locatiqns;

{c) what special advantages or assis.

will be given to these new cement

' the central ghd imdividual
State rament; and

(d) ow teng tisese units will be
Teady o go into production gmd what
ww be their individual capacittes?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). As there is
a general shortage of closed railway
wagons, it has ben decided to en-
courage setting up of cement plants,
wherever possible, on split location
basis ie, clinkering plantg near the
limestone reserves and the grinding
plants near the consumption centres,

(c) and (d). The detailg are yet
to be finalised,

nuern fagw woun Wy, TpwaTeTY
grer s

9209, Wt W fog wif wim :
T IO FeAY G TATH WY P WA
fs:

(%) o ag &= § fis fage wewr
g%, wgwerate & fagqe s & g
qfire Bt Jr & fag 9 6 B,
1979 %! UF wwraaw faur 41 ;

(o) afx gi, @ aeet &
w1 § W gEd o wf w7 e ey
g

() i & felt Wi wfere
% 7 e v e o o Wi @
it #y e 0 ot ;

ORLEECE 0 d
wE; vwErRTerwf ; Wt

(¥¢) fiw #iT ww ow efwe
wC #F ot W Irer st e
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T srwrrera ¥ Lroa sat (ot o
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(w) wifedmrd wgr ¢ fr Gy
won wfes for § fg defi e
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w: wfT sy 30-9-79 aw T my R
dcum st & v I8 wwg aw fafag.
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w0

Loss to Scooter Indla Lid.

§210, SHRI K, MALLANNA: Wil
the Minister of INDUSTRY be pleas-
ed to gtate;

(a) whether there has heen any loss
to the Scooter India Limited;

(b) if so, whether it is also a fact
that huge amount is also being incur-
red for the maintenance of office fur-
niture and fAttings;
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(c) if so, the details thereof; and

(d) whether any case has also been
brought to the notice of Governmentwar
Government have detected any cases
of detfalcation of tfunds in the company
it so, the details thereof?

Ll

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (u&
Yes, Sir,

(b) and (¢). The capital and Mis-
cellaneous expenditure incurred by
Scooters India on furniture, fixtures
aad office equipmentg for the t

three years are:— -

Capital Misc,
kxjn. Maintenan-

cr
Rs, lakhs Rs. ~
1975-76 . . . 893 14,5750
1970677 . . . 418 41,150
7778 . . . 142 58,527
Expenditure on maintenance is negll-

ble and commensurate with the total
capital expenditure in thig regard.
1977-78 both capital ang maintenance
expenditure on office furniture a
fittings was less than in 1876-77.

(d) No, Sir.

foolt ofew gt soufedt & ey
WE WW& wwn

9211. W TAT (O qOew ¢ WG
g sl 7y o wY g ¢ @
. (%) W goETe £ 1@ w9
wr§ ferwrar s g€ § fe freefy g
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Establishment of a Venture Capital
Company

9212 SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
INDUSTRY be pleased to state:

(a) whether there hag been a pro-
posal in the recent Commonwealth
Industries Ministers’ meeting on In-
dustrial Cooperation at Bangalore to
form a working group to examine
the possible needs for the establish-
ment of a venture capital company;

(b) whether the setting up of such a
company has been recommended by a
team of experts headed by Shri L. K.
Jha; and

(c) whether this Company will pro~
vide equity capital #o under-write
shares primarily for small scale indus-
tres in developing countries and to
mobilise loan capital from other gour-
ces?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(c). One of the recommendations
contained in the Final Report of the
Commonwealth Ministerial Meeting
Specialists headed by Shri L. K. Jha
which was considered gt the First
Commonwealth Ministerial Meeting
on Industrial Cooperation held in
Bangalore in March 1979 relateg to
the establishment of a Common-
wealth Venture Capital Company, It
wag agreed that 3 Working Group be
convened by the Commonwealth Sec-
retary General to examine the possi-
ble need for and all relevant issues
related to the establishment of such
a Company with a view to facilitating
a decision at the earliest possible
date The Working Group would a'so
examine possible alternative arrange-
ments to meet the need for a critical
minimum equity capital for industrial
enterpriseg in developing countries,
including the type of institution re-
quired, its size, structure, source of
finance, method of operation end
management,
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Issue of Licences to Big Industries for
Soyabean

9213. SHRI MADHAVRAOQO SCIN-
DIA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether is it not a fact that till
1978 multi-national and big industries
were not being granted licences in the
field of Soyabean processing industries
which were then reserved for small
Scale Industries;

{b) if so, whether in early 1979 Gov-
ernment have liberalised the rules
under which multi-national and big
companies are being granted licences
in this field; and

(e) if so, details therein and steps
proposed to be taken to safeguard the
interests of Small Scale Industries 1n
this fleld?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI , PRASAD
YADAT): (a) Soysbeen processing
iz noi reserved for development in
the small scale sector,

(b) Yes, Sir. The Government
have liberalized interpretation of
ruleg which make the large houses
also eligible to participate in this
industry.

(¢) The detnils as given in the
Press Note of 20-1-1979 gre as
follows:—

(1) The soya industry will in
the Initial stages, be given the
status of an industry included in
the Appendix fo Government's
Presg Note dated 2nd February,
1973 angd large houses will also be

eligible to participate in this in-
dustry.

(2) There will be no restriction
on cepacity for the manufacture of
soyabean products,

(3) Forelgn collaboration and
import of capital goods will be
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allowed subject to the gatlsfaction
of Government,

(4) No export obligation will be
imposed en the manufacturers of
soyabean products,

(5) Preference wil} be given to
proposals received from Non-
MRTP and Non-FERA Companies,

Creation of ﬂplrlte- Department in
the Ministry of Indusiry

9214, SHRI S. R, DAMANL: Will
the Minister of INDUSTRY be
pleased to state:

(a) whether Government proposes to
create a separate Department for the
Small Scale Units in the Ministry of
Industry; and

(b) if so, the details of the functions
which would be performed by this
department?

THE MINISTER OF " STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b) A sugges-
tion made to Government in thig re-
gord is under examination and ac-
tion will be taken if it is finally ac- °
cepted by Government,

Rate of purchase of Cotien by
Governmeat through C.CI,

8215, SHRI BEGA RAM CHAU-
HAN: Wil the Minister of INDUS-
TRY be Dleased to state:

(a) the rate at which Government
purchased through Cotton Corporation
of India ‘Desi’ and ‘Narma’ cotton from
Sriganganagar, Rajasthan during 1075
76;

(b) the market price of ‘Desi’ and
‘Narma' cotton in November-December,
1978 and the rate st which Govern-
ment purchase the same through the
C.C.L: and
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(c) whether a statement containing
information in respect of parts (a) and
(b) of the question will be laid on the
Table of the House?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

(SHRI JAGDAMBI PRASAD
YADAV): (a) No indigenous catton
‘was purchased Cotton Corporation

of India during 1975-76 on Govern-
ment account. However, the Corpo-
ration purchased ‘Narma’ and ‘Desi’
cotton from Sriganganagar (Rajas-
than) during 1975-76 at the following
rates:—

J-34—Rs. 235/278 per quintal of
kapas,

Desi—Ras, 198/210 per quintal of
kapas,

Rateg for kapas paid by
in Sriganganagar (Rajasthan)

(b) During  Ncvember-December,
1978, market prices of kapas were
ruling as under:—

J-34—Rs 274/316 per quintal
Desi—Rs, 200/330 per quintal
The Cotton Corporation of India

purchased kapag at the following
rales

J-34—177/318 per quintal
Desi—Rs. 200/330 per quintal
The Cotton Corporation of India

did not purchase cotton on Govern-
ment gecount

(c) A statement is attached,

Statement

Cotton Corporation of India durin
and the market rates during

1975-76

December, 1878 and_the rates paid by the Corporation during the same

. period,
(Figures in Rs Per quintal of Kapas)
Variet Rates paid by CCI  Matket Prices during  Rates paid by CCI
ety .durr;g 12;5-76 November-December  during Noverber-
1978 Drecember, 1978
J34 . 235/273 274/3:6 4771916
Desj s 8 198/210 290730 290/330

= .

Representations of SC/ST in Serviges

8216 SHRI RAM CHARAN: Will
the Minister of HOME AFFAIRS be
pleaseq to state:

» (a) whether an annual retury re-
garding representation of Scheduled
Castes/Scheduled Tribes 1n services
fn Appendix 8 and 9 is called for
from all Ministnes/Departments ac-
cording to Brochupe fg Reservation
of BC/BT; and

919 L8—3

(b) 1t so, action taken against those
Mimstries/Departments where repre-
sentation for SC/ST are not sufficient?

THE MINISTER OF BSTATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes Sir,

(b) The Ministeries/Departments in
which representation of members ot
Scheduled Castes/Scheduled Tribos
is not considered to be adequate, are
advised to take stepg to improve guch
representation.
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Meeting with State Tribal Development
Ministers

9219 SHRI GIRIDHAR GO-
MANGO Wil the Minister of HOME
AFFAIRS be pleased to state

(a) whether his Mimstry called the
State Ministers in charge of tribal de-
velopment to discuss about the tribal
sub-plan and its 1mplementations,

(b) 1f so number of such meetings
held since the new strategy of sub-plan
formulated upto 1978

(c) the main points discussed in the
meetings and adopted, and

(d) when the next meeting is sche.
duled to be called by his Minstry”

THF MINISIER OF STATE IN
THE MINTSTRY OF HOME AFFAIRS
(SHRI DHANIK IAL VIANDAL),
(o) Disrussiong with the States Mm-
isle1s in cherge of {ribal develop=
ment were held June-July 1078
sepirutely in respuet of each State

(b) No meetings were held sepa=
rately with each State earlier There
was however, a conference of State
Minusters . charge of the welfare of
Backward Classes in 1076, and &
conference with the Chief Ministers
to discuss the problems of the Sche-
duled Tribeg in 1076,
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(c) In the serieg of meetings held
In 1978 the mam points discussed
were'—

(1) Planning; (2) Financial Qut-
lays, (3) Dellation of Powers;
(41 Persctanel Pnlicies; (5) Special
Area Planming: () Land Aliena-
tion; (7) Fores! Policy; (8) Credit
and Marketing; (9) Minor Irriga-
gation; (10) (B5u%ation (11) Pri-
mitive Groups; (12) Excise Policy;

(13) Drinking Water Supply; (14)
Shifting Cultivation; and (15) Post-
Matric Scholarships.

Appropriate conchisions were
reachrd in regard to these points,

(d) No date has yet been fixed.

Agreement with workers of Tapti
Texiile Mill, Burhanpur

9220. SHRI ¥. P, SHASTRI: Will
the Minister of INDUSTRY be
pleaseg to gtate:

(a) whether it iz a fact that lhe
workers of Tapti Textile Miil, Burhan-
pur, Madhya Pradesh were compelled
to acce 7t a deduction of Rs. 3/- per day
In thei; wages in 1075-76 and an agree
ment was made with the workerg that
the mull will be reopened only when
every worker accepts a deduction of
Rs. 2/- in his daily wages and if so, the
period for which this deduction was
made and the total amount of the
wages of workers deducted:

(b) the action being taken by the
Ministry to refund the deducted amount
to the workers; and

(¢) whether the workers of this mil
have made a demand for the refund of
the deducted amount to National Tex-
tile Corporation and if so, the time by
which this amount will be refunded?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRI JAGDAMBI PRASAD
YADAV): (a) t¢ (c). In 1971, the
representatives of the registered
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Unions of the Burahanpur Taptl
Mills volurtarily accepted a reduction
in DA 7@t the rate of Rs, two per
day, This was in force between
April, 1971 and July, 1972, where-
after there was no cut, There iz no
proposal to refund this amount.

Schemte of U.S. Experts to Study Earth-
quake Engineering Problem in India

9231. SHRI P. M. SAYEED:
SHRI NIHAR LASKAR:

Will the Minister of SCIENCE
AND TECHNULOGY be pleased to
state:

(a) whether US8. axperts haye for-
mulated a Rs. 7 crores scheme spread-
ing over a period of five years to study
earthquake engineering problems in
India;

(b) if no, what ase the main points
of the proposed scheme;

(c) whether Indian Government have
approved thig scheme,

(d) the areas that will be covered
under the scheme; and

(e) when the scheme is likely to take
effect?

THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE
AND IN THE DEPARTMENTS OF
ATOMIC ENERGY, ELECTRONICS,
SCIENCE AND TECHNOLOGY AND
SPACE (PROF. SHER SINGH): (a)
Three collaborative Research projects
in the area of Earthquake Engineer-
ing and one in the area of wind
effect mitigation were formulated by
Indian and U.S. scientists at a joint
Indo-US Workshop on Natural Dis-
aster (Earthquake and Wind Effect)
Mitigation Research held in Decem-
ber 1078 at New ‘.DeIhL_‘rhe finan-
cial requirement of one of these
projects entitled “Strong Motion
Earthquake Instrumentation Array”
is likely to be of the order of 38
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million dollars and 166 million
rupees for a period of 10 years.

(b) The main purpose of the gbove
scheme 15 to collect vitally important
data required for proper understand-
ing of the mechanism of earthquake
and for evolving realistic earth-
quake-resistant design of engmeering
structures,

(c) The scheme is being examined
i consultation with all concerned
Departmenfs! Ministries.

(37 The a.eas to be covered umder
the scheme of Strong Motien Instiu-
mentation Array Project are Shilling
and Dauki-Haflong Fault Zone of
North East India—a highly seiwsmi-
rally act've region.

te¢y It would be emplemented as
soon as all aspects of the gcheme are
«atistactorily resolved,

Aszamese Fled their seitlements ln
Arunachal Pradesh

9222 SHR] C. K. JAFFER
SHARIEF: Will the Minister of
HOME AFFAIRS be plessed to

state:

(a) whether Government's attention
hag been drawn to ‘Times of India’
dated the 18th March, 1879 that more
than 500 Assamese have fled their set-
tlementg m Arunachal Pradesh alleg-
ing that the local people harassed
them and burp down their houses;
and

(b) if so, the reaction of Central Gov-
ernment thereon?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) & (b). The Presg Report
has come to the notiee of the Govern-
ment. Acording to information ob-
tained from the Governmenis of

Press is highly exsggerated. Same

people did leave but most of them
returned later. The Chief Minis-
ters of Assam and Arunachal Pra-
desh met on 20th March at Gauhati
and agreed to take measures to de-
fuse the situatign on the ground
particularly, in the sensitive sectors
ofthe boundary. They again met
on 12th April, 1979 under the Chair-
manship of Home Minister and agre-
ed to emplement quickly the decisiong
reached at the meeting of 20th
March. Efforts have also been
made to ensure that law and order
is maintained in areas along the
boundary and the situation is well
under control now.

Applications for Industrial Licence hy
M/s. Porritts and Spencer (Asia) Ltd.

9223. SHRI ANANT DAVE: Wil
the Mimnister of INDUSTRY be plea-
sed to state:

(a) whether 11 is a fact that M/s,
Porritls and Spencer (Asia) Lid, Fan-
dabad had applied for a Industrial
licence in 1476 and was rejected hy
Government,

(b) whether the company approached
Government for a letter of intent
through M/s G Williams & Co.
(Pvt.) Ltd and the letter of intent was
glven to M/s. G Williams;

(e) if so, as to how the name of M/s.
Pornitts & Spencer (Asia) Ltd. crept in
the original letter of intent granted in
the name of M/s. G. Williams;

(d) how an indusirial licence was
granted to M/s. Porritts and Spencer
(Asla) Lid. in 1968 and on what basis,
and

I
(e) if so, what action Government
have taken against the companies
for cheating Govt, or propose to take
for cancelling the letter of intent and
industrial licence of the companvy
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) to (d). An application
for an industrial licence was receiv-
ed*in 1068 from Mijs Porritts &
Spencer Limited, ﬁury Lancashire,
England, through Mis. C. Willlams
and Co. Private Ltd., Bombay. Appli-
cant's name as given in the applica-
tion was Porritts & Spences ILid.
Clo G. Williams & Co., Pvt, Ltd. and
the name of the proposed under-
taking was given as Porritts & Spen-
cer (Asia} Ltd. The application
was considered by the Government
and a Letter of Intent dated the
6/10th May, 1966 was issued by the
then Ministry of Commerce in the
name of M|s G Williams and Co.
Private Ltd., Bombay. The name of
the Company was  subsequently
amended as M[s Porritts & Spencer
Litd., Bury, Lancashire, England on
the 27th May, 1866. In April, 1968 an
Industrial Licence was issued .n
favour of M|s. Porritts & Spencer
(Asiay 1|1, Kimber Street, Calcutta-
117.

(e) Does not arise.

F1C.C.&L Award to Director, CSIO,
Chandigarh

9224. SHRI BHAGAT RAM. Wil
the Minister of SCIENCE AND TE-
CHNOLOGY be pleased to refer to
the reply given to Starred Question
No 250 on the 6th December, 1978
regarding conference held by FICC
& I jn CSIO, Chandigarh, and state:

(a) what was the cause of apprehen-
sion of an agitation by the CSIO Em-
ployees’ Umon on 6th ard 7th Novem-
ber, 1978 which necessitated fo close
the orzanisation (CSIQ) on those days,

(b) whether the representalion re-
ceived from the CSTO Employees’ Union
has been exununei and if so what ave
the findings;
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() whether the Federation of
Indian Chamber of Commerce and
Industry (FICC & I) hag recently
given an award to Dr. Harsh Var-
dhan, Director, CBIO; and

(d) if so, what is the amount of
award and whether Director, CSIO has
obtained prior permission of the appro-
priate authority to eccept the said
award and whether the CSIO Emplo-
Yyees Union have protested against it?

THE MINISTER OF STATE IN THE.
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY & SPACE
(PROF. SHER SINGH): (a) The
Central Scientific Instruments Or-
ganisation (CS810), Chandigarh 'was
closed on 7th November, 1978 and
also half an hour earlier on 6th
November, 1978 to forestall slogan
shouting by certain members of the
staff, Such slogan shouting is in-
dulged in by them without any ap-
parent cause,

(b) The Union 18 unrecognised bnt"
its representation is under examina-
tion.

(cy & (d), The Federation of In-
dian Chamber of Commerce &and
Industry (FICC&I) decided to give
the cash award in science and tech-
nology (individua] scientists—tech-
nologists with partcular reference
to interaction with industry) to be
gshared between Dr. Harsh Vardhan
and Dr. M.A, Pai of the Indian Inati-
tute of Technaolo, (IITy Kanpur.
A sum of Rs_ 5, hag been awarded
on 31 3-18780 to Dr. Harsh Vardhan
as his share. The so-called Union
has protested against it. Ex-post
facto permission has been sought by
the Director, CSIO and is receiving
attention.
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Prolotype Bullet Proof car Mannfac-
tured by V.R D.E

9228 SHR1 HALIMUDDIN AHMED
Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether a prototype Bullet
Proof car was prepared by VRDE
Ahmednagar under the instruction
of Home Minister in 1974-75 for use
of ExPM and many officers were
awarded with promotion as Brigadler
for succeassful trial of the prototype;

(b) whether any demonstration
was algo arranged thereof angd if so;
the expenses therefor;

(e) the total amount of foreagn
exchange incurred in imporing of
bullet proof materals thereof, and

(d) delails of the whereabouts of
the car?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)
{(a) The project for the Fabrication
of the car was mmitiated mn 1965 but it
did not make progress It was re-
vived in 1975 and taken up as a re-
seatch projeet No  officer  of the
Mimstery of Defgence was promoted
on the basis of this project,

(b) Yes, Sir An Expenditure of
Rs 521420 was incurred on arranging
the demonstration

(¢) No forcign exchange was in-
volved in the project

(d) The car 18 at preseni with the
VRDE Ahmednaga:

Closure of Factories in Madras by
WIMC.O due to increase in Excise
Duty

9227 SHRI M N GOVINDAN
NAIR-

SHRI SURENDRA BIKRAM:*

DR VASANT KUMAR
PANDIT:

Will the Minster of INDUSTRY
be pleased to state

(a) whether Government's atten
tion has been drawn to the reported
move of the WIMCO company to
close down its match factories 1n
Madrag and Calruita following the
steep excise hike 1n machine made
match boxes,

(b) 1if s0, the details and the num.

ber of employees expected to become
unemployed, and
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(c) Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) to (¢). The Government
of West Bengal has not received nny
notice of closure of WIMCO factory
at Calcutta. WIMCO is reported to
have made representation to the effect
that the steps excise hike may effect
them with no other alternative than
to close their Madrag factory. This
representation is under examination
of the Government of Tamil Nadu.

Production capacity of Mopeds/Scoo-
tereits

9228. DR, MURL] MANOHAR
JOSHI: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether 1t is a fact that the
Mopeds/Scooterntts manufacturing
indust1y is utilising only 53 per cent
of the production capacity;

(b) if so, the names of major
Mopeds/Scootercits manufacturing
companies and the reasons for not
going into full production; and
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(c) the steps taken by Government
to ensure the wiilization of full pro-
duction capacity by this indusiry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAIT] (a)
The total production capacity of the
moped manufacturers presently is
81,000 nos, The production of mopeds
during 1078-79 is estmated to be
47,501 nos, The present utilisation
of capacity is estimated to be about
50 per cent,

(b) A statement showing the
names of moped manufacturers and
their  capacity and production is
attached. Utilisation of capacity by
some of the units has been low due
to Inw consumer acceptability of their
product resulting in lack of demand
and consequent marketing and
financial problems,

(c¢) The main responsibility is
with the units concerned to improve
their managerial, engineering and
marketing efficiencies. Government
assistance is provided on requests re-
ceived and wherever appropriate
for production or fo, improveg per-
formamce of the wvehicle.

Statement

—— -

Production Capacities of Mopeds|Scooleretis,

——— ==

Name of the Grm

Production
1977-78

Capacity
(Nos.)

1978-79

. Kinetic Engg. .

. Mopeds Ind:a Ltd.
Saund Zweirad , .
. K.G. Patil, Kolhapur ,
S.& P. Fngg. Ltd.

. Atlas Auto Cycles Ltd.
TANSI .
. Ramon Engg. Ltd.
Scouters India Ltd.
. Majestic Auto

SO o Du kw8 =

-

30,000 18,147 21,600
30,000 12,057 13,628
7500 2,391 3,037(cstd)
.. 4vo0* 2,853 3,552
. . 2,500% 2,188 g,191(cstd)
1,000% 428 NIL
2,000% 383 1,227(cstd)

2,000% L1k 1,356
. i 1,000% H] 22
. . 1,/000% - Bos

81,000 38,070 43,501 estd)

*Estimated production capacity during 1978-79.
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Additiona] Public Prosecutors In
Pelhi bemions Courts

$220 SHRI JAWALA PRASAD
KUREEL Wil the Mmmster of
HOME AFFAIRS be pleased to state.

(a) what 1s the tota! stremgth of
Additional Public Prosecutors work-
mng in Sessions Courts in Delh;

(b) what 15 the numbe: of AddlL
tional Public ZProsecutors belomging
to Scheduled Castes and Scheduled
Tribes m the Ses.ions Courts in
Delhs,

(e) 15 the above representation of
Scheduled Castes and Scheduled
Tribws 1n accordance with Govern.
ment’s rules, and

(d) if not, the reasou therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AfFAIRS
AND IN THE MINISTRY JF LAW,
JUSTICE & COMPANY AFFAIRS
(SHRI 8§ D PATIL) (a) to (d).
The Delhu Admimistration have intima-
ted that the present total strength of
Additional Public Prosecutors s 12
anq out of them only one belongs to
8cheduled Caste Community, Out of
the 12, § Chsef Prosecutors (ad-hoc)
have been empowered to work as
Additional Public Prosecutors without
any extra remuneration unde: Sec-
tion 24(8) of the Criminal Piocedure
Code 1978 (as modified on 18th Dec-
ember, 1978) The other 7 Additional
Public Prosecutors who are practicing
advocates and are appointed under
proviso to Section 24(6) are entitled
to a fixed salary of Rs 850/- PM
plus usual allowances except HRA
In addition they are allowed private
practice They are public ;ervant:
under the definition of Setcion 21 of
'Iu IP.C. and mot Government Ber-

Therefore, the instructions

82

with 1egard to reservation of Sche-
duled Castes and Tmbeg do not apply
1n their casges.

‘Take over of Bird and Company Ltd.

9230 SHRI SACHINDRA LAL
SINGHA., Will the Miuster of IN-
DUSTRY be pleased to state:

(a) whether Goverrment are con-

sidering to take ovar Bird & Com-
pany Limited,

(b) 1f so, the details thereof,

(c) whether 1t 15 o fact that a
delegation on henaif of 20,000 wor-

kers of this unit met the Minister
recently,

(d) 1f so, the details of the de.
mand mede by thuis delegation, and

(e) the reaction thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMB] PRASAD
YADAV) (a) & (b) Government
are examimng various measures for

the revival of M/s Bird & Company
Ltd

(c) to (e) A representation dated
the 22nd March, 1979 had been recerv-
ed from Bird and Company Ltd Em-
%I:wm Union pomhu out that the

mpany weas low uction
levels due to ﬂmnczl] commu and
accordingly sufficient working capital
should be made available immediate-
ly It was also requested that a final
decision for take over of the Company
should be taken immediateiy All
these aspects are being examined by
the Government Arrangements are
also being made for immediate provi-

sion of pecessary working zapital to
the Company.
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Seisure of Arab League Mission in
India by Arab Studentis

§232. SHRI M. V CHANDRA-
SHEKHARA MURTHY:

SHRI NIHAR LASKAR:

SHRI A. R. BADRI-
NARAYAXM:

Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) whether 1t 15 a fact that after
signing the peaze treaty between
Egypt and Israel, the Arab students
in India seized the Arab League Mis,
sion;

(b) whether on an earlier occasion

also such action was taken by the
Arab students in India;
(c) if so the mamn reasons for

seizing 1his mission in March 1979
and earlier also; and

(d) what steps Unwon Government
propose to take to avoid such occur-
rences in future?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
The Arab Students entered the Arab
League Mission 1n New Delhj a couple
of days beiore the signing of the
peace treaty between Egypt and [srael
and continued to stay there 111l they
vacated it, a couple of days after the
treaty had been signed,

(b) and (c). Yes, Sir. They seized
the Mission in March 1979 to piotest
against the Egypt Israel Peace Treaty,
On the earlier occasions also they
seized the Mission to protest against
various other political 1ssues,

(d) Arrangements for the mainte-
nance of Jaw and order on such occa-
sions are strengthened.
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Exchange of Scientists under Indo-
Cuba Agreement

9234. SHRI BALASAHEE VIKHE
PATIL: Wil] the Minister of SCIENCE
AND TECHNOLOGY be pleased 1o
state:

(a) whether under the agrecment
signed between India and Cuba on
the 19th Novembar, 1978, there is
provision of exchange of 24 scientists
between the two countries in the first
year; and

(b) if so, number of scientists so
far exchanged in each sphere of
science and technology in terms of
the said agreement?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. BHER SINGH): (a) and (b).
The Agreement on cooperation in the
flelds of Science and Technology bet-

. ‘ween the Government of India and the
Government of Cuba signed on 18th
November, 1978 provides for the
exchange of scientists between the two
countries but does not specify the
number of such scientists in any year.
A 2.member team of senior sclentisis
has been deputed to Cuba to identify
the areag of cooperation. The total
number will depend on our reguire-
‘ments,
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Supply of Cement to Earnataka

9235. SHRI K. S, VEERABHA.
DRAFPPA* Will the Minister of
INDUSTRY be pleased to siate;

(a) the requirements of Karna-
taka State of essential commndity
like cement und the actual alloca.
tions made during the year 197¢;

(b) the reasons for not meeling
the full requirement of the Staie in
this regard;

(e) whether 1t is in the knowledge
of Government that the price of this
commodity in the Stale is rising; and

(d) what steps Government have
taken to bring 1he price down?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV)Y (a)
and (b) Government of Karnataka
have reportei that their annual
demand for cement is about 16 lakh
tonnes. A total allocation of 11.48
lakh tonnes was made to the State
Government in the year 197, The
demand for cem:nt has exceedcd sup-
ply due to spurt in construction acti-
vities in industries, irngaticn and
power, housing and other developmen.-
tal activities

(¢) The price of cement is control.
led under the Cement Order, 1967. The
F.OR. price (excluding Excige Duty &
Packing Charges) is fixed under the
Control Order and cement factories
are not authorised to charge more
than the controlled price, During the
period February, 1877 to April, 1079,
FO.R. price of cement was increased
vn three occasions namely in January,
1978, July, 1878 and December 1878,
The retail price ig fixed by the State
Governments, by adding the following
margins to the F.O.R, Price (including
packing charges & excise duty) namely
Central Sales Tax (where applicable),
State Sales Tax, Octrol Duty (if any),
Local transport & handling charges,
Godown charges, incidental expenses,
profit margin for the stockists/dealers,
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(d) In Karnataka, public distribu-
tion of cement has been taken over by
the State Government from 1-10-1978
and sele of cement is now made only
by dealers licensed by the State Gov.
ernuient. The State Goveinment has
been requested to be vigilani against
antisocial activities like blackmarket-
ing and hoarding and to use their
powers under the Essential Commodi-
ties Act to curb such activities,

Schemes implemented to raise
Stapdlard of People Living below
Poverty Line

9236 SHRI K GOPAL: Wil the
Minister of PLANNING te pleased to
state*

(a) whether any schemes were
implemented during the last two
years to ralse the standard of living
of thvse living belov the poverty
line;

(b) if so, details thereof; and

(cy the impact these schemes pro-
duced on the living standards of the
poor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN). (a) and (b).
Various measures and programmes
for achieving the objective of reduc-
tion of poverty are spelt out in the
draft Five Year Plan (1978—83). The
highest priority has been accorded to
agriculture and allied seclors, irriga.
tion and village and cottage industries
which have the greatest capacity to
absorb surplus labour. An expanded
minimum needs programme has also
been provided for so that the living
standards of the poor penpls can be
directly supplemented by the provision
of certain minimum basic amenities,
The Annual Plans for 1977-78 and
1978-T9 were formulated keeping these
priorities in view.

(e) It iz toop early to agsess the im-
pact of these plang on the living stan-
dards of the poor.

Impert gnd Export of Cetton

9237, SHRI IQBAL SINGH DHIL-
LON: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that in
previous years Government used to
import cotton;

(b) if so, since when the mmport
of cotton has been stopped;

(c) whether it is also a fict that
now India is in a position to, export
the cotton; and

(d) if so, the target fixed for the
export of cotton during the year
1979.807

THE MINISTER OF 8TATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMB]I PRASAD YADAV): (a)
Yes, Sir.

(b) Following improvement in the
availability position of domestic cot-
ton, no imports on commercial scale
have been contracted during 1877.78
and 1978.79.

(c) and (d). During 1878.-79, cotton
season  (September, 1978—August,
1879) Government have allowed ex-
port of 4.40 lakh bales of cotton, No
target has been fixed for 1079.80; this
will be possible only after the varie-
tal crop size and the demand are
known

SBupply of Controlled Cloth to Orissa

9238, SHRI K, PRADHANI. Will
the Minister of INDUSTRY be pleased
to state:

(a) what are the details regarding
the quota of controlled cloth which
was supplied to the State of Orissa
during the last three years; year-
wise; and

(b) whether there hog been any
demand from lhe State Government
to enhance the quota of controlled
oloth and if so, the reaction of Cen-
tral Government thereon?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b) Allotments of controlled
cloth made to Orissa during the last
three years are as under:—

Allotments

(Bales of 1, o

Year metres per bal!:l)

1976 . . . . 14447
L7 & A 8,908' 25
1978 . . . . 9.294° 75

The Orissa State Wholesale Consu.
mers’ Cooperative Federation has re-
guested for an enhancement. Quotas
of controlled cloth for different States
have been fixed on the basis of popu-
lation in relation to the production
level of 400 million sq. metres in a
year It is not, therefore, possible
to meet demand for enhancement of
the quota,
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Preparation of a Report Vivarnika’
for Regional Offices of Hindi Teaching
Scheme

0240, SHR1 KACHARULAL HEM-
RAJ JAIN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether there was a practice
to prepare a report known as ‘Vivar-
nika' in the wvarious regional offices
of Hindi Teaching Scheme;

{b) whether this report is not
prepared at present; and

(¢) if so, why this report was in.
troduced and the reasong for which
this report is not prepared now?

MAY 2, 1970

Written Answers %

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI1 DHANIK LAL MANDAL): (a)
Yes, Sir, Such a *Vivarnika’ was for
the first time, brought out by the
Deupty Director (West) in 1989, Later
on, other Regional Deputy Directors
haq also brought out such ‘Vivarni-
kas)’. These mainly containey data
relating to the available staff, train.
ing centres and employees trained in
the concerned areas,

(b). Yes, Sir.

(c) After setting up an office of
the Joint Director recently in accor-
dance with the recommendation of
the Review Committee of Hindi Tea-
ching Scheme a Research Cell has
been constituted under it. Important
information relating to the Hindi
Teaching Scheme is maintained in this
Cell, It is, therefore no longer neces-
sary to bring out separate regional
‘Vivarnikas',

Financial difficulty faced by National
Jute Mills, Howrah

9241. DR. BIJOY MONDAL:

SHRI SHANKERSINHJI
VAGHELA:

SHRI . M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether it has come to the no-
tice of the Government that Natio-
nal Jute Mills Howrah has been fac-
ing great difficulties for want of
finances;

{(b) whether Central Government
propose to help the mills and to re-
habilitate this unit as evolved by
IDBI; and

(c) it s0, the details thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRV (SHRI
JAGDAMBI PRASAD YADAV) (a)
to (¢) IDIB have evolved a p an of
rehabilitating National Company Ltd,
whach intei.alla involves the rrant
of an interest free loan amounting
to Rs 2 crores to National Co Ltd
by the Government of India The
matter 15 under active considcration

Inclusion of Paint Brush in the
Reserved List for Small Seale
Industries

I 9242 SHRI § £ SOMANI Will the
Minister of INDUSTRY b pleased to
tate

(a) the reasons for which gome
1ems such as paint brushes tsoth
brushes have been included in the
list for reserved items for the small
scale 1ndustries whereas under one of
the items of the lList all kinds of
brushes are coveied and

(b) whether Goveinment propose
to revise the list in this regard?

THE MINISTER OF STAT IN THE
MINISTRY OF INDUSIRY (EHRI
JAGDAMBI PRASAD YADAV, (a)
Paint brushes’ and ‘tooth biushes’
have been separately included in the
list of 1tems reserved for smal] scale
sector in terms of this Min stry « no's
fication dated 264 1978 because they
are separately classified and given
separate code nombers under the
National Industrial  Clasficclion,
which has been adopted for listing
the items reserved for small scale
sector

(b) Perrodical review 1s being made
by Government so as to continually
expand the list of reserved items as
new products and new viocesses cap-
able of beimng manufactured mn the
amall gcale @re identified

819 LB—4

Progress of Working Groups om
Problems of Monitoring of Progress of
Schemes relating to Backward
Classes, etc

9243 SHRI R KOLANTHAIVELU
Wil] the Minister of PLANNING be
pleas~d to <tate

(a) the preuise progress of the
Studies made by Working Groups
constituted {o consider problems of
me ulo g of progiess of schemos 1¢=
lating to backward classes water
supply urban development transport
etc

(b) the modus operands of such
studieg and the number of Semnars
organised 1n that connection, and

(¢) the con re‘> 1esults ot the

studies?

THE MINISTER OF STATE IV
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN) (a) The
Report of the Working Group on
monitoring  Urban Dev elopment
schemes has been jeceived and 15 be-
ing eximined n consultation with the
Ministry of Woirks and Housing The
report, of the other Groups are awal.
ted

(b) The Working Groups consisi-
ing of repiesentatives of the concern-
ed Central Ministry Planmng Com-
mission and selected State Govern.
ment represeniatives are to examine
the existing momtoring sy-tem and
procedures, and suggest improve
ments These Working Groups have
not held any semunars

(c) When the reports have been
received and procegsed, 1t is expect-
ed that the changes suggested by
them will be adopted by Ministries,
States and implementing agencis,
resulting 1n  more efficient perfoi-
mance all around
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Licences for Setiing wp Cement Plants

§244. SHRI M. RAM GOPAL RED.
DY: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Industrial licences is-
sued during the last three ™nonths
for setting cement plants have been
revoked; and

(b) if so, what are the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
No, Sir.

(b) Does not arise,

Filling up Class I Posts of IES/ISS by
UPSC

9245, SHRI VASANT SATHE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) what is the number of Class I
and Senior <Class I posts carrying
economic/statistical functions which
have been filled up through UPSC
during the last three years—year-wise
M.nistry-wise by standard categories
and designation of Class I officers;

(b) how many of these officers who
have been selected by UPSC for the
post carrying economic functions
have been included in the 1IES/ISS at
appropriate category; and

(c) what is the position of such
officers vis-a-vig ad hoc clasg I officers
holding similar posts ecarrying eco-
nomic/statistica] functions in regard
to their inclusion for IES/ISS and
norms for interse seniority of these
two categories >f officers?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AF-
FAIRS (SBHRI S. D. PATIL): (a)
and (b). The information is being
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collected and will be placed on the
Table of the House.

(c¢) Officers holding Clais I osts
carrying economic/statistical func-
tions on ad hoc basis cannot be in-
cluded in the IES/ISS since they do
not have any title to such posts. Per-
sons appointed to such posts through
the U.PS.C. can, however, he ap-
pointed to the IES/ISS providerd these
posts are encadrerd in the appropriate
grade >f the IES/ISS and the persuns
holding such posts are approved for
such appointment by the U.P.S.C. As
the former category of officers cannot
be appointed to the IES/ISS, the
question of comparing the seniority
of officers of the two categories does
not arise.

Privy Purses to Rajas and Nawabs

9246, SHRI KANWAR LAL GUP-
TA: Will the Minister of HOME AF-
FATRS be pleased to state:

(a) the names of Rajas and
Nawabs, who were given privy pur.
ses amounting to Rs. & lakhg and
above before the abolition of privy
purses;

(b) the names of Maharajas and
Nawabs who have been paid some
sort of money along with the total
amount paid so far after the abolition
of privy purses in any form;

(¢) why such amount has been
paid, what were the reasons that
forced the Government to pay such
a big amount to these people;

(d) whether Government propose
to pay some of them the money even
in future and

(e) it so, to whom and why?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Statement I i3 laid on the Teble
of the House. [Placed w Libirary.
See No. LT-4407/79].
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(b) and (e). Article 33A of the
Constitution Inserted by the Consti-
tution (26th Amendment) Aect, 1971,
hich came Into force on 28th Decem-
ber, 1871, abolished privy purses and
extinguished all rights, liabilities and
obhgations in respect thereof How-
ever, in order to enable the former
rulers to adjust themselves to the
changed circumstances and to miti-
gate hardship, Government of India
decided to make ex-gratia lumpsum
cash payments to them. Under the
scheme formulated by Government
for this purpose, in the event of death
of a former ruler, the ex-gratia grant
15 to be paid to widow(s), son(s),
wmarried daughter(s) and widow of
a pre-deceased son So far ex-gratia
‘grants amount to Rs 10 26 crores have
been sanctioned in respect of 271 for-
mer rulers 1n accordance with the
apprnved scheme, as in Lst attached
(Statement 1I) :s laad on the Table of
the House, [Placed in Library See
No LT-4407/78)

(d) and (e) Government propose
to make ex-gratia payment; to the
remamning four former rulers namely
the former rulers of Dhrangadhra,
Tharad, Cochits, and Rampur. Be-
sides, in the case of two former States,
namely, Vasavad and Dhurwai, a few
“® the large number of claimants are
slto to receive payment of ex-gratia
‘amount fixed for them. These pay-
ments will be made a3 soon as the
persons concerned comply with the
required formalities in accordance
with the scheme formulated for thas
Purpose.
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Assam Districty declared Disturbed

9248 SHRI NIHAR LASKAR' Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
State Government hag declared 3
Assam districts disturbed;

(b) if so, what are the districts;
(c) the main reasons for the same;

(d) whether Union Government
have been requested to help the
State Government in this regard; and

(e¢) whether miscreants have created
serious gituation in the State?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL): (a) to (e) The Government
of Aszam have ‘informed that they
have declared the three districts
namely Cachar District, Karbi Ang-
long District and North Cachar Hills
District ag ‘disturbed areas’ under the
provisiens of Assam Disturbed Areas
Act, 1855 and Armed Forces (Special
Powers) Act, 1858 because of the
tense situation prevailing in these
areas as a result of 5th January, 1979
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Incident on the Asiam-Nagaland bor-
der. The State Government have
taken these steps as precautionary
measure. The Central Government
are in touch with the State Govern-
ment and are providing such assistance

as requested by the State Govern-
‘ment,

Vehicular Traffic in Delhi

9249 PROF. P. G. MAVALANKAR:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that
vehicular traffic in Delhi and New
Delhi is growing and 1s gelling more
erratic and irregular;

(b) whether it 15 alsp a fact that
at s2vera' places there are no auto-

mutie traffic signals and thal cven
where such signuls are there, they
are often violated by public and

private vehicle owners and drivers;
and '

(cy if so, what effective and im-
medjate steps are being taken by
Government to remedy such a situa-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) to (c).
There has been a sharp increase in
vehicular traffic in recent years. With
this, violation of traffic regulaticn has

also increased. It is a fact that at
some place, there is no aulomatic
traffic signals.

The matter iz very much under ad-
ministrative consideration and eoffec-
tive steps are being taken to improve
the situation as mentioned below:

(i) Exercizes have been carried
out to install automatic traffic light
signals at important inter-sections.

(i) Pending such installations
arrangements have been done for
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manual regulation of traffic during
peak hours.

(ii1) The traffic offenders saye
being prosecuted vigorously by
tightening up the enforcement mea-
sures, which includes prosecution
on the spot of traffic offenders by.
empowering Inspectors of Police
(Traffic) to collect cash security
deposit on the spot against regular
cash receipts for traffic offence:. *

(iv) Steps are being takea
construction of slow moving =and
pedestrian paths  electrification of
roads and parking facilities for bet-
ter traffic regulation.

for

*
(v) Recourse {; being taken to
debates, discussions, seminars, etc™
to educate the public on ftiaffic
rules and road safety measures.

Demand for enhancing {urnover lmit
for Stainless Steel Industries

9250. DR, VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased (o state:

(a) whether there is a persistent
demand from small scale units in the
country to enhance the turnover ]imit
for stainless steel industries f
the present level to Rs. 50 lakhs;

(by whether it is a fact that due to
the present limit for smail scale units;

incentive for higher

production,

quality goods and expansion received

a set.back; and

(¢) whethey Government are
considering change in the definition
of small scale units?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD Y
AV): (a) There is no turnover I
for small scale units either for stain-
less steel industry or for any other”
industry.

(b) and (c). Do not arise.
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RBeview of Proesedings of Selection
Committees for promotion to IAS/IPS

9251. SHRI S. 5. DAS;
SHRI MOHAN LAL PIFIL:

Will the Mimster of HOME AF-
JFAIRS be pleased to state:

4

(a) whether Government have issu-
ed nstructions that past proceedings
of Selection Committees held for pro-
motion to IAS/IPS should not be re-
viewed;

(b) whether these instructions are
justified; and

t(c) whether Government propose
to rescind their instructions and
‘tonsider for promotion to IAS/IPS with
retrospective effect the officers
whose seniority has been restored and
who being more than 52 years of age
cannot be considered for promotion to
1AS/I{PS in routine?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) No, Sir.
There 1s no provision in the 1AS (Ap-
pointment by Promotion) Regulations,
1066 and the IPS (Appointment by
'ﬂomation) Regulations, 1955, accord-
ing to which State Civil Service and
*State Police Service officers are pro-
Moted to the 1AS and the IPS res-
pectively, for review of the select
hists except in the event of a giave
lap e in the conduct or performance
of duties on the part of any member
of the State Civil Service/Police Ser-
vice included in the Select List in
which case a special review of the
Select List may be made at any time
at the instance of the State Govern-
ment and the Union Public Service
Commission, if it so thinks fit, remove

e name of such members of the

te Civil Service/Police Service
'Qt‘om the Select Liit.

{b) and (c), Questions do not a:ise
in view of reply to (a).

Loans given by District Industries
Centres

9252, SHRI AMAR ROYPRADHAN:
Will the Minister of INDUSTRY be
pleased to state the amount sanction-
ed as loan to Distriet Industries Cen-
tres already gone into production up
to the end of February, 1979?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YAD-
AV):. The activities of the District
Industries Centres are of a promo-
tional and developmental nalure and
these Centres do not engage thcm-
selves 1nto any manufacturing acti-
vity. They assist the entreprencurs
in setting up industral umts. An
amount of Rs. 7 crores was provided
as loan to the various States/UTs.
under the DIC piogramme for provid-
ing luan aswstance to small and cot-
tage unit; upto the end of Februaty,
1978.

Incentives to LDCy for Promotion
in Services :

9253. SHRI LAHANU SHIDAVA
KOM. Will the Minister of HOME
AFFAIRS be pleased to state:

(a) how many LDCs in the Central
Secretariat Services are Post Gradu-
ates, Double Graduates aud Gradudtes;

(b) what incentive, if any, is given
to them for promotion in the services;
and

(c) whether they get any extra in-
crements; if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) The infor-
mation is being collected and will be
laid on the Table of the House as
soon as it is collected.
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¢b) (Greduste Lower Division
Clerks with three yeass of service are
given age relaxation upto 30 years for
taking the Assistants’ Grade Competi-
tive Examination conducted by Unlon
Public Service Commission.

(¢) No Sir; Pay scale of a grade or
a post 18 fixed with reference to the
duties attached to it and not with
reference to the educational gualifi-
cations of the persons appointed
thereto. Grant of increments to those
appointed to the grade/post 1s regu-
lated in accordance with the rules n
that regard which do not provide for
granting extra increments by virtue
of possessing higher educational
qualifications.

Creches for Children of Government
Employees in Delhi

9254, SHRI AMRIT NAHATA: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Ministry of Home
Affairs are running crecheg for the
children of Government Employees in
Delhi in the age group from 3 months
to 7 years; and

(b) whether Government propose to
raise the age limit from 7 to 12 years
keeping in view that the children after
12 years of age can live at home
alone whereas children of 7 years of
age cannot remain in the houses
alone?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMFANY AFFAIRS
(SHRI 8. D. PATIL): (a) The Grih
Kialyan Kendra Organisation which is
a registered Soclety functioning under
the asgis of the Department of Per-
sonnel and AR., Ministry of Home
Affairs, runs such creches.

(b) Na, Sir. It is not proposed to
Taise the uppar age limit heyond 7
years ag the creches are not equipped
to handle children of that age.
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Ruidg conusted by O.BL

9255. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister or
HOME AFFAIRS be pleased to stat?:

(a) the number of raids conducted
by the CBI on Private persons and,
Government servants during the ca-
lendar year 1977 and 1078; and

(b) what are the details of the dis-,
coveriegs made during these raids, and
whether any of these cases have been
adjudicated or challaned?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS,
(SHRI 8. D. PATIL): (a) During the
year 1977, 338 raids/searches (149
against Govermnent servants and 190
against piivate persons) were con-
ducted by the Centra] Bureau of In-
vestigation. During the year 1878,
252 raids/searches (118 against Gov-
ernment servants and 134 again~t pri-
vate persons) were conducted by the
Central Bureau of Investigation.

(b) During these raids/searches,
ineriminating documents, undeclared
asssts, etc. were discovered. Dis-
closure of the details is likely to pre-
judice further investigations/tuti¥re’
course of action necessary in tlaol
cases and will not be in public s
terest. In 121 cases, chargeshaety
have been flled in the Courts.

State-Wiae praduction and demsnd of
paper

9258. SHRI MUKUNDA MANDAL:
Will the Minister of INDUSTRY be
pleased to state what is the total pro-
duction and demand of paper during
the last five years State-wise and
year-wise? <

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD !‘M'-"*
AV): The figures of production of
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paper and paper board for the last
five years BState-wise are being col-
lected and will be placed on the
Teble of the House No authentic
figures of BState-wise demand tor
paper and paper Board are availaple
By and large the indigenous preduc-
tion has been adequate to meet the
demand, but in the year 1878-79 it 1s
estimated that ind:genous production
has fallen short of the demand by
50,000 tonnes

Study greup for Reserved Items

€257 SHRI VINODBHAI B SHETH
Will the Minister of INDUSTRY be
pleased to state

(a) whether the techno-economic
study for the ieserved BO7 items for
the smal] scale industry has been car-
ried out us assured by the Minister,

(b) if so, what 15 the resut, and

(c¢) whether 1t 15 a fact that where-
as the capacity of the large scale units
hag been frozen the smal] scule units
have not been able to produce large
quantities of some item therebv crea-
ting shortages and their consequent
adverse effect on the market?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YAD-
AV) (a) to (¢) Government have
identified the 807 items which have
been reserved for small scale sector
as these have potentialhities for deve-
lopment in the small scale In paia
6 of the Statement on Indusiral
Policy, Government have already
clarified that i1t must be ensured that
production in the small scale sector
14 econarnie and of acceptable quahty
and the lst of industries reserved for
small scale sector has to be continual-
ly reviewed so that capacity creation
does not lag behind the requrem-its
of the econemy Government keeps
a contmupus watch to engure that the
policy on reservation does nol lead to
shortage of commoditvés 1 the markor

NT.C. Mill ynit in Funjab

9258 SHRI GYANESHWAR PRA-
SHAD YADAV Will the Minister of
INDUSTRY be pleased top state

(a) whether 1t 15 a fact that there
18 no unit of National Textile Ml
instaided in Punjab

(b) the reasons therefor,

(c) whether 1t 1y true that Punjab
produced a lot of cotton ang in view
or this, will Government open a unit

]

of the NTC Mill an Punjab, and

(d) 1if not, the reasons for the same
and 1if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) (a)
to (d) NTC hag already got four
nationaliced units in Punjab, namely

1 Dayalbagh Spg & Wvg Mills,
Amuitsar

2 Sura) Texule Mills Mulout

3 Pampat Woollen Mills D sinet
Roper, Kharar

4 IKharar Textile Mills, Kharar
In view, Fowever, of good production
of cotton in Punjab, 1t 1s proposed to
expand the existing spindleage m the
following units in Punjab, during the
sixth Five Year Plan period —

1 Dayalbagh Spg & Wvg .hils,
Amritsar

2 Sura) Textile Mills, Malout

3 Kharar Textile Mills, Kharar

Housy Collipss in Hauz Quaxi, Delhi

9250 SHRI MUKHTIAR SINGH
MALIK Will the Minister of HOME
AFFAIRS be pleased to state
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(a) whether a8 house collapsed in
the vegetable market in Hauz Quazi,
Delhi on the 24th March, 1878;

(b) if so, the causes of the incident.

(¢) the number of persons killed
and injureq as a result thereof; and

(d) whether any compensation has
been paid to the next of the kins; and
if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) to (d).
The Delhi Administration has inform-
ed that a house collapsed in Hauz
Quazi, Delh1 on 24-3-1970. A survey
was last conducted on 12-5-1978 and
the condition of the building was
found satisfactory. The  precise
cause of collapse could not be as-
certainei through the Inquiry con-
ducted inlo the incident., The num-
ber of persong killed and injured as
a result of this collapse 1s as under: —

- —

Male Female Cluld
Killed 1 4 4
Injured 7 - 3

The Dell.i Administration has given
Rs. 750/- to the mnext of kin of the
deceased persons and Rs. 250 to each
injured.

Law and Order in Kingsway Camp,
Delhi

9260. SHRI CHIMANBHAI H.
SHUKLA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether during the last few
months the law and order gituation in

MAY 2, 1979
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the Kingsway Camp, Delhi has been
deteriorating;

(b) how many cases of thefts, kniv-
ing, murder and of other similar na-
ture have been reported during the
last three months; how many of them
have been successtully investigated
and challans flled in the Couwts of
Law; and

(¢} what steps now Gowvernment
propose to take to check the law and
order situation from further deterio-
ration?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b),
There has been decline wunder the
important heads of crime except
dacoity, snatching and motor vehicles
thefts. A detailed statement of the
crime figures in this regard is attach-
ed.

(¢) The following steps have been
taken to control the law and order
situation: —

(iy Maintenance of striet vigi-
lance over activities of known eri-

minal; and stepping up of extern-
meni proceedings.

(iiy Intensification of both foot
and mobile patrolling.

(iii) Detailment
strategic places.

of pickets at

(iv) Launching of special drives
against persons carrying dangerous
weapons,

(v) Setting up of Vigilance
Squad tc check eve.teasing and
pick-pocketing.
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Facilities to ‘the cantsen woskers of
N.B.5.0.

9261, SHRI RAM DASS SINGH:
‘Will the Minister of PLANNING be

pleaned to state:

(a) whether it is a fact that the
Canteen workers in the NSSO Depart-
ment of Statistics, Hans Bhawan, New
Delhi are deprived of the minimum
wage, supply of uniforms and other
facilities granted by the Government;

(b) if yes, the reasong thereof;

(c) whether any action has been
taken to compensate the affected wor-
kers and exemplary punishment
against the officer responsible for
non-implementation of the Govern-
ment orders,

(d) whether it is a fact that officer
rresponsible for violating the Govern-
ment orders anq harassing the wor-
kers ijs favoured for extension of de-
putation period, thus violating the
recruitment and promotion rules for
accounts-cum-administrative officers
post; and

(e) if the answer is affirmative, the
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) No Sir.

(b) to (e). Do not arise,

Buggestion by K. 5. Bawa sindy team
Ter an institwiion on economic needs
of Fribal people

9282, SHRI BEGUN BAMBRUIL:
Wil] the Minister of HOME AFFAIRS
be pleased to wtmte:

(a) whether the K. 8. Bawa Study
Team had suggested the setting yp
of a viable institution which could
serve the economic needs of the tri-
bal population of the country:

(b) if so, the details thersof; and

(c) the action taken by Govern=
me nt thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). The K. S. Bawa study
team had suggested setting up of
large sized agricultural multipurpose
cooperative sacieties (LAMPS) at
Block level with a number of bran-
ches, These were suggested to be
organiscd by converting some of the
existing primary cooperative market-
ing societies/forest cooperative mar-
keting societies or by organising new
societies by amalgamating working
primary societies in the area. The
existing working primary credit
societies which are to be merged with
the LAMPS could bacome the depots
or the Branches of LAMPS. The
functions of the LAMPS envisaged
are the provision of short and medium
term agricultura] production credit,
congsumption credit, supply of inputs,
distribution of consumer goods and
marketing of agricultural and minor
forest produce, Organisationally
LAMPS sre to be affiliated to the
Central Cooperative Bankg for thelr
credit needs and tribal development
cooperative Corporations/Federations
(TDCCs; or State Marketing and
Supply federations for getting support
in marketing, supply and distribution
activities,

(c) The State Governments have
initiated steps to organise large sized
agricultmal multipurpose Coopera~
tive Sccieties (LAMPS) at the pri.
mary level to cater to the credit as
well as cconomic needs of the tribal
population. Such societies cover on
an gversge 10,000 to 20,000 people.
Altogether about 2500 such LAMPS
were expected to be organised in 16
States end 2 Union Territerieg haw-
ing tribal sub-plans, against which
about 2400 have already been orga-
nised.



119 Written Answers

Report of working group on  Tribal
development

9263. SHRIMATI PARVATI DEVI:
Will the Minister of PLANNING be
pleased to state:

(a) whether the work.ng group
on tribal development had proposed
specific allotment for the welfare of
tribals during the Sixth Five Year
Plan period; and

(b) if so, the details thereof and
the list of items to be undertaken
thereunder?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) Yes, Sir.

(b) The Working Group has recom-
mended a minimum order of invest-
ment of Rs, 3000 crores in the period
1976—83 on tribal welfare: aboul
Rs. 1850 crores from State Plans,
Rs, 500 crotes from Central Ministries’
Plans, Rs. 300 crores from the insti.
tutional finance and Rs. 350 crores as
special Centra] assistance. The tribal
sub-plang of the States, and outlays
on the programmes of Central Minis-
tries which will benefit tribal popula-
tion are still under consideration.

Protest March against atrocities on
Adivasis in Katihar District of Bihar

9264. SHRI A. K. ROY: Will the
Minigter of HOME AFFAIRS be
pleaseq to state:

(a) whether his attention has been
drawn to the protest march of Adi-
vasis and Harijans at Patna on the 21st
March, 1879 against the atrocities on
Adivesig in Katihar District of Bihar;
if so, the facts in details; and

MAY 2, 1979
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(b) whether these atrocities were
also referred to the Central Govern-
ment for itg intervention; if so, the
steps taken thereon?

THE MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir. Ags per report recelved
from the State Government, an armed
rally of Adivasis organised under the
joint auspices of Uttranchal Adivasi
Harijan Sangharsh Samiti Katihar
and Marxist Co-ordination Committee
wag taken out on 21-3-1979 from
Gandhj Maidan for ventilating their
grievan.es against alleged atrocities
on Adivasis. The procession marched

thiough main streets and finally
demonstraied peacefully before
Vidhan Sabha. The processionists

returned to Gandhi Maidan after sub-
mitting a memorandum to the Agri-
culture Mimster of Bihar.

(b) No, Sir,

{ru forw v fa mwat gogey
fora # qre el @Y sHE

Nt F 16WREA, 1878 % amnfva A
qET B IULE R A A q@ra ¥ RAT

3
Al
=1,
EX
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Setting up of Powerloom Board

9266. DR. LAXMINARAYAN PAN-
DEYA: Wil] the Minister of INDUS=
TRY be pleased to state:

(a) whethe; Government propose
to set up @ Powerloom Board with a
view to give encouragement and
keeping in view its increasing popu-
larity and the emp.oyment opportuni-
ties it provides;

(b) if so, the steps taken in this
regard; and

(¢) the percentage of cloth manu-
factured bv cotton mills and power-
looras as also the number of workers
engaged 1n each industry?

THE MINISTER OF STATE IN THE
MINISI'RY OF INDUSTRY (SHRI
JAGDAME] PRASAD YADAV): (a)
and (h) Theie is currently no propo-
sal to sel up a Powerloom Board.

(¢} The Cotton Mills manufacture
4621 per cent and Powerloom produce
3287 per cent (cotton and art silk)
of the cloth., About 11 Jacs workers
are employed by the Mill Sector and
867 lacs are employed in the Power-
loom Sector.

Transfer of Hindi Teachers, Assit,
Directors under Hindi Teaching
Scheme

9267. SHRI MADAN TIWARY:
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) the policy regarding transfer of
Hindi Teachers, Assistant Directors
and Deputy Directors under the Hindi
Teaching Scheme;

(b) the number of Hindi Teachers,
Assistant Diregtors and Deputy Di-
rectors transferred during the period
from 1973 to 1078;

(c) the category-wise number of
employees transferred from Bombay
to Delhi; and
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(8) the nawher of traasfers made
from other places to Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF HOMR AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a). Under the Hindi Teaching
Scheme organised by thiz Department,
Deputy Directors, Assistant Directors
and Hindi Teachers are appointed on
all India basis, There is no provision
for time-bound transfer in respect of
the officers of Hindi Teaching Scheme
similar to those of the officers of
other All India Services. The trans-
fer of these officers are made keeping
in view the genera] policy of the
Government, Administrative reasons
and the personal problems of the
officers

(b) The number of officers trans-
ferred during 1973 to 1978 is as
under: —

Year Hindi  Awimtant  Deputy
Teachers Directors Directors

1974 8 . 3
1974 16 1
1975 16
1976 17 14
677 . 11 5 2
1078 ; 7 6 '
75 20 G
) i
Year Himdi  Awctant Denpn
Teachers Director« Directors
1973"""78 1 1 o
(@ -
19737 7 2 -
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Conversion of AN indip Handivem
Board into a Statutory Body

9268. SHRI BHANU KUMAR
SHASTRI: Will the Minister of
INDUSTRY be pleased to state:

(a) whether All India Handloom
Board is proposed to be converted in-
to a statutory body and the handloom
weavers will be brought within the
cooperative field; and

(b) whether some special protection
would be given to the handloom in-
dustry for raising the lowest sections
of the population to the minimum
consumption level and for creating
rural employment?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
No, Sir. There is ng immediate pro-
posal to convert the All India Hand-
loom Board into a statutory body

A taiget has been fixed to bring
80 per cent of the handloom weavers
into cooperative fold by the end of
the Sixth Five Year Plan,

(b) Prolection 1s sought to be given
to the handloom industry by reserv-
ing certan itemg in popular use, ex-
clusively for this production in this
sector. In addition, in order to ensure
continuous employment in this sector
a scheme for production of Janata
cloth has also been undertaken. This
1s expected to increase employment
opportunities for handloom weavers
especially among the weaker sections.

New Technelogy to produse paper by
Tamil Nadu Agriouliure University

9269. SHRI R. K, MHALGI: Wil
the Minister of INDUSTRY be plems-
ed to state;

(a) whethey Government are aware
of the fact that the Tamil Nadu Agri-
culture University has developed new
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and cheaper technology tp manufge-
ture Paper/Paper Board from farm
waste; and

(b) whether Government will make
arrangements to make this technology
available to small entrepreneurs all
over India at the earliest?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAYV): (a)
aad (b) Detai's of the technology
reported to have been developed by
the Taml Nadu Agricultural Univer-
sity for vtilizing farm waste for manu-
facture of paper and paper board are
not available with the Central Gov-
ernment It is presumed that the
University, itself would give adequate
publicity and arrange for making such
technology available to smal] entre-
preneurs

Manufaciure of refrigeration equip-
ment by M/s. Union Carbide India
Ltd.

9270. SHRI SRIKRISHNA SINGH:
Will the Minister of INDUSTRY be
pleased to state,

(a) whether Government have
since taken any final decision on the
representation of M/s. Union Carbide
Indig Ltd. for the manufacture of
refrigeration equipment in West Ben-
gal;

(b) if so, the details thereof;

(c) whether the West Benga) Gov-
ernment have made a fresh move to
the Central Government for granting
a licence to thls multinational con-
cern; and

(d) whether the West Bengsl Goy-
ernment’s request has been rejected
and if so, what are the grounds of
rejection?

THE MINISTER QF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) to (d). The West Bengal
Government again tock up with the
Government of India the matter re-
garding the representatian of M/s.
Union Carbide India Limited for
manufacture of cryogenic containers.
Since two public sector undertakings,
wviz, Indg Burma Petroleum Ltd., and
Bharat Heavy Plates & Vesselg Ltd.
have been issued letters of intent for
the manufacture of 4000 numbers of
cryogenic containers each to meet the
requirements of the country for this
item, it has been decided not to re-
consider the case of M/s, Union
Carbide India Limited, for the manu-
facture of cryogenic containers.

Deputation of a Deputy Secretary to
Central Government Employees Con-
samerg Cooperative Society

9271. SHRI RAMANAND TIWARY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether 1t 15 a fact that Deputy
Secretary in the Government of India
who 15 on deputation to Central Gov-
ernment Employees Consumers Co-
operative Society Ltd, Curzon Road,
New Delh1 as its General Manager
has been designating himself as a
Director to the Government of India
and the General Manager in the So-
clety in the Official Correspondence
of the Society;

(b) whether it is a fact that the
said Deputy Secretary while on depu-
tation to an autonomous registered
body is not entitled to hold and write
his designation in the Government of
India; and

{c) if g0, what action Government”
propose to take against the sald De-
puty Secretary for impersonification
as a Director and further for writing
hig official gtatus in Government while
holding the post of General Manager
in a Cooperstive Society?
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THE MINISTER OF STATE IN
THE MIN{STRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW-
JUSTICE AND COMPANY AFFAIRS
*(SHRI S, D. PATIL): (a) Yes, Sir.

(b) Yes, Sir,

(¢) The officer concerned hag been
advised not to use such Secretariat
designations in the Society’s corres-
pondence so long as he is on deputa-
tion to the Cooperative Society.
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Allocation of lunds to States for Cen-
tral prejects

9274. SHRI BEDABRATA BARUA:
Will the Minister of PLANNING be
pleased to state;

-

(a) whether the National Develop-
ment Council has allocated the am-
ount proposed to be transferreq to the
States as a result of prunning of cer~
tain central projects;

(b) what 1s the amount that has been
allocated to Assam and the Norih-
Eastern Stales; and

{c) whether there has been repre-
sentations fiom the above States men-
tioned in (b) above against very
meagre allocations to them?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN)- (a) to
(¢) In the meeting of the National
Development Council held in Febru-
ary, 1979, it was decideq that an
amount of Rs 2000 crores likely to be
released over the next four years
(1979-83) by certain modifications in
the Centrally sponsored schemes be
distributed among the States other
than specinl category States on the
basis of income adjusted total popula-
tion Assam, the North-Eastern States,
J&K and Himachal Pradesh are con-
sidered ‘Special Category States’, The
NDC decided that of the total quan-
tum of Central assistance available
for State Flang for the next four
four years, Rs. 800 croreg should be
reserved for Special Category States.
Besides, additional Central assistance
is being given for hil} and tribal
areas, programme of the North Eastern
Council and externally aided schemes.
It was also agreed at this meeting
that funds would be made available
outside Rs. 2000 crores to the Special
category States for meeting their
commitment; on the Centrally spon-
sored schemes,

914 LS8
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Encroachment of temples in J and X

9275, SHRI KUMARI ANANTHAN:
Will the Minister of HOME AFFAIRS
be pleased to state;:

(a) whether the All India Kashmir
Pandit Conference has requested the
Minorities Commission to go into the
question of Jammu and Kashmir Gov-
ernment taking action against en-
croachment of 72 Pandit Temples and
‘Devasthans’ 1n Jammu and Kashmir;

(b) whether the Minorities Com-
mission has also been requested to go
into the question of implementation
of Kohli and Daval Commissions’ re-
commendations, and

() if so, the action taken by the
Minorities Commission in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) No, Sir.

(b) No, Suir.

(¢} Does not arise
Dependence on Foreign Enow-how

9276. SHRI SARAT KAR: Will the
Minister of INDUSTRY be pleased
to state-

(a) whether the Government's
policy is consistent with the party
commitment to lessen dependence on
foreign know-how and to strengthen
the country’s self-reliance; and

(b) whether any study in deplh
has been made by the Government
or Government propose to appoint
any committee to suggest and exa-
mine whether the existing guide-
lines are adequate or require some
changes?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (e) and (b). Government's
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policy towards permitting foreign
collaboration in industries in selective,
and i8 in conformity with national
priorities. Foreign collaboration is
permitted only in sophisticated and
high priority areas, export oriented
ventures and for manufacture of
items for which indigenous capability
hag not adequately developed within
the country. Paras 28, 24, 26 and 26
of the Statement on Industrial Policy
pregented to Parliament of December
28, 1977, spell out the Government's
policy in the matter.

On the basig of an assessment made
recently by the various Ministries of
the Government of India regarding
the assimilation of foreign technology
covered by proposals approved in the
past and the extent of indigenous
capability achieved so far, Govern-
ment issued a Press Note on 28-12-
78 wherein an illustrative list of
industries where no foreign collabora-
tion, financial or technical, u con-
sidered necessary has been given, A
copy of the Press Note is available
in Parliament Library,

Nuclear Projects using Heavy Water

8277. SHRI K. LAKKAPPA*
SHRI MALLIKARJUN:

Will the Minister of ATOMIC
ENERGY be pleased tp state:

(a) which are the nuclear pro-
Jectg in India using heavy water;

€b) whether such heavy water is
produced indigenously; and

(c) the countries with which India
hag contracted for the supply of
heavy water?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF
ELECTRONICS, SCIENCE AND
TECHNOLOGY AND SPACE (PROF.
SHER SINGH): (a) The following
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nuclear power projects in Indis re-
quire heavy water as moderator;

(1) Atomic Power Project at
Kota (Rajasthan),

(2) Atomic Power Project at
Kalpakkam (Tamil Nadu),

(3) Atomic Power Project at
Narora (Uttar Pradesh),

In addition, three research reactors
(two under operation ang one under
construction) at Bhabha Atomic Re-
search Centre, Trombay, also yuse
heavy water,

(b) Yes, Sir,

(c) A contract was entered into
for supply of heavy wate; with USSR
in 1876.

Memorandum submitted by Mr. J R. D.

hhrenrmn.dr:wa Industrial

8278. SHRI CHITTA BASU. Will

the Ministey of INDUSTRY be pleased
to state:

(a) whether Mr JR.D. Tata sub-
mitted a note or memorandum re-

cently in respect of growth and
development; and

(b) it so, the broad featureg of
the note and the reactions of Gov-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] JAGDAMBI PRASAD YA-
DAV). (a) and (b) ShriJ. R D. Tata,
Chairman, Tata Iron and Steel Com-
pany Limited hag submitted on 8th
Janu i 1979 5 memorandum regard-
ing nationalisation of industries to
the National executive of the Janata

The Statement on Industrial Policy
presented fo Parliament in December,
1877 is directed towards removing the
distortions of the past go that genuine
aspirations of the people can bg made



133 Written Answers VAISAKHA 12, 1001 (SAKA) Written Answers

within a time-bound programme of
economic development, The Statement
. mter-alia (larihes the role of public
gector in the economy. There will be
- an expanding role for the publc
sector in several fields, Not only will
it be the producerg of important and
. strategic goods of basic nature but it
will also be used effectively as a
stabilissng force for mantaining
essential supples for the consumer
The public sector will be charged
with the responsibility of encouraging
the developmeni of a wide 1unge of
ancillary industries and contribute
to the growth of decentralised pro-
duction by making available its cox-
pertise in technology and management
1o gmall scale and cottage industries
® sectors.

The programme of gradua) widen-
ing of the scope of public ownership
18 constantly under review of the
Government with a view 1o ideniify-
ing fields which could be developed
under pubhie ownership.

Coir Indusiry in Kerala

9279. SHRI X A RAJAN will
the Minister of INDUSTRY be plea?~d
to state;

(a) whether Kerala Government
has gubmitted a scnemgs of Rs 61
‘rore [er the development of Coir
Industry in the State; and

(b) if so, what are the details o
the projects and Government's re-
action thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI PRASAD YA-
DAV): The Government of Kerala
have sent a scheme for development
of Coir Industry during the five year
perlod 1978-79 to 1982-83, nvolving un
outlay of Rs. 61,62 crores consisting
of Rs, 24.24 crores as assistance from
the Centre, Rs 3238 crores ag insti-
tutional finance and Ra. § crores as the
Btate Government's  contribution
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under their plan. The scheme gins
at organising of 600 new primary co-
operativp socielies. 10 manufactuting
societies, one (1) Marketing Federa-
tion, opening of sales depots, financial
assistance to Kerala State Coir Cor-
poration, undertaking welale
meusures etc

The Government constituted a High
Level Study Team on coir industry
under the Chairmanship ot Shri B,
Sivaraman, Member, Planning Com-
mission to suggest suitable measures
tor overconung the problems and for
a repid ond healthy development .f
industry 'The Team has since sub-
mitted its report.

The devclopment/iesiructuring of
the coir industry 1s primarily the 1°s-
ponsibility of the State Governmenis
under their 1espective Plan Schemes.
The quantum of Central assislance
will depend on the decisions taken nn
the rccommendations of the Study
Team

Encouragement to Soyabeen Products
Industry

9280, SHRI S R. REDDY: Will the
Minister of INDUSTRY be pleased to

state:

(a) what steps huve been {aken by
Covernment {0 bwld up additional
vapacity in the manufacturc of soya.
been products in the country; and

(b) what are the details 1epardirg
the incentives {0 encourage thig in.
dustry which have been announced
ug per Government’s policy?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI FRASAD YA-
DAV) (a) and (b). A Press Note has
becn 1ssued on the 20th January, 1979
inviting fresh rpplications tor -etimg
up soya processing units Tne
following guidelines mentioned in
the Press Note is expected to act as
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sufficient incentives to encourage this
Industry:—

(1) The suya industry will in the
initial stages be given the status of
an industry included in the appen-
dix to Government's Press Noln
dated 2nd February, 1873 and large
houses will also be eligible to
participate in this industry.

(2) Thrre will be no restriction
of capacity for the manufacture of
soya been products.

(3) Foreign collaboration and im-
port of capital goods will be
allowed subject to the satisfaction
of Gavernment

(4) No export obligation will be
imposed on the manufacturerg of
soyabcen products,

(5) Preference wil] bk given to
piroposal recelved from non-MRTP
and non-FERA companies,

Incidents of Violence in the Country

9281 SHRI EDUARDO FALEIRO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there has been moun-
ting incidents of wviolence in wvarious
parts of the couatry;

(b) whether the situation ig the
result of a proliferation of reactio.
nary, castist and divisive forces as
well as an upswing in the activity of
anti-social clements; and

(c) if so, the steps taken by Gov.
ernment to  improve thiz state of
affairs?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) There have been a number of
violent incidents in varioug parts of
the country on account of commun:l
ang caste tensions, labour unrest,
student indiscipline, agrarian and
political agltations.
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{b) This 15 due to various causes;
proliferation of reactiohary, castist
and divisive forces: ag also activities
of anti.social elementis are some o‘
the factors leading to violence.

(c) The S8tate Government are
fully alive to the situation and are
taking all possible steps under the
law to prevent and check incidents of
violence,

Selling Price of Salt

9282 SHRI K T. KOSALRAM:
Will the Minister of INDUSTRY be
pleased lo state.

{a) whether 1t is g fact that sa,
is being sold at Nz. 5 a Kg. in Cal-
cutta and other towns of Eastern
and North eastern parils of the coun.
try, while the salt producers in
Arumughaneri ang Tutlcorin  are
doing diswress sale at Rs 4.75 per bag
of salt having 50 Kgs: and

(b) if so, the steps being taken by
the Government to assure adequate
quantitieg of sall to these parts of
our country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
The retaill priceg of salt 11 Eastern
and Norh-eastern States during theY
six months from October, 1978 to
March, 1978 were as follows:—

(1} \rcnachal Pradesh, 40 paise o Rupeer!
Awami, Manipur, prr kg.
Mreghalava, Naga-
land, Sikkim, Tri-
pura and West Ben-
gal.

(i} Mizotam . 30 paiswe to Ruopres 2
per ke

The fo.r. prices of salt in Tutico-
rin and Arumughameri Circles rang-
ed from Rs. J to Fs, 1120 per bag
of 100 Kgs. during the periog fromy
October, 1878 to~ March, 1878,

(b) The higher prices of sali in
Eastern agnd North-Eastern  areas
are due to higher transportation costs
caused by long distances ihvolveds
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transhipment from Broad Gauge to
Metre Gauge, haulage over difficult
hilly terrain, multiple hand@ngs and
#ck of gvailability of adequate num-
ber of 1ailways wagons Government
are taking gteps to make more wagons
avallable for movement of adequate
quantities of salt required for Easiern
and NortliEastern States of the
country  Governmeat have also ap-
pointed a high-'evel Committee 1o
undeitake a comprehensive review of
th¢ problems facing the salt industry
and on of itg main terms of reference
1 to mdke a study of costs and prices

List of Central Secretariat Officeny for
#promotion as Deputy Secretaries

' 9283 SHRI G M BANATWALLA

SHRI SHANKERSINHJI
VAGHELA

SHRI MUKHTIYAR SINGH
MALIK
DR BIJOY MONDAL

Will the Miuster of HOME AF
FAIRS be pleased to state the dates
on wh ch the listy of Central Secre
tariat Officers for piomotion as De-
puty Secretarieg were issued during
ihe last three years?

.IHE MINISTER OF STATE IN
JHE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AM
FAIRS (SHRI 8 D PATIL) The
Select Listg during the last three
yearg for promotion of Grade 1 OM-
verg of CSS to the Selection Grade
of the Service (Deputy Secietary
Grade) were 1ssued ag indicated be-

Year Date(s) of issue of the

Select List
e — — —— " =
(] ond February, 1877
1977 28th February, 1978

Supplementary lsts were
also 1silied on 10-4-1978
ana 27-3-1979

1978 27th April, 1979

News regarding split in Big Business

9284 SHRI SAUGATA ROY Wil
the Minister of INDUSTRY be pleas-
ed to state

(a) whether his attention has
been drawn to write-up in “The
Economic Times” of 10th March,
1879 to the effect that spht mn lig
busmess taking place to forestal
Janata Party’s move to break up
monopolies, and

(b) if so, the Goveinment reac.
tion therecto?

THE VINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV) ta) and (b) 1In the

news 1tem appearing in the Economie
Times New Delhn dated 10th March,
1979, reference hag been made to the
splitting up of the industrial houses
of Jaipuitas Mafatlal and Rohit In
the context of the MRTP Act infor
mation about any sphtting up of a

large industrial house 15 Tikely
to come to the  notice of
the Departmeny of Company

Affairc only when an gpplication 1s
made by an undeirtaking which has
already jegistered under gection 26
of the MRTP Act as one to which
section 20(a) of the Act 15 applicable
for cancellation of its registratior on
the giounds of a split up of the con-
cerned house and conseguent inappli-
cability of the prowvisions of Section
20(a) of the undertaking No such
indication 15 seen in the gpplications
for cancellation which have been re-
ceived 1n the Department of Company
Affairs 1n 1ecent months

Facllities and Training to unemployed
persong for setting up Small Beale
Industries

9285 SHRI HUKMDEO NARAIN
YADAV  Will the Minister of IN-
DUSTRY be pleased to state

(a) the facilities proposed to be
provided by Government to unem-
ployed persons for setting up of
cottage and small scale industry;
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(b} In case it is necessary to impart
training to rural youths for setting up
ol industries; and

(c) the action proposed to be taken
by Government in this regard?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
{SHKI JAGDAMBI PRASAD
YADAV): (a) No specific gcheme has

been drawn up by the Government
for providing facilities for setting up
of cottage and small geale industries
by the unemployed persons, How-
ever, the entrepreneurs are provided
all types of assistance at the pre-
investment, invesiment and post-in-
vestment gtages under the District
Industries Centre programme [or the
setting up of small and cottage indus-
iries. SimMay Ya?itties sre also pro-
vided by mational agencies promoting
cottage indusirieg like the Khadi and
Village Industries Commission, the
Handicraft; Board etc. to unemploy-
ed persons under various program-
mes drawn up by them.

(b) and (c). The Development
Commissioner, Small Scalg Industries
hag introduced the following two
schemes for development of entre-
preneurship during 1678:—

(i) Entrepreneuria} development
among eflucated unemployed.

(i1) Enirepreneurial development
among rural artisans,

In addition, the Ministry of Labour is
also organising training programmes
for rural youths.
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Committee on role of Voluntary
Agencies in Rural Development

9287, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PLANNING
be pleased to state:

(a) whether tho Committae on the
10le of voluntary agencies in rural
development have submitted its re.
port to the Government and is pen-
ding consideration;

(b) if so, details therein; and

(¢) expected time to be taken in

examining and implementing its !f-
commendations?
L}

THE MINISTER OF STATE IN,
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a)
Yes, Sir.

(b) The Sivaraman Committee has
observed  that voluntary agencies
which are engaged jn social and deve-
lopmental work, especially in rural
areas, could be profitably involved in
p!annﬁg and/oy 1mptementation of
the integrated rural development
programmes, It has recommended
that to begin with, voluntary uendes
may be involved jn planning
implementing of about 100 block
plans. The Committee has suggested
that voluntary agencies of repute and
standing only may be involved in
planning and implementation of biogk
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level plans. It has further recom-
mended that a high-powered com.
muttee should be set up at the Centre
which would select voluntary agen-
cies and the areas where they will
work in case; where comprehensive
block planning andjor implementa-
tion is to0 be undertaken by the
voluntary agencies. Coordination
Committees are also to be set up at
the State level for selecling ' the vol-
untary agency and the area of ope-
ration in cases where part of the block
plan 1s involved.

(¢) The recommendations of ‘the
Sivaraman Committee are under the
consideration of Government. Deci-
siong would be taken very soon.

Special Financial Assistance to
Backward States

9288 SHR] RAJENDRA KUMAR
SHARMA: Will the Minister of
PLANNING be pleased to state:

(a) whether backward Stateg such
as Uttar Pradesh, Bihar, Nagaland
etc. have particularly been conside.
red for giving special assistance for
theiwr plans, for 1979-80: and

(b) the areas to which special
attention will be paid as compared
to that given during the previous
years?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a)
and (b). Nagalang is one of the gpe-
cial category States for which a
lumpsum amount of Central assist-
ance is pre-empted out of the total
available for allocation among the
States. Thus the State receives spe.
cia] consideration in the matter of
allocation of Central assistance.

Uttar Pradesh and Bihar will get
Central assistance during the four
years 1979—82 on the basis of the
Gadgil formula and IATP (Income
Adjusted Total Population) formula,
as decided by the National Develop-

ment Council m its meeting held om
February 24-25, 1978. Under the
Gadgil formula, a part of the assist-
ance 1s given on the basis of per
capita income, only to those States
which have per capita income iz be-
low the national average. U.P. and
Bihar are among the Btates which
benefiy from the allocation on this
criterion. Besides, in 1979.80 they also
got allocations out of the amount re-
served for special problems of the
States. The IATP formula is also
more advantageoug to lesg developed
States like Uttar Pradesh and Bihar
inasmuch as population weighted by
backwardness constitutes the basis of
distribution of Central assistance
among differeny States.

Additiona] Central assistance s
being provided for hill and tribal
areas, schemes of the North Eastern
Council and externally-aided pro-
jects included in State Plans.

Within the development pro-
gramme prepared in conformity with
the Plan objectives, special attention
is given to the development of back.
ward areas and, to this end, the Plan
includes certain gpecific area  pro-
grammes e.§. Drought-prone Areas
Programme, Hill Areas Programme,
Tribal Sub-Plans, Desert Develop-
ment Programme, Command Area
Development Programme, Integrated
Rural Development Programme, In.
tensive Block Planning etc.

Request made by Government of
Maharashtr, for extension of Subsidy
Schemes

92890 SHRI GEV. M AVARI: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the Government of
India have received from Govern.
ment of Maharashtra a request to
extend the subsidy scheme of the
Centre to some additional
declared backward in the State;
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(b) what reply the Government of
India had given thereof;

{c) whether is it a fact that the
Goavernment of India i3 considering

to discontinue the Central subsidy
scheme; and

(d) if so, what steps are envisa-
ged to recompensate the loss of
these districts, now benefiting under
this Scheme, wil] face?

'THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) Yes, Sir.

(b) The proposal of the Maharash-
ira Government to extend the Cent-
ral Investmeniy Subsidy Scheme to
53 Pandhayat Samitj Blocks constitut-
ing 13 growth centres from out of the
13 districts selected to qualify for
concessional finance facilities instead
of the 3 districts of Aurangabad,
Chandrapur and Ratnagirj selected
to qualify for Central Investment
Subsidy Scheme could not be accept.
ed as it was not found to be in con-
formity with the accepted norms
evolved 1in pursuance of the National
Development Council Commitiee of
Chief Ministers and any change in
the policy would need the careful
scrutiny and approval of the same
Committee.

{¢) No, Sir.
(d) Does not arise,

Report of Commities of Industrialists
on changes in MUBTF. Act

9280. SHRI CHITTA BASU: Will
the Minister of INDUSTRY be
pleased to state:

() whether ‘he Government have
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Written Answers 144

(b) if so, the personnel of the
Committee;

(c) the recommendations of the
Committee; and

(d) the reactiong of the Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] JAGDAMBI PRASAD YA-
DAV): (a), (¢) and (d). The Com-
mittee of Industrialists appointed by
Government in October, 1978 for re-
viewing and suggesting improvements
in procedures relating to industriil
approvals had submitted its reporg to
the Government on the 27th Febru-
ary, 1978. A copy of the Press Nole
tssued by Government in this regara
is given in Statement I

(b) A list of the Members of the
Committee of Industnalists is given in
statement II.

Statement I

The Committee of Industrialists
appointed by Government in Octobcr,
1978 for reviewing and suggesting
improvements in procedures relating
to jndustria: approvals, has gubmitt.
ed its report to the Government on
the 27th February, 1978, The Com-
mittee has trisde a number of recom-
mendations covering both the policy
and procedure in regard to industrial
licensing and eother allied matters.
Some of the more 1mportant recom-
mendationg umong these are:—

1. Indusirial Licensing musi not
be used 4z a multi-purpose me.
chanism for achieving the socio-
economic goals.

2, The system of irdustria} Y-
censing which divides industries
into ‘boxcs’ is nol conductive to

industrial growlh and has to be dis-
carded.

3. There is neeecsity of inducliug
into the industrid licensing sysiem,
a mechanism for continuously wup-
dating after every bree year period
the ‘cut off points’ into which the
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varioug ‘boxes’ of Indian industries
are currerily divided Ly the cur-
rent system of ind istrial licensing
policy .

4 The time has come to de-licence
the core sector of the economy.

5. Indusirial Licensing should bc
exempt for all units for projects
with valua ol assets upto Rs. 15
crores.

6. The limit of Rs. 20 crores for
MRTP Companies should be raised
to Rs. 45 crores. Similarly, do-
minant un-'ertakings should be re.
defined as 1hose with more than one
third of the market share and with
value of assets of Rs 3 crores or
more

7. An automatic anaual growth of
5 per cent compound rate or 30
per cent for a five year period in
the registered/licensed capacity
should be permitted to all indust-
ries 1ncluding dominant undertak-
ings without any coaditions attach-
ed.

8. ‘Horizontal proliferation’ by
Companies irrespective of whether
they are MRTP Companies or not
is a powerful intrument for the
diffusion of economic power and
should be encouraged.

9. To eliminate delays in proces-
sing or industrial licence applica-
tions, Screening Committees should
‘be appointed in each Administrative
Ministry and the decisions of ‘the
Screening Committee should be
communicated {o the applicant
within 30 days.

10, After the letter of Intent is
issued, no new conditions should be
set by any a either agsociated
with the relevant Licensing Com-
mittee or by any other agency ex-
cept the financial institutions.

11. Lirences Reviewing Commit-
tee should be get Up ns a sustaining
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mechanism ensuring continuous in-
ter-action between Government and
Industry.

12. One Centralised body should
deal with issues raised by major
projects instead of the present
three Licensing Committees,

13, In the vital areas of promot-
ing research and development of
exports, of anti-pollution schemes
and also of ancilarisation, rewards
could be given {o indusiries in
terms of automatic expansion of
capacity of existing projects.

The Report of the Committee will
be examined by Government and
action will be taken on such of the
recommendations as are finally ac-
cepted by Govermment.

No. 12(173) |LP.78

New Delhi, the 8th
March 79

The Presg Information Bureau is
requested to give the widest publicity
to this Press Note.

sd. (P. K S. IYER)
Under Secy. to the Govt. of India.

Statement II

List of Members of the Commttes of Industrialyh,
S/Shri

1. J Hy Doshi , Amar TDye Chem,
Bombay,

2. HP. Nanda Escorts, Delhi,
4. M V.Arunachalam T.I Cycles, Madras,

4. LM, Thapar ., Balarpur Industries
Delhi.

5. Rahul Bajaj Bajaj Scooters, Pune,

6. T. Thomas Hindustan  Lever.

7. R.J. Shahney Ashok Leyland, Mad-
s,

8. Freddie Mehta

Tatss, Bombay.

-
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9. Sudhir Jalan . Bestobell India, Ca-
cutta.

Rustom Jahangir Vak-

ulla Anubhai
1o, Praf ilMills, Ahmedabad

11, RK. Nanda , Metal Box, Calcutia.

Qerlinken

, LT, Mirchandani  Advani
ke Pvt. Ltd, Bombay.

. Chi Amin , Alembic  Chemicals
33 Chirayu Bombay. ’

Indian Institute of

14. H, Bhaya . t,  Cal

cutta.

Use of Government Car by Wife of
Chief Commissioner of Andaman and
Nicobar Isiands

9201, SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it ig a fact that the
Deputy Accountant General, Port
Blair, Andaman and Nicobar Islands,
has raised an objection, regarding the
use of Government car by the wife
of Chief Commissioner, Andaman and
Nicobar Islands, demanding that the
bill of about Rs. 50,000/- may be paid

by her;

(b) whether it iy a fact that after
the audit objection to D.A.G., the use
of the car by the wife of Chief Com-
missioner, Andamap and Nicobar Is-
Jands, was showy as use for official
purpose; and

(c) the detailg of objection, expen-
diture involved with the other details
and action proposed to be taken by
Government?

MAY 2, 1979
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN.
DAL): (a) to (c). The Deputy Ac-
countant General, Andaman & Nico-
bar Islands, Port Blair had objected
to the orders of the Chief Commis-
sioner, Andaman & Nicobar Isands,
authorising the use of the staff car
attached to the Government House by
the Chairman, Socia] Welfare Advi-
sory Board, who is conventionally
the wife of the Chief Commissioner,
and the treatment of journeys per-
formed in connection with the Board’s
work as official, on the ground that
the Board is a non-government body
registered under the Companies Act
He had suggested that recovery of
the expenditure incurred in this re-
pard may be made from the Board,
The Administration, however, con-
tended that since 50 per cent uf the
expenditure on the implementation of
the programme of the Social Welfare
Advisory Board ig met by the Anda-
man and Nicobar Administration and
the remaining 50 per cent by thc Cen-
tral Social Welfare Advispdy board,
the journeyg performed by the Chair-
man in connection with the Board's
work should be treated as ofliciul, The
matter was examined by the Govern-
ment of India and it was accepted
that the Chairman of the Social Wel-
fare Advisory Board would use the
staff car for the Board's work since
no appropriate vehicle wag availabie
with the Board for her use. ESince
the expenditure on the implemeuta-
tion of the programme of the Sociai
Welfare Advisory Board was met by
the Government of India as well ag
the Union Territory Administration
there was no necessity for effecting
recoveries from the Board fur the use
of the staff car by the Chairman in
te past. However, in future for pur-
poses of proper accounting directions
have been issued to debit such expen-

diture to the budget of the Boerd.
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fast ®t sfer § T § FEwa veenar
wfufa w wfrdew

9292. W, WWEN® YAUW WA
W qg AT € TAW AT PO F@
&

(%) war Trowrmar & =9 F fgy
w1 wfE T LEAF F7A 7 T
wfafias, 1963 & wair dedy
Tyt wfafa &1 757 faar @ §
i afy g, av ¥3 ;

() =7 =fafs o7 wa o fraar
sq fear mn g

() w@r TvwT &1 3 wfafe &
#1E gfadew s gwr ;W

(7) @z afafe wo=r F190 WHr
¥4 T% FAr @4 ?

g dAwy § vow qy (o, ofe
W www) - (F) o gf, sy
wfafs #7 77 1976 & gow a1 Tqv
gFiET 1977 § |

(w) afafr & vd & waw &
el w1 gt warfdfes e
W ®N0/T5% @wT  AfeAem &
w1 g7 & 1 |fufi & sfaarad 9¢
o it At § e wr ww gw e
¥ —

1976=77 %o 3,63,000
1977=78  ®o 6,06,000
1976~79 %o 6,81,000
(m) o, A

(w) ey wfwfraw, 1963 &,
-m%m«wm%ﬁq
Wk gagnn fraffor = #r ok &,

W TR ¥ e ¥ fag §e

-qarm_mcu.

Export of Ilmenite

9263, SHRI BAPUSAHEE PARU-
LEKAR! Will the Minister of ATOMIC
ENERGY be pleased to refer to the
replies given to Unstarred Question
No. 6026 on the 3rd August, 1977 uad
Unstarred Question No. 2060 on the
30th November, 1977 and state:

(a) whether Government would
permit private parties to export sand
containing 26 per cent to 53 per cent
of ilmenite available along a 40 Km.
stretch from Purnagad to Malgund
in Ratnagiri District in Maharashtra
to foreign countries so that our coun-
try could get foreign exchange and
if not, the reasons therefor;

(b) whethey any application has
been received by Government in this
connection from M/s. Fatechand Jai-
sing or from any one else and ac-
tion takep thereon; and

(c) whether Atomic Energy (Con-
trol of Production and Use) Order,
1858, would be suitably amended in
this connection, and if not the rea-
sons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATO-
MIC ENERGY, ELECTRONICS,
SCIENCE & TECHNOLOGY &
SPACE (PROF. SHER SINGH): (a)
No, Sir. The minera] sands available
along the coastal tracks of Ratnagiri
District in Maharashtra contain pres-
cribed substances and scheduled
minerals specified in the Atomic
Energy (Contrbl of Production and
Use) Order 1953 and Atomic Energy
Act, 1862. The exploitation including
export of these mineral sands has
been reserved for the State Sector in
terms of Government's Industrial
Policy. For the proper utilisation of
the available mineral resources, such
minera] wealth has to be preserved to
‘sustain the atomiec energy programme.
Private parties cannot therafore be
permitied to oxport this nnd.
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(b) Yes, Sir, Messerd Fatechand
-Jaising, Bombay had represented Jur-
ing 1974—78 for grant of mining lease
and export of Iimenite from Ratnagiri
Distriet in Maharashtra and the Gov-
ernment’s policy explained above had
been intimated to the party, in March
1875, February 1976 and July 1976.

(c) Government also do not cov-
template any change in this Policy to
allow private pariies to operate jn this
:strategic fleld. The question of
-amending the Atomic Energy (Cunirol
of Production and Use) Order 1553
would not therefore arise,

Bpecial measures proposed to golve
Unemployment and Poverty Problems

9204. SHRI P. A, SANGMA: Wil
the Minister of PLANNING %Ye
pleased to state the special mea-
sures proposed to solve unemploy-
ment and poverty problems and for
programmes of all-roung develop-
ment in Meghalaya, in view, of large
population Mving below the poverty
line?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): The
Five Year and Annual Plans of
Meghalaya are designed to remove
poverty and unemployment in the
State through Programmesg for im-
proving thé yield and output of ag-
riculture, livestock development, se-
riculture and handlooms, rural cons-
truction works ang marketing. The
Five Year Plan 1978—83 of the State
aims at considerable enlargement of
the programmes for providing the
minimum wneeds of* water supply,
house-sites, elementary ‘education.
health care, rural roads and rural
power, and removing adult illeteracy
in line with the national objectives
of removal \of ‘unemployment and
poverty according to a time bound
programme.

Compilaints against Oficery fn Anda-
mAn and Nicobay Islands

9205, SHRI MANORANJAN BHAK-
“FA: Wil the Minister of HOME
AFPATRS be pleased to state:
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(a) whether Governmeny are aware
of about the large hmumber of com-
plaints against some officers of the
Andaman and Nicobar Islands;

(b) if so, the names of such offi-
cerg above the rank of Tehsildars;

{c) what is the number of officers
working in Andaman & Nicobar Islands
which are under CBI Enquiry, the
names and Dcpartments and when
the enquiry instituted with the re-
sults; gad

(d) how many Vigilance cases are
pending with the Vigilance Commis-
sion against the officers of Andaman
and Nicobar ]slands, the details there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL,;:
(a) to (d). 1. Andaman & Nicobar
Administration have reported that
complaints against 19 officers, above
the rank of Tehsildars, of the various
Departments of that Administratiol
are presently under investigation.

2. There are at present 4 officers ol
the Andaman and Nicobar Adminiitra-
tion against whom C.B.I is conduct-
ing inquiries. These are al various
stages of consideration,

8. Of the three cases pending wivh
the Central Vigilance Commission
againit the officers of the Andaman
and Nicobar Administration, the Cen-
tral Vigilance Commission has been
apprised of the findings of the inqui-
ries which have been completed in
respect of two cases. The inquiryin
respect of the remaining one case is
under progress.

4, It is not considered to be proper
and in public interedt to disclose the
names and departments of tha officers
while the allegations against them
are still under investigation/ingifry.
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9296, SHRI MANORANJAN BHAK-
TA: Will the Mmiste:r of HOME
AFFAIRS be pleased to stale

(a) whether Government are aware
of the grievances ot the East Bengal
Refupgoes, hri Lanka jepatriates sett]l-
ed i1n little Andaman ang Ex.service-
men scttiors of Campbell Bay and
whether a number of representations
recelved since last one year: if so,
the mamin grievances of the settlers
and the action Government contem-
plates {o rediess the grievances, and

(b) whether Government are aware
about the <ufferings of Nicobary tri-
bals who were rehabilitated in lLitthe
Andamun for want gf adequate num
ber of teachers, 1o0ads, dispensary
ete.; 1f g0, the action Guvernment
contemplate in the matter and the
detail, thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)
(a) & (b). The muan grievances ol
settleis 1n Little Andaman are lack of
adequ.le inter-island shipping facili-
ties and irrigation facilities, shortage
of drinking water and electuicity, In
addition to the existing 3 inter-island
vessels, 1t 1s proposed to purcha-e 3
more vessels during the VIth Plan
Suitable schemes for irrigation, sup-
ply of drinking water and electricity
have bcen drawn up in the 6th Five
Year Plan, The settlers in Grest
Nicobar have represented for compen-
sation for the animals that died in
the epidemic ‘Liver Fluke', supply of
plough animals, enhancement of house
construction grant, conversion of tem-
porary culverts/bridges on the two
roads into permanent structurvs, a
hundred-bedded hospital in Campbell
Bay. Compensation to the extent of
75 per cent of the grant for the animals
that died of epidemie, supply of ani-
mals and conversion of culverts/brid-
ges on the two roads into permanent
structures have been agreed fto.

Grant of Rs 3,000/~ as loan in addi-
tion to the house construction grant
of Rs, 5,000 - has also been sanction-
ed As regards the hospital, provision
has been made to double the capacity
of the existing hospital ;n Campbell
Bay.

Adequate provisions have been
made for establishment of dispensary
and school and construction of road
at the Nicobarese settlement at Souit
Bay 1n Little Andaman. The dispen-
sary 13 expected to be commussioned
duiing the current financial year.

Hutments Demolished in Andaman
and Nicobar Islandg

9297 SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME
AFFAIRS be pleased to state

(a) how many dwelling huiments
constructed by the poor weaker sec-
tion of people for a number of yeers
were demolished soon after 16th
March, 1979 Tehsil-wise in Andaman
and Nicobar Islands;

(b) the number of cases of encroach=
ment detected in Dignabad area under
Poit Blair Municipality; and

(c) 1if so, give details thereof?

THE MINISTER OF STATE N
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL}:
(a). On 24th March, 1979 the Anda-
man and Nicobar Administration evic-
ted Shr1 Vallaswamy who had cona-
tructed a hut on encroached land of
about 1000 Sq., metres in 1977 in Dug-
gonabad area. This action was taken
by the Administration after vacation
of stay orders of the eviction case
which was pending since 1877. How
ever, Shri Vallaswamy constructed
his hut again immediately after demn-
lLition and was evicted once again on
18th April, 1979, It is learnt that he
has again comnstructed his hut on the
same spot and the Andaman and Nico-
bar Administration are taking action:
to evict him for the third time.
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In another case Shri Waheed Bux
who had encroached on an area of
50 Sq. meters in Duggonabad area
was evicted on 18th April, 1979. His
encroachment was of recent rigin,

(b) & (e¢). The Andaman and
Nicobar Administration have re-
ported that in Duggonabaq area of
Port Blair Muncipality, about 5850
8q. meters of land haz been encroach-
«d upon by about 25 persons.

wr gl s 166 % wfgegy w27
o qfw § ofcad
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drma Awrew § oW &%, (W
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qiter firwrw & Torg wowrdt siwe ot green wr separe ofioae
(v %)
Lo qaw et YT
wET et
1974—79 1978-—83
1 2 3
1 oY feard gfge wfw o dag snwme . 4644 9525
2 =€ v oz frgaor 3434 7925
3 FETF H7 MeATaE 1555 1688
4 amor gat & fg fagga® 1676 3557
5 WA §YF 500 800
o U sw gfE 432 765
7 AT | W7 qf @i s 729 1482
8 SEIE ®\T ST Ha 450 800
9. urHtr ferar 846 1400
10 ZTENTH,T T {0 STy AEl 311
11 T 90 140
12 GwTH eI 10 32
13, IO AT W A @t 330 1000
14, WA WA 55 500
§F I qiveey 14751 29925
$ & qroeT qfeag 39322 I 69380
& W gyaaT gl ¥ sfowea &
7 & wra 9y 37.5 43.1

* e faw wY Swywc g
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Matsh Box manufacturing i
Rajasthan

8300. CH. HARI RAM MAKKASAR
GODARA: Will the Minister of IN~
DUSTRY
be pleased to state:

(a) whether it ig a fact that in
spite of the availability of al) the in~-
puty (including rock-phosphates) in
Rajasthan the entire of the match
box manufacturing is being dbne in
South;

(b) if so, the reasong for the same;
and

(c) what steps are being taken to
see that licences are given to entrepre.
neur; in backward areas in Rajasthan
for increasing the employment poten-
tia] there?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). Though rock-
phomphates are available in Rajas-
than, there are no factories in that
State to process the same into red
phosphorous used in match manufac-
ture. Furthermore other important
raw materials wsed in mmtch manu-
facturing like splints and veneers and
potassiunr chlorate are also scarcein
Rajasthan State. On the other hand
match industry has developed
Southern India largely on account of
easy and adequate availability of raw
materials required in match manu-
facture, suitability of climate, availa-
bility of cheap labour in the vicinity
and availability of entrepreneurs.

(c) Unless the total -employment
exceeds 50 persons, no licence i3 re-
quired for setting up a match indus-
try, but a ‘no objection’ certificate
from the Central Excise Department
for storing of potassium chlorate is,
however, requited. The Khadi &
Village Industries Commision is pre-
paring a comprehensive plan for set-
ting up match units im the country.
including Rajasthan.
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9301 SHRI C K CHANDRAPPAN
Will the Minuster of HOME AFFAIRS
be pleased to state:

(a) whether Government haie nol
agreed to consder the “Punnapra-
Vayalar” struggle “Telungana upsurge
against Nizams” “Kanvellu1' and
“Kavumber:1” struggles in North Mala-
bar, the “Moplah rebellion” in Kerala
as part of the freedom struggle and
refused to grant freedom fighters pen-
smon to the participants.

(b) considering the fact that people
sacrificed their lives m these move-
ments and also suffered long imprison-
ment whether the particlpantg or their
dependents will be given a lump-sum
grant as a measure of relief and also
to recognise their sacnifices, and

(e) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL!
(a) Yes Sir

(b) No, Sir

(c) As the funds available in the
Home Minister's Discretionary Grant
18 Iimited, 1t 15 not possible to grant
financial assistance to each and every
person who participated 1n the move-
ments which are not recogmised as
national freedom movements

Seiting up Indostries in Backward
area of Assam

9302 SHRI P A SANGMA Wil
the Minister of INDUSTRY be pleas-
ed to state

(a) whether in view uf the industrial
backwardness of Assam what steps the
Central Government propose to take
to develop Infrastructure and to gene-
zlde industria] climate in the State;

{b) the details thersof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b) The Plan
of the North Eastern Council contans
provision for 100 per cent Central
aigistance for certain projects for
develo>ment of infrastructure facili-
ties like power, transport and commu-
mcation The roads taken up under
the NEC programme are in the nature
of inter-State roads; Rs 25 crores
have been provided for construction
of a road bridge over Brahmputra
river near Tezpur The construction
of gix new lines has also been provi-
ded under the Rallway Budget A
new Bongaigaon-Gauhat: broad gauge
line project 1s also under implemen-
tation

The following incentives are given
by the Central Government for set-
ting up mdustires 1n backward areus
of Assam —

(1) Concessional Refinance Sche-
me of Industrial Development Bank
of India

(u) Deduction in income-tax

() Consultancy for Technical
Services

(1v) Registration of new umis
and expansion of existing units in
respect of items which are other-
wise banned in the country

(v) Interest Sub~dy

(vi1) Supply of machinery on con-
cessional terms by the National
Small Industries Corp Litd

(vu) Central Investment Subsidy

(will) Special facilities fo, irport.
ing raw materials

(ix) Transport Subsidy.
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(x) Rural Industries Projects Pro-
gramme.

(xi) Rural Artisans Programme.

The District Industries Centre pro-
gramme has been launched on Ist
May, 1978 for setting up District In=
dustries Centre all over the country
with a view to provide all assistance
under one roof for the development
of backward/rural areas and small
towns of the country. Under this
programme, five districts viz,, Cachar,
Dibrugarh, Goalpara, Kamrup and
Nowgong have been covered. During
1978, one action plan identifying 148
entrepreneurs has been prepared.
59 projects profiles were prepared and
186 units were registered. 35 new
units under Rural Artisan Program-
me and 83 small scale wunits were
egtablished.

During the yvear 1978, 4 Letters of
Intent and 1 Industrial Licence were
issued and 42 schemes were register-
ed with Directorate General of Tech-
nical Development for different In-
dustries in the State.

Financial aid for spread of K.V.LC.

9303. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the Industry Minister
assured the Khadi and Village Indus-
tries Commiasion that finances will not
e lacking for spread of the organisa-
tion of KVIC;

(b) whether the KVIC wil] create 53
lakhs of jobs in the Sixth Plan as per
the Industry Minister’s assurances
about availability of finance: and

(¢) the number of jobs now in the
KVIC?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAY): (a) The Government has
made it clear in the Industrial Policy
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Statement that assistance op priority
basis would be provided to Khadi

and Village Incustries which have
large employment potential,

(b) and (¢). Then plan drawn up
by the Khadi and Village Industries
Commission envisages that by the
end of the Sixth Five Year Plan
(1982-83) the Commission would be
able to provide employment 10 55
lakh persons as against the present
(1977-78) 24 lakh persons thereby
creating an additional employment to
the extent of 31 lakh persons

Age relaxation to Clerks/Junior Ac.
conntants for examinations conducted

- by UP.S.C.

9305. SHRI DAYA RAM SHAKYA:
Will the Ministey of HOME AFFAIRS
be pleased to state:

(a) the reasons tor not giving rela
xation of five yearg in age so far to the
Clerks/Junior Accountants working in
the Pay and Accounts Offices of vari-
ous Ministries in the examinations
conducted by Union Public Service
Commission for Assistants Grade
since 1977 to date whereas the Lower
Division Clerks/Upper Division Clerks
in Central Government Departments
have been given five vears age rela-
xation and whether the nomencla
tures of the posts of Clerk/Junior Ac-
countant working in Pay and Ac
counts Officeg were also Lower Divi-
sion Clerk/Upper Division Clerk ear-
lier; and

(b) the action being taken by Gow
ernment to remove the discrimination
in respect of age relaxation among
Central Government employees?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL): (a)
The relaxation of § years in the
maximum age limit for appearing at
the Assistant Grade Examinatlon
conducted by the Unlon Public Ser-
vice Commission was gremted by
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Government after considering tHe
request made by the Staff Side = re-
presentativeg in the Departmental
Council and after obtaining the ad-
vice of Law Ministry that Lower
Division Clerks/Upper Division Clerks
working in Government offices could
be distinguished ag g distinct class
for purpose of granting age conces-
sion, and classification based on
reasonable relaxation to the suitabi-
lity for a post and interest of effi-
ciency of public gervice would be
recognised as valid, These considera-
tiong do mot obtain in the cése of
other categorieg like Junior Accoun-
tants/Auditors etc. who mitht be
working in identical pay scales as
Lower Division Clerks/Upper Divi-
sion Clerks. Hence they have not
been made eligible to appear at
Assistant Grade Examination with
the age relaxdfion of 5 years gg in
the case of Lower Division Clerks/
Upper Division Clerks,

(b) Doeg not grise,

Review of tribal Sub.Plan of Fifth
Five Year Plan

9306, SHRI GIRIDHAR GO-
MANGO: Will the Minister of HOME
AFFAIRS pe pleased to state:

(a) whether his Ministry reviewed
the progress of the development and
achievements of tribal Sub-Plan
of Fifth Five year Plan;

(b) if so, the progress noticed and
bottlenecks of implementation of the
Sub-Plan found; and

(c) the measures taken by his Min-
istry to reform the implementation
machineries of tribal Sub-Plan in Bixth
Plan?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR! DHANIK LAL MANDAL):
(a) Meetings with “THe Ministers 1n
charge of tribal development in
States were held in June-July, 1978
to discuss the problems of the tribal
~development, the achblevements aond

difficulties: ‘A brief review of develop-

ment’ werks in tribal areas wus also
made with the Stateg at the time of
Sixth Plan discussions. -

{b) The Sub.Pian concept was in
the formative stages during the Fifth
Plan, The grownd work had been
completed by the end of the Fifth
Plan and the Integrateq Tribal Deve-
lopment Projects gtarted, With the
large increase in the development
activity in the tribal Sub-Plan area,
administrative unpreparednes; emerg-
ed ag one of the important con-
straints of development. Protective
measureg need to be re-inforced,

(c) The BStates have appointed
Tribal Commissioners at the State
level and Project Officers at the
ITDP level. In the light of discus-
siong held with the various States
from time tg time, the States have
been advised to consider further
delegation of financial and adminis-
trative powers, transfer of funds to
implementing authorities, rationa-
lisation of procedure for sanction etc.
In addition to these gtructural
changes, suggestions haye glso been
made to the Stafes regarding selee-
tion of officers for work in the tribal
areas, special entries for good ser-
vice, grant of incentiveg for those
working in tribal areas, learning of
local dialects, training of personnel
ete, Further they have been advised
to pay greater attention to imple-
mentation of protective measures.

Sub-Plan for Tribal aress

9307. SHRI - GIRIDHAR GO-
MANGO: Will the Minister of
PLANNING be pleased to state:

(a) whether the Sub-Plan form Tri.
bal areas question discussed in the
National Development Council meet-
ing held at New Delhi for the finalisa-
Annual Plan, 1979-80:
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(c) the decisions mada to solve the
problems particularly on forest policy,
excise policy, personnel palicy, in
tribal areas?

THE MINISTER OF STATE IN
THE MINISTRY OF FPLANNING
(8HRI FAZLUR RAHMAN): (a) to
{c). The National Development
Council at its meetiag held in Feb-
ruary, 1879 deliberated on Centre-
State financial relations and deter-
mined the allocation of Central Plan
assistance among the States, the
Family Welfare Programmes, and the
Asoka Mehta Committee on Pan-
chayati Raj,

Tne NDC did not discuss ‘Tribal
Sut Plans nor did not conside. the
fina isatio, of the Annual Plan for
1W79-80. Amnmual Plang are fAnalised
by t-e Planning Commission in con-
su'ta ion with the Central Ministries
and the State Governments,

Making of glass textiles by the Small
Scale industry

§308. SHRI A, K. ROY: Wil the
Minister of INDUSTRY be pleased to
state:

(a) names and number of small
scale industries making glass textiles
in the country, the quantity produced
by them in 1878 ang the total demand
and production of glass textileg in the
country, facts in detafls;

(b) whether the Government was
considering to reserve this item for
the small scale sector; and

(e) it so, steps taken thereon?

THE MINISTER OF STATE |IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV]: (a) According to the in-
formation furnished by the Fibre
Glass Texfile Manufacturers’ Asso-
ciation, Bombay, there are 41 small
scale units, names and gddresses of
which ale encloged Tha Fibre Glass
Textiley produced by them in 1077

MAY &, 1970
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was 360 MT, Figures for 1978 have
not yet become available Since
there were mo significant’ jmports of
the Glass Textiles, demand thereof
could also be taken ag the production
during this period.

Small Scale unitg have been pro-
ducing varioug items namely Fibre
Glass Sleevings, (%5r@3, Tapes. Cloths,
Fibre Class Reinforced, Grinding
Wheels, Discs, Filter Bags ang Fibre
Glass Reinforced Products ete,

(b) and (c). Small Scale Units
manufacturing Glass Textile products
and their Association have been re-
presenting to the Government ggainst
the installation of Weaving Looms by
M/s. Fibre Gla:s Pilkington, Bom-
bay, for the manufacture of Glass
Textile items. The representation
has been examined and the question
of not allowing the manufacture or
Glass Textile items by the large scale
wnits in future and the reservation of
the manufacture of Glass Textile
items for exclusive development in
the small gcale sector are under con-
sideration of the Government.

List of Small Scafe Units Engaged
in Manufacturing Fibre giass Product

1. M/s. Hel:a Border Mfg. Co,
Indra Bhavan Building, Ghee Kanta
Road, Opp. Ond Civil, Ahmeda-
bad-1.

2, M/s. Unnati Corporation, 8,
Ravi Chambers, Patherkuva, Ahme-
dabad-1.

3. M/s. Many Tape Industries,
Laxmi Vijay Hoisery Mills Com-
pound, Naroda Road, Ahmedabad-2,

4. M/s. Suru Fibres, No. 2, Vidya-
nagar Society No. 1 Uamanpura,
Ahmedabad-14. °

5. M/s. Murali Mohan and Co.,
39, Uttaradi Mutt Road, Chickpet
Cross, Bangalore-83,

8. M/e. Jucoglagg Elecirical Insula-
tions Pyt, Ltd, Jaibharat Indl, Es-
tate, Jalahalli Camp Rokd, Yesh-
wantpur, Bangalore-22.
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7, ‘M/s. Sunder Silks, 10, Nagappa
Street, Palace Guttahalli, Banga-
Tore-3.

8. M/s, Vanaja Ribbons & Allied.
Industries, Mamupet, Lalbagh Road,
‘Bangalore-27.

9, M/s. Dyangmo Dilectrics, 725,
GIDC Indl, Estate, Makarpurs,
‘Baroda-10,

10, M/s Rundela Enterprise, 63/A,
Indl. Area, Govindpura Bhopal-23.

11. M/s. Eastern Electricals, Go-
windpura Indl. Estate, Bhopal-23.

12, M/s. Glass Fibre Industries,
Anandnagar, Raisen Road, Bhopal

13 M/s. Glass Fibre Textile, Go-
vindpura Indl, Estate, Bhopal.

14. M/s Industrial Glass Fabrics,
Shed ‘C* Indl. Estate, Quarry Road,
Bhandup, Bombay-23,

15. M/s Indoglass Pvt Ltd. 507,
Arun Chambers, Tardeo, Bombay-
34.

16, M/s. Jhavar1 Thanawala Pvt,
Ltd. 47, ‘Temarin Lane, Bombay-23.

17. M/s, Fibre Products, 33-.1\, Ap-
urva Indl. Estate, Makwang Road,
Andheri (Esst), Bombay-58,

18. M/s. Magnetp Electricals, Plot
No. 18, Govt. Indl, Estate, Kandivli,
Bombay-67,

19. M/s, Montex Glass Fibre In-
«dustries, Bombay Mutual Tarrace,
Rustom Sidwa Marg, Bombay-23.

20. M/s. N. K. Joshi & Co., T,
Rama Nivas, Sakkaram Kir Road,
Near Hari Nivas, Bombay-5.

21, M/s. Wayon Glass tex Indus-
tries, 168—170, Sheriff Devji Street,
Chakla, Bombay-3.

22. M/s. Bajaj Fabrics Pvt, Ltd., 5,
Fancy Lane, tta-1,

23, M/s. Indusirisl Taps & Fabrics
188, Maniktala Maln Road, Cal-
cutta-54,

24. M|s, Insuglass Industries Pvt.
Ltd,, 90, Rippon Street, Calcutta-16.

25. The Celcutta Ribbon Factory,
111 Cossipore Road, Calcutta-2,

26 The Simplex Textiles, P-38,
India Exchange, Calcutta-1,

27. The Eastern Traders, 45-A,
B;mcharam Akrur Lane, Calcutta-
12,

28. The Industrlal Weavers, 74,
Beliaghata Main Rcad, Calcutta-10.

20, The Insulatéad Wires & Cables
(Corn.) Pvt. Ltd, 112, Diamond
Harbour Road, Calcutta.

30 The Bharat Insulations, Fari-
dabad (Haryana),

31. The Variety Insulations, Gagan
Pahad, Hyderabad.

32. The Glass Mica Industries, In-
dustrial Ares, Hardwar (UP),

33. The Universal Industries, B-
810, Vishwakarma Indl. Estate,
Road, No, 18-L, Jaipur-13,

34, M/s. Vidyut Udyog Adityapur
Indl. Estate, Jaffishedpur,

85. M/s, Jacoglass Insulations,
228, Subhash Road, Narayanpet
500210 (AP).

36 M/s, Sleves India, Mysore.

37. M/s, Natk Weaving Mill, 1206
B/34, Shivajinagar, Pune-4.

38, M/s. Naikoglass,
Shivajinagar, Pune-4

39. Shree Yamunaji Corporation
Devgarhbaria, Dist, Panchmahu
(Gujarat).

40. M/s, Mahavir Tapes, Kolshet,
Thana (Maharashtra),

41, M/s, Vidyut Udyog, 5, Fanc,
Lane, 4th Floor, Calcutta-1.

1206B/34,



to the 1st March, 1879 by the M.Ps,;

(b) the facts in details and the steps
taken on them; and

(c) whether it is a fact that the
Central Government acts in most of

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):

(a) and (b). A statement is 'aid on
the Table of the House. [Placed in
Library. See No. LT-4408/70].

(c) It is not correct to state that the
Government of India have been acting
as a Post Office in most of the cases
by making a reference to the State
Government without knowing the end
result, Law and order being State
subject under the Seventh Schedule
of the Comstitution, action on the
complaints pertaining to atrocities on
Harljans and Ad.iva:ﬂu is to be taken
by the State Government concerned.
Therefore, the references recetved
from the M.Ps. on the subject of atro-
cities are passed on by the Govern-
ment of India to the concerned State
Government for expeditious action
ang direct intimation of the remlt to
the M.P. concerned. In more gerious
cases, however, the Government of
India call for a report from the State
Government and after its examina-
tion a reply is sent to the M.Ps,

9310. SHRI A. K. ROY: Will the
:alt::lter of INDUSTRY be pleased to

(a) whether he i3 aware of the
mushroom growth of Beehive Hard
Ookemmmchmhdﬂh'luhwl-
vate sector in Dhanbad district of
Bihar within last five years; if w0,
number of such industries, capital
invested and the number of workers
working there and the coal used for
making coke per day;

(b) whether it g a fact that all of
the Beehive Coke manufacturer waste
valusble by product like tar, benzo}
etc. and pollute air damaging cultiva-
tion of the surroundings; and

(c) whether Government would
censider to take steps to enforce by
product recovery by the manufactur-
er?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI] PRASAD
YADAYV): (a) 73 Beehive Hard Coke
manufacturing unitg have been get up
in Dhanbad District of Bihar within:
the last five years. These units have
a capital investment of Rs, 273.75:
lakhs employ 3,850 workers and con-
sume 13.87 lakh MT coal annually,

(b) and (c). According to informa.
tion receiveg from Central Fuel Re-
search Institute, Beehive ovens are-
normally without any system forby-
product recovery from the Volatlles.
Most of the heat of carbonization im
Beehives is provided by the V.M. con-
tents in coal. In case of low-to.me-
dium wvolatiles content in coal, it is
unlikely to have any surplus V. M.
for discharge into the gtmosphere.
High Volatile coals may produce
undesirable gasses through the out-let
chimney. In the modified designs of
Beehivey ovens, the carbonization
time 13 reduced considerably and
efficient combustion of wolatiley en-
sured.
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FProduction of Cemept from Blast ..,
Furnace Stage

8311. SHRI A, K, ROY: Wil the
Minister of INDUSTRY be pleased to
state:

(a) whether he has probed the pos-
sibiity of making cement irom blast
furnace slage to tide over the present
cement famine in the country, and

(b) if so, progress made on this till
today, facts 1n detal?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). Presumably
the Question refers to possibility of
making Cement from Blast Furrace
Slag as part of the efforts taken by
Government 1o tide over the present
Cement shortage 1in the country. Blast
Furnace Slag 15 already bemng used in
the manufacture of Cement 1n the
country. Most of the steel plants in-
cluding Bhilai, Durgapur, Rourkels,
and Bhadravati already have slag
granulation plants. The granulation
plants of TISCO and Bokarp are
under erection. In line with the pre-
sent policy of tne Government to
rapidly increase cement production
capacity in the country and to have
an ecnnomical utilisation of blast fur-
nace slag produced by steel plants
Government have been encouraging
production of blast furnace slag
cement. A number of Cement manu-
tacturerg are already producing blast
furnace slag Cement. The production
of Slag Cement during the year 1874
78 are as follows:—

Quantity

Year (in lakh tonnes)
1974 18.47
1975 23.06
1976 31.86
1977 3285
1078 an.68

Units who have reporteq produe-
tion of Slag Cement during 1578
nre:—

1. ACC. Jamul

2. A. C. C,, Chaibasa,

3. A. C. C,, Khilari,

4. A. C. C, Smdn,

5. Durgapur Cement Works.
6. V.I.S.L., Bhadravati,

7. Andhra Cement, Vijeywada.
8 Bagalkot Udyog Limited

9. Orissa Cement Limited.

10. Sone Valley Portland Cement
Limited.

11 Satna Cement Works.

12. Kalyanpur Lime and Cement
Works,

13, Cement Corporation of India,
Mandhar.

Besides the above, SAIL has pro-
posed establ shment of Cement plants
at Chilhati (Madhya Pradesh) and
Rourkela (Orissa) for a total capacity
of 16.70 lakh tonnes per annum of
blast furnace slag Cement.

fir¥, T xre Ed § ® 017 § afvanw
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T 9T FH O @ wAwrEr )
oy oY afr arwwe g ¢ faad
w0 I forra Qe g, WX

(w) afz g, ar aFR T €7 AW
nAwT Ffar swreaw s e fa
fgetr emgavrEET ¥ 0¥ wiEg
LR O 8 ¥

TATRIFRa Ry (w9
o wvrw (v) & (v) @ &
daArrdy g e ¥ gATEa w1
are gfrafo mra- ) cowr A R
fr goites ¥ afryg, 74 7 ange-
TEET T 940 F7X @47 FT FO
wfearg ¢l & 1 Afem 7 afvada
gofgea & qure wva F  fay Tar
gfar &) afa a5 & & 3eoq &
ac ¥y wE 1976 % &g AEANQ
TETTEET & FAOEA ¥ wr§ afraqq
aft fearmgr ¥ ar agEm wwEr
ofadr FTA ST AT T TR

Representation on violent incidentg in
North-Eastern Region States

9313 SHRI SACHINDRALAL SIN-
GHA Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether his Mimstry received a
number of representation from the
M Ps of the North Eastern Region
States about a number of violent "nci=
dents in these States during the last
three months,

(b) if go, the details of the repre-
sentations received,

(¢) whether he will convene a
meeting of the Chief Mimisters and
the Home Ministers of these States
o discugs the Law angd order situation
of these States, and

Td) If so when®

MAY 2, 1979
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b) Durng the last three
months only one such letter regard-
ing ncidents on Assam-Nagaland
border was receieved

(¢) & (d) During February—April,
1879, the Home Minister wisited all
the North-Eastern  States/UTz and
hud an opportumity of discussing the
law and order situation with the res-
pective Chief Mimisters Besides, the
convened meeting- with the Chief
Ministers of Assam, Nagaland and
Arunachal Pradesh on 10, 11 & 12
April 1979 and again discussed, intier
alta matters relating to law and
order 1n those States

forr zyae gzt w1 fraiw
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Standard of Administration In Tribal
Areas

9317 SHRI GIRIDHAR GOMANGO
Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether his Miustry 15 ware
of the fact that the standarg of ad-
mimstration in  triba. areas of the

<ountry is not up to the mark »s yet;

(b) if so, the steps taken by Govern-
ment to increase the standard quality
#ad efficiency of admumistration In
$hese areas, and

(c) the sieps taken by the State hay-
ing Scheduled Areas, Sub-plan Areas
for reformation of administrative set
up to implement the sOcio-economic
and legal maiters of the tribal areas
and the people so far?

THE MINISTER OF STA1E IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK TAL MANDAL):

(a) With the large increase in the
developmental activity in the tribal
sub-plan areas admimistrative unpre-
paredness has emerged as a cons-
traint

(b) Gudelines on administiz‘ion
and personnel polirv in tnibal sub-
plan areas were 1ssued to the State
Governments in February 1978

(¢) Information so far received
shows that thc States of Andhra Pra-
desh Bthar, Gujaral, Orissa Raojas-
than, Tripura, Uttar Piadesh aud
Union Territorles of Goa Damin &
Diu and Andaman & Nicobar Islands
have ac-eptel the guwdelines The
States of Andhii Pradesh, Assdin,
Bihar, Gujerat, Eimachal Pradesh,
Kerala, Madhya Pradcsh, Maharash=
tra Mampur Orss: Iajasthan,
Tami Nadu Tripurs, Uttar Pradesh
and West Bengal have mmtiated action
for the grant of special wncentives Lo
attract suitable )fhcers to work in the
tribal sub-plan areas go that problems
of the areas are tackled more effec-
tively

Training to the Tribals for Agro-based
Industries

9318 SHRI BAGUN SUMBRUI:
Will the Minister of INDUSTRY GLe
pleased to state

(a) whether Government have set
up a machinery to provide sumple
techniques and provide training to the
tuibals for agro-baseq industries, and

(b) 1f so the details thereof”

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASBAD
YADAV) (a) and (b) The Develop-
ment Commissioner, Small Scale In-
dustries has introduced a scheme for
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devklopment of entrepreneurship
among wesker sections of the cum-
munity with effect from November,
1878. Under this scheme weaker sec-
tions of the community including tri-
bals are eligible for admission to the
training courses. These courses are
mainly meant for creating self-um-
ployment opportunities for such peo-
ple, The courses are cf two momihs
duration and g stipend of Rs. 100/~ per
month is paid to cach trainee. Tribals
can also get the necessary facilities
avgilable under the Rural Artisan
Programme being operated under the
District Industries Centres programme.

In so far ag Sericulture—an agro.
besed industry in tribal areas ot
Madhya Pradesh, Orissa, Bihar and
North Eastern Region is concerned;
the Central Silk Board at Bombay
through its Central Tassur Research
Station, Ranchi provides the follow-
ing courses to students/rearers spon-
sored by these States—-

Duration

1, Post-graduate diploma 15 inonths
in non-mulberrv Seri-
culture (capacity 23

trainees per year),

2. Refresher courge train- 1 month
ing for inservice offi-

cers (15 candidates
per session)
3. Intensive practice 3 montls

training (25
per year)

4. Oak Tassar training for
graduates under Mani- 8 mionths
pur Oak Tassa, Project
on payment of (capacity
—20 trainees) (stipend
Rs. 150/- p.m.)

6. Oak Tassar training for
matriculates under Osk
Tassar Project on pay-
ment of (stivend Rs. 100
p.m. (capacity 40-trainees)

irainees

The trainees are provided with
hostel accommodation and menthly
stipends

MAY 2, 1979
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LT.D.Ps, of Tribal Sub-Plan Areas

9319, SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleased to state*

(a) the guidelines issued by his Min-
istry to the Stateg regarding the ad-
ministrative and implementation ma-
chinery for Integrated ‘Tribal De-
velopment Projects of the Tribal Sub-
plan areas;

(b) the States which have accepted
the guidlineg and adopted the admin-
istrative set up suggested by his Min~
istry; and

(c) the State-wise administrative
and implementation machinery intro-
duced for Tribal Sub-plan Area so.
far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR]I DHANIK LAL MANDAIL):

(a) The guidelines for administra-
tion and personnel pohcy in firibal
areas issued to the State Governnients
in Februery, 1979, contain suggestions
to consider further delegation of Nn-
ancial and administrative poweis,,
transfer of funds to implementing
authorities, ratiopalisation of proce-
dure for sanction selection of officers.
for working in tribal areas, spemal
entries for good services, grant of in-
centives, learning of local dialects,
training of personnel etc,

(b) As per information availuble-
almosi all the States have more or
less accepted the guidelines though
their full implementation has yet to
come about,

{(c) Many States have appuinted
senior officerg to be incharge of the
triba] sub-plan programmes and have -
taken up various other measures {for
implementation of the Tribal sub.plan,
like the appointment of Project Offi-
cers, the delegation of financis] and
administrative powers to the Froject
functionaries and the setting up ol
project level committees.
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Seiting up of a Paper Industry by
M/s. Allied Produce Company Lta.,
Paonta Nahib

9322. SHR1 DURGA CHAND: Wi
the Minister of INDUSIIY be picas3d
to refer to the answer c¢f Unsiarred
Question No 2211 vn ith March, 1979
and state:

(a) whether the Central Govern-
ment have taken into conuideration
the requirements of land and raw
maierial when ndustrial licences
were issued to 6 parties for manu-
facturing wood pulp and speciality
paper in Himachal Pradesh;

{b) whether it has come to the
notice of the Centra] Government that
the State Government of Himachal
Pradesh is not concluding agree-
mentg with M/s. Allied Produce Com-
pany Limited Paonta Sahib for land
and raw material;

t~! whether the Centra] Govern-
ment before awarding annual licen-
ceg to the party on 4th November,
1877 have asked the Himachal Pra-
desh Government for fulfilling the
conditions as regards to land and raw
materials agreements with the party
for the purpose;

(d) if so, the State Government's
Tesponse thereon; and

(¢) what steps the Central Gov-
ernment have taken to expedite (he
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMEI PRASAD
YADAV): (a) In schemes which in-
volve utilisation of forest raw mate-
tial for manufacture of paper, it is
ensured before granting an industrial
licence that the State Government

MAY 2, 1879
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give an assurance ¢’ sustauied availa~
biiity of raw material for the pro-
ject, .

(b) to (e). M/s, Allied Produce Co.
Ltd. have been representing t, the
Central Government about the ncn-
finalisation of agreements by the State
Government of Himachal Pradesh for
the supply of forest raw malerials and
allocation of land Since it is {or the
State Government to satisfy them-
selves about particular projects aud to
conclude agreements fur allocation of
forest raw materials and land  the
party has been advised to negutiate
with the State Government fur fna-
hsation of the agreement 7The mal-
ter has also been taken uop with the
State Goavernment who have =ated
that as the party have not tahen effec-
tive steps to implement the scheme,
they have withdrawn tne commtments
made earlier The validily of the in-
dustrial licence grunted to Lhe purty
has, however, been extended up to
31-5-79 to afford them an vpLurluriy
to conclude the agrecment witn the
State Government.

National Overseas  Scholorships
8.C. & S.T.

9323 SHRI BAPUSAHEB PARU-
LEKAR‘ Will the Minister of HOME
AFFAIRS be pleased to state:

(a) how many applicationg were
received in 1977 and 1978, vear-wise
for national overseas scholarships
from Scheduled Castes, Scheduled
Tribes, denotified and nomadic tribes
and economically backward classes
and names and qualifications of such
applicants,

{(b) whether it is a fact that no one
from this category was selected
though there were qualified candi-
dateg and scholarships were given to
others not covered by the category
and if so, their names and qualifica-
Licmu; and

{c) the reasons for not selecting
candidates from the reserved cate-
gory?



HE MINISTER OF STATE IN
[E MINISTRY OF HOME AFFAIRS
HR1 DHANIK I.AL MANDAL):
) There was n< scheme for award
National Oversczas Scholarships to
heduled Castes, Scheduled Tribes
students separately for the year
and for the year 1578. There was
th a scheme for the period 1976—
as a whole scheme, we received 451
plications (221 from  Scheduled
astes, 60 from Scheduled Tribes, 12
om Denotified, Nomadic and Semi-
madic Tribes and 158 from Other
onomically Backward Classes). The
t of names and qualifications oi
h applicants are at Statement—I
on the Table of the House.
Placed in Library, See No. LT-4409/

(b) It is not a fact that no one from
his category was selected though
here were' qualified candidates and
tholarships were given to others
ot covered by the category. 24
cheduled Castes, 11 Scheduled Tribes
i Denotified, Nomadic. and Semi-
\omadic Tribes and 6 other Econo-
ically Backward Classes candidates
ere given scholarships from the
bove list of candidates.  List cf
ames snd qualifications of such select-
d candidates is at Annexure—II.

' (c) Doeg not arise.

ecommendationg of Committee on
Small Scale Industries

9324 SHRI K. RAMAMURTHY:
Il the Minister of INDUSTRY be
sed to state:

a) the principal recommendations
de by the Committee on Small
set up to suggest ways ana
of streamlining procedures re-
g to the small sector:; and

b) the action initiated by the Gov-
ment fo implement them?

MINISTER OF STATE 1IN
MINISTRY OF INDUSTRY
JAGDAMBI PRASAD
DAV): (a) and (b) The Committee
yet to submit its final report.

7
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Detailsg of New Industries in Backward
Areas of Stateg

9325. SHRI S. R. DAMANL: Wil
the Minister of INDUSTRY be pleased
to state:

{a) the details of location, pro-
ducts, amount paid ag subsidy and
the impact on economic development,
in respect of the new industrial units
set up in backward areas during the
year 1978-79; and

(b) how much amount wag paid
ag subsidy for effecting substantial
expansion of their existing industrial
units in backward areag during the
yvear 1978-79 and the details of their
location, produets and impact on the
economic development of the areas?

THE MINISTER OF STATE 1IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). Under the

Central Investment Subsidy Scheme,
industrial units set up in selected
backward districts/areas are eligible
to subsidy. @ 15 per cent of the fixed
capital investment subject to a maxi-
mum of Rs. 15 lakns. Subsidy is also
admissible to existing units in such
districts/areas in respect of additiunal
fixed capital investment made for the
purpose of expansion provided addi-
tional investment is not less than 10
per cent of the existing investment.
This is a Plan Scheme and is imple-
mented through the State Govern-
ments Union Territory Administra-
tions. The subsidy is actually dis-
bursed by the State Governments/
Union Territory Administrations on
the recommendations of the State
Level Committees and then eclaimed
as reimbursement from the Central
Government (Department of Indusirial
Development). During the year 1978-
79, a sum of Rs, 15.39 croreg has been
reimbursed to State Governments/
Union Territories under the Ceniral
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Investment Subsidy Scheme. State-
wise and year-wise break-up of re-
imbursements is given at Statement.l
laid on the Table of the House. [Plac-
ed in Librady. See No. LT-4410/
79).

A total number of 146 letters of
Intent and 103 Industrial Lacences
were issued during the year 1978 for
location of industries in the backward
areas, the State-wise break up of
which is given at Statemeni-II laid on
the Table of the House [Placed in
Ldbrary. See No. LT-4410/78].

A total number of 233 industrial
units in backward areas have been
registered with Directorate General of
Technical Development during the
year 1978-70, State-wise break up of
which is attached at Statement-IIl1 laxd
on the Table of the House. [Placea
in Library. See No. LT-4410/78].

As per information available with
the Central Government, 7741 Small
Scale Units were registered with
Directorates of Industries of various
States during the year 1978. State-
wise break up of units registered in
the Smal]l Scale Sector is given at
Statement-IV laid on the Tuble of the
House. [Placed in Library. See No.
LT.4410/79).

Activities of Rebel Nagas

9326. SHRI P, M. SAYEED:
SHRI NIHAR LASKAR:

SHRI A, R. BADRI
NARAYAN:

Wil the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that
Rebel Nagas are amassing their
trained forces which got training
from China and Burma on the bor-
m of Burmga connected with Naga-
and;

MAY 2, 1979

Written Answers 196

(b) if so, whether their activities
in the State have been increasiry at
an alarming rate;

(c) whether many men of Armed
Forces were killed by these rebsl

Nagas;

{d) whether their leadey has re-
quested Government of India to
permit him to come to Nagaland; and

(e) if so, whether Government
have accepted his request?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). Recently,  there have been
reports of some movement of under-
ground Nagas on the Indo-Burma
border near Nagaland and some vio-
lent incidents have taken place in
Mon and Tuensang Districts of Naga-
land. In one of those incidents, seven
persons of an Assam Rifles Petrol
party have been kilied by the mis-
creants,

(d) No, Sir,
(e) Does not arise.

TAHFITEIHTC GoY

9327. ¥lo URWI fay : wU
I wefy gy e & g s e

(%) ®r woeT & wTCEAT ¥
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Shortage In Key Indusiria]l Areas

9328 SHRI M V, CHANDRA-
SHEKHARA MURTHY:
SHRI P M, SAYEED:
SHRI A, R, BADRINARA-
YAN;

Wil] the Minister of INDUSTRY
be plessed to state:

(a) whether a warming has been
issued to Government that the eco-
nomy will face shortage in key in-
dustria] areag as a result of the pick
up in demand since last year by the
economist and .ndustmal financial
institutrons;

(b) it so, what are the reasons put

!or;nrd by them in support of this;
an

(c) whether they have suggested
any measures in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) to (¢). While no formal
communication has been received by
the Government from the Economists
and Industrial Financial Institutions,
there have been reports of shortages
in some industries from time to time.
The Government have taken measures,
including imports and increase in pro-
ductipn ete., to meet the shortages as
far »g possible.
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Recommendation of National Cognell,
of Applied Economic Research reg.
Refrigeration Industry

8330. SHRI G. Y. KRISHNAN; Will
the Minister of INDUSTRY be pleas-
ed to state;

(a) whether some recommendation.
were made by the National Couneii
of Applied Economic Research on the
survey of refrigeration industry: and

(b) if so, the main fealureg of the
survey report and the reaction of Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
The Nationa] Council of Applied Eco-
nomic Research has made a report on
the survey of refrigeration industry,
at the instance of the All India Air
Conditioning and Refrigeration Asso-
ciation of India.

(b) The National Councii of Applied
Economic Research hag come to fol-
lowing findings: —

(1) The cost of production of
refrigerators has gone up over the
years,

(2) The short term option avail-
able for bringing down the prices
is to reduce taxes both excise snd
other indirect taxe; like sales tax.
A reduction in tax wil increase
demand and reduce the cost of pro-
duction more than propurtiunately
because of increased capacity utill-
gation.

The Council has broadly agreed
with the Industry’s view for a size-
able reduction in the rateg of excise
duty and other indirect taxes.
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+ The report of the Counci} was sub-
mitted to the All India Air Condition-
ing and Refrigeration Association of
mmd not to the Government of

‘Workshop on Materials in the future of
India

9331, SHRI DHARAM VIR
VASISHT: Will the Minister of
SCIENCE AND TECHNOLOGY be
Pleased to state:

(a) whether it is fact that g five-day
workshop 1n “Materials in the future
of India"” was held at Trivandrum re-

cently;

(b) if so, the number of participants,
Department.wise;

(¢) the broad consensus that emerg-
ed on marshalling materials; and

(d) the recommendations 1if any
made by the ‘Workshop' to the Gov-

ernment?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS SCIENCE
AND TECHNOLOGY AND SPACE
{PROF. SHER SINGH): (a) Yes, Sir.

(b) Sixty particlpants took part in
the Workshop. A list of participating
organisationg is laid on the Table of
the House. (Statement No. 1).

(c) and (d). A Statement conlain-

recommendations incorporating

the broad consemsus reached at the

‘Workshop is laid on the Table of the
House (Statement No, 2),

Statemiét No, 1
Participating Organisations

1. Hindustan Aeronautics Ltd,
Bangaiore.

2. Cement Research Institute, New
Delhi

3. Wiesl Dodkyard, Bombay.

4. Kerala Forest Research Institifte,
Peechi,

5. College of Engineering, Trichur.

6, Planning  Commission, New
Delhi.

7. Vikram Sarabhai Space Centre,
Trivandrum,
8, MECON, Ranchi

9. Bharat Heavy Electricals, Ltd,
Haridwar.

10. Kerala State Industrial Develof-
ment Corporation, Trivandrum,

11. Regional Research Laboratory,
Trivandrum,

12. Roorkee University,

18, Indian Institute
Bangalore,

14. College of Engineering, Trivan-
drum.

of Sclencs,

15. Directorate of Technical Educa-
tion, Govt. of Kerala,

16. Hindustan Aluminium Corpora-
tion, Uttar Pradesh,

17. Planning Board, Government of
Kerala.

18, Defence Metallurgical Research
Laboratory, Hyderabad.

19, Department of Science and
Technology, Govt. of India.

20, English India Clays, Trivandrom.

21. National Metallurgica]l Labora-
tory, Jamshedpur,

22, Travancore Titanium Produels,
Trivandrum.

23, Patel Extrusion Group, Bombay.

24, Kerala State Electronics Devi.
Corporation, Trivandrum.

25, Bhaba Atomic Research Cenfrs,
Bambay,

B, Kerala State Committes on
ce and Technology,

27, National Rubber Board,
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38. Bhyree Chitra Tiruna] Medical formulate policies preventing the use
Centre. of strategic and gcarce materinlg for

29, Indian Rubber Manufaclurers’
Research Aasociation, Bombay.

30. Transport Department of Gov-
ernment of Kerala,

81. National Trafic Planning and
Automation Centre,

Recommendations of the Workshop on
“Materials in the fature of India” held
at Trivandrum, March 1628, 1979

Recognising the Socio-econumic
needs and the nationa] urgency to
attain self-reliance with regard to the
materialg that the nation needs,

Taking note of the fact that the
Indian Population will almost double
up by the turn of the century thus
necessitating need for more materials,

Appreciating the fact that the nation
must achieve major technological
breakthrough in various areas,

Recognising the need to broad-base
and sophisticate the research and
development etwork in the conutry,

Noting that certain resources have
a short life and may not be available
to us after a few years,

Appreciating that one should en-
courage recycling of waste materials,

uses where other abundant materials
may be substituted.

2, In addition to the National
Materials Advisory Board, it is neces-
sary to have Regiona]l Materials Ad-
visory Board which will advisa on
the use of regional resources to satis-
fy regional needs. A regional ap-
proach will compliment the national
approach and wil] highlight ecertain
imperatives which would otherwise
be lost,

3. It is necessary that long term
goals, perhaps upto the year 2000 and
beyond should be get for the produc-
tion of various materials and these
sbould be pursued in g sustained man-
ner, undisturbed by short term short-
ages and surpluses. We must aim at
producing about 100 million tons of
steel, 120 million tons of cement and
5 million tong of aluminium, Similar
targets should be set up for other
roaienals, specially those manufactur-
ed In smal] and unorganised sector,
for instance titles, bricks and pottery.
In addition we must try to distribute
the ownership and use of materials
uniformly in all gections of our popu-
lation.

4. Materials ghould be added as one
of the subjects of study for the NCST
Futurology Panel

5, Greater attention shouly be paid
to the development of materials
which are based on renewable and
abundant resourceg like agriculture
and forest  products, vands, mud,
clays, laterites anq ocean-based re-

sources.
-»

6. Greater attention should be paid
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8. Materials Scientists should pay
greater attention to scientific prob-
lems related to inexpensive building
materials,

9 Greater attention should be paid
to improving the performance of mud,
clays, tiles, thatch ang other leaves
used for housing by the poor,

10. Organised industry should be set
up for efficient recycling of all mate-
rialg used by the society.

11, Technologists dealing with diffe-
rent materials should exchange views
in order that the techniques deve-
loped for one particular material can
be readily transferred to other
materials,

12 An all India level Materials Re-
search Institute should be set up
which has internationa] leve] compet-
ence to conduct research and develop-
ment on materials based on renew-
able and abundant resources, parti-
cularly for rural areas, urban poor
and agriculture. Such an Institute
should have a very large contingent
of scientists mmilar to the contin-
gentg working on materials for ato-
mic energy and materials for gpace.

13, In addition to National materials
Research  Institute, geveral Re-
gional Materials Research Institubes
should also be eet up to work on
Regional Resources ang social needs,

14. Courses in Materials Science
which have heavy emphasis on the
use of renewable and abundant re.
sources for the development of mate-
rials for agriculture and rural areas
should be introduced in the curri-
culum of more Universities, Such
courses should include gescription of
Indian resources, Indian manufactur-
ing capacity and Indian importance.

15, Attempts should be made to
foster a design capability which will
promote miniaturisation accompanied
by reduction in materials requirement
in all uses, simila; tp the miniaturisa-
tion that as taken place in electronics.

18, Attempts should be made to re-
examing and possibly reduce factors

of safety which may be possible with
improved capability in inspection.

17. Export of scarce materials like
silver, mercury, chromimum and
manganege and even the export of
iron ore angd bauxite should be cur-
tailed,

18. Instead of exporting oreg and
other raw materials, attempts should
be made to export finished or semi-
finished products, In fact, India
shoulg explore avenues of impor'ing
oreg and using its abundant maj«,
power to export finished products,

19, Attempts should be made to
encourage research and development
on production of materials using
renewals anq abundant resources of
energy like solay energy, bio-mass
energy and ocean energy. To promote
the utilisation of solar energy in
materials industry a large contigent
of scientists should be assembled in
one Institute.

20. Attempts should be made to
develop processes which consume
lesser energy in extraction or pro-
cessing of materials, and adopt them
in our industry.

21, Research and development effort
on super conductivity should be in.
ceased, specially attempts to develop
organie super conductorg which may
operate on liquiq nitrogen tempera-
tures or room temperatures should be
accelerated.

22. Serjous attention should be
given to set up Ocean Thermal Energy
Complexes in the oceans around India
to generate energy and use it to pro-
duce a wvariety of chemicaly and
materials from the ocean,

23, Greater attention should be paid
on the utilisation of composite mate.
rials utilising agriculture and forest
based materials.

24. There should be a national effort
to develop bio-medical materialg re-
quired for health care,

25. Increaging attention should be
paid to prolymers which can be pro-
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from agriculture resources like
ut shell liquid,

28. Insteaq of continuing to borrow
alloy compositions developed in the
West, we must develop alloy composi.
tions based on abundant metals like,
iron, gilicon, titanium, instead of cop-
per, lead, zinc ang tin.

27, Research should be conducted
to increase the use of rare earths and
thei; jgxideg in magnetic marerials,
electronic materials and other struec-

'3 g} materials,

28. New civilian uses of reactive
metalg like titanium should be deve-
loped.

29, The production of natural rub.
ber ghould be increaseq and the use
of rubber producty in society should
be promoted gince it is renewable re-
source, A large gtockpile of rubber
should also be maintained,

30. The use of ceramics anq glass
should be prdmoted in place of metals
wherever possible. The use of glass
in transportation ang buildings should
be increased, Glass flbres for com-
munications should be developed in
the country,

31. Raw materials including power
should be made available to plants
producing materials so that they do
not run below their rated capacity.

32. A study on the present and like-
ly future, use and ownership of
materials in the rural areas should be
conducted, and effort should be made
to rationaliseq the uge of materials in
the rural areas. Attempty should be
mpde to produce most of materials
required in rura] areas locally, instead
of sending them from cities,

33 Ownership and use of materials

should be uniformly disiributed
among all sections of the pecple.

3¢, Increaged attempts should be
made to extract metals and minerals
from the ocean, specially to harvest

‘Ocean and process them for valuable
metals,
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35. Attempts should be made to
reduce the weight of transportation
systems by substituting steel with
aluminium, magnesium and FRP to

reduce energy consumption in trans.
portation.

36. Increased efforts should be made
to develop materials for fusion reac-
tors,

37, The municipal wastes from In-
dian cities should be shifted to sepa-
rate out wvaluable materials which
should be subsequently recycled,

38. The production of cement using
cold process in smal] plants should
be explored,

30. A life gtyle that minimizes the
ownership and use of materials should
be promoted. School children should
be taught about shortage of resuorces
for materials and the value of con.
serving materials.

40. The recommendations of this
Workshop should be communicated
to all the agencieg concerned with
production, use, research and deve-
lopment and teaching in the greas of
materials. Such a Conference should
be held periodically, possibly, annu-
ally to up-date the recomemndations
in vieys of the latest developments.
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Complaints of forced Conversions

9333. CH. HAR] RAM MAKKASAR
GODARA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whethér . Government have
received complaints in regard to fore-
ed conversions of faith and religion in
the cover of inducementy and other
alwemmntyy: L

(1) 81 50, the numbel. of complaiitts
received and_the places and persons
ftom ‘which they camie;

"(é) whether he is aware of the fact

‘thwt! greTesof vupeas ary fowingin

the country for the purpose; and _
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(d) if so, what steps are being
taken to prevent thege activities?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
to (d). Information is being collected
and will be placed on the Table of the
House when recelved,
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Fall in price of Various Varieties of
Cotton

9335. SHRI R. MOHANARANGAM:
SHRI R. KOLANTHAIVELU:
SHRI C. N, VISVANATHAN;:
SHR! C, VENUGOPAL;

SHR; K. MAYATHEVAR:
SHRI A. BALAPAJANOR:

Wil] the Minister of INDUSTRY be
pleased to state the extent of fall in
price of varioug varieties of cotton
during the last twelve monthg as
compared to earlier years?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): Month-end spot prices of
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Price \n Rs, por C andy

Variety March  March  March  March % Varia-
1976 1977 1978 1979 tion
March 78/
March 79
1 3 4 5 6
Bengal Deshi . 2B41 2600 2400 (=) 77
Wagad 3700 2575 2385 (=) 74
Kalyan 3987 2900 2610 {=) 100
MPA.51f9 2800 4625 3500 3525  (+)o'7
Dignijay . 3350 4825 4050 3925 ()8t
J-34 2585 2745  (+)62
MCU-5 4200 5500 4850 4975  (+)a'6
Shankar-4 4500 5900 5150 5000 (=29

s-um, up of Mini Cement Plant in
Dharampur, Himachal Pradesh

§336, SHRI DURGA CHAND. Wwill
the Minister of INDUSTRY be pleased
to refer to the reply given to Un-
starred Question No. 2305 on the 7th
March, 19790 and state:

(a) whether the feasibility report
by the Cement Research Institute for
setting up a mini cement plant at
Dharampur in Himachal Pradesh is
=:;adr: and

(b) if so, what are the detalls of
the report?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Feasibility report for
getting up a mini cement plant at
Dharamkot (not Dharampur as
modmﬁequuﬂm)hnubm
prepered by the Cement Research
Institute wnd sent to the Director of
Industries, Government of Himachal
Pradesh, Bimpla, on 24th April, 1970.

(b) The summary and conclusions
of the report is annexed.

Sommary and Conclusion

1. Based on the occurrence of large
limestone deposits in the Dharamkot
area nea, Dharamshala, Himachal
Pradesh, the Department of Indus-
tries, Himachal Pradesh Government,
spongsored a project with the Cement
Research Institute of India for pre-
pering a feasibility report for setting
up a mini cement plant of appropriate
capacity in that area,

2. The limestone deposit and the
area around Dharamkot anq Dharam-
sala were examined by the CRI scien-
tists during July, 1978. Bulk samples
of limestone, clay ang all other data
required for preparing the feasibility
report were collected,

3. The cement demand anq market
conducted around Dharamshale
showed that there is substantial mar-
ket potential within a radius of 100
kms. from Dharamkot on a long termm
basis.
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4, Data available from detailed
prospecting of the deposit by the
Geological Survey of India and the
study by the CRI scientists indicated
that substantial reserve of cement

510:% AWOy% FeyOs% Ca0%  MgO%

12° 55 o1

5, The GSI detaileq prospecting
work indicates availability of 13 mil-
lion tonnes of limestone upto 50 M
depth 1n the area. A very conser-
vative estimate by CRI indicates that
wround 2.8 million tonnes of limestone
will be available upto 10 m depth in
the Dharamkot hil],

8. As the limestone occurs along the
slopes of the Dharamkot hill ag a con-
tinuous outcrop and is accessible by
roag from Upper Dharamshala (Mc-
leodgunj), its mining will not pose
any problem. However, more detailed
bulk sampling of the limestone and
delineation of suitable mining blocks
are recommended during the DPR
stage, Manual mining has been sug-
gested,

7. The landed cost of limestone has
been worked out to be Rs, 15 per
tonne,

8. Clay deposits are available near
the limestone but there is no scope of
adding any clay to the Dhuramkot
limestone, as the limestone ig siliceous.

9. Considering the average composi-
tion of the limestone a laterlate con-
taining around 35 per cent Aly0
20 per cent Feo Os and SiO: not
exceeding 35 per cent is needeq for

MAY 2, 1879
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grade limestone is available in the
area. The average chemical composi-
tion of the limestone as ascertained
from the bulk samples analysed in
CRI ig as below:

LOIY,
4535 158 36- 71

getting a sultable raw mix. No such
lateriate wag available in the imme-
diate vicinity, but the Kangra hills
are reporteq to have gome lateriate
desposits of above approximate com-
position. Such lateriate sources should
not be more than 20 Kms from
Dharamshalag and the approximate
landed cost of such lateriate will not
exceed Rs, 30 per tonne.

10, Gypsum has to be procured
from Bikaner in Rajasthan. The total
landed cost of this gypsum at the
proposed plant site will be around
Ra. 155 per tonne, The gypsum re-
sources of Himachal Pradesh in the
Mandi and Sirmue districts have
potentialities for wuse.

11. Coke breeze has to be procured
from the Rourkels Steel Plant, gs the
Bhilai Steel Plant, the nearest coke
breeze source has no spare coke
breeze for sale. The landec cost of
coke breeze from Rourkela to the
plant site will be around Rs, 250 per
tonne.

12, A preliminary raw mix design
wag made with 835 pe, cent lme
stone, 5.0 per cent lateriate ang 115
per cent coke bréeze. The average
chemical composition for thé cement
raw meal will be

LOY, $i0% ALOW _FuOi%  CaO% MgO%

39" 58 13°48

All the mofulll values are well within
-the standard limits with the above
Taw mei] composition.

3'30 2'68 38-75 1458

13. With the avallable infrastruc.
tural faciitled derfting for cement amd
sufficient resetveg of limestons in and
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around Dharamkot, a 100 tpd mini
cement plant is fully justified,

14. The plant site has been proposed
at Naddi at gbout 2 kms, distance from
the deposit and 4 kms from Mcleod-
gunj, where state Highway No, 23
also terminates.

15. Taking into consideration, vari-
ous aspects the vertica] shaft kiln
procesg of cement manufacture has
been recommended,

16 The broad specifications of all
the equipment and machinery re-
quired for the process have been
worked out. All these equipment and
machinery are available indigenously,

17. The +total personnel required
for the plant has been worked out at
89 including technical, administration/
accounts and the labour for plant
operation,

18. The total capital cost of the pro-
ject ha# been estimated at Rs 120.44
lakhs. The equity capital and long
term loan works out to Re. 45.30 lakhs
and Rs, 84.14 lakhs respectively,

19. The margin money and short
term loan for the working capital
works out to Rs, 464 lakhs and
Rs. 6.95 lakhg respectively.

20, The total cost of production per
tonne of cement works out to
Rs. 2535.18. The present selling price
of cement in Himachal Pradesh is
Rs. 488.70 per tonne. This would give
a profit of Rs. 170.33 per tonne if
cement is solg at factory and
Rs, 12038 per tonne if sold within a
radious of 100 kmg from the factory
gite, The break even point works out
to 49.8 per cent.

21, The establishment of a mini
oement plant at Naddi utilising the
limestone deposits of Dharamkot area
will help to utilize the local resources,
industrialisation of a backword area
and providing employment to local

218

population. These overweighing con-
siderationg justify the proposed mini
cement plant in Dharamkot region.
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Finapcing of Andhra Pradesh Jute
Min

9339. SHRI P. RAJAGOPAL
NAIDU. Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether the Andhra Pradesh
State Government have requested the
Government to advise I F.CI to take
up the Salur Jute Mill Project for

financing; and
(b) if so, the result?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGADAMBI PRASAD YA-
DAV). (a) Yes Sir,

(b) It is understood that IFCI is
processing the request of the com-
pany, in consultation with other finan-
cial institutions.

Task Force for Self Employment for
Women
9340. SHRI M. V. CHANDRA
CHEKHARA MURTHY:
SHRI NIHAR LASKAR:
SHRIMAT] PARVATI DEVI:
SHRI S. S LAL:

SHR] MADHAVRAO
SCINDIA:

SHRI SURENDRA BIKRAM:

‘Will the Minister of INDUSTRY be
pleaseg to state:

(a) whether the special task force
has recommended the constitution of
an organisation in the industry

Ministry to formulate programme and
policies of the promotion of self-
employment for women and monitor
the implementation of the programme;

(b) if so, whether task force has
submitted its report to the Union
Minister;

(c) what are the details of the re-
commendations made; ang

(d) how many of them have been
accepted?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) and (b), Yes, Sir,

() A statement ls attached,

(d) The recommendations of the
Task Force are under consideration.

Statement

1. The Government may set up a
Central organisation under the Minis-
try of Industry which should be ade-
quately empowered to formulate pro-
grammes and policies for the promo-
tions of self-employment of women.

2, In the District Industries Centre
Scheme, an office, shoulg be appoint-
eq for the development of self-em-
ployment programme for women
entrepreneurs.

3. Women may be broadly cate-
gorised into three groups depending
upon their age, education standards
ang skills, and programmes for pro-
motion of self-employment be tailored
to suit the requirements of each group
separately,

4 Not less than 25 per cent of the
allocations and benefits under all pro-
grammes and projects in each sector
or each department of Government
should be earmarked for women and
should be separately monitored and
evaluated, 3
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5. The one hundred

blocks selected by the Department o!
Rural Development for intensive work
on employment of women witht assis-
tance from the UNICEF should pro-
vide for training in skills ang crafts
to rural women through the appoint-
ment of special women workers m
the respective mahila Mandals.

6. The Central Organisation recom-
mended to be set up under the Minis-
try of Industry should take ap over-
all view of the broad policy formu-
lations in regard to training pro-
grammes being implementey by wvari-
ous agencies and shoulg coordinate
with them to ensure that the training
facilities are made available at loca-
tions most needed and to the exient
required.

7. The recommendation made by the
Working Group set up by the Plan-
ning Commission for Women's em-
ployment regarding the setting up of
development corporations and diree-
torates of women's welfare and deve-
lopment at State levels may be accep-
ted by Government in the Planning
Commission.

B8, The programmes of Mahila
Mandals ang training of Gram and
Mukhya Sevikas should be so tailored
as to equip them fo. promoting the

'HAY!. 1079
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Special Schemeg of Jobs for Unemp-
loyed Graduates in Small Scale JIn-
dustries

9343. BHRI K. S. VEERABHAD-
RAPPA : Will the Minister of IN-
DUSTRY be pleased to state:

(a) what are the details regarding
the special scheme if any forioulated

019 L8~—8.

by Government for the benefit of the
unemployed graduates to get jobs in
the small scale industrial units,
(State-wise) 1n which thereunder sale
of their total produce has been gus-
ranteed by Government; and

(b) the details regarding the sche-
me as well as the number of unemp-
loved persons Lenefited as a result
thereon?

THE MINISTER OF BTATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) and (b). No such scheme
has been formulated by the Govern-
ment for the benefit of the unemp-
loyed graduates to get jobs in the
small scale industrial units. However,
a scheme of Interest Subsidv for the
asistance to unemployed engineer en
trepreneurs in order to enable them
to set up their own small scale indus-
tries is in operation.

Strike by B _HE.L. Employees

9344, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of IN-
DUSTRY be pleased to state

(a) whether it is a fact that the en-
tire work force of BHEL complex
went on strike on 6th April, 1079 de-
manding wage revision;

(b) how does the wage struclure of
BHEL work force compare with that
of the other public sector projects and
what is reaction of Government to the
wage revision demand of the workers;
and

(c) if so, what has been the loss in
terms of man-hours and in produc-
tion as a result of said strike?

MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD: (@
Workers in all the manufacturing di-
visiong of BHEL observed strike for
one day on 6th April 1979 on the issue
of wage revision.
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(by With the implémentation of the
interim settlement, effective froni1-9-77,
the wage structure in the BHEL com-
pares favourably with the structure
prevailing in other public sector under-
takingg in the engineering sector. The
interim settlement has the approval
of the Government.

(¢) The loss 1n termg of man-hours
is assessed at approximately 5.83 lakh
man-hours, and the loss in production
as a result of the one-day strike is
assessed at approximately Rs., 184
lakhs.

Stabbing Cases in Delhi

9345, SMRI BALASAHEB VIKHE
PATIL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of stabbing cases
reported to the various Police Sta-
tiong in the capital during the lasl 15
months:

(b) the number of persvons held for
stabbiing during the said period and
the number of persons convicted for
the crime; and

(¢) the number of such cases pend-
ing in the Court and what steps are
being taken to expedite their finali-
sation?

"YHE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S, D. PATIL): (a) to (c). 1086
stabbing cases were reported to the
police during the period from 1-1-78
to 31-12-79. Out of the 1403 persons
arrested in the above cases, 14 have
been convicted. 588 cases are pend-
ing trial in the Courts. Every effort
is made to achieve expeditious dispo-
sal. Besides Delhi Administration
have issued general instructions to
prosecutors t0 request the Courts not
to grant unnecessary adjournments.

CommbMitiee on Nutlear safeguards

§346. SHRI EDUARDO FALEIRO:
Will the Minister of ATOMIC ENER-
GY be pleased to state:

MAY 2, 1979
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(a) what steps have been taken
for setting up the Committee of Inter-
national Scientist to go into the ques-
tion of safeguards for preventing the
spread of nuclear weapons which had
been agreed between the Government
of India ang US.A.;

(b) whether the Indo-American
talks in this regard have failed;

(¢) if so, the reasons thereof; and

(d) if not, when will the Committee
be set up and start functioning

qIE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATO-
MIC ENERGY, SCIENCE & TECHNO-
LOGY, ELECTRONICS, SCIENCE &
TECHNOLOGY & SPACE (PROF.
SHER SINGH): (a) The propogal for
an ad hoc scientific advisory committee
on safeguards questions has been drop-
ped after further discussion with the
U.S. authorities.

(b) to (d). Do not arise,

Production Capacity of Railway Wa-
gon Manufacturing Induostry

9347. DR. MURLI MANOHAR
JOSHI; Will the Minister of IN-
DUSTRY be pleased to slale the
steps taken by Government to en-
sure the utilization of full Kailway
Wagon production capacity by this
railway wagon manufacturing Industry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): The annuai production of
Wagons by the Industry is dependent
on the requirement of new wagons by
Indian Railways, who are the sole
purchasers. This requirement in turn,
is dependent, on the funds made avail-
able to the Railways.

For some years past, the require-
ment of Wagons Indian Railways
hes been low, resulting in under-utili-
sation of installed capacity. At
sent the capacity utilisation in Wagon
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Industry is about 50 per cent. As
against the existing licensed capacity
of 24,346 wagons per annum, the In-
dustry has manufactured 10,604 wa-
gons during 1978-79  (including 224
wagons against the foreign orders).
This does not intlude the Wagons
produced by Railway Workshops. The
production during the current year
(1979-80), is expected 1{o increase
further, as the targetted production
for Indian Railways alone js expect-
ed to go upto 13,750 wagons In addi-
tion, it is expected that the produc-
tion against the foreign orders would
also Increase further, as efforig are
being made to secure more orders for
export of wagons, and this would
provide additional workload to the
Industry to ensure better capacity

utilisation.

Structural and {ransmission Towers
Industry

9348. DR. MURLI MANOHAR

JOSHI: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether it is a fact that Strue-
turals and Transmission Towers in-
dustiry is utilising only 38 ver cent and
5¢ per cent of its production capacity
respectively;

(b) if so, the names of mafor Strue-
turals and Transmission Towers ma-
nufacturing companies and the rea-
sons for not going Into full produc-
tion; and

(cy the steps taken bLy Government
lo ensure the utilization of full produc-
tion capacity by this industry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) Yes, Sir. The capacity
utilisation for Structurals and Trans-
mission Fowers industry during the
vear 1978 has been 34 per cent and 53
per cent respectively but these ghould
be taken as rough indication of capa-
city utilisation rather than a precise
figure, This is due to the very diverse

Written Answers 230

(b) The namesg of major structurals
and transmission towers manufactur-
ing compames are enclosed. The rea-
sons for low utilisation of capacity
are increasing reliance on site fabrica-
tion, lack of orders on structural
workshops and difficuities in getting
matching steel.

(¢) Proposals from manufacturers in
these fields for divermfying their acti~
vities by taking up manufacture of
allied items like low and medium
duty EOT Cranes, technological struc-
turals etc. are being considered by the
Government.

LIST OF MAJOR MANUFACTUHERS

A. STRUCTURAL FABRICATION

1. Braithwaite & Company, Calcutta

2. Bridge & Roof (I) Litd, Calcutta

3. Jessop & Co. Lid, Calcutta

4. Mukund Iron & Steel Works,

Bombay

_Triveni Structurals Ltd., Naini

. Kaverl Structurals, Madras

. Apeejay Structurals Ltd.,

Calcutia

8. Burn & Co. Limited, Calcutta

9. Hindustan Motors, Calcutta

10. Texmaco Limited, Belgharia

11, Vikhroli Metal Fabricators,
Bombay

12. Richardson & Cruddas (1972)
Ltd., Bombay

13. Testeels Ltd., Ahmedabad

14. Kumardhubi Engg. Co. Ltd.,
Dhanbad

15. Heavy Engineering
Ranchi

B TRANSMISSION TOWERS

1. Hind Galvanising & Engg. Co;
Calcutta
2. EM.C. Steel, Calcutta

5. Ganges Galvanising Works,
Calcutta

4 S.AE India Pvt Ltd, Jabalpur

5. Xamani Engg. Corpn, Lid.
Bombay

. Richardson & Cruddas (1972) Lid.
Nagpur

. Testeels Lid., Ahmedabad

. Kameni Engg. Corpn. Lid.,
Jaipur

9. Triveni Stucturals Ltd, Naini

=1 o h

Corporation,

|- o™
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District Industriey Centres in Almors

P349. DR. MURLI MANOHAR
JOSHI: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the details regarding the en-
trepreneurs identified number of pro-
jects approved, number of units egtab-
lished, number of sick units assisted,
amount spent in  providing subsidy
and assistance respectively by the
District Industries Centre, Almorg in
Uttar Pradesh; and

(b) whether any targete have been
fixed for 1979 for the above Centre
and if so, the details thereol?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(S8HRI JAGDAMBI PRASAD YA-
DAV): (a) In the District Industries
Centre, Almora (Uttar Pradesh) 118
entrepreneurs were identified during
the period 1878-79 (upto December,
1978) and 88 project profiles were pre-
pared 28 new small scale units were
set up during the period. Credit as-
sistance to the extent of Rs. 14.62 lakhs
‘was alsg provided to them in addition
to seed money of Rs. 5.00 lakhs and
cash subsidy of Rs. 0.25 lakhs  The
technical, managerial and other as-
gistance was provided to 163 units.

(b) Targets for 1970-80 have been
fixed for the establishment of 50 new
units with an anticipated investment
of Rs. 30.00 lakhs with a gross produc-
tion value of Rs. 50.00 lakhs huving
employment potential for 250 persons.

Commitiee on Industries in Back-
ward Arecas

9350. CH. HARI RAM MAKKASAR
GODARA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government propose
{o set up a committee to review the
progress mmde 5o far in sefiing up of

MAY 2, 1079
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new jndustries in backward areas in
the country; and

(b) if so, the facts thereof and
when the report is expected?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAYV):
(a) and (b). A National Committee
on Development of Backward Areas
has since been set up under the
Chairmunship of Shri B. Sivaraman,
former Member, Planning Commis-
sion. The terms of reference of this
Committee are;

1. To examine the validity of the
various concepts of backwardness
underlying the definitions in use for
present policy purposes and recom-
mend the criteria by which back-
ward areas should be identified;

2. To review the working of:

(a) existing plans for dealing
with the genersl gevelopmental
problems of backward areas like
Tribal sub-Plans, Plang for Hill
Areas etc.; and

(b) existing schemes for stimu-
lating industrial development in
backward greas such as the gchemes
for concessionml finance, invest-
ment subsidy, transport subsidy,
sales tax concessions etc., sinllar
schemes in the agricultural and
flelds like DPAP, and general
measures for tackling the problems
of poverty and unemployment with
a view to find out their efficiency in
the removal of backwardness; and

8, To recommeng an appropriate
strategy or strategies for effectively
tackling the problem in backward
areas, classifled, if  necessary,
according to A&reas, causeg Or pres-
cribed

The Committee is expected to sub~
mit its finml Report by 31st December,
1979,
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Nameg of States declareq backward

9351. SHRI K. PRADHANI: Will
the Minister of INDUSTRY be pleased
to state:

(a) what gre the details regarding
the number and names of Stateg have
been declareq as a backward region
for the purpose of inssuing industrial
loans; and

(b) the dettils regarding the lice-
nces or loans given by the Central
Government during the current finan-
cial years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV):
(a) The following States have been
categorised industrially backward for
the purpose of Central Scheme of
Investment Subsidy:—

1. Andhra Pradesh

2. Assam

3. Bihar

4, Himachal Pradesh
5. Jammu & Kashmir
6. Madhya Pradesh
7. Manipur

8. Meghalaya

9. Nagalang

10. Orissa

11. Rajasthan

12. Sikkim

13. Tripura

14. Uttar Pradesh,

(b) A total number of 150 Letter
of Intents and 115 Industrial Lice-
nees were issued during the year
1978-79 (upto 28-2-1979) for location
of industries in the backward wmreas.

A total number of 253 industrial
units in backward areas were re-
by Directorate General of
Technical Development during the
year 1078-79 (upto 28-2-1879).

234

Industrial loans are granted by the
various financial institutions,

Beturm of Indian Scientists from

8352 PROF. P, G. MAVALANKAR:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleaseq to state:

(a) whether Indian Scientists study-
ing and working abroad have return-
ed to India and have been suitably
and profitably employeq by the Gov-
ernment in various Departments during
the year 1978-79; and

(b) if so, main facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS ON ATOMIC
ENERGY ELECTRONICS SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) & (b):
The exact figure of Indian Scientists
ete. who returned to India is 1978-79
from abroad i3 not known, The
Council of Scientific and Industrial
Research (CSIR) however maintains
an Indian Abroad Section of the
National Register of Scientific and
Technica] Personnel of India for
voluntary enrolment of Indian Scien-
tists etc. abroad. From the informa-
tion available in the CSIR, 178 Scien«
tists, Technologists etc. were given
temporary placements in the Scien-
tists* Pool of CSIR. B0 of them have
got regular employment in Govern=-
ment Organisations, 128 are still cone
tinuing as Poo] Officers.

wrfoxtogwo wie wnfo go qwo & Aur
frqgw wfirerfedt ot gu: fagfier

9353 SIWAR TR WITHWTN ¢
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(%) war Far forqerard s de TR
e arEo To gFo Wik #Y g o :
frrafier & ot # wome et AR
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Representation from Stainlesg Steel
Industries Association

8354, DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the All India Stainless
Stee} Industries Assocfation hag
presented to the Government that
the Budgetary burden on stainless *
steel will adversely affect their woro- .
duction;

(b) what is the projected demand
for gtainlesg steel gheets for the year
1979 and 1980;

(e) of the above, how much pro-
duction of stainless Steel Sheets
available indegenously and how much
will be imported and the resultant
gap; and

(d) what is the total production of
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) All Ihdia Stainless
Steel Industries, Bombay have sent
a telegraphic representation; another
representation hag been received from
Bombay Ferroug and Non-ferrous
Manufacturers’ Association.

(b) According to the information
supplied by the Department of Steel,
total demand of stainles; steel has
been estimated at 40,000 tonneg for
1978-79, 44,000 tonnes for 1879-80 and
48,000 tonneg for 1080-81,

(c) According to the Department of
Steel, the ndigenoys production would
be of the order of 21,000 tonnes 1n
1978-79, 23,000 tonneg in 10878-80 and
25,000 tonmeg in 1080-81 ineclusive of
sheets, plates, blooms, billets, bars
and flats. Production estimatesare
of hard core and alloy steel produ-
cerg and are exclusive of re-rolled
products of small scale re-rollers.
With the estimated import of 18,000
tonneg of stainlesy gteel sheets and
strips in 1978-79 there seems io beno
gap in demand and availabihly, On
the basis of demand and anticipated
production of blooms, billets, bars,
flats, sheets, plates and strips for both
of which total comparable figures are
available, there would not be any
gap in availability at the present
level or marginal increase of imports
in 1979-80 and 1980-81.

(d) Stainless Steel utensils are
mainly manufactured in the Small
Scale Sector. On the basig of esti-
mated value of production of Rs, 30
crores of stainless steel utensily ma-
nufactured in the Smal} Scale Sector

1078, the requirement of stainless
steel sheets i# placed at Tbetween
9000 tonmes to 10,000 tonnes. As
there is no formal gystem of report-
ing capacity and production in the
small scale sector, the above infor-
pation hag been worked out On pro-
ductlon retwrns from a very
samiple of unils
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(aﬁrrt_rﬂz-rzﬁ)
L4 safea wrar Wy € wra

1976-77 1200.0 907.0
1977-78 1081 § 887 9

1978 79 1108 0 859.5
(wafan)

(w) warw femft & forg wsw
qOET FI 9% (F%) T A w7
wrAeq fpqr wmar § 1 IRE geEq
T qeee fafew a4l & dada 9o-
el Y wrEvgwarat ) fraifor
woit § WY amATw SAAr § faao
& Fq0 7VHTd vt & foar Avar
wRfew st 0 uw Ao
g el iy 99 wraEAl & =T @a
s qro A @ W &

wren e gaferwew fafdy ara deme.
Wiy vaw wic e 9t famw
wuwt oY aeerd Wy o wiaw
TN AR

9356, Wl TAT T Wred : &7
FUv FAT I AT T WY T G e

(%) %t afiemy e & faer
weit & ug foarae #7 § f& wroe A
rafiwen fafide garor goeeg
Wt aree vt fam & e fagge
Woali ¥ ford o€ w7t € A Sfe
w7 ¥ FR 7 v oy § Forad oo
TET AT ¥ AT FTOATT A §
wrcafa fer 16 w07 oY ovF gifr )
b L
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(&) aof g, @ w1 qOFTT WITE
&t wxfagan fafudy Lara sot )
wE wfear faew o quiEY & T #
wiw w9 gwd ford  Rrediare
aifera) ¥ fagg wrdamgy a0 ?

T Hwred § e ANy (s
vt wéfr) (%) W @@
afgrr fafide oo aqedg
waa % fag aoart ®Y v wmfwT T
eTRIET WY fre ) wowré f5q
3o WY ¥ ¥ Ay A w1 Foramae
grea A@r g€ ¥ 0

(@) ofrew Fmrer & w0 &
qrg oawy %78 gaAr feafa a1 maoay
17 ¥ 9y uF e @ wAFAr
wormarar | ag e @ mar ¢ fe
frodr & w1 & S gy fasefiae
wroaT AT 9t fom & oaw i
et faoelt 7 word wrvw @Y
figaen fafwde gara weert fed
T ITECT WY GEGAAT AT A
9 1w wfaw sfegr faew & sqwor
w1 aord & faeg ot & oRw 37 w9
et wfwerd & fasg &€ wriard
T &Y gravgaar TG g |

sy wifrerfeat o whirfiorr gomfy
faar A

9357. Wit wew fuy witfow ¢
#17 WY 9% O W gy 4G e

(%) =7 ¥=ity TR & Faergy
¥ w1 ¥ R 56 wqwr sfwwiat
) ofafor Farafz S of § ;
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(@) ®r 3w wrw o whiee Fort

ot oY fear mr 3, A wrogfafen
T aT

() afzgt, Ngmdmreror §;
W

() Forwrer  afafir e €7 of
Pamfoet wr st v & 2

T wwrae ¥ T Wt (ot gus
W0 aifem) : (%) Fr afearem
gt ¥ freafafar wasl & wqarr
afaerdr 7Y wfafor § afgat oo
¥ EgFAIX &, UF Fo 650-1200 ¥
gafua Faam ¥ g0 810 W wW
TR WIAT AT wlerwrd F o ad
® JA7 & w97, A A A= F P,
oYX grrer, dvprea ATAATT & To 960
Y €% 9T wqar 6 af N FAO0 L
WH I, TR A Y aw ¥ Y

(1) o wfasrd A 1-7-1959 ®
wANTT wiw AT §-111 & 95 7T
st $T W@ 4 WqAr 1959 q4qT
1960 ¥ AT FVH F=AT AT AT
&t wf qdvar ¥ qforsT & ware
v 3oy tw & Frgea fvg g d )

(1) ¥ wfrerdy forg frafm =7 &
frg 3 A aram H ¥ e fa
war & wqar agvwe faaT ST AT
q1, Y 1-7-1959 ® IT A%
¥ ot wC ® G wqaT wiw q9r
7, 1959 ¥ A% SF Far WA
T & W Li{eid dx aimr
* ofQTsi & WTHTC OC WERE
% v o frgwr U €1

(w) o g, T, IeT A A
foar mar ¥
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(n) wfaforr dom afgat dwer
I wwrr wfewfa war agrewt
W AT ot o€ § Forg v v wh
w7 ¥ afeareg Jar ¥ fw-II
(gaar) # warafer & wamy s s
fear war av famg fomgi3 1~7-10509
& wiwm wigwfet & qui dwr
T §g-111 %1 Forerar< spar wfwanfe
&1 gow 19 faqg w1y ¥ aformrorsy
oty & G4 we<y #1 &) fear w1 )
e wqum wfirwfvat v & o
wmfafrer w1 oW ¥ G e
waadl w1 wvarat ¥ feqr wr
gaterg a8 w1 9% T8 fear mar &1

(%) 37 7wy # frdt fawrile
afafe * fawrfod == & 1

%) gw woffa qrwar ¥ ficfews & fag
azw

9358, St g¥R WX WO :
=T QYo WA 9 AR AT P S
ﬁ;.

(%) wm fafesw ow frewr aeg
¥ wYx ofy g, @ ¥ aoeTe gra
o3 fag ity Ay § faferw & fag
fat grof wrifea #Y § ok I
vifir fom-firr el & wemt o &Y
TR WY

(@) w frfierw woec § iy

gorrT & w0 wfuw gaafn wefer
woi w1 a0y fe & 7

qremt wwwy § vvw st (s
e g (%) W (@), ffew
 wafeafs Wi oy dw wqw WY
Wi gaw 1975 ¥ qwai ¥ @w ¥
gfenfe 17 & aor & s F



243 Written Answers MAY 2, 1979 Written Answers 204

< fafwrs %t gw fady doft w1 Tog THT;IE m{fgg g; STATE IN
s o o § Wi 9% qier Wiy (SHRI  JAGDAMBI ASAD
FETAT T -WOAT T T & afmg YADAV): (a) Under the pi,n:m

¥t feew-erweqr w2 ¥ awd awAmn of the Industries (Development and
Regulation) Act, 1951, Centra} Gov-

AT | o !ﬁ':ﬂf’f g9 Foffg gyvT ernment hag taken over the manage-
& WrerT WY el sifaw w7 ag fear mn ment of Sen Raleigh Group of Units
'Y and Hind Cycles Limited, which are

engaged in the manufacture of

bicycles ang partg thereof. The Sen
Raleigh Group consists of:—
Productiop of Bicycle (Companies
(i) Sen Raleigh Limited;

9359, SHRI MUKUNDA MANDAL:

Wily the Minister of INDUSTRY be (ii) Sen and Pandit Industries

pleased to state: Limited;
iij ill i

(a) how many bicycle companies Pri(valt)e A:L:;:lt:? Industries (Lungs)
are managed by Government and de- ’
tailg of the same; (iv) Ancillary Industries (Cranks)

Private Limited;

(b) where are the manufacturing
centres and head officey of all those (v) Ancillary Industries (Forg-
companies in Btates; and ings) Private Limited, *

(c) the total production of all those Noakhali Machine Toolg Limiteq ig a
companieg during the last five years wholly owned subsidiary of Sen
and their financial position? Raleigh Limited,

(b)

Manufacturing Head Offices

tres

(f) Sen Raleigh Limited . . . Asansol, W. Bengal Calcutta, West
Bengal.

(ii) Sen and Pandit Industraes Limited Kalyani Do, Do.

iii} Ancillary Industries (Lungs) Private

(Ilmited Y . . i .) . . Do Do.

iv) Ancill Industries (Cranks) Private

(ﬂimllod- i : : . = . Do. Do.

v) Aneillary Industries (Forgings) Pri-

(ene Limited . (P i . . Do. Do

(vi) Noakhali Machine Tools Limited . Narendrapur, Do. Do.

(vif) Hind Cycles Limited ., . . Bombay, Maharash- Bombay, Maharashtra

Ghaziabad (UP)
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Production in Rs, lakhs,

Sen Raleigh  Hind
Group Cyrle Ltd

1974-75
1975-76 .
1976-77
1977-78

1978-79 .

784* 00 192° 97

105000 51994

6o1+78

. 186g° 00 622" g1
(1976—78 18 months)

1824° 00 640* 00

While there has been some improve-
ment in the performance of these
units after Governments takeover,
the stage of financial viability has
not yet been reached,

Production and Export of Scooters

9360, SHRI MUKUNDA MANDAL:
Will the Minister of INDUSTRY be
pleased to state:

(a) how many scootersy cmopanies
are under the Public Sector (their
names, State-wise);

(b) what is the total number of
production, of each company durmg
the last three yearg (year-wise); and

(c) what is the extent of export of
acooters, if any during the last con-
secutive years (year-wise)?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). There is only one scooter
manufacturing unit in the central

.

public gector, namely, Scooters India
Limited at Lucknow. This public
sector unit hag sub-licensing arrange-
mentg for the manufacture of scooters
in the States of Andhra Pradesh,
Punjab, Karnataka, Bihar and West
Bengal. Their names, State-wise and
information of production is given
in the Statement gttached.

(c) The export of scooters by
Scooterg India 1.td., Lucknow, during
the lagt flve years 18 given below:—

Year Nos. of MI?d. export-
1974-75 . . 2
1975-76 . . . 57
1976-77 . . . 508
1977-78 . . . 1285
1978-79 . . . 1056

ToTAL W
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Loss of Bharat Heavy Plates and
Yessels Lid.

0361. SHRI MUKUNDA MANDAL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Bharat Heavy Plates
and Vessels Limited (BHUP.V.) confl-
nue to sustain loss in 1977 and 1978;

(b) it so, the reasons thereof; and

(c) what was the financia) position of
the company in the last three years
(year-wise date to be given)?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)

Yes, Sir. The net loss sustained for
the financial year 1977-78 amounts to
Rs, 60.18 lakhs. The accounts for (he
financial year 1978-79 are yet to be
finalised,

(b) The performance cf the Com-
pany in terms of value added has shown
an improvement from year to year.
However, increased costs of inputs in-
cluding power tariff, heavy burden of
interest on loans, payment of statutory
bonus have contributed to the net
losses.

(c). The financial position of the
Company for the years 1975-76 to 1977-
78 is given in Annexure,

Btatement

Financial Position of Bharat Heavy Plate & Vessels Limited for the year 197598 to

1977-78,
(Rs. in lakhs)
1975-76  1976-77  1977-78
Liabiliti
{a) Paid up capital(including advance forshares) 1,037°47 1,044°00 1,044°%0
(6) Reserves and surplus | . . . . o o1 2" 01 2°01

(¢) Borrowinga :
From Government of India
From Bank—Cash Credit .

(d) Trad:ducsand othul.mhditm (includml promiml

and interest accrued and

1,877°92  1,974'69 2,048'04
9aB'27 1,179:46  623'6p

2,013:'66 1,558:49 1,723 09

5857°83 5753°35 5441° 53
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Avrsets - -
(¢) Gross Block . . . . . 1,026'08 2,008'50 2,063'08
(f) Less depreciation . " . . . . 448'50  550'66  649°58

(g) Net Fixed Amets

1,477°49 1,457'84 1,413°50

(k) Capital work-in-progress (including Plant and Machin-
ery und ¢ *~::1nn and unallocated capital expenditure) 18-95 486 19°28

() Investments
(j) Current Awets, Loansand Advances
(k) (1) Deferred Revenue expenditure

(i Loors (Cumulative)

Capital Employed .
Net Worth . . . .

1-28 1°28 128
3,596-61  3.408-05 3.176°5¢
124' 10 86-37 6585
63910 704'05  765'08

585733 5753 35 5.441°53

3.060°44 3,397°40  2,866-95
. N 274" 2B 255° 39 215'78

Nore.— 1. Capital employed represents net ficed avets plus working capital (excluding

gratuity provision).

2. Networth repressnts paid-up capital plus reseeves levs intangible assets.
3. Figures for the mimc years have been revised, wherever necessary, due

to regrouping
Profit/Losg Statement of NTC Mills

9362. SHR] IQBAL SINGH DHIL~
LON:
SHRI GYANESHWAR PRA-
SAD YADAV:

Will the Minister of INDUSTRY Le
pleased to state;

(a) the number of NTC mills instal-
led 8o far; and

(b) the location and the profit/loss
statements since their installation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI!
JAGDAMBI PRASAD YADAV): (a)
At present the National Textile Corpo-
ration is running 101 working nationa-
lised textile units besides managing 8
other textile mills,

(b) A statment iz laid on the Table
of the House. [Placed in Library, See
LT-4411/79).

¢ by the Company.

Supply of Cement to Punjab

9363. SHRI IQBAL SINGH DHIL-
LON:

SHR1 GYANESHWAR PRA-
SAD YADAYV:

Wil} the Minister of INDUSTRY be
pleased to state:

(a) whether it iz a fact that there is
a shortage of cement in Punjab and
people are facing a lot of difficulty in
getting the supply;

(b) if so, whether Government have
ever got the gurvey for the need of
cement for Punjab per month: and

{c) if s0, the details thereof and the
quantity being supplied to Punjab per
month and the sgteps Government pro-
pose to take to meet the requirement of
cement of Punjab people?
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THE MINISTER OF STATE IN 1HE
TRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a).
Inspite of recorq production of cement
during 1978-79, reports of shortage of
cement have been received from all
over the country as the demand has
exceeded supply due to spurt in cons-
truction activities in industries, irriga-
tion and power, housing and ofher
developmental activities.

(b) The Government of Punjab
have reporteg that the present demand
of cement in the State is of the order
of 3.5 lakh tonneg per quarter,

(e) Allocation of cement of States/
Union Territories is made on a quarier-
Iy basis after taking into account the
level of average despatches in the
State in the past and anticipated avail-
ability of cement in the couniry during
the quarter. The basic allocaflon made
to the Punjab State is 2.25 iakh tonnes
per quarter. However, the availability
position is kept under constant review
and in the current quarlér tApril-June
1979) the State’s allocation of cement
has been increased by 10 per cent
to 2,47,500 tonnes,

Steps taken by Government to in-
crease avallabmty of cement in the
country include the following:--

(i) The export of cement outside
the country has been banned except
to Nepal and Bhutan;

(i) The pace of consideration of
new applications for grant og indust-
rial licences has substantially in-
creased. As against only 7
letters of intent and 11 in-
dustrial licences for a total ca-
pacity of 84.60 lakh tonnes issued
from 1st April 1974 upto Bist March,
1877, a# many as 35 letters of intent
and 7 industrial licences for a total
capacity of 150,50 lakh fonnes were
issued from 1st April, 1977 to Tth
April, 1979.

(iii) The present regional imbalanc-
€8 in regard to distribution of cement
in the country has been due to/loca-
tion of cement plants near limestone

deposits, This imbalances is sought
to be minimised by encouraging split
location of cement plants,

{iv) A Cabinet Sub-Committeee is
currently considering the various
measures gdopteq for conservation
of Cement. Conservation of cement
is sought to Be achfevedq By using
substitute materials such gs hydrated

lime, paddy husk cement, gagal lime
mortar etc,

(v) A quantity o 1537 lakh tonnes
of cement has been imporied into the
country during 1978-79 and the 1m-
port of g further quantity of about 20
lakh tonnes is planned for :478-80.

(vi) A cash incentive of Rs. 30 per
tonne for every tonne of additional
production over the best production
of such unit during the last three fin-
ancial years or 85 per cent of its
licensed capacity whichever Is higher,
has been announced;

(wvii) Existing rules relating to
freight r#mbursement for road
movements have been liberalised;

(viii) Government have alsg granted
assistance to the Cement Iadustry for
use of captive power for production

of cement durlng 1he periods of
power cuts;
(ix) Government have announced

the assistance to the Cement Industry
for the use of Turnace oll for produc-
tion of cement due To inadequate

supplies of coal;

(x) The production of fhe existing
units is also closely monitored to see
that the industry maintains as over-
a]l eapacity utilisation of 100 per
cent,

(xi) The import of pre-celcinator
technology has been permittej to
enable the increase in production;

(xii) The construction of on-going
projects is being expedited;

(xiil) Government have also decided
to encourage the setting up of cement
plants at the site p¢ or near steel
plants to utilise the slag;
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(xiv) ‘Government has also decided
fo encourage the setting up of large
number of mini cement plants;

(xv) A High Level Committe= has
made a comprehensive study of the
cement industry and Has made a
number of recommendafions which
are being examined by Government.

E.C. TV,
9364. SHRI IQBAL SINGH DHIL-
LON:
SHRI GYANESHWAR PRA-
SAD YADAV:

Will the Minister of ATOMIC
ENERGY be pleased to state:

~ (a) whether it is a fact that E.C.
T V. a production of Public Under-

taking is not easily available to the
public;

(b) what is production target and
installed capacity of the T, Vs. per
month and what is the actual produc-
tion of the same; and

(c) the steps Government propose
to take to utilise the full capacity of
the same to meet the needs of the
masses?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) Because
of the high popularity of EC TV, the
demand for EC TV has exceeded the
production. Electronics Corporation
of India Limited, a public sector
undertaking is taking measures to
make available EC. TV to the public
easily,

(b) During 1978-79 the monthly
production target and installed capa-
city of EC TV was 1700 sets, but
actual production exceeded the instal-
Jed capiicity and target. According to
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the Company, the actual production
during 1978-79 came to 23000, which
works out nearly 1900 sets per month.

(¢) In view of the reply to part (h),
above, the question does not arise.

Distribution of imported Cement to
States

9365, SHRI IQBAL SINGH DHIL-
LON:

SHR1I GYANESHWAR PRA-
SAD YADAV:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that the
cement which is being imported is
distributeq among the States to meet
the requirement of the people;

(b) if so, the policy for the distri-
bution of the same; and

(¢) the quantity of imported cement
supplied to each State so far?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) Yes, Sir

(b) Imported cement is taken into
the general pool alongwith indigenous
cement for purpose of distribution and
allotteg to meet the requirements of
Government works ang the public.
Imported cement packed in paper bags
is liable to burst if carried over long
distances. Therefore, maximum quan-
tities of cement are consumed at or
near the port towns. The indigenous
cement which otherwise would have
come to these areas i being diverted
else-where,

(c) the quantity of importeq cement
supplied from various ports to  the
States from January, 1978 is shown
in the enclosed statement,
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Viclation of provisions of the Indus.
tria) Development Eegulation Act

9366. SHRI C. K, CHANDRAPPAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it 18 a fact that the
Birla owned Rayons factory at Mavoor,
Kerala has violated the provisions of
the Industrial Development Regulation
Act and expandeq production capacity
by setting up three plants for produc-
ing viscose staple fibre, Caustic Coda,
Dye Calcium Sulphide for which the
Ministry refused sanctions for expan-
sion;

(b) whether it is also a fact that
another Birla firm at Nagda has also
indulged in the same kind of malprac-
tice;

(c) if so, when these were brought
to the notice of the Government and
what action hag beep taken against
the Birla firms;

(d) whether it is a fact that the
present Government is considering
serious action against the Birla in this
connection; and

(e) whether Government's attention
hag been drawn to a report in this
connection which appeared in the
Malayalam daily “Mathrubhumi” on
the 31st December, 1978 if so, details
thereof and reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV)- (a) to (e). M/s. Gwalior Rayon
Silk Mfg (Wvg) Company Ltd,
Nagda, M.P, (a Birla group company)
established a viscose staple fibre ma-
nufacturing unit in Nagda in the year
1954. The item of manufacture was
included in the first sthedule of the
IDR Act in the vear 1857 and a licence
under the Act for an annual capacity
of 22000 tonnes was issueq to the
company, In the year 1858, the
companvy was also granted an indus.
trial licence to manufacture rayon
grade wood pulp, basic raw material
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for manufacture of viscose staple fibre,
The indigenous production of rayon
grade wood pulp was started by the
company in ithe year 1963-64. The
production of pulp progressively in=
creased during the period when it was
de-licensed and reached a level af
60,000 tonneg per annum in the year
1965. During this period the viscose
staple fibre industry was placed on
the rejection hist for the purposes of
industrial licensing, With the avail-
ability of wood pulp ang the facility
with the Birlas to fabricate machinery
required for their viscose fibre unit in
their machinery division, they started
increasing production of viscose staple
fibre progressively in thei. unit at
Nagda (MP) and also started a new
unit of about 20,000 tons capacity in
the year 1968 for the manufacture of
this item by the side of their pulp ma-
nufacturing unit in Mavoor (Kerala).
With these steps the eventua] produe-
tion of the company in the said two
units hag exceeded the level of 78,000
tonnes. It was found that the contra-
vention of the ID&R Act by this
company in such a blatant manner had
come to the notice of the Government
as early as 1968-69,

Presently the case is under consi-
deration of the Government and
Ministry of Industry is in consultation
with the Ministry of Law ang other
Departments concerned regarding the
most suitable action that coulg be
taken against the company for its past
violation,

U.S. Embassy guards shoots himself

9367. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME APF-
FAIRS be pleased to state-

(a) whethe; a 28 vears old marine
guard, Scott Mowdy, allegedly com-
mitteg suicide by shooting himself
with his service gun in the US Em-
bassy in Chanakvapuri, New Delhi, on
the 8rg April, 1878;

(b) whether no suicide letter was
found;

(c) whether, while the embassy
authorities allowed a team of police
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officials to examine the spot where
the guard allegedly shot himself, they
refused to show them Mowdy’s service
gun; and

(d) if so, what are the details there_
of?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) to (d),
Yes, Sir. No suicide letter was found.
The Investigating Officers were per-
mitted to enter the Embassy and were
shown the spot of occurrence. The
weapon was, however, not shown to
the Investigation Officers on the plea
that the Embassy authorities had seal-
ed and lockeq it.

Paper Crisig

9368. SHRI JYOTIRMOY BOSU:
Wil] the Minister of INDUSTRY be
pleaseq to state:

(a) whether the country is in the
midst of a paper crisis of serious na-
ture;

(b) if so, the nature and dimension
of this crisis in statistical terms;

(c) factors responsible for the crisis;
and

(d) steps taken to meet this crisis?

THE MINISTER OF STATE IN
‘THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) to (c). The output of
paper has increased by about 87 per
cent during the calendar year 1978.
The demang for paper, however, has
gone up even more sharply as a re-
#ult of the general improvement in
economic conditions, the promotion of
adult education and universal literacy

€

programmes. As g result, there has
been some imbalance between the de-
mand for and the supply of paper,
particularly of the writing and the
printing varieties, The demand for
paper and paper board fo, 1978-79 is
estimated to of the order of 10.5 lakh
tonnes as against a production of about
10 lakh tonnes,

(d) Apart from setting up of paper
mills in the public sector, Government
have adopted various measures to
promote the growth of the paper in-
dustry to increase the production, It
is also proposed to import paper to
meet any short-fall in supply.

Manufacture of Starch by Bihar Siate
Industrial Development Corporation

9368, DR. RAMJI SINGH: Will the
Minister of INDUSTRY be pleased to
state:

(a) if it ig a fact that a letter of in-
tent was issued to Bihar State Indus-
trial Development, Corporation for the
manufacture of 5000 MT/A of Starch
in the year 1876;

(b) if it is true that there is not a
single starch manufacture unit in the
Eastern Region;

(c¢) whether the raw materialy re-
quired fop the above plant are avail-
able in adequate quantities in the
Bihar State; and

(d) whether to remove regiona] im-
balance Government of Irdia would
direct IDPL to associate itself with
BSIDC for above project on the same
lines gs has been done in some other
States?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] JAGDAMBI PRASAD YA-
DAV): (a) to (c). Yes, Sir.

(d) This is being discussed with the
concerned authorities.
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Farsssment of emplayees of pubiic
sediey underiakings

8370. SHRI BHAGAT RAM: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whethey some employees of
Public Sector Undertakings, who re-
ferreq complaints to the Shah Com-
mission on Emergency excesses, have
brought to the notice of the Commis-

sion that they are being harassed by
the employees;

(b) who are these employees and
the nature of complaints against them;
‘and

(¢) the steps taken by Government
to protect the complaints?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL). (a)
and (b), Yes, Sir. S/Shri S. S. Ben-
jamin ang P. Subrahmanyam Naidu
submitted petitions to the Shah Com-
mission alleging that departmental
proceedingg had heen launched against
them by the Management of the Praga
Tools Ltd, a Government of India
Undertaking, for lodging complaints
before the Commisison regarding their
supersession in promotion.

(¢) The Shah Commission brought
thig to the notice of the Secretary,
Defence Production as well as the
Home Secretary. The Ministry of
Home Affairs issueq instructions to
all the Minstries/Departmentg of the
Government of India and Chief Secre-
taries of States/UTs. tp ensure that
the employees who had complained
before the Shah Commission are not
harassed or put to any difficulty in
any manner,

The charge-sheets issued to S/Shri
Benjamin ang Naidu were later with-
drawn, '

MAY 2, 199
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Fallurg of Birly Owned Myvoor
Rayons tp prevent Pollntien

1
9871. SBHRI C, K. CHAND-
RAPPAN: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government  are
aware of the fact that the failure of
Birla owned Mavoor Rayons Factory
in Kerala to take up effective steps
to prevent pollution has resulted in
the upsetting of normal life in a
large wrea in Calicut and Malappu-
ram districts due to water pollution
in chaliyar river and also due to aig
pollution, tens of thousands of people
ure suffering, fish in the river dying
and drinking water turns poison;

(b) what are the steps the Govern-
ment are taking to cnsure that this
plan will take effective steps to pre-
vent pollution; and

(c) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD  YA-
DAV): (a) to (c). Steps taken by,
M/s. Gwalior Rayons, Mavoor
(Kerala) to bring down the pollution
level to the standard prescribeq by
the Kerala State Board for Preven-
tion and Control of Water Pollution
was not effective and the progress
effected by the company was very
slow. Kerala State Government are,
therefore, taking action to prosecute
the company under Section 24, 25
end 26 of the Water (Prevention and
Control of Pollution) Act, 1874
State Government have also in-
structed the company to take wup
immediately the work of laying pipe
lines upto Chungapally and to make
urrangementg for pumping the treat-
eq effluent to the satisfaction of
CGovernment and that till such tme
as the work ig completed the com~
pany would be laid off,
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Isswe of Licente to Indian Subsidi-
arles of Foreign Companies

s

9672, DR. P. V. PERIASAMY:
Will the Minister of INDUSTRY be
pleasged to state:

(a) the number of letters of in-
fent and industrial licences issued
between January—October, 1978;

(b) the names of Indian subsidia-
ries of foreign companies who have
got the letters of intent and indus-
trj licences during the same
period; and

(c) whether the processed foods
production has also been allotted to
Indian subsidiaries of foreign com-
panjes?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) 821 Letters of Intent -
and 200 Industrial Licences were
issued under the Industrieg (Deve-
lopment and Regulation) Act 1951
between January—October, 1978.

(b) A Statement showing the
names of the Indian subsidiaries of
the foreign companjes (as per list
provided by the Department of Com-
pany Affairs of Indian subsidiaries of
foreign companies) who got Letters
of Intent and Industrial Licences
under the Industries (Development
angd Regulation) Act, 1951, during
the period January—October, 1978 is
enclosed.

(¢) One Letter of Intent was issued
for the manufacture of apple juice
concentrate to an Indian subsidiary
of a foreign company.

Btatement

Namet of Indian Subsidiaries of Foreign Companies (As per list Provided by Department of Cam,
airs of Indian Subsidraries of Foreign Companies who got letters of wntent and Industri
Lieenrec during January—October, 1978

N —

sl Name of the Company Item of Manufactuie
No.

1“". 2 3

. Letiors of Intent

bay.

'

2 M/ Britaonia Biscuit Co. Ld., 5 Taratolh Road,

Galeutta-yooo53.

1 M/s. Siemens India Ltd., Dr. Annie Besant Road,

Elrﬂronu;_ Mreasures and

verters for temperature, 8

current, \voltage, rdistl.hbe
frequency, power factor, active

and resctive power, presure,
different ]-.u-eml.n:e,r‘r ﬂw.
level, étc.

Anthraquinone,

3 M/s Indo-Asahi Glass Co. Lid.,, 3, Humgerford Street, Opthalmic Lens.

Oalcutea-700017.

o4 Mfs. Indiaw Explosives Titd., Chowringlebe, Calcutts

Ammionia, '

s MJi. Colgats Palmolive India Pvt, Lid, Bombay, . Menthol.

6/ N YoBthn Kluriimium Go. Ltd,, Cslbvia |

wmos Ll

£, AVWmifitum' Ekteiided: Produdis)

- r

: N e LT
,Madhab Road,Geleutta . . Metal Film Rasistors.
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8 M/s. Indian Aluminium Co. ltd., Middleton Sucet, Ahmirnm Rolba Ficducts.

Calcutta.
g Mj/s. Philips Incha Ltd., Worly, Bomkay . . Spraahired Teoh
10 M/s Ciha Geigy of India Ltd,, Bombay . . Hydroehloric Acid ere.
1 Do. . . . . . . . . bodum Sulpha Chlorophyridia-
zne.
12 M/s. Philips Irdia Ltd., Madhab Road, Calcutia . Sudivm Papcus Tengs.
13 M/s. Cadbury India Ltd., Bombay . . . . Apple Juice Concenuate.
14 Mj/s. Union Carbidc India Lid., New Delhi . . 1. Ethy]l Hexoie Aad,
2. Ethyl Hexyl Acetate.
Lodustrial Licences.
15 M/s. General Electric Col. of India Ltd., Calcutta , 1, ]';lra'mr Proof air circuit break-
2. Flame proof gates and boxes,
16 M/s. Philips India Ltd., Calcutta ' . . . GLS Lamps etc.
17 M/s. Metal Box Co. of India Ltd., Calcutta . Ball Bearings etc.
18 M/s. Philips India Ltd., Worli, Bombay " . Electrolytic Cagacitas «tc
19 M;/s. Sicmens India Ltd., Bombay . v + Electrical Valves ard Derrpers.
go M/s. Philips India Ltd., Bombay . . : . Professicnal Grade Microphones..
21 M/s. Bayer India Ltd., Bombay . . . + Fenthion Technical.

Note—  All the above companics were having more than 4o% Foreign Equity Capital i
A b e oF the Letrers of Tnteht and Industost Licescry, T1u17 Capital at the-

9378, SHRI BHAGAT RAM: Wil  Yey, Sir.

demand,
(a) whether he ig aware about the stepé have been jnitinted b 8.
news item appeared in the Times of mmmm»mzﬁ-
Indic dated 19th February, 1979 plement the industrial licemce of
under the caption ‘“Ford Collabors- September, 1068 for the manufee—

tion with Indian firm likely”; and ture of trucks with an annual cagm-

city of 12,000 nos. Negotistiong have
(b) i =0, what s the justification doen taken up by the firm for foreigm
and the detsily ¢f swch a collabora- osllaboration  with the Ford Com-

;
!
7
{
b
E
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proposal hag not been submitted to
Government for decision.

Manufacturing of Scooters

9374, SIHRI SRIKRISHNA SINGH:
Will the Minister of INDUSTRY be
pleased to state:

(a) the total number of scooters
being manutfactured in the country ut
present;

(b) what are the names of the
manufacturers and what isthe num-
ber of scooters manufactured by each
of them during the lest three years;

(c) whether any of the present
manufacturers has applied for ex-
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pansion of his present manufacturing
capacity; and

(d) if so, the names of such manu-
facturing unuts along with the num-
ber of scooters for which expansion
haz been sought?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATT ABHA MAITI). (a)
and (b), A Statement is attached.

(¢) and (d). M/s. Bajaj Auto Ltd.
Pune had appliedq for expansion of
their capacity and have been allow-
ed a letter of intent for sugmenting
their capacity by 80,000 scooters
(two-wheelers) per year.

Seatement
%;- Name of the Firm Production in Noa.

197677 1977-78  1978-79
1 Mfs. Bajaj Auto Ltd , Poona . . 85134 Bsrgyq Big
2 M/s. Automobile Products of India Ltd., Bombay . 32704 20474 26844
§ M/s. Escorts Ltd., Faridabad . 676 676 aer
4 Mp. UP S s Ltd., Kanp .. . . -
8 M/s. Aravali Svachalit Vaban Ltd., Jaipur . . . 965 94
6 M/s. Andhrz Pradesh Scooters Lid, . . 5178 Bigy 10265
% MJs. Punjab Scooters Lid. R - as73 1666
8 Mfs. Karnataka Scooters . . . . 340 8523 86g0
9 Bibar Ind. Dev. Corpn. Led. . . ., - 75 &
10 M/s. West Bengal Scooters Ltd. 5 " " N . 610 .
11 M/s. Scooters India Ltd. . . . . 24338 16717 ag101
iz M)s. Maharashtra Scooters, " . . . . Bs4: 27882 27279
18 Mp. Gujarat Small Ind. Ltd. . . . . 204 ada Y]

na7.182 16648 1,7,

. —




27 Whitteh Answers

Manufacturing the Fabticy by the
Techniclans of Training-clim-Pro-
duction Centre of Promophat

0375. SHRI K. MALLANNA: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is g fact that techni-
clang of the training-cum-production
centre at Poromphat near Manipur’s
capital Imphal, have been manufac-
turing the fabric on an experimen-
tal basig for the past few years;

(1) if so, the details regarding
the: progress; and

(r) the time by when cloth made
from pineapple leaves will be in the
market?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMB] FPRASAD YA-
DAV): (a) Yes, Sir. The experi-
ments have been continuing since
1074-75, as refuted by the Govern-
ment of Manipur,

(b) The Centre was established
in 1970 and had equipment worth
Rs. 8000 Mechanisation of the Cen-
tre was taken up thereafter and
machineg worth Rs 37,600 have since
been added. 153 trainees have been
trained at the Centre. Weavers'
Service Centre Imphal is al:o actively
wasociating itself in these experi-
ments and has helped in producing
more than 1000 metres of fabric.

(c) The cloth produced by this
Centre is already available for sale
in limited quantities at the Centre,

swrerdt # sed wrrTe o€ frg e e
erfowt /@t B de o
Pt weat

9736, st vy frerdy : w7
o ot T ek WY yor W

(%) a< 1970 & 1978 ¥ wafw
T wNT GORT & WAl
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TAWTAT AT, 1979 § a7 o ¥ wiaw
ART A AT4 AL 97 FIR w7 7Y Fgad
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A

(7) ¥ 3 & wlawrw W o
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arx |Y Frer afcesar fraifor =@
LAl A
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TEfAT & J7 T 3 9T o0y g 1w
g TGl UF faaTw 73T F 92 4R
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Profits of Textlle Indusiry

9377 SHRI BALABAHER VIKHE-
PATIL: Will the Minster of INDUS-
TRY be pleased to state: '

(a) whether it is a fact that the

Textile Industry is making huge pro-
fits as a result of the new policy of
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the Government by selling cloth at
higher prices without any increase in
the cotton price;

(b) whether the Government would
take suitable action to ensure that
the higher profits are also distmbuted
to the Workers of the industry and
the cotton growers;

(c) whether Government are re-
ducing the price of cleth to give re-
Lief to the consumers; and

(d) if not,
therefor?

what are the reasons

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) to (d). While the whole-
sale price index of raw cotton dec-
reased from 1684 during August
1678 to 1642 during March 1979, the
wholesale price index of cotton cloth
{malls) increased from 182.7 during
August 1978 to 1855 during March
1979, Government have held discus-
sions with the industry on the sub-
ject of increase in cloth prices and
the industry were asked to devise
steps to reduce prices of cotton cloth
“The industry has responded with the
following three alternatives:—

(i) a roll back to the level of
cloth prices prevailing in December
1978;

OR

(ii) a price freeze on ceiton cloth
at the levels prevailing prior to
16th March, 1879;

OR

(iii) a reduction in ex-mill prices
of cotton cloth to the extent of 2
per cent of the invoice rates ob-
taining prior to 16th March, 1979.

None of these alternatives has been
acceptable to Goverrnment, Govern-
ment is presently considering measures
1o compel the maills to roll back the
prices to a Teasonable level.

Y
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Funds for scientific research projects:

9380. PROF. P. G. MAVALANKAR:
Will the Minster of PLANNING be
pleased to state.

(a) whether Government augment-
ed or increase the various Scienfific
Research Projects and programmes
by alloting mare funds in the years.
1977-78 and 197B-79;

(b) if so, broad details thereto;

(c) reasons and guidelines kept im
view for such action ; and
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{d) main indication of the results

achieved so far?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR REHMAN) (a) Yes,
Sir

(b) Details are shown in statement
enclosed.

(c) The outlay has been stepped
up in order to strengthen the coun-
try’s capability in science and techno-
logy for enhancing self-tebance and
to secure for the people of the coun-

try an increasing contributon of
science & technology to social and
ecnomic development,

(dy The science & technology base
enabled India to develop substantial
technological competance and the
capabiity to manufacture a wide
range of industral products, and in=~
creasing self rehance in the peaceful
application of nuclear energy and
space research, The contribution of
science and technology in the other
sectors such as agriculture, has also

. been significant

Statement

Science & Technology--Plan Outlay

(Rs crores)

go, Ministry/Deptt Agency

197677 1?;?5‘;3 1 ?ﬁ%‘)‘a’ﬁ

A. 8&T AGENCIES :

t  Atomic Energy . . . : .

2 Space ) . 5 . .

§ DSTeee . . 3 . .

¢ GSIR . . . .,

5 Supply WTH) . . , , ,

ToraL A . .

B. 3&T COMPONENT UNDER MINISTRIES/DEPTTS.

6 Heavy Industry . .
¥y Industrial Dev. ** . . .

8 Steel . . . . . .

9 Mines - . . . .
1o Fower . . . . . L]
11 Coal, . . . . . .

tz Petroleum o . . . .

N N 8102 30 24 85 26
. . 23 Bo 2B 64 32 o8
. . . 1325 16 oz 27 8y
. . 14 0R 18-49 22 734
. . . ‘14 0" 44 o 7o
. . . Ba-2g o3 Bg 118 64
v 4 a 295 760 94 4
. . . P ] 2 83 3 oy
. . . o7 197 3's0
. . . 0°55 161 1 g6
. s o B¢ 117 1 By
. . N 125 125 (o

. . - aBs 6-a3 3y
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8, Miniitr//D2p't. Agency 1976-77 {:&7]-78 I(QBEB’-N
13 Ohemicals . . . . o' 19 1-11 1-07
14 Electronics . . . . N . 3 26 6- oo 6 56
15 Communications ce . . 428 6-43 774
16 I& B . ' . ' o-0b 0:09 0 41
17 Shipping . 030 070 1-34
1B Works & Housing . . . . - . 037 @
19 Labour . ve Ve 0 05
go TCA-IMD & Instt. , 2'24 6 45 15 97
g1 Health-ICMR . 42 485 5'36
g2 Agriculturc-ICAR " @ 28- 22 98- 74 55 00
FR1 @a 0 45 116 2 oo
23 Food . . : : 0 45 o 63 0 go
a4 Irrigation , 015 o' b2 o Bs
25 Education—Unvs.* . 4 45 6 oo 6 a5
TotaL B. 59 45 95 g0 128 77
Grano TotaL . . 141 38 189 73 | 947 41

—

@Granu in aid to India Standards Institutions

@ @Including Education and Training.
*Eiumated

eants from UGG for research and adva ced study in science, research, fellow-

% 11ps, eomputer and regronal lhstium “nt, facilities. Does not include RDD under 1ITS.

#¢Includes grants-n-aid schem=sin jute and textiles fund~d by Minustry of Commerce upto

%977~78.

s&®[ncluding expenditure on capitalworks under CPWD,
tIncludes provision for National Laboratories transferred to other départments.

LA.S. Officialy Attached to Ministers

9381. PROF. P. G. MAVALANKAR;
Will the Minister of HOME AFFAIRS

be pleased to state:

{a) whether one or more I.A.S..
Officials are attached fo onme cr nore
members of the council of Ministers
since March, 1977,

(b) if so, facts thereof;

{c) whether
deputation from

such officials are on
theh respective

States at the Centre; and

(d) reagons for roping in the I1AS.
offitialg for such private secretarial
assistance to the Ministers coneern-
ed; '

THE MINISTER

* THE MINISTRY OF HOME AFFAIRS

AND IN THE MINISTRY OF LAW,

* JUSTICE AND COMPANY AFFAIRS)

~ ~=-- (S8HRI 8. D. PATIL):(a) Yes, Sir.

OF BTATE IN .
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(b) A cwmiement is laid oa the (d) Ministers have discretion in
the matter of gelection of their per-

£S af e Frgee. sonsl staff. Such sppointments are,
however, co-terminus with the tenure

(c) Yes, Sir. of the concerned Minister,
Statement -
8.No.  Name of the Minister Name and Designation of 1.A.8.  Whether on
Official attached to the Minister  deputation
to the
centre
H 2 3 4

CABINET MINISTERS

Shri L.K. Advani, (Minister of Informa- (i) Shii V.S. Tripathi, (Special Yes.
tion and Broadcasting). Assistant) [from March 1977 to
+51977 (AN)]

(ii) Shri Ajay Prasad Special Yes.
Asistant) (from g-g-:'a_ng((m)

to date].
2 Shri H.N. Bahuguna, iMiniltﬂ of Shri Akhtar Alam, (Special Assist- Yes.
Petroleum , Chemicals & Fertilizers). ant).
g Shri Sikandar Bakht, (Minister of Shri S.C. Pandey (Special Assist- Yes.
Works and Houung, Supply and Re- ant).

habilitation).

4 Shri Parkash Singh Badal, (Ministex of Shri Rajinder Sirgh, (Special As= Yes.
Agriculture and Irrigation) [upto sistent) (w4 1-4-77 10 17-6-97)
17-6-1977 (AN).].

5 Shri S.5. Barnala, (Minister of Agricul- (f) Shii Rajirder Sirgh, (Special  Yes.
ture and Irrigation) [from 18-6-1977 Asmsistant) [from 18-6-1977 to
(F)). 4-10-1978 (AN)].

(i) Shri Chiranjix Sirgh, (Sjecial Yes.
Assisiant)  (w.ef. 18-10-1978).

6 Shri Shanti Bhushan, (Minister of Law, Shri S.R. Kakodkar (Special Yes.
Justice and Company Affairs). Assistant (upto 11-4-1978).

7 Dr.P.C. Chunder, (Minister of Education, Shri A.K. Batu (Special Assirtant) Yer,
Social Welfare & Culture).

8 Shri Mohan Dharia, (Minister of Comm- Shri R. Badrinath (Special Yes.
mg-rc? Qivil Supplies and Co-opera-  Assistant)
ation),

o Shri George Fernandes, (Minister of Shri Ashok Jaitley, (Special Assist- Yes.
Industry). tant}).

10 Shri Purushottam Kaushik, (Miuister of Shri K.D. Saxena, (Special Amist-  Yes.
Tourism and Civil Aviation). ant) [fa:im 1-1-4-77 (AN) to
30-5-78].
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11 Shri H.M. Patel, (former Minister of (¢#) Shri J. Shivkumar (Private Sec- Yes.

Finance). retary) (upte 27-5-77)-

(i) Shri Arvind Pandey, (Private  Yes.

&mmy} (from 27-5-77 to
0-6-78).

(éii) Shri Y.I.. Rajwadc (Special Yes
Amistant) (from 21-6-78 10
23-1-79).

(ir) Shri S8.G. Mankad, (Under Yes.
Secretary-cum-Private Secretary)
(from |n-5-:g}8 to 238-1-1979).

ta Shri H.M. Patel, (Minister of Home (i) Shri Y.L. Rajwade, (Special Yes.
Affairs). Assistant).

(i) Shri S.G. Mankad (Private Yes.
Secre

tary concurrently haldmg
the post of Under Secretary i
the tment of Personnel &
Administrative Reforms).

4g Shri Biju Patnaik, (Minister of Steel D Shri Ramesh Chandra (Special As- Y ¢s.
& Mines). stant).

14 Bhri P. Ramachandran, (Minister of Shri R. Vasudevan, (Special As- Yes.
Energy). sistant) (from 25- g 77 to 30-11-77)

a8 Shri Raj Narain, (former Minister of Shri Chitrangad Singh, (Special Yes.
Health & Family Welfare). amsistant) (atthe time of appoint-
ment  he was P.C.S. Officer.
He wasincluded in 1.A.8. w.ef.

6-4-1978).
16 Shri Rabi Ray, (Minister of Health & Shri Rajkihore B-hu.:abll (Special Yes.
Family Welfare). Assistant) w.ef. 26-2-79.

Shri Atal Bihari Vi Minister of (i) Shri AllmkMuha i (Speeial Yes.
B e, ( O e M e

(i) Shri P. Ghosh, (Private Sec- Yes.
reatary).
18 Shri Brij Lal Verma, (Minister of *Shri A K. Gupta, (Special Asmis- Yes.
Communications). tant) (Since B-7-77).
etenily on training for on~
¢ 3:;: w.e.f. 21-9-1978).
MINISTERS OF STATE
t Shrimati Renuka D 'vi Barakataki, (Min- Shri Ashok Saikia, (Private Sec- Yea.
ister of State in the Ministry of Education retary).
and Social Welfare).
2 Shri Ghand Ran. (Minister of State Shri I.].5. Khurana, (Private Yes

in chargs of th~ Ministry of Shi Secretary).
pinslnde'l‘rammrl) y > ey
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3 Shii Ram Kinka:, (Mimister of State in  Shri Dharmendra Do Mishra,  Yep.

in the Mimstry of Works & Housing,

Supply and Rehabilitation).

4 Shri Samarendra Kundu, ;Mmutrr of
State in the Ministry of External
Affairs),

5 Shrimau Abha Main (Minister of State Shri B. Chatterjee,

in the Ministry of Industiy).

(Deputy-decrciary  asststing the

Miwster 1n addivon o his own
duties as Deputy Secretary ).

Shri R.N. Das, (Private Secietary) Yes.

(Private See- Yes.
retary).

6 Shri Sheo Narain, (Ministcr of State in Shﬂ 5.P. AT (Private Scerctary), Yes.
-7

the Ministry of Railways).

7 to 23-8-1977).

Appointment of Liaison Officer to
deal with representation of SC/ST In
Services in Lakshadweep

9382 SHRI P. M. SAYEED: Wwill
the Minister ¢f HOME AFFAIRS be
pleased to state:

(a) whether para 51 under chapter
15 of the Scheduled Caste and Sche-
gduled Tribe Brochure insists the ap-
pointment of a Liaison Officer for
dealing with the matter relating to
representation of Scheduled Casles/
Scheduled Tribes in all estahl shments
and services under the Admunistrative
control of the Minisiry/Departments;

(b) whether 1n Lakshadweep the
Development Commissioner 1s per-
forming the duties of a Liaiscn Offi-
cer,

(c) if so, whether ths has proved
fallure as he is not in a position to
look into the grievances of the Sche-
duled Tribes employees and seek solu-
tion for them and is not generally
available to the people and is also
away since 1977;

(d) whether the Scheduled Tribe
Association has demanded that a
Beheduled Tribe officer be appointed
as Liaison Officer in the Uhnion Ter-
ritory; and

(e) 1 so, the reaction of the Un-
ifon Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFATRS
(SHRI DHANIK LAL MANDAL): (a)
to (e). A Liaison Officer to deal with
matters relating to representation of
Scheduled Castes and Scheduled Tri-
bes in services and posts is to be
nominated under para 15 ¢f Chapter
15 of the Brochure on Reservation for
Scheduled Caste and Scheduled Trib-
es 1n Services (Fifth Edition) In
Lakshadweep, a local Schedule Tribe
group ‘A’ Officer has been nominated
to function as the Liaison Officer
from 28-2-79 by the Administrator,
Lakshadweep. The nomination of
a local Scheduled Tribe Officer as the
Liaison Officer was one of the de-
mandg raised by the local Scheduled
Tribe Employees Welfare Associa-
tion in a memorandum submitied to
the Prime Minister during his visit
to Lakshadweep in February 1879
which has been met,

Recruitment of Scheduled Tribe
Community in Lakshadweep

9383. SBHRI P. M SAYED' Will the
MINISTER OF HOME AFFAIRS be
pleased to state:

(a) whether according to Ministry
of Home Affairs O.M. No. 7/2/55-8CT
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dated the 14th October, 1955 page 127
of the Brochure of 1876 edition the
Scheduled Tmbe Community of Lak-
shadweep should get 597 per cent of
the posts under direct recruitment,

(b) if so, whether the Ministry of
Home Affairs has clearly directed the
Adminstration wmde letter 140/6/14-
NL dated the 3rd July, 1978 addres-
sed to the Adminmistration banming the
appointment of group (c) and (d)
posts with non-scheduled Tribe candi-
dates and instructed that such ap-
pointments should be made with lo-
cal candidates only,

(¢) whether Administration 1g not
following the instructions and aje stil]
recruiting the candidates from out-
side these localities, and

(d) the main reasons for the same
and action being taken by Govern-
ment 1n the matter?

THE MINISTER OF STATE IN
THE MINISIRY OF HOME AFFATIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS)
(BIIRI S D PATIL) (a) No Sr For
direct recruitment to gioup C and D
posts under the Lakshadweep Admi-
nistration orders weie issued pres-
enbing a reservation of 45 per cent
for Scheduled Tribes under CM No
1/3/72-Estt  (SCT) dated 12-3-73 of
the Department of Personnal and Ad-
mumstrative Reforms

(b) to (d) under executive instruc-
tions 1ssued in this Mimstry's letter
No 14016/14/74-ANL dated 3-5-75, as
amended from time to time, direct
recruitment to ali group C and D
posts under the Lakshadweep Ad-
mimstration except those in the Police
Department, are to be made locally
and ncn-local candidates are to be
appointed only when qualified ecan-
didates are not available locally.
These instruct.ons are being adhered
to by the Lakshadweep Administra-
tion and so the question of taking ac-
tion does not arise
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Help sought by Zambia for setting up
Industrial Projects

8384. SHRI JANARDHANA POOJ-
ARY Will the Minuster of INDUSTRY
be pleased to state.

(a) whether Zambia has scught
help for setting up a number of in-
dustnal projects, and

(b) 1f so, the reaction
ment thereon”

of Govern-

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI) (a) and
(b) Dur.ng the wisit of the Zambia
Minister of Industry and Comnmerce
to India 1in connection with the All
India Engineering Trade Fair in Feb-
ruary, 1979 and the Commonwealth
Industry Ministers meeling in March,
1079 oppertunity was taken by him
to d scuss with the Union Ministerof
Industrvy areas of cvoperation between
the two countries relating {o develop-
ment ot several industries in Zambia
particularly small scale industries,
steel rollmg mill and paper/pulp
project  Further negotiations weuld
be held hy the Zambian side 1n fol=
low up for work'ng out details of
Indian cooperation in these projects.

Conference of Freedom Fighters in
Dellu

9385 SHRI KESHAVRAO DHOND-
GE:

SHRI VASANT SATHE

Will the Minister of HOME AF-
FAIRS be pleased to state,

(a) whether a conference of free-
dom fighters was held in Delhi on
26th, 26th and 27th February, 1978;

(h* the total number of freedom
fighting who participated therein;

(c) the detally of the demands
rode by them in this conference, and

(d) the Government'y policy in this
regard and the action taken thereon?®
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) The All India Freedom Fighters'
Organisation, had held a Conference
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(b) According to the Organisation,
it was attended by more than five
thousand delegates.

(c) and (d), A gist of the demands

of their members at Delhi on 26th and the Government policy thereon is
and 27th February, 1879. given in the statemenf attached,
Statement

DEMANDS

GOVERNMENT POLLCY

(i) Increase in the monthly pension fiom

Rs. 200 to 500 p.m.

(i) Widow of Martyrs & Freedom Fighters

1. (i)

=

may be given thesame penvion as to liv-
ing Freedom Fighters.

Un-married daughters to be given Rs.100
p-m.

Annual income limit for ehigibility of pen- 2.
«ion may be abolished.

The Freedom Fighters Pemsion scheme 3.
may be made statutory.

li!.ecugnitim of certain movements/mutin- 4.
cs.

To invite Shri Abdul Gaffar Khan for treat- 5.
ment in India.

(f) Itis not pomible to accede to the

() It wall not be possible to increase the&_uln-
tum of pension to Rs. 500/- in view of the
heavy financial implications involved.

ucst as
it is necessary to have some distinction bet-
ween living freedom fighter and the widow.

(ifi) It is not possible to accede to the mment

Pension under the Scheme is an ex-grafia
payment and it is meant to help maximum
number of fiecdom fighters who are poor &
needy, within limited  resources  available
to Government. A ceiling of annual income
has, therefore, been fixed and it is not
possible either to relax  or eliminate it.

Award of pension is an ex-gratia grant and
1t1s not proposed to made it statutory,

Of those mentioned, the Royal Indian Na:
Mutiny of 1946 has been recogni ﬂ?raez
om ovement and participants therein
are eligible for mmon. Decision  has
however been uli:n not to recognise other
mmmcnudn they w:lreéjl;ul NW?;:
with lumited purpose an not

being  given the status oflwiqde ‘;ud
national movement. As ards s i
claimed on account of participation in Army
Mutinies, have considereg
individual acts of indiscipline, not borp
out of patriotic motiver.

As declared by the Minister of State in the
Mini of External Affairs in his statement
dated yg;gﬂin the Rajya Sabba on the
condition Ith of Abdu Caffar
“Government’s to  providel
full medical facilities to him stands and
whenever he decides to come, all attention
and care would be extended to him."

319 LS--10,
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DEMANDS

GOERNMENT POLICY

A suitable plot of land be allotted for the 8.

construction of a memorial of Netaji
Subhash Chandra Boae and all the un-
known soldiers of the L.N.A. who laid
down their life for the emancipation of
Mother of India on Burmah front.

Allthe State Governments are requested
to grant pension from their own state
exchequer to thefreedom fighters of their
states and construct freedom fighters
homes in their respective states.

To restore the plot uired by
the Government of Punj at Moga
emorial  of

meant for raising of M
Freedom Fighters.

To liRt Section 1 imposed by the g.
i for erecting Free-

before the

As reported by the Ministry of Works and
Housing *“no proposal for allotment of a plot
of land for construction of a memorial of
Netaji Subbas Chandia Bosc and all the
unknown soldiers of I.N.A,, is under consi-
deration in that Ministry. The present
icy of the Government is that they do not
instal any statute on their own except that of
Mahatama Gandhiand that Minustry com=
esin the picture only when some voluntary
organisation proposcd to instal a statute of
some distinguished national leader in Delh
and for that purpase  allocation of a plot of
Government land is required to be made
to them. Such a proposal has to beinvari-
ably supported by assurance of sufficient
backing of funds to meet the entire expen-
diture on fabrication, comstruction and
installation of the statute by the sponsoring
organisation and also to mect di-
ture on landscaping of the arca and to
obtain the clearance of the Urban Art.
Commission in the matter of selection of site.
The organisation is also required to ensure
that the loal municipal body undertakes
the proper maintenance of the site after
the statute isinstalled by the organisation
ernment do not incur any expenditure.
what-so-ever on the ojects, except that
they allocate the site for installation of the
statute which (the site) remains the pro-
perty of the Government. It is incidentally
also stated that a statute of Netaji
Subhash Chandra Bose has already been
installed by the Municipal ation of
Delhi in the Netaji Sul:s:l.h Park in Delhi.

The Siate Governments have pension Sche-
me of their own and it is entirely lefi to them
to consider grant of pension under their

own Schemes. All State Governments have
been requested to examine the possibi-
lity of setting up atleast one Home at State
level for such Freedom Fighters who may be
in need of pro shelter.  The -
ernments of ttar Pradesh and West
Bengal have already established  Homes for
Freedom  Fighters. The Government of
Punjab have also decided to set up a Free-
dom Fighter Homein their State.

This concrns the Government of Punjab.

This concerns the Government of Bihar.

S
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Manufaciure of T.V. Sets by Small
Scale Industries

9386, DR. P, V. PERIASAMY: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether the All India Radio
and Television manufacturers Associa-
tion has brought to the notice of
Government about the Govern-
ment's diserimination 1n the manu.
facture of T.V. sets by the smal] scale
industries, which ensures monopoly of
BHEL and the Electronic Corporation
of India; and

(b) if so, the action taken thiereon
the Government to end such a
discrimination?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) No discrimination has been
done against the small scale indus-
iry engaged 1n the manutacture ot
T.V. sets vis-a~vis BHEL as the latie:
do not manufacture A.V. sets. The
Electronic Corporation of India Limu-
ted which manufacture T.V. sets
bave also not been shown any special
preference which may affect the dev-
elopment of the T.V. Industry in the
Small Scale Sector

(b) Does not arige,

Betting up of a National Commission
on Manpower

8387, DR, P. V, PERIASAMI: Will
the Minister of PLANNING be

pleased to state:

(a) whether the Planning Commis-
sion has ever considereq the neces-
sity for setting up an independent
National Commission on Manpower
Planning to  formulate policies per-
taining to manpower development, to
lay down norms t?bo
various agencies for collecting data to
analyse and coordinate the data thus
collected; ang

(b) if not, name of the organisation
doing all this job now?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR] FAZLUR RAHMAN). (a) &
{b)., The Bhagwati Committee on
Unemployment in its final report
submutted m 1973 recommended the
<etting up of a Deptt. of Employ-
ment & Manpower Planning and an
autonomous National Commission
on Employment & Manpower Plann-
ing The recommendations of that
Comnuttee were examined by an
Inter-Ministerial Working Group set
up by the Planning Commission. The
Group concluded that the Employ-
ment & Manpower Planning Division
of the Planning Commission should
be able coordinate the employment
and manpower aspects of the Plan
programmes and suggested that the
arrangement be allowed to continue
for sometime. Accordingly, the Emp-
loyment & Manpower Planning Divi-
sion of the Planning Commission has
been engaged in the review of the
employment and unemployment sit-
uation, formulation of employment and
manpower policies and programmes
and monitoring the progress in emp-
loyment generation.

Aww (Wew W) § e wcant
wt famfor

9388 ¥Me wWsHCOW qiyw
T IO AT AE TATH FT FAT S0
ﬁ.

(%) wreha @iz fom & genia
e (w7 waw) & frez T
Witz sTea w1 frmfor Wi fraAT
qugrmr g ;

(&) & wToaTH ¥ TETET T Y
ST g ;
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(7) =1 wmw ¥ frgifa
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Achlevement of Small Scale sl
Ehadi and Viliage Indusiries

9380 SHRIDHARM VIR VASISHT:
Wil the Minister of INDUSTRY
be please to state the achievements of
Governments in the fleld of small
scale industry and Khadi Village in-
dustries during the last two years
with particular reference to their
shares in the net national product,
employment and exports?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV),

1 The estimates of production, ems~
ployment and exports in respect of
Khadi and Village Industries during
the years 1976-77 and 1977-78 are as
under: -

1 1 8
5. No. Items ot T
Khadi V.. Total Khad) V.1 Total
1. Production ( Rs. crores) 56+ 03 171°73 227 76 64 Bg 192 54 257°43
2. Employment (lakh persons) 8 53 20 25 9 22 14 94 24°16
9 "Exports (Re.inlakhs) . o83 B¢ 46 8529 o052 5474 5528

Il. The estimates of production, employment and exports in respect

of Small Scale Industries
furnished below:-

1. Production (Rs. crores)
2 Employment (lakh Nos.)
3 Exports (Rs. crores)

Colouring of Cement

9380. SHRI CK  JAFFER
SHARIEF. Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government realise
that colouring of the cement by the
manufacturerg in the country meant

(regis- tered and unregistered units) are

1976—77 197778

12400 14300
55 6 58 9
878 2 N.A.

to be used for projects both by the
Centre and the State Governmenis as
a remedy against its misuse by con-
tractors;

(b) whether any suggestion in this
regard hag been given to Government;
and
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(c) i o, the reaction of - Govern-
ment thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASHAD
YADAV): (a) and (b). Government
have received a suggestion for the
colouring of cement to differentiate
the quantities released for the Govt.
departments from those for the gene-
ral public.

(c) It is considered that the sug-
gestion cannot achieve the objectives
for which it has been made.

News Item Captioned “1T.C. Hotel
Deal Drains Exchange”

9381, SHRJ VASANT SATHE: Will
the Minister of INDUSTRY be plea-
sed to state:

(a) whether attention of Govern-
ment hag been drawn to the news-
report appearing 1n the Sunday
Standard dated the 4th March, 1879
under the caption “ITC hotel deal
drains exchange”;

(b) if s0, what 18 the reaction of
Government to the various observa-
tions of serious nature made therein,
obeervation-wise;

(c) facts of the matter; and

(d) details of action taken/proposed
in the matter?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) to (d). The press report
referred to in the question has been
seen, The position is explained below,

A proposal from Mjs. ITC Ltd., to
enter into a marketing and reserva-
agreement in the fleld of hotel
ustry with M|s, Sheraton Interna-
tidnal Inc, U.B.A. was considered by
the Poreign Investment Boarg on 2nd

December, 1978. During the discussion
m the meeting of the Foreign Invest-
ment Board, the representatives of
th Administrative Ministry (Depart=
ment of Tourism) expressed certain
reservations in recommending the
proposal on the ground that there is
no need for such a collaboration keep-
ing 1n view the present market posi-
tion. The Board, however, felt that
according to the current guidelines
for collaboration in the hotel industry,
foreign collaboration is permissible
and that a number of such collabora-
tions have been approved 1n the past
and that M|s. ITC Ltd., should not be
put in a disadvantageous position com=-
pared to M/s Oberois and Tatas who
are having such foreign collaboration.
In the Light of such overall considera-
tions, the proposal was recommended
by the Foreign Investment Board on
the basis of payment of 3 per cent of
the net turnover in respect of Publi-
city and Reservation fee for existing
hotels viz.,, Moghul, Maurya and
Chola to the foreign collaborator and
the duration of the agreement was
specified upto 31st December, 1888.
Government approved the proposal on
these terms and an approval lettter
was issued to the Indian Company on
27th January, 1978. According to the
estimates made by M|s. ITC, foreign
exchange payments that would be
made to M|s. Sheraton International
Inc, U.S.A. at the end of 5 years
would be Rs 100 lakhs It is not known
how the amount is indicated as Rs.
10 crores in the press report.

Division of T.P.
8302. SHRI BALASAHEB VIKHE

PATIL: Will the Minister of HOME
AFFAIRS be pleased to state:
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(¢) if the demand hag been accepted
what are the details thereof; and

(d) i not agreed to, what are the
reasong thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) :

(a) Sugpestion to divide Uttar Pra-
desh into three o1 four parts is among
the variou< suggestions received from
time to time for the reorganisation of
the said State,

(b) to (d) As already stated in the
House, Government do not consider
the present to be an opportune time
for taking up the question of the re-
organisation of any State.

Misuse of Foreign Money by Religious
Organisation in India

8383. SHRI S, S. SOMANI: Will the
Minister of HOME AFFAIRS be plea-
sed to state:

(a) whether Government have
received any complaints that certain
religious organisationg in India are
receiving substantial amount  from
abroad;

(b) whether it is a fact that this
amount is used for anti-national
activities in the country;

(¢) whether Government have
alsp received complaints that certain
heads of these religious organisations
have illegally accumulated such
amounts in large quantities; and

(d) if so, what steps Government
have taken or propose to take in this
regard?

THE MINITER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) (a)
There have been some reports of this
nature Provisions of the Foreign Con~
tribution (Regulation) Act, 1976 do
not ordinarily debar religious orga-
nisations from receiving foreign con-
tributions from abroad,
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(b) Government have no such in-
{ormation.

(c) No, Sir.
{d) Does not arise.

N AAA AR GOATA W
wmw wr gt
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Matep Industry

8395, SHRI K. RAMAMURTHY
Will the Minister of INDUSTRY be
pleased to state

(a) whether it 15 a fact that the
mechanised gector of Match industry
getg 80 per cent of the soft wood from
Government forests, whereas 1its
production of Match 1s only 30 per
cent of the {otal requirement of the
country;

(by if so, the steps taken py Gov-
ernment to make available adequate
quantities of soft woud to the other
sector producing 70 per cent Match
iequiremeni of the country, angd

(c) whether any other stepg like
increasing the produetion of Splints
and Veneers required by the Match
industry have been taken by Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAYV): (a) Allotment of soft wood from
Government forests is done by the
State Government and the exact
guantum of such allotments is not
maintained by the Government of
India, nor is it readily availabble,

(b) A Development Commitiee for
Match industry has been set up un-
der the Ministry of Agriculture & Irri-
gation particularly to study the prob-
lems of availability of soft wood and
to recommend stepg for increasing
production, Match industry as well
as the State Governments are associa-
ted with this Committee,

(¢) The Khadi & Village Industries
Commission has proposed setting up
of a string of small splints and vene-
ers making units all over the country
with the objective of providing splints
and veneers to cottage match sector.
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Allocation of Glycon for the
manufactare of Explosives

Y396, SHR1 K, RAMAMURTHY:
Will the Ministe; ot INDUSTRY be
pleased 1o slate

(a) whether 1t 1s a fact that the
allocation of ‘Glycon’ an essentia]
input for the manufacture of explo-
sives, by the Director General of
Technical Development to the polyester
sector has brought a near panic crisis
mn 1the Coal Industry because of acute
rearcity of explosives; and

(b) 1f 80, the steps being taken to
supply ‘Glycon’ to the explosives
manufacturing units in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{(SHRI JAGDAMBI PRASAD YA-
DAV): (a) and (b) There 1s no
essential input known as “Glycon”
for manufacture of explosives. How-
ever, ‘Glycol’ is an item used in the
manufacture of industrial explosives.
Director General of Technical Deve-
lopment has not allocated Glycol to
any industry including Polyester,

However, there is a gap in the de-
mand and supply of Monoethylene
Glycol and the shortfall is being met
by import through State Chemicals
and Pharmaceuticals Corporation.

9397, SHRI .
Will the Minister of INDUSTRY
be pleased to state:
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) and (b), Government
has np information m this regard.
However, enquiries made from the
State Government reveal that the
production 1n brick/foundry units
the Small Scale Secto, is adversely
affectey due to scaraty and poor
movement of coal and coke to units
in Taml Nadu. Scarcity of coal/
coke, 15 @ much larger problem affect-
ing al] the industries requiring them;
foundries and brick kilns being a
emall segment of the same, The Gov-
ernment are taking measures to im-
prove the supply of coal/coke all over
the country including Tamil Nadu
which should, inter-aha, help the fun-
dry industries too.

Constitution of State Planning Boards

9398. SHRI K 5. VEERABHADRA
PPA: Will the Minister of PLANN=
ING be pleased to state,

(a) the details regarding the names
of the States which have constituted
the State Planning Boards;

(b) the details regarding their com-
position and functions of each of these
Boards; and
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(c) the details regarding the states
Planning Boards monitor the functions
relating to the preparation of Five
Year Plan which is being prepared in

the Planning Departments of the State
Governments?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) to
(c). All the Stateg have constituted
an appropriate planning body at the
State level. These are variously cal-
led State Planning Boards/Commis-
sons/Advisory Committees

A statement showing the nomencla-
ture and composition o% these planning
bodies in different States is laig on
the Table of the House. Their func-
tions are to formulate the broad ob-
jectives of the development plans for
the Stateg over different time pers-
pectives and to evolve regional and
sectoral strategies and prorities of
development after an assessment of
the natural, materal anq human re-
souiceg of the State, They have also
becn entrustedq with the task of con-
tinuous review and evaluation of plan
programmes

The Planning Departments of States
usually function as the Secretariats of
the State Planning Boards.

Statement

List of Apex Planning Bodies at the State lepel.

——

S1. State Name of Apex Planning Composition
No. Body at the Statelevel 4
! 2 3

1 Andhra Pradesh

State Planning Board , 1. Chief Minister—Chanman

2, Finance Minister Vice-Chairman,

8. Members— Ex.Officio
Members, 5

Parttime members
(2 non-officials)

4. Secretary to Govern-  Member-Sec-
ment, Finance and retary,
Planning
DT
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1 ] 3 4
2, Asam . . State PlanningBoard . 1. Chief Minister—Chairman.
2. Minister for
Planning—Vice-Chairman.
3. Members
Noan-Official

(Part time) 4

4. Development
Commissioner=—Member-Secretary.

g. Bihar . g . Do. 1, Chief Minister— Chairman.
2, Planning  —Vice-Chairman,
Minaster,
3. Non-Official —Dy. Chairman,
Nwoﬁcid:
Mem
2 Mcmberl(Full-u me)
Officials
2 Members (Part-time)
4. Gujarat . Do. 1._Minister for
Finance &
Planning —Chairman,
2, Non-Official —Vice-Chairman
(Part-time).

3. Non-Official—10 Members (Part-time )
t.Secretaryf Member-Secretary.

eputy Secretary
Planning
5 Haryana . . Do. 1. Chief Minister , ==Chairman.
Dy. Chairman (Full
2. Time with salary

and privileges ad-
missible to a Minis-

ter of Cabinet rank).
3. Members
Non-Officials— 5
( Part-Time)
Official — 1
MPs. — 3
Pri , (Pﬁt Time
. Principa —Mem ecretary,
* Secretary to Chiefl
Minister.
6 Himachal Pradesh , . Do. 1. Chief Minister me Chairman.

Finance Minister | Chairman,
Planning Minilterw

Ministers of Cabinet

Rank (All) Members

Officials Be—Members

Non-Officials g2—Membens
Member-

Plumi.ng.' Secretary.
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7 Jammu & Kashmur

8 Kainataka

9. Kerala 5

10, Madhya Pradesh

State Planning Board

1 Chief Minster =Chaurman

2 Mmster of =Vice-Chanman
Agrwulune and
Industris
g Non-Officials
Members 14—Members
4 Ofhcial 1—Member
5 Planning Member-
Commussione: Secrtary

Stale Gor ernment Offiral
6 ChiefSceretary—  Men ber

1 Chief Mimister —=Chanman
2 Finance Muuster—Vice Clann r

3 Mamber < Men lers
Munusteis -

State Ofhcal 2

Non Ofhaals 2

Specud Mumbers-
Secretary Secictary
(Planning)

1 Chief Mimister—Chaw man,

2 Non-Official—Viee-Charrman
Industry, Paower,
I'ransport & Commu~
nicavons& Adminus-
tratve Reforms
3 Tinance Mi- Member—Finannial Re-
msier sources and Iconoe
muc Policies
4 Addiuonal Member—Plan Coor-
Chief Secre=  dination Monitoring
tary to Govt and Plan Implemens
incharge of tation
Planning &
Economic
Affairs Depa-
rtment
5 Ex-Offirc  Member—Science &
Secy Plann- Technology Forest
ng and Fisheries
6, Non-Official Member—Natura]l Re-
sources and Mineral

! Planmsg Agnenliore,  Staen
mng ture tatu-
tics, Data Bank and

General Admunistra.

tion, Plan Publiaty,

al Services,

Manpower, P|
and Ewal mw

1. Chief MinjstereChairman
2 Planming Mims —Viee Charman

ter
s Non-Officials Members
2—Members g‘nll
4. Officials 2 —Memner (Full time!
a Officials ! —Member (Part time
Official Member-Secretary,
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11 Maharashtra . . Stut= Planning & Deve- 1, Chief Minister Chairman.
lopment Council.

2. Ministers 6—Members.
3. Non-officials 24—Members,
4. Officials 1—Member.

5 Special Secy, Member-Secretary.
(Planning)

12 Maniour . . , State Planning Advisory 1. Chief Minister Chairman.
Committee.
2. One M.L.A.
tgbe nominat- Vice-Chairman.
ed,

8- Members
Non-Officials 4 Members,
Officials F g Members.

Secretary
"lemng Secretary,
13 Meghalaya . . State Planning Board . 1. Chicf, Min- Chairman,
ister,
2. Minister, Dy, Chanmau,
Planning,
Member
3. MLL.As. 6
Officials 2
i[t. Secrcury Secretary tothe Board,
Planning)
14 Nagaland . Do. 1. Chief Minister Chairman,

2. Official Members 4 Members
3. DemmSeu'cmy Ex-Officio Secretary.

15 Orisa . . Do. 1. Chief Minister Chairman,
Mumbers
2. Ministers u
3. Member of
Parliament 1

4 Non-Officials 4
5. Officials [

6, Becretary Pl-
anping Member-Secretary,
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16 Punjab . . State Planning Board

17 Rajasthan . . Do.

18 Tamul Nadu . State Development Com-
mittee.

19 Tripura . . . State Planning Board

g0 Uttar Pradesh . Statc Planning Com-
missjon.

1. Chief Minister Chairman.
2, Finance and Vice-Chairman,
Planning
Minister, Members
8. Non-Officials 7 (Part Time)
4. Officials 10

5. Secretary Pl-
anning Member-Secretary.

1. Chief Minister Chairman.,

2. Planning Dy. Chairman,
Minister
3. Membersof  Members
Parliament &
MLA's 2
4. Non-Officials 3
5. Officials 4

6. 8 1 Secy. Member-Secretary,
(Planning)

1. Chief Minister Chairman,
2. State Officials Vice-Chairman.
3. Officials 3 !

4. Non-Official 1

1, Chijef Minister Chaiurman,

. Maembers
2. Ministers 2

3. M.L.As
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1 2 k] 4 N 5
21. West Bengal . State Planning Ad- 1. Chief Minist Chaitman -Offi-
visory Board Com- 2. Minister-in- « c.il:;) e
mittee. Charge Develop-  Vice-Chairman
ment and Plaon- (Ex-Officio)
ing Department.
. Members
3. Ministers 2 (Full Time)
4 i 1 (Part Time)
g. Non-Officials 5 (Full Time)
. Non-Officials 5 (Part Time)
7. Officials 2 (Full Time)

Atomic Power Plant with USSR
Assistance

9399. SHRI CHITTA BASU: Will
the Minister of ATOMIC ENERGY be
pleased to refer to the India Soviet
joint communique issued in Delhi on
the eve of the departure of the USSR
Prime Minister for Moscow, wherein
collaboration between the two coun-
tries on the peaceful uses of atomic
energy was referred to, and state:

(a) whether Government have
initiated negotiations with the UBSR
for a deal to set up a big Atomic
Power Plant with Soviet aid; and

(b) if so, the state at which the
negotiations rest now?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) The sug-
gestion made by the Chairman of the
Council of Minister; of USSR during
his last visit has been considered but
it is felt that in the present conditions
and having regard to the development
of technology in the country it would
not be feasible to have larger atomic
power plants.

{b) Does not arise.
‘Task Force set up for Indigenous
Paper Production

9400. SHRI CHITTA BASU: will
the Minister of INDUSTRY be pleased
to state:

{a) whether it is a fact that the task
force set up by Government estimated

the country’s total requirement of
paper at 15.40 lakh tons for the year
1978-79 against the installed capacity
of 14.96 lakh tons;

(b) whether the gap between the
capacity &ngq demand has further
widened; and

(c) what are the projects now in
the hand of Government to augment
the indigenous production of papers?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
The Task Force estimated the total
demand of paper and paper board by
1978-79 at 13.30 lakh tonnes and sug-
gested a target of installed capacity of
1,500 iakh tonnes by 1478-79.

(h) According to the present trend,
the demand for the year 1978-70 has
been estimated at 105 lakh tonnes.
The total installed capacity as on
1-4-78 was 12.65 lakh tonnes with a
production of about 10 00 lakh tonnes
during 1978, The marginal imbalance
between the demand and the supply
is due to demand having gone up
sharply ag a result of general improve-
ment in economic conditions, the pro-
gramme of adult education and uni-
versal literacy programme.

(¢) The Hindustan Paper Corpota-
tion, a Government of India Under-
taking, is setting up an integrated pulp
and paper mill with a capacity of
33,000 tonnes per annum in Nagaland,
and two integrated pulp and paper
mills with a capacity of 100,000 tonnes
per annum each in Nowgong and
Cachar Districts of Assam.
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1220 hrs

MR, SPEAKER: I now take up item
4B,

SHRI EDUARDO FALEIRO (Mar-
mugao) : Sir, President’s rule has been
imposed in Goa. This is a very im-
portant matter. Without taking this
House into confidence, this Govern-
ment has imposed President’'s rule in
Goa and ig playing havoc in that terri-
tory. (Interruptions) Without taking
this House into confidence, like a dic-
tator the Prime Minister goes and
imposes President’s rule. It is an
infamy; i1t is an infamous act. (Inter-
ruptions),

MR. SPEAKER: May I read the
order on the Table? There 18 nothing
like taking the House into confidence
¢Interruptions).

SHRI EDUARDO FALEIRO: Parha-
ment must be taken into confidence
I must know the reusons why Presi-
dent’s rule was imopsed there. (Inter-
ruptions). )

12.21 hrs.
ARREST OF MEMBERS

MR. SPEAKER: 1 have to inform
the House that I have received the
following communication dated the
1st May, 1879, from the Deputy Com-
missioner of Police, New Delhi Dis-
trict, New Delhi, on the 1st May, 1970:

“I have the honour to inform you
that the following Hon'ble members
of Lok Sabha have been arrested in
case FIR No. 479 u's 147|148'149'186,
332|353|427|307, IPC, at 2 pm. on

May 1, 1878, gand they have been
produced before the Metropolitan
Magistrate: —

1. Shri M. Arunachalam

2. Shri N. Kudanthai Ramalin-
gam”,
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I have further received the follow-
ing telegram dated the 1st May, 1870,
from the Metropolitan Magistrate, New
Delhi, on the 2nd May, 1979:—

“Shri N. Kudanthai Ramalingam,
MP, remanded judicial custody till
14-5-1979."

(Interruptions)

SHRI K. LAKKAPPA (Tumkur):
What about my adjournment motion?
They were beaten up by the police.

(Interruptions)

SHRI VASANT SATHE (Akola):
Even if he is remanded to judimal
custody, he 15 entitled to be released
on bail and to attend Parliament.
Both these Members are entitled to
uttend Parliament. They have been
prevented from discharging  their
statutory duty and denied their right
to attend Parliament. Will the Speaker
come to their rescue?

MR. SPEAKER: If under the law L
can do it, I can do it

(Interruptions)

SHRI VASANT SATHE: When
Members of Parliament make a
request for attending Parliament, can
they be prevented from attending the
Parliament session? (Interruptions).

MR. SPEAKER: If you give any
motion, I will examine jt. Nothing
more., Not suo motu, on my own.

(Interruptions)

SHRI EDUARDO FALEIRO: What
are the reasons for imposing Presi-
dent’s rule in Goa?

MR. SPEAKER: I do not give any
reasons. It is a purely executive
action. 1 have nothing to do with it.
(Interruptions). I am not aware of
any such provision. (Interruptions).
Papers to be laid on the Table.
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12.25 hrs.
PAPER LAID ON THE TABLE

NOTIFICATION UNDER COMPANIES ALT.
1956

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI 8. D.
PATIL): I beg to lay on the Table a
copy of Notification No. G.S.R. 251(E)
(Hindi and English versions) publish-
ed in Gazette of India dated the 18th
April, 1879 regarding prohibition on
the appointment of sole selling agents
for marketing allopathic Drugs and
Formulations in India, issued under
sub-section (1) of section 204AA of
the Companies Act, 1958, [Placed in
Library. See No. LT-4380|79].

(Interruptions)

MR, SPEAKER: Secretary.

12.26 hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, have to report
the following message received from
the Secretary-General of Rajya
Sabha:—

“In accordance with the provi-
sions of sub-rule (8) of rule 188 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, I
am directed to return herewith the
Appropriation (No. 3) Bill, 1979,
which was passed by the Lok Sabha
at its sitting held on the 24th April,
1879, and tramsmitted tp the Rajya
Sabha for its recommendations and
1o state thet this House has no  re-
commendations fo make to the Lok
Sabha jn regard to the sajd Bill.”

i. =
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12.27 hrs.
ASSENT TO BILL

SECRETARY: Sir, I lay on the
Table the Constitution (Forty-fourth
Amendment) Bill, 1978, passed by the
Houses of Parliament during the last
session and assented to since a report
was last made to the House on the
20th April, 1978,

(Interruptions)
MR. SPEAKER: Shrs Vinodbhai
Sheth.
12.27 hrs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

THIRTY-THMD RSEpPORT

SHRI VINODBHAI B. SHETH
(Jamnagar): 1 heg to present the
Thirty-third Report of the Committee
on Private Members Bills and Reso-
lutions.

(Interruptions)

MR. SPEAKER: The ruling of the:
House is:

“The privilege of freedomr from
arvest cannot be contended to.
operate whether a Member of Par-
liament is charged with an indic-
table offence.”

This ig the position both in England
and in this country. Therefore, for
the present, I merely note it that a
gentleman has been arrested wunder
various section: and one of the sec-
tions mentioned is, ...

(Interruption.

SHRI C. M. STEPHEN (Idukk:): I
am giving some information. Two
things have to be taken into account.
A llember of Parliament Shri Rama-

linagm, ig in the hospital today with
severe injuries .. (Interruptions)
Whether any arrangements have been
made to have him ..(Interruptions).
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MR. SPEAKER: When it is an in-
dictable offence 1 have no jurisdic-
tion (Interruptions)

MR. SPEAKER. I cannot do it. Go
to the magistrate. The Speaker is
not a' magistrate. If you give a pri-
vilege motion, I will consider it

(Interrupiions,

THE PRIME MINISTER (SHRI
MORARJI DESAI): May, I say that
I do not see how this question has
been raised? If Members of Parlia-
ment are arreited for specific offences
.and are not released on bail....

SHRI VASANT SATHE: They
have been ordered to be released on
bail.

SHRI MORARJI DESAl' If thev
were released on boil, then noholdy

preventy them from coming here...
(Interruptions),

MR. SPEAKER: Why don't you
hear him? They do nol even want to
hear.

SHRI MORARJI DESAI: Any
amount of shouting will not help.
This is not the way.

MR. SPEAKER: So far as the ad-
journment motion is concerned, I will
pass orders today.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order
under Direction 2 (vi), I gave notice
of a privilege motion againit Mr.
Pranab Kumar Mukherjee on 18th
April, 1979.

MR. SPEAKER: No point of order.
It has been disallowed.

SHRI VASANT SATHE: How will
you protect him?

MR. SPEAKER: According to rules
and laws. If you have any motion
under any law, bring it, I will con-
sider it.

SHRI K. LAKKAPPA: When?
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MR. SPEAKER: When it comes, I
will consider it.

SHRI VAYALAR RAVI (Chiray-
inkil): You have adopted a certain
procedure regarding the privilege
motion. '

MR. SPEAKER: I have not given
consent. I have recorded here: “Con-
sent not accorded. It may be shown
to the hon. Member.”

SHRI VAYALAR RAVI: I am not
going into the merits of the question,
but 1 raised certain basic questions
regarding the statement made by Mr.
C. M. Stephen, Leader of the Opposi-
tion, and the statement made by the
Prime Minister. The two are con-
tradictory. The Prime Minister said
that the Congress (1) had given con-
sent, somebody told hum. Is it Mr.
Stephen, or who was 1t? It is your
responsibility as Speaker to let wus
know who has given the assurance
to the Prime Minister and what is the
basis of the Prime Minister to believe
him He can directly contact the Lea-
der of the Opposition regarding the
bannming of cow slaughter. That is the
point I am raising I believe there is
a deliberate attempt to mislead the '
House, Please ask Mr. Stephen to
make a statement on this matter. He
has given in writing to the Sarvodaya
leader that he will not agree to the
amendment. When he has given it in
writing, how can the Prime Minister
make such a statement? I want a rul-
ing on this point.

SHRI C. M. STEPHEN: I have a
personal explanation.. (Interruptions)

MR SPEAKER: Yes. (Interrup-
tions) Don't record, . .

SHRI JYOTIRMOY BOSU: ®**
(Interruptiong) **

SHRI C. M. STEPHEN: Mr.
mentioned by name and wan
know what exactly the fact of
matter is with respect to the
Protection Bill or something like

ol

2T

**Not recorded.
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The Prime Minister made a statement
the other day... (Interruptions)**,

SHRI JYOTIRMOY BOSE:**
(Interruptions)**

SHRI C. M, STEPHEN: 1 will pre-
pare the statement and submit it o
you. I will read out the statement
tomorrow with your permi-sion.

SHRI EDUARDO FALEIRO:**

(Interruptions) **

SHRI EDUARDO FALEIRO: You
give your ruling and I will sit down.
It concerns my constituency.

MR. SPEAKER: I have already told
you that I have no powers in this
matter,

SHRI EDUARDO FALEIRO: I walk
out in protest,

Shri Eduardn Faleiro then left the
House.

12.36 brs.

STATEMENT CORRECTING
ANSWER TO STARRED QUESTION
NO. 228 DATED 7-3-1979 RE.:
MINORITIES IN JAMMU AND
KASHMIR

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
Sir, In answering supplementary
questions on the Tth March, 1979 to
Starred Question No. 228 I had men-
tioned that the statement made by the
President of the Arya Pratinidhi
Sabha, Jammu and Kashmir has been
forwarded to the Minorities Commis-
sion for investigation and that the
Commission is the proper authority to
do it. I regret that this has created
a doubt and caused a wrong impres-
sion. The Minorities Commission could
not take up the representation for
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consideration. I wish to clarify that
has no jurisdiction over the State of
hag no jurisdiction oer the State of
Jammu and Kashmir,

Ag the Government of Jammu and
Kashmir were to be consulted and
examination of the question involved
some time, the House could not be
apprised of the correet position earlier.

SHRI SAUGATA ROY (Barrack-
pore): Sir, I am rising on a point of
order. This is regarding Rule 372 and
Direction 119. It is about statement
by Ministers. Rule 119 reads;

"A Minister desiring to make =
statement in the House under rule
372 shall intimate in advance the
date on which the statement is pro-
posed to be made..."”

*“.... and also send a copy of the
stotement to the Lok Sabha Secre-
tariat for the information of the
Speaker.”

On 30th April, Mr. H. M. Patel made
a statement hcie regarding refusal of
Justice Chandrachud to 1aouire intn
allegations against Mr. Kanti Desai
and appointing a retired judge, Justice
Vaidyalingam, to inquire into the alle-
gations. Parliament was taken for a
ridee. We were not given advapce
intimation. We could not ask for
clarifications. This question of allega-
tions against Mr. Kantl Desai is a
serious matter., Every time the Minis-
ter comes without giving any intima-
tion. On 26th April also...

MR, SPEAKER: I have got a letter,
I will examine it. Mr. Ravi has written
a letter. It Is under consideration.

SHRI SAUGATA ROY: I have also
written to you, Sir. Please look into
it. It is a serious matter.

MR. SPEAKER: I will look into it.
Mr, Banatwalla. Matters under rule

e*Not recorded.
919 LS—11.
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SHRI C. M. STEPHEN: Before you
pas: on to ihe next item, I would like
1o know one thing...

MR. SPEAKER: 1 am locking into
the matter, He has written to me a
letter, I have not been able to go
into the matter. Mr. Banatwalla.

[—

12.41 hre.
MATTERS UNDER RULE 377

(i) COMMUNAL BITUATION IN VILLAGE
RoLk, District NacGAur (RAJAs-
THAN).

SHRI G, M, BANATWALLA (Pon-
neni) : Mr. Speaker, Sir, I rise to men-
tion, under Rule 377, the following
matter of urgent public imjortance. —

It is most unfortunate and a matter
of sarious concern that the communal
situation in Village Role, District
Nagaur of Rajasthan State, has pre-
cariou~ly deteriorated. Violence has
already flared up. One Muslim way
murdered and scveral have been
attacked and beaten. Serious sacrile-
gious acts have been committed with
damage caused to Dargah and mosque.
Damage has also been done to a grave-
yard,

A deplurable aspect of the ugly
situstion, which causes great anguish
and anxiety, Is that the police was
allegedly a  passive spectator and
favourably disposed towards the rio-
teers. This is fast becoming a general
pattern a: recently in Jamshedpur too
the Bihar Military Police reportedly
did not initially obey the order to fire
at the unruly job. This reveals the
collusion of the local police force and
the conss~uent panic anu growing
feeling of insecurity among the mino-
Titles.

I urge upon the Government to
move promptly and effectively in con-
sulation with the State Government to
avert any bigger calamity,
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(ii) REPRESENTATION BY FARMERS OF
Ramrur DisTrRrer (U.P.) REGARD-
ING REMOVAL OF Excisg DuTy AND
PurcHASE TAX ON MENTHOL.

DR. VASANT KUMAR PANDIT
(Rajgarh): Mr. Speaker, Sir, with
your permission, under rule 377, I raise
the following matter of urgent public
importance:

The farmers growing menthol of
District Rampur have represented to
the U.P, Government a: well as to the
Centre that if the excise duty and
purchase tax are not completely re-
moved, there will be hit very badly.
The small scale industries, who are the
main buyers of menthol o1l have been
dictating terms to the farmers paying
very low price compared to laige scale
industries This year the large scale
industries have to get out of purchas-
ing oil from the farmeis, due to the
15 per cent excise duty and 8 per cent
purchase tux The small scale indus-
trizs will not have to pay any exci-e
duty,

The small scale industiies paid to
the farmer Rs 30/- per kg. while the
large sca'e industries were  paying
Rs, 50/- per kg. which supporied the
farmers. The farmer- represented to
the State authorities in U P. regarding
the unfair lactics of the small scale
industiries, The Collector of Rampur
called a meeting of Industries, farmers,
traders, ete., and warned all concerned
to pay the highest price of R:. 50/-
per kg.; otherwise, to- wuld he
arrested. The small scale industries
did not follow the Collector’s advice
and the Cnllector had to arvest some
people. This low price for menthol
oil has affected the next year's erop
pattern. Farmers are aware of the
excise duty evasion by the small scale
industries. They do not insist on any
bill and the small scale industries are
having a very good time by avoiding
all taxes and excise duty.
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The farmers are afraid that, if this
wontinues ang the large scale indus-
tries do not purchase their oil, they
wiy have to bear heavy loss. This
problem, they have referred to the
Prime Minister, the Finance Minister
and the Industries Minister and vari-
ous other Ministers in U.P,

The large scale industries have in-
formed the farmers that they will not
purchase menthol oil as it is uneco-
nomical for them to compete with
small scale industries with their unfair
tactics.

If no immediate relief is given mn
the ‘excise duty, the ultimate sufferers
il be the farmers,

Bhavana Chemicals Lid_ and Hin-
dustan Richardson, the twp large
manufacturers of menthol in
UP, have set up ol distil-
lation units  for farmers n
backward areas of UP. The farmers
approached the Mentha distilling units
and requested them not to close down
as Mentha is the backbone of their
economy. It is high time that Govern-
ment should take a lenient view of
the situation and remove 15 per cent
excise duty on finished product Men-
thg!. If not done, the large units of
Menthal manufacturers will close
=derwn altogether their activities in UP
and the sufferer~ will be the marginal
farmers.

The small scale industries are cheat-
ing the government by avoiding excise
duty, sales tax, purchase tax, etc. If
15 per cent excise duty is not removed,
-the 3mall scale industries will mono-
polise Menthol, ruining the economy
of marginal farmers.

Small scale industries claim that
they are distilling on behalf of farmers
‘380 tong of oil. The figures are cor-
»rect, but the small scale industries are
showing incorrect official  figures,
merely 200 tons officially are shown in
the books and the balance is un-
accounted. You can imagine how
much loss the country suffers.

Matters under 326
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I urge upon the Government o take
urgent steps to remedy this situation
and save the small farmers from heavy
losse:,

(iii) ReNewaL oF LiceEncE oF Smr
SiTHARAMA COOPERATIVE  SUGARS
Lrp.; Korraxora (Visaxuapav-
NAM),

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Sri  Sitharama Co=
operative Sugars Ltd, Xottakota,
Narasipatnam Taluk in Visakhapat-
nam District was registered in April
1874 in pursuance of the grant of
licence. The promoters collected
Rs, 16.35 lakhs by admitting about
2800 shareholders by 27-1-1979 when
the licence expired. The promoters
requested the Central Government to
renew the licence. It has been re-
newed after one year 10 months but
lapsed only after 2 1/2 months.

The agriculturists of that area are
poor when compared to other dis-
tricts and therefore they were not
able to pay the shares. They have
accepted to take loans from Co-
operative Central Bank, Vijayanaga-
ram and from the Agricultural Deve-
lopment Banks in that area. They
have actually submitted loan applica-
tions amounting to Rs, 12 Jakhs and
they wanted to raise the loans upto
Rs. 40 lakhs which was the turget.
They would have completed collec-
tion of shares long back if the licence
wag renewed in time. Even now they
are in a position to fulfil their obliga-
tion ot collecting the sharcs before
31-12-79. Narasipatnam  Taluk is
completely a sugarcane growing area
and they have to depend upon that
crop for their livelihood. 1t is not
possible to change the crop also as
sugarcaneg ig besi suited to that area.

About 2800 agriculturists have
already become shareholders by pay-
ing about Rs. 16 lakhs already. The
poor peasants are losing heavily as
they have to pay interest on the
money borrowed towards shares. If
the renewal of licence ig delayed
they will be put to a great loss and
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other farmers also will be very much
disappointed. The loan applications
sent to the District Co-operative Cen-
tral Bank and Agricultural Develop~
ment Banks will become infructuous
and 1t would be very difficult to pre-
pare the loan applications again.

I have represcnted this to the State
Minister of Agriculture also,

I request the Government once
again to sec that the lcence exten-
ded soon.

(1v) PrOPOSED BTRIKE BY Co.L WoRK-
ERg FROM 18TH May, 1979,

SHRI ROBIN SEN (Asansol):
Representatives of the variousg cen.
tral trade unions jointly formulated
a charter of demands for the coal
workers and submitted the demands
to the Energy Ministry/Coal authori-
ty about a year back.

These charter of demands were
submitted after the expiry of the last
three years’ agreement. The Joint
Charter of demands submitted to the
management on behalf of the parti-
cipating workers’ group include peed-
based minimum wage on the basis of
recommendations made by the 15th
Labour Conference, 100 per cent
neutralization in the cost of lving,
safety allowance and better fringe
benefitz= and also scrapping of Baveja
Committee’s recommendations ete.
This iy most unfortunate that the
representatives of the management in
the coal industry had been adopting
a negative and dilatory tactics to-
wards the most pressing demands of
the workerg in wage bi-partite nego.
tiation committee. Even the concept
of need-bagsed minimum wage iz un=
acceptable tp them, Negotiations
have become more difficult because
of the interference by the Bureau of
Pubiic Enterprises. In view of this,
representatives of all the central
trade Unions gave a call for one days
token sirike and 6 Jakhs workers of
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coal industry obgerved one day token
strike on 5th February 1979, Even
after this, situation has not improved
and a deadlock has been created

to anti-working clasg attitude of the
management and the Government

Under the circumstances, all the
central trade uniong decideq that the
demands of the coal workers shoujd
be settleq immediately failing whieh,
6 lakhy workers of coal industry will
be lefy with no other alternative but
to go on an indefinite strike with
effect from 18th May, 1079, If the
bi-partite wage negotiation on coal
which is scheduled to be resumedron
the 14th and 15th May at Delhi fails
and workers are forced to go on
indefinite strike with effect from 18th
May, an overall serious crisis will
grip ail over the country,

I urge upon the Government to
avert this confrontation by changing
arbitrary and anti-working class atti-
tude of the government and manage-
ment of Coal India and meet the just
demands of the coal workers without
any further delay.

(v) NEED FOR FIXING THE PRICE OF
CORRIANDER IN ORDCR TO FROTRCT
THE INTERESTS OF  CORRIANDER
GROWERS OF RAvArasgEmra, Terzi®
GANA, KARNATAKA AND RAJASTHAN.

SHRI DARUR PULLAYAH (Anania-
pur): Corriander crop is grown exten-
sively in the backward regiong of

crop being of short duration requir-
ing less rainfall is most suitable in
the avid regions of the country.
Since corriander being the only com-

these regions, the whole economyof
the farmers, particularly, the small
and marginal, depends upon the price
of cormander, it is most distressing,
Sir, the price of this commedity 1s
so fluctuating that the farmers are
in great dolldrums.
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Whereas during 1877 the price per
bag of 40 kgs. was Rs, 400/- it has
come down to Rs. 140/- in 1978 and
R¢; 85/. to §0/- at present, This price
is not enough to meet the cost of fer-
tilizers and pesticides. Such a steep
fall in price has shattered the econo-
my of the corriander growing farmers,
Whenever the prices are low, the
commodity was purchased by the
merchants and they, in turn, get the
export orders and reap huge profits
at the cost of the farmers.

Sir, in view of the fact that the
farmers 1n the ard region cannot take
up other commercial crops due to
lpw rainfall, there iz a dire need to
protect these farmers by assuring
“teasonable and stable price ior corri-
ander, The Government ghould also
examine the reasons for great fluctua-
tions in the prices of this commeodity.
I believe there is a great demand for
this commodity in Ceylon and Gult
countries, I request the Governmenti
1o explore the possibilities of export-
ing this commodity to foreign coun-
tries end pass on the benefit to the
growers avoiding the middlemen who
are making huge profits at present.

Further, I request the Government
to fix reasonable price at about
‘R.u 200/- per bag of 40 kgs. and pur-
chage ihe commodity from the far-
Jners irectly since the farmers need
money for the ensuing agricultural
woperations,

MR, SPEAKER: Now we come to
legislative work.

o Uw AEw (gEaEr)
o, T WA W e €
& ww ¥ WY Ay, w6 St Ay
T ¥ WA FT W § .

MRB. SPEAKER: What is your point
‘3t order? You said something.

(T wTerRw gy 8 difag )
% g § e wer ot wrhodt syafe
¥ W W R e e ¥
gewd ...
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MR, SPEAKER: I want your help
for that,

SHRI RAJ NARAIN: I request you
to help me. You cannot help me
without hearing me. That is my
main point.

77 ggar @ § e say o
w&ﬁﬁﬁmo Fo yrEETR
& faurs fodterfas ot sagee
wTxew far &, s wey ot v gw e
TR F g9 T oA i e weer
e wE W o Ay gww ot IE
o @ & (wwwwrw) 97t wTo gt
X 7 &, fody vt amw @, F
A frg faw 377 & wente—
un s T A oiefde
Rt & fr oy fefedra v § i
IHY EAIT M F A Ay L

MR. SPEAKER: Have you given
the notice?

SHRI RAJ NARAIN: I am not go-
ing to read the facts,

MR. SPEAKER: I am told thal
Deputy Speaker has already rejected
it.

SHRI RAJ NARAIN:
informed about it,

I must be

MR. SPEAKER: Your notice under
Rule 377 hag been rejected.

SHR1 RAJ NARAIN: Just hear me.
I am directly coming from the hos-
pital, 1 am admitted in the hospital.

Ty TRl § ot g
Tt WTT § | WX g8 qg KETEe
oy ot & agt w0 wwr ?

% o ag frdew wom s
¥ e &% o & A ¥ ofr dfto dte
wrarar 6 Prosard ¥ o ¥ aurer fiear
w7, wgt o< feat woff, o 5o g,
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afier R W o Ty fear o e
AT AT ORIt gun, T geT ar
R g, A g . (sre)

MR. SPEAKER: Everything will be
considered according to the rules.

ST TS AN ;. qE 6T T e
vy AgE W@ AW W SAW
o afewr o o g oA A
faem

MR, SPEAKER: 1 cannot go on
answering all your questions. If you
have given notice of a privilege
motion, that has not come before me
as yet Ag and when it comes, I will
consides 1t If it can be allowed
under the Rules, 1t wil] be allowed,
and it cannot be allowed under the
Rules 1t will not be alowed.

o T aan o, & qefi
RYT FT AEAWTE | WY AR o Ay
% &z war, we & g @ & fer S
W | e fee Ay wa Ay § fe
dz o |

¥ T AW Tg &
§§ Az ¥ OdT syEeqr ¥ @Y
(sawwra)

fie e
t fored

MR. SPEAKER: According to you,
it will be in order if you are allowed
tq moncpolise,

o T e ;- § &7 "t
% fawg g

MR. SPEAKER: I am not allowing
it,

= T memw : s, 9% e
wreft &, s o iy wE o e oref
oY ¥y ¥ @ O, § oiw for ow iy
of & wraw ¥ @ A wrlwlt %
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W ¥ & fag S & wmar | gefeg
Tg %A e oY firewn< &) ar @y T
HOAd W owwar ...

MR SPEAKER: The House stands
adjourned for lunch till fourteen
hourg of the clock. :

13.00 hrs,

The Lok Sabha adjourned for lunéh
till Fourteen of the clock.

The Lok Sabha reassembled aféer
lunch gt Four Minutes past Fourteeg
of the Clock

[SHRI N, K. SHEJTWALKAR 1n the Chair]

MR. CHAIRMAN: Shri Sur)it Singh
Barnala {0 make a statement regard-
g support price for Tur (Arhar),
Moong and Urad for the marketing
Year 1979-80.

14.04 hrs.

STATEMENT RE: SUPPORT PRICE

FOR TUR (ARHAR), MOONG AND

URAD FOR THE MARKETING
YEAR 1879-80

THE MINISTER OF AGRICUL#
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): Sir,
on the basis of the reconman lations
of the Agricultural Prices Commis-
sion, the Government have fixed the
support price for fair average quality
of Tur (Arhar) to be marketed in
1970-80 seagon at Rs. 185/- per quin-
tal and that for Moong and Urad at
Rs, 175/~ per quintal. The support
price of gram has already been
announced at Rs. 140/- per quintal
as agmnst Re. 125/- per quintal fixed
for 1978.79 marketing season. Ik
the case of Tur and Moong also, the
support prices of Rs. 165/~ per quim-
tal and Rs, 176/- ver quinial respgc-
tively are higher by Rs, 10/. per
quintal than the support prices an-
nounced for the 1978-790 mhatkeling
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season. In the case of Urad, no sup-
port price was announced for 1978-79
marketing season. In fixing higher
prices for 1979-80 marketing season,
the Government have been guided
by the considerations, namely, (1)
the need for providing requisite
impetus to the development pro-
gramme of these crops; and (1) to
help improve the supply-demand
balance in respact of pulsey.

The price support operations will
be undertaken by the State Govern-
ment/theirr agencies ang Central
agencies. They are being advised to
make necessary arrangements in this
behalf,

14,05 hrs.

ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL--conid.

MR. CHAIRMAN: The House will
now take up further consideration
of the following motion moved by
Dr, Protap Chandra Chunder on the
30th April, 1979, namely:--

“That the Bill further to amend
the Aligarh Muslim University Act,
1920, be taken into consideration”.

Shri Saced Murtaza was to con-
tinue his speech, but he has made a
1equest that he wants to speak later.
I am sorry that since he is in the
midst of his speech, it would not be
possiole to permit him to speuk later.

SHRI G. S. REDDI (Miryalguda):
Mr. Chatrman, Sir, the Aligarh Mus-
lim University (Amendment) Bill is
before us. It ig 8 major {ssue because
it concerns the minorities of India
The Muslim minority is an important
element in our country and when tht
Muslims of the whole country desire
that the Aligarh Muslim University
should be given a minority character,
I do not understand why the Govern-
ment 15 hesitating in this matter, Qur
Education Minister accepts that this
University ‘is freant to promote Mus-
Mm culture and the Muslim injeresis.

University 134
(Amendt.) Bill

If that is so, I do not understand, why
it should not be allowed to be admin-
istered by the Muslims of India also.
There have been agitations for this
for a iong time,

Parliament has got the powers to
giwve thig University its proper charac-
ter. In spite of the fact that the
Supremn~ Court of India has given a
different interpretation, it 15 left to
us, the Members of this Parliament to
consider de:ply why this character
should net be given to thig University.

There are already several Bills
before Parliament which create ten-
sion ar.] fears in the mindg of minori-
ties i1. India. There is the Bill con-
cerning Cow slaughter, the Aligarh
Muslim University Bill Freedom «¢f
Religions Bills etc—all rre aaeady
creat,ng tension and fear in the minJS
of inmnorities; not only the Muslims,
Christians, but Sikhg and other mino-
ritiss also. What would happen to
the secular character of our Constitu-
tion, if w. are not able to take care
of them? The Government should
not, theiefore, hesitate in any way,
but chould come forward to give right
hand to these minorities to grow and
develop and they should not fear the °
major communities in India. Some
of the minority institutions enjoy
minoritv character, but tnev, foi
example, the Christian institutions
had to go to the court to establish
their minority character and rights
under Article 30(1) of the Constitu-
tion. 1 have got a list of a series of
these cures; they had to go to the
Supteme Court because of the policies
adopted bv the different BStateg to
establish the minority character and
the righig accruing to them wunder
Article 30(1) of the Constitution,
The hon Education Minister is a
protector of Muslim interests and
culture. I would appeal to the Gov-
ernment and to him that this should
be translated into practice by grant-
ing this Muslim University the charac-
ter of a minority institution under
Article 30(1). I appeal that fhere
should not be any hesitation, gn our
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L8hri G. S. Reddy) Ao 1 W oY ZH AT 9F G
ThE 9§ 1 § 9 gEn) o e

part, to gatisfy the minorities in our
country. Ours js a gecular country;
and we ghould practise thig secular
character by means of these institu-
tiong which are so close to the hearts
of these communities. Thank you.

w YR RQY (HEroTIT) WA
TAL AIEX, WS 7 AT w1 7 § e
sty wfeem ghafad w1 fow o=
g & v Fgasne & oy amat
1M gAR agw SEX Wr sr
wfgg ar ¥fen & war g fo fom
Txg ¥ 74 w1 arar ) A Townm
qeer Waw, 7§ % w4< § A @
woarg | fredt arodiowTs M aHdR
gt g€ Twe ¥ W1 TATH WY IAAT
& wgw W< & @ | AR wwdw §
fo 3gc & wTEai & I9 74T €T AW HY
w7} Y ww gEEwEL & waTw
wr g T or T ar 9§ T g o
q qEgr & [EAAE| § AXLE WX
feqraren gfrafady & woare wreame
faar &R 7 57 ara wr g foar fe
g qgr ATEANET w1 W FO TH

gifew § o & fodY gedigaaw w1 vy

T AR EI1SE A T AL AT G
fe gifesm  olw WY ®1f wiezggow
i § AT chiwe F@TE | SWAR AT
Xt oY s fegm e Fqu g
wiegae § oY ¢7 qe & w1 wifes § wlc
AL AT P AN IA AR ELAOH |
A AT GO0, IE qATCE w97
qar, g2 a0k & Jaw falwy w7 g0
WS BN | AT I § TART AT g
fe 1065 % g aga st &1 avHT gar
w7 WY wwd wqi WYX R FUT gaAT
Fedw % & =t it o 7 g w0k wr
wg der § Afwr 9w w® O AT

Y ghmfedt w1 ot wiwc «
Fwer W we fear war o e gw

®RE | qEEEEI ¥ ST € A 3
W oY §, vk R T ww § 7
frgdt Tx T wgw 7 v Arfn
1965%1€1972 ¥ Sarw gw gfmafadt
W[ g frar war or o A gaE
fafreet 1 g o Srafage fewex
¥ e ar F a1 €Y oy @1 ar v o
wrqfady w1 g7 ¥ grar 9T, Ik
TEF B! ¥@ qAAT T 9, FEAT
TET WIEAT EXAT 9T AT § AR ¢
TAT ¥R o Ag § Fgrc T @) g7
wsar¢ fa 37 avqlaeY & w ot wr
WO &CE IAT A fwarsing | @ A
AT g AT WITH AHA § |

& wadY ggaT wr aage g fa aw
¥ faar w1 wré & 1 oy qrar #Y gurdr
feqiz @ 37 & & g @ I w1
rranifrafemmmd 1 e & §1
TAF HENAT ®Y G | IWT CHIT
TEFET € § Wi ag ®F a9
faa weqid fres waa w30 afag e

F ST ¥ AR F & uF s
wigar § e w1& wrfea &fer an §
e g% e 162 wRfagi ¥ ¥
105 wigdr FFrafady & < fag o &
Wiz {8 57 wrad) TgT & § 1| gAET
wraw 77 v & fe gfafed & o
W § o &Y fafiw & wpaes
AT I, ITH AN feoE N §
oot W qu fear wrqw, Qe
g wifey 1 oY orfeelt WSeT amly
! w @ et wigg fe g@
wfrdt vt oud fordfewr fad of
ghmfed o o) mfindy ¥ ag o
w It & wwne & quifes oF ol
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A% warg & fod ot fo gfmfed &
g A fr At § s Faed et
T §

e ¥ o fotstde & awr ®Y
w3/ | 99 § o ffbddww s
gt fear mar & Forermm v wifg® ar 4
wgye 26 A iz A @ § 1 HF
AT FEAE ST & A fear
g 19w oW oF A §
o AT § AT an o snfenr
. ar aifafer e T 0 qER oY
Fofm g gy )

wa W felew § o w1 oA
i § 1 R TEE T U AT AT AT R
foesy 92 aflk & @ a% WY @
aear g

forewar &t apdy el 8 Wyt W
&Y W gra oy fin wd I g Ty

aa gfaat & araow og faw
qur §, uw It iy & mi R,
g % wife @ o fgras aw @ At
&, agn g Wik olfies ot § ¥few
foreet wid wre Y wE§ 0 gy A
www # e ww an & Ao fr g
gofemrd, m o & af &
fore gm wvii 7 £ wiw # ), Forawd
A R ¥ ael At Rt
wer wifeww 30 (1) |

weor e fafree amge & oY e
# ¢ s frae i ak §
forreft aog ¥ S oW AT
wiwey aff foar | e 1, dff S 4A
#r fedd, #o 2, ghw w2 =
duer WX AT 3, R ¥
worT qfearfiz s grw T T | oY
for ¥ i fec e d Squea &
¥ 1
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Foff w3t ot ot Fedid gfiafed
e ¥ ok ), Tewr we
fear & | su¥ 77 wfed wor &Y
wifww Y 7§ § fr gfrafedt w1 wwx
gam dgorc g & 1 wwH W we
7, & ee aff v g, K vg g
fis =r§ Teigge &, Jawr wwnf
dgwe 7 A wifgg WY afmafedy o
ag ww dperc @ & 1 seeY famrer
Tro wrgw 7 Y ofy & oY fie wowy qgan
Tz o go %Y fomw o glew o
q ATAH €T 4T W THo To #Y GGy
feafr vt & £ avem oy e am )
wE e Wt agE & A e &)
wrr Y uE v aga A A S
# Ay afeet o § vk gdw f agw
¥ arET ¥ g afsr
Soff w3 Y FeE F 1872 #Y FaE
w7 ot 1% wmar § foadt OF Sigeres
Aoz g 1qE 47 faw @
% S 97 ¥ gAWT f —

“I think what we mean to found
is not & college, but a university.”

TAawl Taaw 3¢ § 5 oww e
ZAT AT, FA W A & HeA-
arl ¥ gwe3 w7 TW ww Ry
Tfrar @y & aw Ay, o s
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@ wenf@ Wk faefes
gty w1 faear wfgd

g Wt wugre & af § f¥
1921 ¥ &1 wgde gfeafadr @
AEAT 4T | 3T gWT AE T qEY
foar, war Afery ghrafady an
frar gar o ™iRT ¥ o &
afrd grEr IqT 7 AL A DR 4
WAT AT WA R qF ¥ EY wq ¥
Foor #Y g o, me o Aeaer
F g/ ¥ § g weAT w1 fm
AETHEAT ¥ A1 BT AV WX B,
AT qEAHT WAA g e, fawwr
AETw TR VA0 AR, T
I WET W A wwAT -
T FAT AF,  ARAATAY, FT W
mirz ¥ Afaw faw @F 1 1920

Unsversity 340



41 Algarh Mustvm VAISAKHA 12, 1901 (SAKA)

fedt & ar go wr ¥few & -
w F vz oemferw ' ®T waww
‘¢ w3y’ t 1 &fiew
t f& oow WY gw
w Afe™ g
fmer ww e
&

E

!
!

i

13

iy

g~
ﬂgg‘g ¥

433

1794
-g’ﬁ%ﬂ-

.trg’ﬂ.

EMEH
: s ’a’ﬁ'*‘

il
-39

waaa T

13
i
)

|
4
% 3
.ﬂg'
441

13
4%
3
o
i

111
!

1
3

ﬂd‘l
N
* 3
2% g

=
FESXE

a
147

i
H: i
11

1449

T A g ¢ qefaRgm
v g4 ary A @, N ww
afindl W et de
¥ W rEwE oW ot ¢

University 342
(Amendt.) Bill
fie

dfvdwa | g7 T & I 7 quier-
T I w7 awd g W s
T ogwdr § o

% zx oY Amgar g fe wwe
mfzam  30(1) % qufes €=
afrafedt w1 mgladt figec
fear wrd, A1 96T g aF wAEE
T & fa g o OAT (RiggE @
wiinft, fow @t ¥ gudy AT AT
g4 AGr TENT | IW AT WY gHAT
oie qifmaraz g9 (T T} 1
fag 7% & fa SwwY cefufmgoer o
TR w1 gh gEew w1 faw
st 1 g8 wiE wAdeTaw AT
T8 & W wEEqT ¥ oag ¥
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SHRI NARENDRA P. NATHWANI
(Junagadh): Mr. Chairman, the
main coniroversy seems to cenire
round the point whether this insti-
tution, the Aligarh Muslim Univer.
sity, should be recognised as a mino-
rity institution under article 30 of
the Constitution. Government have
relied and relied very strongly, on
the Supreme Court decision on this
point, The vpoint arose strietly and
expressly before the Supreme Court.
When Parliament passed the Act of
1965, it made radical changes regard-
ing the management of the Univer.
sity. The petitioners challenged the
validity of those provisions, contend-
ing that the Aligarh University was
a minority  institution within the
meaning of article 30 of the Consti-
tution and, as such, it had the right to
manage exclusively its affairs, So,
the question arose before the Sup-
reme Court whether the Aligarh
University was a minority institution.
Article 30 says that a minority com.
munity shall have the right to es-
tablish and administer its educa-
tional institutions.. So, the questicn
arose whether the Aligarh Univer-
sity was established by the Muslim
community in India or not, and the
Supreme Court took the view that
the University was established by an
Act of 1920, the Aligarh University
was a statutory body, a corporate
body, which came into existence as
a result of the Statute passed in 1920
and, therefore, it could not be said
to have been founded or established
by the Muslim community., That
was one test which was applied.
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Another test that was applied was
whether in order to qualify it-
self as a Undiversity it had the
richt to confer degrees or not.
The Supreme Court relied on section
6 of the Act of 1920 to show that but
for this provision the University
would not have the right to grant
degrees and, therefore, one of the
essential characteristics of a Univer-
sily was missing before its incorpo-
ration. So., the Act made such a
provision,

T UTETTTT

This is the position, and the Gov-
ernment has relied on that decision.
The Government is right in stating
that when the Supreme Court decides
a matter, unless and until you change
the Constitution, you cannot n."ke a
provision for vesting the manage-
ment absolutely in the Muslim com-
munity, or treating it as a minority
institution under article 30.

I am aware that the Minorily Com.
mission in its report has submitted
that while deciding this poin: the
Supreme Court has interpreted the
word “established” in a particular
manner but subsequently the Sup-
reme Court has departed from this
interpretation of the word “estab-
lished”, It has relied on more. than
one such decision to show that sub-
sequently the Supreme Court has
deviated from the meaning attached
to the word “establish” in articls 30
The Minority Commission reflers to
the - Suprem= Court decision in 3,
Azeez Basha vs. Union of India Te
ported in AIR 68, Subreme Court,
page 662. And then it proceeds fo
add that in a later case tha Suprcme
Court has interpreted *he expression
“to bring into existence” to mean “to
found” and cited the case uf Kerala
Vs, Mother Provincial reported in
AIR 1970 S.C, '2079. The Supreme
Court in that case observed:

“Established here means to bring
into being of an institution and it
must be by a minority community.
It matters not if a.single indivi-
dual by his own meang founds the
institution or the community  al
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large contributes the funds. The
position in law is the same and the
intention in either case must be to
found an institution for the benefit
of the minority community by a
member of that community.”

The Minorities Commissien adds:

“It may be noticed that the
judgment in this case was of a
bench of six judges whereas the
judgment in Azeez Bashu's cace
was by a bench of five judges, It
15 now well settled that the judg-
ment of a larger bench which 1s
also later in point of time prevails
over an earlier judgment by a
small bench.”

In this case the Supreme Court
freated the two expressions “tn bring
intn existence” and “to found" as
synonymous Therefore, thig case is
relied upon to say that the Aligarh
University, having been {ounded by
the Muslim comm nity in India, must
be treated @s eztablishr| by them
But, with due respect 1o the Minori-
ties Commussion, 1 wish to say this
case has no application, I have got the
case before me The Sup.eme Court
has not at all 12'errred to th  ailier
decision of 1968, In the Kerala case,
the Supreme Court wuas concerned
only with the guestion whether the
private institutions—collcpes- -were
founded by one or more membery of
the minority community. It desls
with g separat: point alt)jether, It
dors not deal with the question
whether a body like a university
cou'd ke trcat.3 as bhanng been
forinded by a minoritv community,
An institution can be fouaded by a
body corporate and that body coipo.
rvate may be a statutor; coiporation
like the Aligarh University or it may
be another legal entity, a company
under the Indian Comparies Act,
Suppose an association is formed and
incorporated, that may be a separate
legsl entity. Therefore, it such a
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body establishes a college or an in-
stitution, the latter could not be said
to have been established by the mem-
bers of the minority communitv. If you
read carefully the later decision of
1870, you will find this propositiun
well laidg down. There werc 36 peti-
tioners—33 institutions—belonging 1o
separate categories or :denominations
of Christians, one run by & company
—I forget its name, Sankaracharya's
name ig associated with it—another
was Nayar Society. You will, there.
fore, see that of the 36 pctitioners,
there were some separate legal er .
tities, who conducted colleges; they
could not be said to be members or
any community. In that case, the
Supreme Court laid down that article
33 did not apply to these institutions
which were founded or established
by a company or a sociely, In the
eyes of the law  they wcre separate
entities.

If you say that the law has bee
changed by the Supreme Court, why
do you bother about it? You can
straightaway approach the Supreme
Court and get now its gbjectionable
part struck down. It is nut as if you
have got no remedy.

There 15 another remedy also open
to those who say that the law has
been changed, You are not at the
mercy of the Governmant or Parlia-
ment at all. You can get that deci-
sion reviewed if you like. Even if
the law has not been changed, if you
think that the Supreme Couri deci-
sion of 1968 requires reconsideration
because of certain impoctant aspects
having been lost sight of, you can
place your point of view before the
Supreme Court, If you feel that the
law has been subsequently changed,
—the chemical word “establish” has
been differently interprated by t{he
Supreme Court,—then also vou can
approach the Supreme Court,

In this connection, I would urge
upon the hon, Minister to tell us
whether, in view of the stand taken
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by the Minorities Commission Gov.
ernmment theught at fit to consult the
Attorney General, whether their con-
tention was placad before lhim, and
if so, what was the view expressed
by fum,

SHRI M. N. GOVINDAN NAIR
(Trivandrum): Mr. Chairman, Sir, 1
am in support of this Bill since 1t
aimg at restoring the minority cha-
racter of the University, I do feel
that it needs improvem:nt and tihe
points which have been just now
mentioned by my hon. friend who
preceded me call for sending the Bill
to a Select Committee,

My main point in suppoiting the
Bili is that the basic structure of our
State, of our society, is secular and
demecratic with sufficient protection
for religious and lngwstic minori.
ties. It also provides for safeguards
for the weaker sections of the so-
clety, like, the backward communi-
ties ‘and the Scheduled Castes, No
Government, whatever be the com-
position of that Government showld
ever try to tamper with thug basic
structure of our society.

The framers of our Constitution,
taking into account the composition
of the people of this ountry framed
al] thege provisions in order that the
people may live in peace, Unfortu.
nately, by the previous awnendment
of the Bill, the munority character cf
the University was changed. Then,
there was the Supreme Court judg-
ment about which he spoke and all
those things are there. He quoted
the -example of an nstitution in
Kerala associated with the name of
Shapkaracharya and all that. I do
not want to go into all those things,
Neither the instituiion not the Shan-
kasacharya belongs t0 the minority
community, I do not want to go into
the legal aspect of 1t nor I am compe-
tent to do that I am not doing that.
Here, the main question is: Can we
by our legislation give this assurance
that this is a minority institution of
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the Muslims* I do not want 40 go
into the history of at.

In article 30(1) of our Constitu.
tion, it hag been very cleaily and
categorically stated—I quote:

“All minorities, whether based
on religion or language, shall have
the right to establish and adminis.
ter educationa] institutions of their
cheice.”

So, this is what I have suggested in
my amendment, that is, whila defin-
ing the Universmity, you substitwie:

“The ‘University’ means educa-
tional inst#ution of their chomwe
established by the Muslims of
India which was incorporated and
designated as Aligarh Muslim Uni.
versity 1n 1920 by this Act”

If this amendment 1s accepted and,
I think the hon. Minisier will have
no hesitation to do it..

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): I have hesitation,

SHRI M, N. GOVINDAN NAIR:
Samsayatma Vinasayati, He should
not have any hesitation.

Whatever be the legal subtleties,
we are in a situation when the very
secular mature or character of our
State is challenged by a sirong sec-
tion of our people and it is the res-
ponsibility of the Government to
come forward to state clearly and
categorically that they respect the
provisions made in the Constitution
ay far as the religious minorities are
concerned in the matter of running
their educational institutions, This is
what is expected of this Bill, Be
also, in the present set-up, in all the
university bodies, represantation
for the teaching staff and non.teach-
ing staff and also reprasentation for.
the students ghould be granted, A
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+provision for that also should be
made. 1n, thig Bill. That- way this
Bill has to be improved, so that the
staff working in the colleges, the
students and the minority commum.
ties, all of them, may feel satlisfied.

I do not want to say much. But
I would only remind that the situa-
tion prevailing in our wountry today
is one which is creating a feeling
of insecurity in the minds of the
minority communitieg the rellgious
munorities, whether they be the
Muslims or the Christians or the
Buddhists, This factor should not be
1gnored,

One hon. Member—it may be a
Private Member’s Bill—has moved a
Bill—Freedom of Religion Bill. Whe-
there it is Freedom of ‘Religion’ Bill
or whether i1t is a Bill intended to
curb the freedom of the religion is
a matter .

SHRI OM PRAKASH TYAGI
(Bahraich): Have you read that
Bil?

SHRI M, N, GOVINDAN NAIR:
Youm are the Member who has moved
that Bill. We will try and discuss
this question when your Bill'comes

up..

SHRI OM PRAKASH TYAGI
It is asking for equal status for all

SHRI M, N, GOVINDAN NAIR:
That is according to you. But aceor-
ding to me and according to the
entire Christian community in this
country, that Bill is meant to curtail
their sctivities and %errorise ° shem,
All over the couniry the -Christians
are protesting agminst your Bill, They
sheuld have ignered your Bill, but
your Rill got importance whon direct-
ly or indirectly the Prime Minister
tried to bless that Bill in one
way orsthe other. That is hgw your
Bill hag got the publicity. That is
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why the Christian community all
over the country are disturbed sbout
it and they have held demounstrations.

Now, the Muslims have no mafety,
You know what happened in Algarh
and what is happening even today
mn Jamshedpur., If this is the way
you are running the Governthent
where they have no sense of security
either for their life or for their pro-
perty and where they feel that even
their religious activities cannot be
carried on, how can you maintain the
secular character of the Siale?- lhat
is the point on which we have to
think, Do not think that the framera
of our Constitution were ignorant
about the situation in our country.
You call Mahatma Gandhi as the
Father of the Nation, but you slight
him, you ignore him, you ignore his
warning, Even at the time of or,
after the partition, when there was
a very strong feeling all over the
country that as agamnst Pakistan, an
Islamic- State, we in India have a
Hindu State, it was Mahatma Gamdhi
who stood up, who rose to the gcca-
sion, and warned this country that
“India is not a land of the us
alone, it is a land of the Christitans,
a land of the Muslims, also”., You
should be proud that, even atfter the
call of Pakistan, majority of the Mus-
lims decided to reside here in Imdia,
they wanted to be the citizeng =t
India, not of Pakistan. Therefore,
you should respect their senMiments,
you should try to treat them as
equals, But on the other hand, what
is the situation in #4is country todiy?
Therefore, the context in which you
are doing is also important. I am
not «questioning your subjestive
thinking. But in the predent comtext
it you are alienating all the .ninawity
communities what does it mean?

Therefore. ..

SHRI SHAMBHU NATH CHA.
TURVEDI (Agra): What Is your
definition of seoularism? TIs it Mentl.
cal with separatism?
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SHRI M, N. GOVINDAN NAIR:
Secularism is something which gives
complete protection to religious
minorities and linguistic minorities...

."SHRI" OM PRAKASH TYAGI:
Equal status for all.

oSHRI M, N. GOVINDAN NAIR:
When:-your Bill comes, we will have
time to discuss it. Now, the Chair-
man does not want me to continue, .

. MR, CHAIRMAN: Your time 1s
over,

SHRI M. N. GOVINDAN NAIR:
What. I am pointing out is that the
Government has an opportunity now
to offer and to assure the religious
mn_"lorltles especially the Muslims
that you are there to protect their
interests and this Aligarh University
which is their prestigious institution
will be restored as a minority Insti-
tution of the Muslims,

=t as qow faard (@eaE)
qIS HIA ¥ HAT CF ;g
wgeaqe fadza T gwr & 1 wAAlg
qIEA[ 4 W4T TaF § T 9T Y
A 1 wave gfeam fqwafaea
HT WIHAT &6 feql ¥ I F ;AT
TegEn T ¥ AT F Fraar = g
siaq Are werfare widfs & fadm
qer & AT Ars faaar guest frar
@ & SAAr SR WA AT ¥
featé gidT a1 waE gy feafq qar
Erag[ar | 1920 % TdzT F JqEq
Az Tqvafaarem afeses & zmar
1951 ¥ T4 ¥ TG TNH Fr wE )
1964 & xaT € arq Izrf 43
T | za favafaamea % Ffa+
FRATC H R q@H 48 g3
afaT 1965 ¥ Forgs g farut ar
fog 3 sfa F12 71 7ga gr wga@-
quF . HEAT ZIAT & Alfa &wEeAT #i
SOraT FEET AIAA[ H IT F9T79-

MAY 2, 1979

(Amendt.) Bill

TET AT wiEFAEr grgr 1 ufaq-
g A ferr w0 oegdfa @
fafsize giar & wasr wfq.1z 3 faar
wit fuoag arys v fagsw ac
A & | FTIIH FAT F7 AT AITHTE
qr 74 91 & faqr w1 0 wwF I

1972 Bert P TR
Fg AN WATT T AT 47 | T
I AAEGAL A HeGATF AEARTA

F oad # ug wFr Tar Fwr for omwe
T TR ¥ H&IL g&8q94  IH
fauafaares F Arae ¥ =oaT A1
yg ¥aa #Aarg Afeaw favafew sy
T argar w3 G sroar gfear qw
F mege fuigy o favafaaray &
IAF AT HI®AT WA H HF@TC
gEaes wCT @w SraAr wr foer
F g AT 917 F fag Taeq
grartaor  glad g s, Iew fia
¥ zg st wgl gEr 1 # ug A
F¢ Fuar § f& «rwaar 3w A
HqTSA  TARAT qEA  HEATE AL
ATAH F WHT T KT ATATLHATH]
¥ TAAT EW FI IAF] Z1AAT 2T |
qe w@, 7 g¢, fagm 7 EFar-
AT F AL ¥ A< ga figz o
ar foer a1 w18 wFd7 w9 ®
siigar 1 foere 7 owEHT mEEn ®
FATT G431 ¥, THA T2 AT, W
¥ qqadr #1 wrEwT G 4, I
FFMEAT 2, IH TH0C Fr foery Fr owre
I AT EHETS ®I FHIT ATFEEAT
7ff & 1 &7 aqr feerr w7 sEwQ
g & aw mes wigfas 7@, af
grs, 77 faam, € qadix ¥ f@F
qEwE g, "I Z0 1T AT HATS,
% gegpfa, af @da & fFaiw &
far s=dr & 1 aqr foeri o7 e
S HFAT & 19 T Figead d@7 Ak
T g% 3T FA0 AL AT AEGFBA

University 364
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m ' ..
t, 10w o A, I A
qrq ¥FT wy | IAHr faww wEET
TWT AWIE FT qUARY A OWIC g
#q & A%t fawy atar fad forer
¥ SEW 3 & |

AT qET A WO 9AT qmE
Wygg vew fer av fF g7 1965
oiT 1972 + AWIGAT T HHETR

University 366
(Amendt) Bill

za% ak ¥ 1061 ¥ f¥ ¥ ¥
arr qv fear mar A—

“qra #1 aoeew feafa &
WMYEF WA F7A & A% A
wE1q sufey w@fia T d97 wEee
a1 g7 fred ov qgw v Afew
g & et #1 W SAr

a7 WEEE 91 WR IRAH ATH -
gar ft fast | 3@ fawfaumg
e sfear e 1 &, wiaw
qrAT A W & | A %W AT
7 Arwr wh f R 1920 &
fawr Tar 91, TEA WYY WEU A
TG 9T, IY W wTE F—

“Hecopnismg the all T ua
character of the Banaras Hudu
Univasity and the Aligah Musun
Unursty, the rules, fiamed u uu
the Government of Indiy  Add,
ha'e nuw proposed that these two
um.crsities should be a Centr.}
Subject and the responsibihiy, in
connection therewith, henceforwar
rests on the shoulders of the Gov-
ernment of India "

oy 7 wivw ger § f5 ¢« fer
feureg wr ferr r T 1@ W
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University 368
(Amendt.) Bill
§ o wwam wrowiw  fe
m ¢ fw Uy gfmfadt
qewwTat & gra e € af
“weerferre aré fi e aw efem )
Faw uw e § 5 e st
# 3w fagr ok ar aft | geeTew
&7 ¥ gy wwre w7t § e o fam-
frarerr #Y warear gEwwT A AR,
g WET-HETE] BT WTAATHT ®T ¥
TAT GRT § | FAA TF AT FETC R
ath ¥ vord wf ¥ T were wfm
& wrfeser 30( 1) ¥ aga 18 wrefedt
# ey fagr wmar &, a1 @ag o awt
& WA ¥ gerE w w1 wr§ sfewry
wgt € | AT W & wT
g 5 dar & €& wigerc W Qo ad
= awat 1 e wrewy e g
ug forg Tw a1 F F1E aredw g
wrfgn fie dag w1 wfew1e oo @ Wi
€7 T gfrafad) F emgadr, arad
o AT R 2E | g
ST ATEATCEY RIFTT w7 wererw grav
¢ Aw-rafafreym v QT Wwew
s, weinrg e fararory & wvey
¥ qfcadw Wi Tad deqrend & vl
® YA T, A G T AremiEY
T WY WTT ¥ @ Fovafawrey WY
Tz Wl g &R |

wzt wfafe ¥ vy § fr gwife
g weTawwl #1 geqry §, fee ot
weirrg qfem fawfaurm @
forfrer sepfir & fwre 3 o dvrerr
¥ €7 & wawr o wifgw, forr %
T ¥ avY Wit #) Sfwr v gy wwn
21w w10 et & whw
AT & TEIHTT oA WAy Afeww
farafraroaiiag ¢ 1wt o Pwerer
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TR FETERRI T, TR AW
wurd gY, ¥ gY A gfew g

15.00 hrs

T TR W) qEd anw ¥ o fowr &
fo wefe gfmfadY S e & Tw e,
ot Qufafndfea snfeme wit wrz @
wre IR g A W W e
worY § T $ & {719 Y N AT

s iy WTETFCEY 0 fiy o A7
gk gTw ag wi et § v wegroey
Forey eyt Y AT s forer erey Y #ne
@ favafaama W @@ & o 2y
TFUT G |

wit gt wewe (femiar)
W gy, & v e i e
waT § fe wie & AR wely i
wiedz  firw qe R w1

st fear § 1 faw o s wew
o R 1T 9T EwHT 6 e
wft fordy, Rec iy aqr g e o

Unwersity 370
(Amendt) Bl

wifad s @1 o7 20 ¥ qw Fwrfieg
ST SR W G AT 1 g
dagaRF IR ag st 72 %
wiehz ¥ & fg g 1 g sl
wfeT et F i feg e} fagir
wtr AR iR & AEewEl
LT ¥ AT BT & FCER-
amY &1 AT gifew X & g ame
T e w1 { fieg, S ¥ faw #) rwwg
fear w1 37 & I9aTT ot 3w agwk

wafe T - wEAT S,
W T AT AT 9T A W wy gy
¥y g9 | WY uTEw % w0
T 98 |

Mg wgRT ® 77 ®
qRrrw & ATHEY ¥ oraT o ¥ oY
wHfwgs ®t araw g fom w7 e
fear ar1 qR e fE ommTETecy
qepar wiwie faw & wfcg gaewmAl
¥ wew W 9T & g oy waw et
Tary ¥ Wt w7 § |

& @ faw w7 anly R ¥ fag
5o fawifwre oo ¥+ <
wIEAT § WK IRAE w7t g fr g
5% fawr & o w%f o gifar waw
I5T T TEETA wWhHEHT ¥ wfQ
TESHIA & AT Terarary W sArigorr
70 ¥ wiferw w00 qwdw
WA 10 ST TEANTAT BT ATy
g &t e B W &
aT2 & gEewml oY feelt sarfigw oft §
fir ag ¥ gow oY ari i o
TOwT & AW 1 < | AR avly
¢ f Ewm ww s ¥ fog aod
AT ATGH Faigge safamy s
Laciade of FREced s g ]
fir @ owr e ot wramaw ¥ yufrd
Fwarg Tk § e g go e
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(AR R L

FIA FT AT 21 A fAer ) F AT
qra qrFd WX foqarEd @@ gr
AHIIT F IAATT A AET FT I
77 #IIT g AT F 1 TT AR
framMF s FIgasTed T 78 &)
# AT T AAAT RIALFHAT § 71w
3 fF aw & go ATl #1 e 2
M giTfra @y aTearigs FT I9A.9
AT ATTF T2T FIT FT qUAT, I HreT
ST AR § 1 ¥ umEreEd fmOE-
FIUT TEfAAT 7@ AT AT A EATY
qrg AR A FEEMTET oF fEEn-
AT TAT ®ATZ &®F g3 & ATHT KA
qAfZTT FEATFAUIF T | ZH JATAT A4IT-
AT HIT F1T FT qgA1T F HIIT Faq
HOIT FT 34T qIATE ) 7 FATT 97
AT § [ I AT TLTT OFON
i1 AT 93T 2 fF ag = A wng
A1 F g frar T wgr g 1 feegeata &
T FT faeReTeagaray garifasns
AELT 6ATS FIST | 3TITIC UF
ALET T aF AFT F | T AT
FrATF AT AT Frax o FfET I
avr faegin oo I AT AT AT HAR
FT AX AT T@T, ST TEFAE HT
FTAIT TFar, 37 Fr 97qr 2 fame 3,
ITFT AT AEAADFLN FIF F( F 09090
FIAT AT IT I TT2T FLAT J€7 97
A% fegFar Ay ar A AT & ? 3A
wzfrag Y faar o= A= A AW
B AT AAH TET TRTE

77 wayar 2 7 it ww
1T TATATL § FTH <1 a1 a1 fwaa-
ATLAT AT @EH g1 AT AT ATATRT
% 32 @1 12 qfeaw FAC AT FAH
# 39 97 & fag TS arfad gia |

T AHETET 11 & A13 § 0T U112
qfesm tfatadt s famr, 1979
F1 et w97 39 garar FrfgFar
g g W 8T 3% fawfor

MAY 2, 1979

Uniyersity 372
(Amendt,) Bill

A7 ATTF AT qFE F oAWT @Ar
ATEET £ |

A Tg AiEH gfa=fady 7 qfrare

T T2 AT £F 9 TAF I9-72
F1 3@AT TEA | AZ LG g
2 & fergram &7 gwua #1 5ids) 7
THAATHT T BET AT | FAST FT 9T 7
HAAAH A Ao 1 LHA TIT wdl
) 1857 ®[ WA WISTE T HOIT H
a9 =t &1 w09 fFar | Whe sz
FH F AT GEAEF TEFAT FALT
AT AGH F1 FEE FIH 9T g
| TYT AT FT GLETE FETF FATH
WY RIqE FIH T | FAIR TEAAT §
qASA! TR FT A€ A@ fawa Fi o
gn - mifgsar wifgean fvan ¥ g3
o # IS 93F W | TE 9 a9a 4T
%4 §T 992 WEWE @i &, A9 frara
q EEATT FI AT FT LHAT HIT
gaautal & foesed o gEEE
- B o B (A
dod 9T Y T4 WY 1875 7
T W AR F1SEie AT 7
} ATs O ¥ fow uw o 11w
fFat st 8 99aLr, 1877 § HIEHET
gt wifwdes F1orw F AR & REET
gAT 1" U A FTas HIT feaw
Ffaafedr gafaues 37 wags Fifeai
F AT 1920 % 5 ngqfeaw afeafid)
F1 Ffqarz o1 | 3% afREid av
EHEE GTH FLCACAATAN & T § RUIT
FTAAR FLATAT | 30F wiT &1 wfewat
3gT AN FFATRT ©S q F @7 1
foa¥ zeandy qrefwra & 1% &7, 1
35 gfFafad: & wfvg afeew feeng,
semifus fgeds, afeem &1 Mz ofisy
uforeT 1 91T FEET TR HRE AT
a1 gAfig aiaed e m |
afrafids 1 FEETw 9517 oF qA18
) weme gfeaw gfrafid
feit #1 F1gr == femrn & fag
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FTFTE K {0 FoLr o gwfore o v o,
FAT Al A wfeaa gfaafod
aFfInT T qIAT  HTIT TONT HIT
ATT 25,000 T STFTE F ZATH F7
wrag afemn faafed F aradr 75
AT ST 1920 FT U5Z FZT 14T 2 | A
o aZ 71 I0 fF 57F5E 0w ¥
wfen g1 wAmg qfedq Ffqafwdn Fram
giataz FewAgiard qrg ? aar
ZT AYT AT 3 a1 F1 AT F forg Fave
% fr feegeama a7 wrondl zaTdr W 4-
w47, FAifaal v ga odar agrR
¥ B # 23 adt faelr afes fafew
qiAAeE % 0Fz F wfeq faer & 7
qrAAT HAA T@T AT FARIT AT TH
FIF AE FT GFATE | qeF FIAT &
qZA T ATAIAT IFNG, €1 98 TEAU
g, a%E Y ar giFafadr o #1 1—
TIFTY HAL F 4T AT Y oS
FAT F | AL AT HLFHTT FT FAAT
&4 T AT FrAH FET OF B A0
faredardr & | faeT ot garea 7 afaonz
7@ H OF UF £2 JIAT FI 1 I8
9zdr 2, {7 Sfrgar qzar &, @ odfiar
TF FIAT ZIAT g AT q FIFT AF
FTMTE@TE | g FagafFagr sFarg
i 37 HI AGTIATT F1 qAGT FeFfiamT
1 oF qaar Ffmar #1 gw-mifav
arfag g smw ?

Aty wfewm  afqafudr g1
ArgAfdT a9zt T2 77 F A1¢
F21 Srar 2 fr gdfra £17 F1 $ear
AIFT F fqu &F192 § 1 32 a@ Fr
ATATET F 17 F07 59 17T ITg7T &
HATEATZ ZU & | TINET ¥ FraA o
FIA TATC AT HIT AL FTAAT FY qT 372
% wfza avave fFar war 8 | =1 st
& FF %17 A< G55 F A% & ‘7z &1

University 374
(Amendt.) Bill

FEmE@FT T E | 6 2 g wfeww
afsafedr w1 wrgafvd@ aisew &=
q°F AT FW F OREE 4 FEAT @
gmr vafs werag afesw feafed
UF HIST FIH, AT " TV & ST
fadt dzwm & 797 g7 97 ww fers
FHCH AT A GTH £ 7 1965—72 &
qREHIy § g4 gfaafidr & wrgarfd
FLRET FI wex wgurd W gfaad
FHT & AHAATAT 7.1 AgEH F7 fagraeT
W1 gAdArdt ¥ faq qgdr g w0
JIAT FATZATE | IW IFA F AT IF
Tifera Wz w17 afer iz ¥ arev AEe-
AT & AE F AEANCET F3327T 5807
FO4 FT CEGHST WAT | w4 AT
1920 & UF2 & &2a &7 WIIATG A19H
fFTsT7@ AT AR AaFAAT T ATAT-
7. ®eaeT )\ FgIdT WY &a1A q AWgT
wE T2 | AEA @ #dima #51 fasrfr
A< ST HAP & faer Fo qqad av
Fifar-Tre 2

gHTL TETT F TW 29 AT 30
nafaaal ¥ far fag a1 oo &
AL H AR AF F gNa 79 F 337 &
WS SIAT T AGAT HIAT DETA FIE AL
SaAT a0 %7 sirfge faar &, I wrfae
Ttz g 1 fAo 21 H1T wETT wAT A
EHATATE G2 T [qaT AIAT3ET & qAFaH
HOTITET FETE - -

“Appliction or recognition without
which the educational institution
established by the minority for im-
parting secular education will not
effectively serve the purpose for
which they were established and
cannot be made an instrument of
suppression of the rights guaranteed.”

AIR, 1974 S.C. page 1389.

H3z 3w ¢ |
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[ geieg 7 s
ort q Wt R

“The fundsmental rghts ecannot
be surrendered or bartered away.,”

TF qEad & waw ¥ off @, o,
e e v

“Liberal, generous and sympa-
tetic approach 1s reflected in the
Constitetion 1 the matter of pre-
sesvation of the right of minoriues,
so far thewr educational nstitu-
tions are concerned.”

A WATH W 1 T 1968 X
wet qiew afmfad f fe oo
Tw ¥ guoag e g 7

“There 1s no bar for the Parla-

ment to make law for governance
of Ahgarh Mushim University as
it thinks fit” (AIR 1968 S C page
662—para 34),

dadn amga, wefea 30(1) &
w gfrafadl w1 smaq wor of qwEl-
qaz TTEE & AT Eme @ aee F A
w1 wd A8 § e girafaet afaeifen
wFe & wier §Y v At g Sar
fewror & % &3 W1 gy mavarfE
gty #1¢ ¥ “mezrfafaw’’ w1 g
e ¥O &0 ¥ firar et Iw T WY
g @ @ 1 qfEw aer & faers
T 1 W fewa O dad ¥ aTg,
“mearfafen’  ®T Ay WA T ¥, F
Ty

‘to securq permanent acoeptance

for ¢custom, precedept, belief etc)
it “cxfifree”’ § g ot GemerE
ol ¥ RT A g, o}

“to gpply (remedies to), centn-
bute to (one’s comfort etc.)

g feefg e g e “ue-
fafawr” w1 N eoienw gfm ¥R

MAY 2, 1979

Unsversity 376
(Amendt) Bill

¥ frar §, a7 XQ e ¥ frar .
9\ SuE agT ame Al ¥ ¥
wrfge 1 a8 % sufan g ver wr Wfe
wifesw 30(1) ¥ wax gfaafedt o
AW FAT UF GoA<q U5 & Afew
9 & Teq . ¥ gut w1 v Y §
gafon wee wfeew gfmfedioe &
o F JFAT g T, AT IEY
osfogdl & s gz, foawr
WS T A wdeww 3o (1)
# & §, A qEwarar v wEEw AE
fear w1 s Rar f5 ws% & ww
e g F18 & wrfore wY wrfrer
FH F W GG BAN AT O A
#, fower forn & qgor w7 9w g

T R WA FY REAGT T g0
ag wer o1 wear ¥ fr war-feR ¥
T B & ae weftwe fer et
q#z, 1920 Tu% a1 faad fiq ag g%
TR at e weitne Qfvem afeafedt 12
¥ AT O g%ETE AT ¥ A
WEHTT W |

T arareT fow & gufers fear fw
weve gfeaw gfeafedt §1 qaem-
nfg= § waw fear qn)( 1968 Y
gim 1 7t 7 7 ardw g ¥
¥ ot 7@ frar afer s . qo-
mifear fowTer %7 ARAET T ¥ 99
fagr, awsmam v wr A s fE
T ¥ a7 FTRERGUET  gREee
WY oo vee Hlvaf ¥ it v ¥
dar d AT ¥ vy &

“Dhe verdiet 1s clearly wrong
and preductive of great »public
misohief”,
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af «aTedt faer 19790 g UiwdEw
|TW AT qrfearde & af w117 o=
FORE W A W@ A wEr iy geawe
& S aeqll guF qga w7 e
Regerm & dagere St ¥ @
UF QITHT AT ATH YR WTTAT | Wg
xafry oY fe sehag qfeer

fz frdtwm o¢ g ®1E & Y daen
1968 & frgr ag ardr mfasr AT
¥ faeme & 1 g qeR AT A W
wa  w) wiews FT I WY
THIIAS ATHAT GAT FE FATH
9TaT Y WATAR wifAqr 4 947 g IART
v gren fexe &1 qemEn FA gw
waa fagr | st fe & o aar T

B!

SUCRT ATEA, EATL WM X 104
gfafafear & 1w T A ¥ oW
wfig gfrafadt &1 A s
¥ fegr g AT wf w6 wEY 9 wwar
¢t v fr ot gfrafedt & af a
TERRit Tt & dga o waw
FA ¥ wex o Awdt § ) W ag
WITT WTHET CRTC &7 SATIEW, aAvr
W W A d | A giafad
e W TR N wAwRr dv-quieT
21 wires & amsr ggw &t age
W A T T T Y Srearar wr
TR QAT | gafg SRR AT,
& v wrfe Ao aveh s e &
fawrfon wvar § s ag wede a7 w<

e § o rw wwer g Pk g
Foaeg At § o agoha w1 wcor

vt surve /Y RewrPoere ¥ aq
& wnlt aeaeT AN |

Universiy 378
(Amendt ) Bill

(@ 9af) sl guollasla e

GRs K o ype = e per g% Nt
vl ls e bl & 15y 1ol
y Jt Saihea]  Reppins plaa
R e W e Wy
R ople egn @l JE2 wype
W S8 et ghask! oS pltidee
S U a0 S e oM
2 S o2akd £ 190 dhe - 2
¥ ol Gpha ) Sl 5
1990 egle S eple by & Jola
e @ Sheedhsa] 2 19Vr
st Iyl Rt - B U
Sy # B L e 0 &
oS opllas e Jfad] g0 gl
o il ragili Pla U o oy wole
HE dy Jota @y b pllas
Js & g)"é-‘c.ﬁ”u‘ e
¥ whie Lo S e oS

e R
Praprphan & g38edl 5 1IVY che
gv 4 PSR Wa e

€ i Gpa Pl o5 sl
ot ape - LW LS s
Wippe & e Wy S 2
& pyilalae YR H Ealyaidye!
P A A T

-2 S AN S iy

L dfodl fS H o g
dilee £ fyh olafin @S )
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Woe J0 30 Sy &5 e
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Zaly Uyt Wage ol Ugl )5 1S5 Jagg
ailyly 453 Compy Sda &y = b
sajen Sy 2ly By aeaked

MAY 2, 1878

University 380
(Amendt.) Bill

o 2y L el ele ol
5 Sl dhly Al 2] yaan )
Sl zgals gl S 4
adilama Al gaed - a0 Ies 1S
wdy Dl b yatad S Sapt gyl
WM o - @ Uy U 5 &
eagmy gtda ied 3l 2 e p
v &g 45 AUy gplee Layl =&
B S eami S gl apee Dy
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S eyt Sy g - 28 u
W S Bl 4 ela
wlydle s e w2 yeda Sy
OIS gl gy & B S Gean
= g0 S Ml adlop o
or ‘ol t:f € o -& o
Le ol oyl LS el Sy
¥ ooey Wae S el Uy
ol S slad ul -2 LSy
Gt prlar glali 5 o g Ko

-ah,

Bl Sl &5 2 vagke lype
R e LI L TR
w -l pxd gL Ly JJ
dpt plae dap (NP oo
P A i I L
= dgn wall  migg



381

vt om & uplh e
e T
OROR I BT LU TROR Wr Pl
Uy U wld wlln a3 @
SIAUL 4gps b Ple gyl - e
E Fr e Sl
- o Laly U,

I i Y

o R et nl - g3 e Slaky
e e Uekd B gkde g S
8 -8 cigha @b oy -2
PINETYI T RPN SN S TNY T
o oSl - Ll o ptedan
Kl o ged e ae e
o IAY ~ e £ oG sSe.
M e gae ST oo ol S
TN RPN Y R RN
pl el g el S plelen
Nl = by 2y 0Ly oS e
et YU e S 5acl
2 ol apler - B oyS s
zabllme s’ ..‘.,hi u}"""
[ P _ij;wsfm?r,_d_;
Bo& - Kooy 434 e el
o sal e W A =y
) <y S Ve g e R ery o
AP & op'oben gl - Gpas S
=ty S 2y 0y e gy
PSSR BRI R T A

Ahgarh Mushm VAISAKHA 12, 1901 (SAKA)

University 382
(Amendt) Bill

oplaban om amyd gl ae JAVE
S S _pldy, o palad 03 oS
> A g3 LS P ke K D
&8 Sy oy iaate yee [AVY
P B P e
i ysd _Fasgge plune 3yl @S
19re ey £ asy Lol S
e L
Saie b (Keygpge -l - g3 olaly
fene gelad S piwlan )i g
sl gae W) =45 Uy alb S
YL o W Y PR Y
bl e o - & e S
ST L PR
hald plus s S Ray aipe
P pl Y e = Rt W
ot el gl e gy S Lead
- 6 S atyily enlhe § ol
W gl Uy Bl S Ry
o5 LeRmyytiye r'L‘"‘ anys - S
H L 2l ap WS 6
R BPTYTS BTV S /o
e i LR B
2 o gryund Taygpie plae gl
6 ro Syl bl Bl Wyl iy
“}5 .3“‘ r‘ éfy‘-'l- 2 ;‘r— Ladpy
b S Fappgt
- AU LS 2kl K 19t 4 =
Bkt e 48 g LS & M8 Ol
R gt plee 38 e poags &
Wy e By -._,i,hrli



383 Algarh Mushvm

[sea) ol pala o]

o wly Ll oyl om LS - 2 LS
iegade & = yap L3 L 5 Wl
WS a0 gl golif 8
otr Lo S 2lp g gy
My L= e e pas
- A le g S ekl § syl
ot phedl Ny Ae€y fgman  Jgean
e - A Bl S e g o
Wayd  gaplal y0 zami S g0
Wogp o8l g2 el By BlE
ibhe ) g0 € 2y0  Ruypiige
- Wl gop Wla g §
= APy gy K iy Urd  gyale
SIS 3 S oy K LS U
ok | ey e S -2
o ol S S e A
Ui o - & o oy S 25
Ups LS G Wgaey oy ~ & Ly
Lgn i o 3 g pl -a
S o Bl gb gl opd @ - 2
Fodw oS Sy gl o
Sy K olely dlag Kl K gapiREy

BY PN LN |
€ Reypppye plom gl Jls
et & 2yS Jmw RS Spele
E oy iy &5 2 Ula S yae
vt 1 = 8 By D S Ky dlay
L R R A
- bk g 2lgediyel e gpEed
o g gl & emlenyed
¥ o¥ e -8 M

MAY 2, 1979

Unwersity 284
(Amendt) Bill

W LS peeyd agpd £ el
& Ko gyl o 45 2 Llp LS - 2
moed K S wlipay g4 ol
¥ Reygipe plee dogl Lo LS
o gl e Ugo R Jiaite
Uy Seke gyl Rp pae Olie S
gRyptigd pluam da38 1o &L = By
e = a ol e gl K
ol IS g gl S Sle Sepr geeS
Ga = gan JL b Sy S Jdp
ihaediaal & 9VE she 4 |9Y0
PREepeS Syl S Fepgeing (ol 2
G olele gl = Jlpheg 05 o
= WS s oS gy o gy lebiee o
€ oS gas L 5 yililn gy
G e =N o =2l U el
Wi S eadethly gyl eaipdyly G
Ol & b S yitlaa
9> gt P oS Jler R
St & 2§ e Ly - 2
ot & la K mly 2l oy
PhepeS Tyl oo ol Haki | gagl o
sl & Jus e Jay S
S oS S -2 gnd
LIS ™ (TR FEN N ”f,_ﬁ,ll.&

o TS LI

19 ands Olie J jgled  opler

S0 A S el s e ”l
afed e oyt & ol U
e ot & Oy pipee & Sho
ol Jed Wl UJ 3 yme JoU



385

- A4S by X dlag ),
yotia plaae = A b WU
Ollsan] & yer 3 eyl
R P

- AN e J Ly e

“A yplication or recognition
without which the educational
Institution  established by the
minoiaty for imparting secular
education wilj not effectively serve
the purpose for which they were
established and cannot be made an
inétryment of suppression of the
rights guaranteed”, AIR 1974, S.C.

page 1380,
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“The fundamental rights cannot
be surrenderd or bartered away™.
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“Liberal, generous and sympa-
thetic approach is reflected in the
Constitution in the matter of preser-
vation of the right of minorities,
go far their educational institutions
are concerned”,
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“There is no ban for the Parliament
to make law for governance of Ali-

garh Muslim University as it thinks
fit (AIR 1968 S.C. Page 882—para

34).
gig L. S.—
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SHRI G. M. BANATWALA (Pen-
nani): Mr, Chairman, Sir; The Ali-
garh Muslim University (Amendment)
Bil] is under discussion. I have moved
.an amendment to refer the Bill to a
Joint Committee of both the Houses,
with instructions to report to <this
House by the last day of the first week

af the next gession.

The Statement of Aims and Objects
sppended to the Bil] has made several
wlaims. It is however, unfortunate
that all these claims are not adequately
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reflected in the provisions of the Bill
The Bill also doeg not concede that the
Aligarh  Muslim University is a
minority institution, as envisaged by
Article 30(1) of the Constitution, The
Minorities Commission has also not
been consulted by the Government
before the Bill was introduced in this
House.

The Minorties Commission, vide
their letter dated 6th March 1878
specifically requested the Education
Minister to give it an opportunity to
expresg ity views with respect to the
Aligarh Muslim University before any
Bill to amend the Act was introduced
in the House. It is unfortunate that
the Government chose to neglect
totally the request of the Minorities
Commission. On May 4, 1878, the
Education Minister made a statement
in the House announcing the decision
of the Government to amend the
Aligarh Muslim University Act. The
Minorities Commission learnt of this
the next day through the Press, On
5th May, 1978 the Government wrote
a letter to the Minorities Commis-
sion; but in this letter also, the
Government saig not a ward about
the specific request of the Minorities
Commission. This shows how shabbi-
ly the Minorities Commission has
been treated by the Government, The
Minoritley Commission has submitted
its report. The report, after our re-
peated demands, has been laid on the
Table of the House. Thig is what the
Minorities Commission has oObserved
in their report, at paragraph 6:

“The Commission had expected
to be consulted in g matter which
is essentially one with which the
Commission are concerned, and one
in regard to which the Commission
had specifically requested an oppor-
tunity to make their recommenda-
tion to the Government . . .

. + «“The Commission regrets
that they were not so consulted in
the preparation of the Bill,”
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1 have raiseq this point only to ask
why was the Government fighting
shy to consult the Minority Commis-
sion? What wag it that they wanted
to hide? What was it that they feared
from the Minority Commission created
as 3 result of executive order of this
very Govérnment?

In fact the Aligarh Muslim Uni-
versity's Art. 30 is translated into
reality. The Aligarh Muslim Uni-
versity represents the hopes and the
aspirationg of the Muslims in India.
It is most unfortunate of course, that
the amendment Acts of 1885 and 1972
strangled the Aligarh Muslim Uni-
versity, The present Bill claimg to
ameliorate the situation; but the pro-
visions of this Bill do not adequately
and substantially satisfy the aspira-
tions of the Muslims. Great were
the hopes and high were the expec-
tations of the Muslimg from this
Janatg Party Government, But I am
sorry to say that today disappoint-
ment and dismay hag set in every-
where., In the first place, the Bill
does not ensuie to the U 1ver ifr, s
I said, the protection under Article
80, clause 1 of the Constitution as a
minority institution,

Now, with respect to the autonomy
of the University, while there is some
improvement in the Bill, there are
basic shortcomings of a very serious
nature. Several examples can be cited,
but because of the paucity of time, I
wil] restrict myself to a few of the
provisions of the Bill. In the first
place, it is claimed that the status of
the court ag the supreme governing
body with statute making powcr has
been restored by this Bill. That ‘< the
claim. We must understand the
nature of the claim. The claim is
that the Bil] restoreg the status
of the court g5 a supreme govern-
ing body with statute making
power, Now, Mr. Chairman, I invite
the attention of this House to clause
18 which substitutes gection 28 of the
principal Act. It is very clearly men-
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tioned that the court wilj have no-
power whatsoever to amend or alter

the statutes gxcept with the prioe

approval of the visitor, namely, the

President of India. The President of

India, therefore, has arbitrary powers,

and the entire court, therefore, is °
helpless in this particular matter. The

claim that has been made in the

statement of objects and reasons is.
therefore not truly reflected in the

Bill, The claim ig a great farce that

has been created,
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Then 1t must be 1emembered that
the most important change that was
made by the Act—I should say
black Act of 1972—was to replace all
the statutes then prevalent with
another set of statutes. It js unfortu-
nate that thesc statutes are retained
cven by this Bill The Act of 1972,
as far as statutes are concerned,
threw its net far and wide, cover=-
ing subjects hke termg and conditions
of services of teachers, terms and
conditions of the services of even the
temporary teachers, terms and condi-
tions of the services even of those
teachers appointed on  casual
vacancies, removal wof employees,
courses of study, maintenance of dis-
ciplineg among students and sg on.
The black Ac? of 1972 made statuted
with respect to all these matters;
these statuteg are retained by the
present Bill and the court has no
power to change those statutes
without the prior sanction of the
visitor, namely the President of
India.

Let us take statute 4(1) which Is
about the appointment of Pro-Vice-
Chancellor; that statute iz maintained
even by the present Bill. The Pro Vice
Chancellor will be apointed by the
executive council on the recommenda-
tions of the Vice Chancellor, THe
Vice-Chancellor recommends to the '
executive counci] and if the executive
eouncil doeg not like the recommen-
dation of the Vice Chancellor the
matter goes to tHe President and the
President may himself appoint ther
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recommended Pro-Vice Chancellor.
‘S8uch are the sweeping shortcomings
stil] to be founq in the present Bill
inspite of some improvement that has
been made,

Look at the appointment of the
Vice Chancellor. According to the
Bill the Vice Chancelloy will be
appointed by the visitor, namely, the
President of India, from a panel to
be submitted by the court. The court
is also not free to submit a panel to
its own, The court has to select for
its panel people suggested in the
pane] submitted by the executive
councill. Look gt the composition of
the executve council. It js overwhelm-
Yingly packed with nominated mem-
berg and by those representing internal
interests. there are hardly 5 members
«elected by the court on the executive
council, Further examples may be
cited, Section 12(2) of the principal
Act confers arbitrary powers on the
visitor, Look at ihe sweeping nature
of the limitation. The court ig help-
less in establishing special centres,
specialised laboratories, research
institutions ete. for the furtherance
of its objectives without the prior
sanction of the visitor, namely, the
President of India. The court is
subordinate to the visitor, Therefore,
Jprior sanction is necessary even in
such matters,

The present amending Bill makes
new statuteg Nos. 32, 33 and 34. These
are provisions for students’ unions, for
‘teachers’ association, and for other
staff association. The provision is
most undemocratic in nature. These
sasociations and unions are not
allowed to have their own constitu-
tion; it will] be prescribed by the
statutes and these statuteg cannot be
altered without the prior approval of
the visitor, These are the many short-
comingg of a sweeping nature that
Thave to be considered by this House.

There is parrot like repetition ot
untenable, ill-conceived and out-

ooded arguments, It is argued that

University )
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contributions have been received from
non-Muslim donors, that the principal
of the MLA.O, college wag an English-
man, that non-Mushms are also
admitted as students and so on. I have
dealt at length with this particular
point, last time when I moved my own
non-officia] Bill on this matter and I
have pointed out that none of these
arguments compromise the fact that
the umversity a minority institution
under article 30(1) of the Constitution,
The donations were given to avowed-
ly minority institutions. The donors
would have felt insulted by the
present suggestion that their denation
deprived the institution of its
minority character. They really gave
donation so that the minority
institution may come into existence.
Further, surely the employment of
non-muslim gtaff cannot be consider~
ed as destructive of the minority
character of the Aligarh Muslim Uni-
versity. With respect to admissions,
the Supreme Court in its own
opinion in Kerala Education Bill 1977
have already opined that thig does
not militate against the minority
character.

There is one very important point
to which I would like the Government
to give its thought and this House to
give its serious consideration. We
have been demanding the restoration
of the minority character of the Ali-
garh Muslim University. The defini-
tion given, therefore, must be properly
changed. But the Government had
suggested the definition of the word
‘university’. 1 put this question
specifically—what is the purpose of
thig definition which has been sug-
gested by the Government? What is
the purpose of the definition suggested
in the Bill by the Government? Does
this definition give the University the
protection under Article 30(1)7 It
does not. 1If it does not, it doeg not
satisty the Muslims, But further what
happens? The hon. Minister hgz him-
self clarified that this definition. and
the Bill also are in accordance with the
opinion of the Supreme Court i
Aziz Basha's case. In Basha's case the
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Supreme Court held that the Uni-
versity was not established by Muslims-
Now, what the Government iy doing
is simply endorsing the opinion of the
Supreme Court. What the Muslims
asked was the correction of the situe-
tion resulting out of the judgement of
the Supreme Court. What we were
demanding was that the word
‘university’ should be s0 defined that
minority character comes up. QOn the
contrary the Government comes for-
ward to endorse the judgement that
has been given by the Supreme Court.
The definition given by the Govern-
ment in the Bill explicitly makes a
distinetion between the Aligarh Mus-
lim Unlversity on the M.A.O. Coliege.
The defimition of the Government
says that it was the MAO college that
was established by the Muslimg and
not the University That is the defini-
tion given by the Government, The
Jdefimtion endorses once and for all
decision of the Supreme Court and
closes all the doors whatever with
respect to the fate of the University.
We asked with great restlessness to
change the definition. tp change the
situation resulting irom the decision
of the SBupreme Court and the Gov-
ernment in complete defiance of all
our sentiments have come forward
merely to endorse what the Supreme
Court has said. What will be the fate?
Tomorrow, we Wwill not even be left
with the alternative of approaching
the Supreme Court to revise |its
decision. Then the Supreme Court
will say that the definition has al-
ready been changedq and the
definition changed by the Parliament
has said that the University is not
established by the Muslims, That
means the opinion of the Supreme
Court endorsed by this Parliament
closes the door once and for all for
us even to approach the court to re-
view its decision. Thig is a clear
deception and great fraud that is
being committed upon the Muslims. I
ask, if the definition suggested by the
Government does not give ug the
minority character, then what is
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exactly the purpose of changing the
definition? If you keep the original
definition of the Act of 1920 that
‘University’ means Aligarh Muslim
University then at least there is no
finality of opinion given by this.
Parliament, At least the doorg will
be open for the people to go to the
court. However, I gay that this Bill
and this definition puts the seal of
finality on al} arguments concerning
the minority character of the Aligarh
Muslim University and says to one
and all in ity definition, in accordance
with the Supreme Court decision,
that the university has been estab-
lished by the Act and the M.A.O.
College was establisheq by Muslims,
Thig is only a point I was making.
What we want of the Government is
to come forward in accordance with
al] the historical facts to, so change
the definition as to give us the
minority character, ic. to give us the
protection ynder article 30(1). I plead
with the Government to consider the
sentiments of the milliong of Muslims
of India, I hope the demand, which
18 a very just demand, will even at this
late slage, be conceded by the Gov-
ernment, There are & few improve-
ments 1n the present Bill, There are,
however, serious shortcomings that I
have pointed out. It is absolutely
necessary that these shortcomings be,
removed, I once again appeal to this
House and to the hon. Minister to
consider all these things. Govern-
ment ig indeed bound by the decision
in Azeez Basha's case, bui the House
is Supreme and it can effect the
changeg that it wants, and that is
exactly the plea that we make before
this House, Please accept the amend-
ment to the definition of the word
‘university’ which the Minoritles
Commission has suggested with a view
to give ug the protection under article
30(1) of the Constitution.

ot wue ww qov (el w22) -
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e &, wy s 3 vy g & frg

& g wer v § fe o g & @
wg wf=Re # oy, qewww T @Y Wy
wfeory # armg Wi Eark § oY Rreoma
¥ g wilfe agr oTRT 9 wY WO
R R AT EET g K@ Ry

ATl .. (vreww) L W
WY ¥T AT ¥ wANT g awar § Afew &
W Y 3 gaear g |

o werw wrd (o) ;o frad
et & whr §, e ¥ o FT AR
oy v §

off $qT Wi oy ¢ @R TR
Y § ER X A AY, wd W
o & | fuw ay § fir W sfees
WY AETS qgar §, Crem w@ar g ar
wfeors & wrar 1 WO frrg A Wy
10 AT vgTeT WewY § IW eyfer & oY
AT Y A @ Ay 1 wafeg (AR
wg A s fw e wmy wewe & fag
Ferd ¥, M I W FewE F
# firg TrowTe Y g war st wrfge
99 ¥ forg fearat &Y oot § a7 = vt
& AT Rdw v fta § A
i afg 1 A gt s ww ¥
fog #are g fir fers srrdny 8wy
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grdy gwer 3w § vl | ooy
¥ wuu angw 7 W ¥R aw
quE grgw ¥ wqr wyr §, Ag § wrew?
9§ we g § :

" “Dr, Kuzro pointed out that the
University did not believe in
making any special reservations
for the Muslims, either in admis-
sion or appomntment, or in its hgh-
est executive body of 210 members,
the Court, There have been sug-
gestions of reserving seats for
Mushims 1n the Court, but so far we
have resisted this ™

d s gue §, o gy g
¥ ATYE IreAAC § | § 9T ¢ WY
£

“The University, Dr. Kuzro ad-
matied had been hampered by a mi-
nority complex under which the
students never become competitive
or workeq themselves wup to a
levels of excellence to which they
were capable. However, this
attitude of diffidence, he maintain-
ed, was fast disappearing, particu-
larly mfter the introduction of the
traning course for competitive
examinations. Initially, the num-
ber of AMU students getting mto
Central Services ran from 0 to 1
per cent.”

This is the position.

W AR AL R wrwaew qy
33 |Tw & wry oY WTor 7y FEwr gAY
it {1 e o e & o
swc ot arE &3 § ot ¥ & gro oy
T AT WOT W § fn wre o
aw T efY qret § qaenmEt
gemfine sfivie, quwrw sy
o shww ¥deie ©F WY gETtd o
v ewaTy wrE & ¥ 4§ oy
£ 1 gn e e orw o o e et

Aligarh Muslim VAISAKHA 12, 1801 (SAKA)

University 402
(Amendt.) Bill

& % gert wrgat  Fe snreew gty
wT AT WRWET AR STqAT Y v
gt g7 3% g A | uTeR ay Y
are ferar fir wore agt geversmy g At
g i i ST S 21 e gt
F oy Y ag Srw Al @ | ww oAy
& @ 1T § 1 wOw TW Ay ¥ Y
greAT wTfge | T 33 HTA ¥ A
¥ % § | qaearT aut fee o @
oe 7t § 1| gwafy wgg, qW ae g,
IT 1967 R ATAN A X, Fwowy
AE ¥ 91 q) gATS AW F OF TopTeT
ar sut wY oft ¥ 9w gAy gEeAt
¥ wg o f o e gt o o
g &Y gy wheork farer o s
g & @e 5 fag SgaT | SER STy
7 t fr wr quewm felt oW
qrdf ot ferelt o safiwr #Y <@ o At
@R ? oAy At T gEeAT § W
et gz | RA A S ew
g ¥ 1 o ey § 1 wre F oy o
fie st ot Q@Y o quew @R
a1 Wity 9T QA A qEewr G
oY qg At &Y vy @iy | wre Wk
qE FEATE A THTIEAT ] | F g
¥ fv 1o oy & SqaewTEl & syt o
g

ot v v (dowqe) ¢ W
sfrraress v o arr wgr €

Y T wrw T : o T
T fipgeatiay w s M oww § 1

We have just heard Mr, Saugata
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sy W o ;. wT AR A ¥
wT ¥ w01 ?

oY W ww o ;@Y oY meg
€ ag agy wver AT § 1 R WY
o ot g A ¥R fr & AT R
v & ¥ w Y qw W oA B
£ felt foer &Y wrawmay #Y Swre
®T %11 $S FFT ISTAT A1 FFAT §
afer & T wwwmar g 5 wals
¥ g IufEew fMaggig w2v g,
&g fagwa 7 wed § | e o
Aufrelt =y f &7 &7 o T TR T
7 § I awrAd) § | gEewEl
w1 wrfgd Wwfar, wadwe, W
wifgd & s iR wfer
IR SATA AT AT FTHH HLAT
& ar fafesz gamar § @ wEwT SN
TP WTTHY I qEY A AwAr g7 ww
e quemmA w ffreecar iy f
W7 /4T T § FEARET ) N@EAR
greg AgIgT AT | AR 9T % gy
grar |t &1 A F S w7 9w FY
IR TR HAT AT HLER WA TIHT I~
NI B WA R A 59
A AT AT R EW WY WE WY
gwEAT wA1fRd, N¥Y ¥ &7 wE Ha
wifgd |

# orrrat wraraY & w7 FATE |
% &g gfrfadt & at 7 wgr
sfemaftdeR Grgarg Wyt aw
FOAL €T TAW R Lok 2o 1 d
& a1t 7t ¥ fog G¥ Jww § over
TWICHT HOT 7 9T J]|AT wrhgd,
forerefy % <t § sy wE g wifirw Y
wifigd 1 Qur firar war oY q@ ot
v e gfrafed dic e (fnafedt
& ATt Y et we Qe ey ¥y oy

MAY 2, 1979

University 404
(Amendt.) Bill
arfis wgt wroey areity frariiaa #) fink,

s & | @ wid W ST
AR GO Al c e L ol i
=fge |

1wk & g o faw § gawr
A g ag ¥ e won g

sitwet wgfemr foaw € (wom-
W) wow AT g e e g
aiwr far ¢ 1 wefve wfew afre-
fadt qfem sfdy o fggem &
Tt § IEETOE qEATAT R | W
WTRTE TATATH & HT OO 7 R AL
# qra ag wre oY A afEw gom R
Y I T qF T, ATefeRew
s fgefery dar fe § fordld foe'g-
' & T8 afes o gfvr & am

FHTET & 1

¥ afrafadt & art & agy ¥© T
LIRS AR ECEE LR
gi1¥wr AN wowr famma & dw
AT WA § | 99w qfeew W
wSAT S W 41, W ow e
FT AT 4T, AT WH ERAT 9T
@ Y, ferrmme a1 @7 ar TEw
F@d §U qC 99T wEHT AT A e
wrt s feem e ghren It S
Ty, 71 g s e s ST Av
g fie 7 fad gadft ot ofror @ e
w afew  gfn ® 3 & o w

w sw fear ) gfa &
wor fget ¥ gt wed R & fag
a g wedae qeenrEy & oF dur
womar over § frw & agew 50 @@ Wy
wt fear § 1 ww TER v ghmfed
¥ WX ¥ W v oy ol fernr § wfy
o f frgfens wivt & wedf Y ot
Ty fere it arwr o & grecgyiee
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[ma 1 srgrear feeard)

w1 et fireer wifge anfie & ot o5
# farm w2 g% Wi wed Rl
o w R @ | e e s
W™ gfrafadt & aw i 99 o -
A HW 7 WY 3% f@@rs 0F Hgal
AT | qfF W aw witst & fawrs
TF Saged AG BT AQAT T2 HEH
¥ qr yafeg &0 7 s s o faar
fir w< o v @ qfew WAy
o1 9EE wH AT R &, Faw v &
¥ 950 T @ & wely areiw ¥ W%
W A & ANl § A@E FE 9
W Afni IR 8 ghd Wi fgem
¥ §1 gl A 6Er W 98 AW
SCil!

e fafreer o oftw #t
1 TR A AT S ST g
T IR O T ag 41 A Ty -
gr, A€t arsfeew o fm ggen
¥oue W1 @ girafedy ¥ fear oy
TA-afedw @1 | g AW IR a@
& are wgt & | ag A el gl
i oife qfew wiwc & faws
W %Y 97 gwAT Y | UE §7 BET HT AT9-
t w gfai@d & fag fr @ am-
feww o, @it rare g 1 s of i
Ifte T@T & i afwa = Am
Afeerw & 1 Freedt ot w37 ARl €
7g oY wgt ¥ v Ty gl | W
gfafedt ®t wram v o g
THHT ST 9T | WEW! qEEWTAl &
wfeg qedafow femr mar ok o@
g oy qrfafret o or o §, 43w
MNar el FEET WORT WA WA

wifgz | AR AT guT g G ST W
FtT wodt vfw § erfe 3 ag g

“1 was taking up the very im-
portant question concerning the

Aligarh Muslim VAISAKHA 12, 1901 (SAKA)

University 406-
(Amendt) Bill

character of the University. It is
said that the minority cheracter
should be restored. Now we are
trying to understand what is meant.
by the minority character.”

16.00 hrs.

wrow forw =99 w9 1977 & dfrdeer
# @y v, f& anifid) wisee amw
&4, W% & 5y quiwa fafieee
H1EE, WIUH( IE ARG TEE WMAN g
wrew ¥ fie mreenfadi & e a7 mawy
Far grar g 7 o feferw 0 v
fge1 § v@ o gw sreafd
FIFET ARTA KT AT T MG w4

mivhwgRifegndeqy g, fw
meAifd) gmT s naswangar

TMo NAT &x & I HIE AqTE-
qfedy a3z ar waTA AR &

siwelt  Wgfent feaw . woE
WL Y TET | w7 & wiswAY N
goaud oe ) o1 T WH §'Y RIET
TG, WG IAW) IE 4G ¥ W
fawre ax &g AL, A8 a8y wmw
famr mar e oo agE f & 31327
#T a7 w9A Afeke] # ¥ § fa gg mw
TT FTA TR E AT AT AWTH W
T TR & |\ weag wfew gfrafed
w faw sweIegu 8Ty ST @ 7
IR s e gmor ), 9% fa duw
o 1wrg e W@ § ¥ w-
TWE vANTRE | IFA agfu gw
TR & XN GIGIANRGT | W9 I ANy
% Mafevy fewamat g s od-
s & v F ag faew wgi v iegwgar
a7, REw gHfwY fiF wTorAwg w1 wiewe
o u forgr o, &few, yoee & emoefy
wafeemf, WY gurer wufeent | guw
waar & waw  feers et fvar
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[srwd wrgiea fezart)
wror se T ArgAfir TET F1 AAET
gaqar a1y ¥ i Iuwr waew
LU I LB O ]
aFcT 7 wgr fw WO w0
T AN IE ¥F aHF £ ¥ gAA
¥ 7Y fomar 1 gaa o worefy Y, SEwY
|1 WY QTTET FET, AT T g
¥ rgrrwrgarg fr swams & AR
Wy ¥ ATT Y Y A e WA
wAg A g {5 R ®O0 A &
g F Q@A Ag fear W wrer
I8 #7 ghraror gw @ W WX
wraE w19 W qady, qar & gwed g
FIqaey w YT T NTAT W FFAT
T g % To qhr 7w Wy
"% WYX o fow ¥ fag g
@0 U IF [RIETUT BIWH T
srfn & o wraww AAER AT
WU ETEATH AATA FL G & W W
w9d Yoasfam Fera @ @ &

(FRqara & gwivaga ¥
gAY, TAY AAEX FT /AT F17 I3AT ¢ 7
el wdy a8 78 & fe ¢w afrafee
srzager e ¥ foraw 1 ma
qw o AT w7 3 § e g e
g qr gad (frafar &  wromer agrer
wT 51 W A g wafar e
fras wre ¥1¢ 73 § wwwr WA
T a1 w< cwr § fo ArigAaw & fag
g ¥gfer wAT  ad IEe wfvg
WY ®1F & A A4 ®Y AET | 96
Aee wY og g5 g & fe wgr wwq
onxw wtewe w dAw ww aw | K
o ¥ qeT wEgd § e qrod o) dw
&w W wrw W | Ihvafad w1 wY o
wfeaaTT 41 WUT dAw worR w1 gER
o} fawrog aw @), wfeT gda
wrew ), © wiw am T s dogoar
poTET W WX Wiy wvwdw

MAY 2, 1979 University 408

(Amendt) Bill
Sl ), Ty wYraT QuT AN W

a1 o FF W A ot e
q7 ? FYET AT GrEATGT T o
fr@afaa sYeardqr a1 7 st
w 4w framd &, 1a % W wg-
frg ft 37w Rfema et 1 SHW @
7o & 7 afew gad e & ot s
A% FHTT § | AV HE F gt ForeRardy
% qrq woq fosrardy B 9wy g
daer qot fr IF ToT ¥ A WY
areT T ST O AR Y 4T e a3
9T UF AY T ARG § 30 T I
aHE § 1 AZFAM AG F TET ATAATC
gC | W IAY WE K 78 wfEwar
T fadam 95 g9 1 ag wfemarx
7 5 idam o Y fases & ooy
gy 2 & a7 7 fed & 77 wwar §,
¥ qrar & Fe ew s & 1w ww
saFE EfrenT 72 % faw & ot oY
W g Y, 77 17 ¥ vt § frow wm-
W iwaim faws) g |feg =7-
o, ¥frr W qaTeRw gN w® ow
uifez fr2 & grg mifeadez & qiag
TF ST | AT WIEHT FT 99 9%
1§ wfeqare g & 1 3@ EO S
frw feem #1 & 1 wmoq ot oY AT
fararr, wrer Y e T AT HY W7
g7 & 7, WIT gHwT 7% ¥Eq Wiy fw
arEtfed s oW amw s
T T TH F mx
g a1 fafret &1, sy enifag w
fasrerar %< ¥, S gRwT 7 A
w8 | W wrw fafree qrew ag faw
T wrd § 5 g wrenfcd) s
ot ¥ oy § | ovgW o wa gfafaY
FeAMfEF® trRTaw s e femr o
wiw ueY Yfewa war FA ) oW
wfeww gfrefedy faw o srfh A
WL WX e ¥ 114
gfrafadry & &g g frafeey sremfer
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& AT ¥ FATERAT &1 WS, &Y AAT WIHA
T AN GT STAAT ?

Ferewdw Y ardray wa gfiafada
o g § ) wg W @ Agr ey
WY o qe ¥ Fraga it as =
w1d & W a7 qefawa WY 7@ § @
¥ 1 A go _w ¥ welE B dgw
g frafadiqdr g, s fefafrem s,
aft a0F ¥ @i W @R, ¥y
oY g 7 § s i aaa ar feEr
® atx Wy & & gwmar g faoww
gfafedt & mad & wea s A
¥ 7t ATaT AR | WA AR YA T
& e wfeem sewe, TEehia Wi aWEA
@ wTfEg | AT T OAIE FR, W
FeaT, A AR A BT Y g
¥ AT R, WG W AT OF Bloud
&, 7T IEHT A7 &, 2@ § AITHTAS

g

T Y, R AT AT & IH!
ug tfaar 2 21 § fr wefrg gferafer
% u¥4  1976~77 § 9gw wio Qo
QHo WX Wige Tho YHo IGIF W Agl
WA € | ag K@ Ifaf T w0 fowsr
feg 3o w1 ¥W@—wg Ifestae
% w¥F Tt wre Uo THe WX
Sraaag A v R Y fewam §
frow arer ag 4 0% wed ¥ wrfo gHo
Qe ¥ 219 fout g7 1 a8 « w¥4
w-aF ofnd e, sigfaza Wi
TAT a7 § | 4gr 4 AgW gE ATEw
aw feafam & =g & waex §, o
qAT w0 A @A §, qEE g
& M S far @9 & fag sa g )

q AT A wE v g
g frfady & argfee $tvee o) agr

University 410
(Amendt) Bill

fowarr orrdr 1 s Ty oA 7w AR
s adraf g, Wi} oy fafeee ¥ af
&), arym-uraeT ¥ yfvd § @
qrdregfen s3 Fwfa 1 200 %
F s g, o g 28 qaemTy
T 1 1972 ¥ QR & warfaw owdt
#qfex FHE ® WRE amw W IR
15 oY, fr g7 faw & swy 10 $7
feqr mut §—s5 wer foy T &) 9
¥ T A A frd i fr ag
s|newt e amiafer g @,
wga ¥ forg we eifee Fwrcm g
FEFTT A WY gAY, 7g U qa A
FOHTT AT AT AT TIEN B0 AT
g mlr g\ wrSr e qrEl S AT,
&9 #1E gEQ G 7 ATAA, W
WX AT A K GERIC AT AGAR,
o g A AW AT ATAT  (wpwna)

st wat mw o (fret wwe) ¢
ST W gATT MaAAT § |

siteat Agfaan feead . ¥ wawe
A0 qHo TFo—IIN NITo THo
QEe &WIX ¥ & ¥g g W
W W 9% § ORI

g1 ¥ g ga gfwafae: w1 qud
M & WA wW T TIfed | Iww
wEAM ® TwaR Weq W 39w
W W agE g g s
arq sy v § fo ag gfvafaz swow
frg s wrea 9T af www g
firg, afeww, fow «tix fark fow o
T g, FaT g e wieE
qfrafes 7 7gY W ¢ & wrew W
T AT W § 6 WY agy wrwe
L)
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(Amendt) Bill
[sraar Avgfaar foaerd] gftw %1 ¥7 gaver w9 X § 1 i

fufreec amgE & & &1 FHT w7
e fivar § W7 @ qAQ FA w0
agfeq fer &, e gl a@ &
freire fiear & fie ®Y w17 &, 0 ¥oA
wft wifgg o #= §7 @ |
frwrer ¥ =nfgr 1 AR wwaw § B
fafret amge & fad  smeAfedie
wfew w1 agl fear g, &few an
wHE W7 qAT wRE N (v
w1 w1 qafen af e § 1 & e
wrgeft g fe wfere s v R AT
T FAA WY SRy WY wD A
arr, fod @m @ ¥ T feg
fazmr sy g1 1 O S A FWE A
fe =g faw sEgafvdm sdvw )
Twddoy a% @ T W IgH a
WA B fasfon 1 Fawd T T8
fiwar | & wToRY 98w gATAT WAy
gran e a sy s &1 T
g —

“ that, notwithstanding any
judgement, decree or order of any
court or tribunal to the contrary,
the Aligarh Mushim University shall
be deemed to have been established
by the Muslim munority of India
as an educational institution of
its choice and shall be administer-
ed and managed as provided for
in articles 20 and 30 of the Consti-
tution or the University be defined
as a University established by the
Muslims of India™

i A W TRRSew WEd waer
vt & & ¥fww fed Wt o w7
afafirr fafrees amgw & adY fear &0
formr oer gwr w@  fawr ¥ fawm o
72 & IH W §@ o & frerer v
we wr feur | Ador gg @ fe fad

eI TEAEY ¥ SawT w7 o faor

FIE &7 gqT wE WY ALY WA ]
gafay fe aifearie & afemac &,
a1 9g gr € fe ag wa g e
s{Ng F) qq FHAT § | WA WY
fear & qg wraT WTEy &, W gyAw ¥
geuTé § WIT WTOY ST ¥R g
ArgATfed & amgam frar ar mgafadr
FWLT FT, AT WY ITFE IV FT AAT
gy & at & aradr g fr oo A g
¥ ®1€ TreT wEwA Fre A § w7 W
RIS wAT & TW Ao F
ATEATEY &1 arfem & A &) gAR
w1 FTA TG # AT AR g aAw
W A% &t ow wwar qam R
wAS AAARTAT HT, T giAataer &,
TAET & A wwAr g oW & qwwd g
o ag weafoaa @ oF mrfeedy g,
FEew grm fF g oefaga §Y oF
CESTIA ®1 IAWT ATGATVEY FIHL
WA FE qON 97 WY wdAr O
¥UC | WA A1 e fewr v I
T ¥ ATAT 7 A9 & A Y 0 T
gasoom gl wré 3@ ®
FT A F@, ¢ fr oww w7
arz w7y ¥ e oo aw  dfa-
R AT OF G AT WOy g A4
frar g1 arwror FamaR wEgAT WAy
g f& w1 qam i = Sifeg, s
T8, FAA-RH T AT A Y G 57
TF HRATH 9/, ArHTiOR 8 &
W yaanf gz ¥ A STE dav
Wy A e a1 ATeTTfedy Y
T FA BT TN AGA HH 7w
®r ArgfeEd & oW wdtaT s g
dar w77 # wifmw Afwg

oft T fewre e (E1aig)
qamfy wgEa, oWt T faw ox oY
wuig «# § 3% & wfewsr 30(1) #7
gareT fer or @r 1 & wok aAy
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(Amendt.) Bill

wifesd 30 @ W (1) W = 0% ) Afes faed W wfgom

wrg - fs ow fegrm & frwwr ool

“All minorities, whether based
on religion or language, shall have
the right to establish and admurms-
ter educational institutions of their
choice.”

™ &w ¥ g § fw Aifr o
o & Wi qrede & 7@ Er )
gard fraw o wd § o fifs 5o
o aady § 1 wr ®y w7 R
| WraTEr & 3176t F arg W o gl
wrzg § v 9 ghiee @, wrfaa 2
I favare € Ao & felt oy mTwTY
qe gt v 7 ag agy aw fase-
ofiw gy § 1 31 ;A AT 4T A%
31 W1 NI ¥ IrA9z WY g
waT sggm A 8 7 59 0% WY
W 1fmady e w1 gw A fawrAa
o9 a% g wAwa § fw wwear &1 fram
& g

WA Tevq @ A agr @8
WRIsEA oS g2 & &Y ag
Werorer wedreqery w1 ey 77 fowar &)
ATt M A Cw RgTH AT g &
T T ¢ P o enfeard 8, 9w oA Ay
fofiegs o &1 Fwy & WA
g fewmr & wrww d= gy A @ 7
xfifag 7 f& afy ¥ wfEmer §
ot ¢ s sgs g
Wt fefrws & § O & @ "
¥ wTewTT W1 wAm % %% § W
T A GOHTC I AT & fag oy
fwfrogs agr §, 57 frg I+ wfew
w07 A W & oY fiaurer 9ad fare o
§ o v gw ww faeerrd @7 wd
ofeaa ¥ Tenr e afr awd § 1 gafag
ar ¥ wr ww i 5 o feed

g
3

3
ﬂwaﬂ
233%

nﬁ‘_‘_’

i
g

H

|
;r,qg
f-‘i%af
- )

£

1972 § q&7 g7w w.ga, foer
¥ gar w1qA wwn fe e
gy Ty g€ wEaAr W
@ w1 feT ot WY AW
UTRET WA | 9 Wy
e o e ¥
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4E
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[ v fasrg arrava)
w1 1973 ¥ wefmz Afew

gffedt de ox wEEm gwr
W W Ag 97 T g 43 & TR
wftrwrer & Sy vy wir faar s
et § wgr fr smo S €Y oA
s § W 9§ WY g e §
A WI9% 49 WATT ® | 9N AWG
wga & @M ¥ freeTifear @ o )
g 9T TEArEe St qdY, =W
Y g aw Atow Wy 7 fe-
wafar & 4 1 1975 ¥ mE
TR ¥ WMA 7E ATARET T@r |
qud #E RN foo? N oard Afew
wWl IF IR Tt wrAr omar o
€ IFR ¥ a7 qEAE an @
forrt gfrar 93 71z gfrafaEy ==
o ¥ 1 o wr womE & werd
Y amr §, & 3w oA § ¥ g o
a7 78 wga & v ¥ oW oA
feormet £
Cieeic B L ic i ol

l:‘tmmﬂqt'w'fum;mtfmr
X AT qray o wa g gfean giafEr

MAY 2, 1978

Umwversity 416
(Amendt) Bl

g1 4 | wW weIw AYETT &, ¥o
et g3, ARaTaT e wel, vee
wﬁ:mmﬁm;ﬂ'ﬂ'ﬂyﬂ,
T #gR T fvg——ug ot el
qfean e & ghew @
b T o @ g X
oRT F Trfevee A AT &, W 9%
TWH 36 g AA-yfemw wIT ¢
w17 ww Wi Wfeww qav geifafor
TTRAT ¥ 60 7@ A wiwr Fm-
qfeaw & § )

QAIE H FAAT FET AT P,
AT qITE AEr Y gAE T §,
IR <OEAT ®1, g girafidn
Fwer G T Fw aAEw g
TF qE TEEH P B AATH T TG
T F ATHI W IW AT FT T 9T |
I KIS ATT AN gU &
Fag qXIH w9 foaw Tam™ &
oY oFAT ST FIH ¥ A A qF
WA

HGRTT RO @t adw g
W% gfeuT ¥5 o7 ganer ¥ £ &
HTF (T A FEAT ATEATE 5 gHA G791
¥ fog w18 ady a1a 7y § Wi )
ad & Fred & o1 gEw w1 ¥ fad
feurar) &% AMAMTEINA FT ATHAT
werat a1, o 7 fordver & foeam sy
w7 N-ET WY T A S G, AT -
Wy & At & ot s faw % agrer Wi
afr wrx o) 4y fie faever ot & wfir
ATt wret ety § e forg dw &
o, sefenfuat o gt @Y o &,
TET HOTTTAN-ERT ¥ W Y F ol
§ W gl ¥ o g g § e
et ¥ o geo gR &, A
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wgT WHTT B Mafrmar ¥ Wi
1T I wY AT ATy 1 ule w1
wat, «fT T w & &€ wwosad g7
Wt ¥ fawms € T 9
v A wxw &, Wrowd
w % fag F& wvar =iyl
sy& fam o wlvg ot ww % (o
YU HTAHT WY | T Wy dfEd
fa =<t At & faeer g eer 2
W7 uE TR ST WA JIAHT § | WK
weTsTE g8 7 &5 AT 1% w@r A
FTRT W &, B T qodr omg
A wTHIT 9T 30 W K 74 A
B HTATA ATE FH | %N Sw #) of 17
#Y gfad | GTAT R T § u Fgr
frasiram & qaam waq § | o=
G AT gt & AT & w1 d FgAr g fw gy
FY H AT HY AT HIFTCHT G300 ATCHT
8 WIAT T3AT T KEEA T | 1Y TES
% fw gitw #1¢ *r sl § | Mgear
% ®rAW & W7 gET K F A
dr | gak w17 97 afqgw aumga w1
RTHAT &1 &9 & | ST 9F F A
& ol §T §50 & g FE 1 s
# faeg WITAF AUATEWA F faez
ot T wxd & | @ wdr A, oW gam
W ¥ ¥ 9wF far g Wy g
sReI W FA EFSw g guead fag
s qaw § awe gdfele § afvam
& qaaA F & ¥ fag, sy e i
& og A WA ww R Wivag
w3 Afwa & are wy @ T AT
YT HIATT A, AT7aT 18T &) 4 XFT7 8
fig FrAaT T ¥ WX ARTANTHIE
mrw afr 1 ifge fonia g,
wrieariedY w1 woqaeaHl § A7 7
g% weraraw {9 93 WiT Gui v
CTAT ¥ ofew @ o & oW
oy W wgh § e garh dwg
fEERNTBY | I WTT ¥ A (g
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W% 2, @ s oweft Aify oty
Ty 1 ey T & green i W ag
wraet § e wrenficdr stwee st
qrigy, w30 (1) ¥ awa et
TAEAELE AT AT AIFE ¥ 22y
SNy wraTven &, o B ore agr
Fwg AT N FEF FEOUT T
wraet & 6 TH A AT 160w R, IT
160 ¥ A 50 gfraficdr & gromTE
gt %17 57 A1ET & I g, @7 Y A
¥ fomy arawr &, wrwiz ® wifeg
f g Wy st w1 3 o e T
fon woraeust & 7w 8 fodi a@
T 94 7 g W17 37 & faary ¥ ey
wTE Y WET A QN7 A weyg wfeew
gfaafidy w1 fraq &, = s o7 w
T A F g AT | K oagr ¥
faenfaqr, foeasr Wik &w & @&
WeTHEAS T 8 g WIWE TEW (W ¥ 9
a9 far o fopel wr ot oX AE § )
Tgl ¥ seqAeas frd At 7T g farar
T TR | T I w0 qw §ee d
Fh wo wiawTe Tigd § AR 9 nfewit
3-%1 fae Wifag »fen N v sraer
a7 g, W e £ adme, saR
7 fasr g W & 4 qaw fo ag W
FUIATE | §5 %1 FRAFT T I FTY
CE G R i
T WL ® qrq & w9 w7 geae
AT § WICHTAT AT GRTT FCATE |
MR, CHAIRMAN Before I call
Shr1 Shyamnandan Mishra, 1 would
like to inform you that the time for
general discussion, including the
Minister’s reply, will be over by 5
p m and the Minister will tuke about

half an hour. So, 1t 18 the pleasure
of the House to extend the time?

SEVERAL HON. MEMEBERS: Yes,

MR CHAIRMAN. So, the time
for general discussion is extended by
half an hour.
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ft wwww faw (RGTR) ¢
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fasa® T 47 W F GH FAH
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ARFT AT I FTRATET B GTHA WA
T¢ Y At ot et § e g T
ot gt &)

wTor g W ¥ qwr ¥ qETATERA G
foarr § Forar®t srvforral o 7ot ¥ Uw
waft el ormr weft § Y w9 Il
® g FO W Kifen gA 1@ fagos
wafad st

awrefer o, 30 wg A ga fedas wy
g agy W Afg I ar ) 7 AT
¥ W7 QT B | XE qA I WIgA ey
w et A Ow e § T 9 Jwir |
AT § WA F |9 F) |7 TF GAA!
aE U ) e A ag o
€ Wi gw tw fwdoes © o= 7 oW
a®, g we3r vy AT Qv 97 | 9wy
g xw fegar ® ¥ & W@
o wWR A ¥ g wrefcdw
s ¥ fewre-fafme wom ofie
Q7 | 9 FCRTT TEY ST 9Tt | oy ww
# remicre s st § o sewr
TR Y X AT wrfgg o7 vw F ph
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iy wifgg &t | Afer g Tw & T
wew A ¥ W vEwT AR goact |
£ faer ) ager oy s figy
or i 1965 WYX 1972 ¥ St
% T AT WOTHeNE, Wefeaw &
wIEdi R W@ w8 I Ju
BYafr 4T 1 & wff o e oo Y arei
¥ EW 79 Y THT N W Ao ¥ NS
w4i T ! 4T, AT WTHE g W |
i ug fedas wRr 8w A ok
w% 7 & fr 1065 %1T 1972 % g}
& e o Ut w1 T @ TR
fadaw s Troaga geas wew fear o
Wy | WA AR qEE & whr g
it o aw w1 & oy wfew
gfrafadt & o ot agwr )T | Fomer
argat g v we ¥ wefrrg wyfewr afr-
afgY & wred vl wArecamr s
WL W% ®% wits fog o w
fraas w1 faiog) wWrar, swggd A
¥ wrw-fewr wE g qr A Ty
wroelt Frorar xw & fae o Wi o
farg wraar &1, forw wafe o fame
AT AT qw WY o TEh R ¥ @
sAR AR A A Y | T e .
¥ € Jeft an TR Y wrk ford e
¢ fraaw @ afread @ o1k wfeat
W Y | g wradw § e o
T o fis faaw ¥ o 30 Fegm o
gy §, oy g g ¥ Ay
Ry | gt e St § gt @t g oo
gt s g ferm v et ot yo
Farfore ar et fefey oot §
WA & G® gATE ATHA WT UG § I
wereT & fg agt T Qeret aeer €Y
o i &7 1 & TOWEE T W
7 § f& et oo ot wef wht o
ward g W ag ¥ il w
werar o fie aiey ey ¥ g ar oY wereT
qgt TTT A ¥ | I wrew o
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fatarar & v wiiraTe @ fe & gt e
AT IAEY TATT TEY AT | THT
sfeew w1 qeg (qEr) Tradt § fow
¥ ST agt T WY A gwTa
wfrsre & s g QT S #Y gradt
9T FCAIC T qF & a1 # wOAT T
Tofr go widY 0¥ @ H SwaI
Y wrow wTEw | gw A a o dar gy
Y —wlrw qrar & Fa F qw A
9 ¥ Uz A ¥ow F wrAw § 969G A9
T 7 Saar foar A foast a0s 7E-
N s g fear ) s=
T AME AT AT AAT AT AEE
Y O fewm e gfaar 7 feafa gar
FRAGIH ML | IFRIFLFA®
fae gz w7 o Argw ®) ggr aUE
AT Wfgd 4 | WK g WO TG AT
& auAAT g &H IR LATAT GEAT WL
IR AU AT G, e WY &or 9T
TTHY A F ATT F wE@ AT
wEET £ 7g § f5 S A darte
Tealar Qo a1y wk & e srer wwmT
a9 & AT FAF AT AT |

faw q¥8 & TR ¥ gn faary o2
QA agr ar g | wdg
w ferm gfrafedt af AT & Ao ¥ A ORA
g% farer = w7 @dr § fom og ok
AT F A F R JArarfEd | gawy
A1 wardre § IuF AT ¥ qgw w9 gk
R g o 7 wwr
a1 wefvg F wrewariaw &F g I
aY xx favafagrrs &1 Q7 wWr § 7€
T w1 frwfeory
¥ W OF §Ewa wTHY WY § g 9%
WrR &1 g & faq qpEmg AR T,
fedt w1 @ w27 gk ar foat w a1g,
AT AT A FQ | F Ay AT
AT (AW 6 W weagi & A
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FEATT, KIHFT 37 A0 7o § I
wad wek ), TN gE Wi ¥
TG I §O FT AT Fomm W W €79
AR WgT ¥ wrfr wTdATy HAr |
ag frara g% wrer & /1 W) WO
ami T wifgd | WA g
¥ W ) Ay afew @€ & wrAw A
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IZT ¥ T ¥ 9w @ w7 Fwwr w7
rre gy § forw g wr gt § 1 fre
¥ a7 ¥ o5 wear g fe agt forg ey
& T fr § SwwY @ gu wEg
qfrem afpafedt  o& fawme @Y
wifgd 1| QAT ¥ T ¥ v wTETT
wTow §1 2ud Fart ¥ awgr A
& A % 7 qdaAw qed ¥ WY @
WIWT g AgAX T W Tg
gt fan sy oY arw g 1wt
W & A Y Af afew 38 By F WY
arfera gew T /T 9F EE W AW
a<g ¢a fawmfaerem & & ghwr &
WA AT TATAT § | T & AR g
W91 "TRA Ty wrfEd |

A sw ¥ A ¥ gyt
sgra@ s{rwEd « Kammarg fegw
fadzw & g wch A1% WY S wr W fow
w1k §, gt oy W afwar worg g 8,
are w e Ay afew fac & 9 &
WA sThgET T | S e agt
faarmar § fogeeY g g $ywwAm
WIEE| 7 AR AT | WE §we g
foar nmar  fe QoY ¥dw Y EqrTAT
AEAATT WIRG! § WYY W oy
HEART WIEAY & HTAH XY AT €TF &
o writ ww we ) Swer Qi I F Ok
Qo A, e ¥ HE ¥ faR
# WY x@ a1 %Y w1 < fea omgwy fe
qEamt ¥ gro §f € der o
wTow feqr w@T 971 W A § IR
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425  Aligarh Muslim VAISAKHA 12, 1001 (SAKA)

ol ww &, worC o g o TR g
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Wl ARG TEET AW W T
£ o o 9% wfy WAl & O awvaw
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qwy w1 77 afrrdy ufew @
o fir g ey T firer w7 o7t R
wran s Wiy §, ¥z el oAy
q @ | wq g% 4R fw 99 e A,
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/1w, &% & )

#fFT ¥IF 919 g1 FA AEEX
@ wa QAT W AR R oF axe A
wy gfmafedt ® wer e o
T wrgd & afed g aww I
gt wfewt oF axE ¥ fofee &
ot & afam w< R ) w 0w wlw
gy wsaruy fafee & gy 7 §:fim
§ | fafwe & grat ¥ & wiewTe ¥
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sraT AT A € o1 §
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g ww feor & Sewl AR WS-
awas Wik wvd a@, g 7 oW
fr Sed ¥ wooaT T ¥ 1 WE

(4

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr., Chairman, B8ir,
we should see that measures like this
should be discussed without any pas-
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possible keeping before us the ques-
tion as to, how best to mchieve the
true objective of the seat of learning,
of the University., There is a
decision of the Supreme Court. There
are several other views, But the
fact is that the Supreme Court came
to the conclusion that the Univer-
sity, in fact, was set up bv a statu-
tory; enactment and as such it was
not established by a particular com-
munity, although I find that there is
a recognition of that in the proposed
amendment also that the nucieus of
the University was founded by the
Muslims of course with donations
from different communities, That
is a historical fact.

We believe that the minority in
this country, especially the Muslims
require due facilities and opportuni-
ties for their all round advancement
including advancement in the educa-
tional field. There have been many
occasions when the legitimate de-
mands for the protections of the
rights of the minorities in luding
Muslims have not been given due re-
gard. We feel that, in the matter
of education and social advancement
removal of disparities between the
communities, removal of inadequate
representation in the Government
services, etc., the minorities have to
be given a special consideration.

We respect the sentiments of our
Muslims brothers in repect of Aligarh
Muslim University, but the question
we have to answer is what should
be the nature of interest or control
that would have to be exercised with
regard to this University; and whether
the proposals brought forward in this
Bill maintain the true democratic
charater and at the same time. the se=
cular character of the institution. We
ure sure that our Muslim brothers do
no wish to make the University an
exclusive preserve of any one section

University 430
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or community of people. We ap-
preciate and support the proposals
giving greater emphasis for promo-
tion of educational and cultural ad-
vancement the Muslims by this Uni-
versity.

It has been the sad experience in
this country that wherever or when-
ever the strictly minority character
has been conceded in an educaticnal
institution, the democratic function-
ing has been hampere resulting in
what one may call undemocratic
trends which, we are sure, our Mus-
lim brothers and sisters would not
tolearate or accept. Let us not
create an institution which may give
rise to possibility, if not certainty, of
coteries coming into power and control
in the name of maintaining a parti-
cular character. We want to avoid
this great institution of leaning com=-
ing into the control of a handful of
persons representing vested interests,
We have to maintain the university
as a great seat of learning, specially
for the promotion and advancement of
Muslim culture and education and at
the same time we have to see that
we do not disturb its essential secular
character which alone can maintain
its true tradition and help in the real
advancement of the objects for which
it has been established. Therefore,
we have to consider seriously whether
by insisting on the question that it
was established by the Muslim mi-
norities as such, whatever the im-
plications may be, its character as
a Muslim minority institution will
have to be maintained. It may not
actuallv be desirable because such a
demand will not help in democrati~
sation of the institution; on the other
hand there is great possibility of
undesirable tendencies devoloping in
the management and administration
of the university. We are sure that
all right-thinking people believing in
democratic rights will not desire that
in the name of creating minority in-
stitution, undemocratic trends get
hold over the universily and its
affairs.

.
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{Shri Somnath Chatterjee] ice. Th rvi ti

Today the fact is  that . there is service eir service condition re-

a guarantee of majority Muslim re-
presentation in the management, in
the teaching staff as well as in the
number of students, Sp far as the
demand that all the facilities and ad-
vantages which are contemplated by
article 30(1) of the Constitution
should be conferred on this inslitu-
tion, is concerned, we have to appre-
ciate the true ambit of article 30(1).
Mishraji rightly said the mght to
administer does not mean the right to
maladminister, but in what fields, In
what areas, even the courts or even
this sovereign parliament can inter-
fere—it is not easy to define. What
this Parliament can concede or decide
to be within the ambit and scope of
article 30(1) of the Conslitution is
doubtful. Wilt this sovereign par-
liament have the right to lay down as
to the form of management of in-
stitutions like that? For example,
laws can only indicate that if moneys
have been advanced there should be
proper accountability. I doubt whe-
ther parliament can lay down as to
how money should be spent or who
will form the managing commlice
of Court or academic council. Par-
liament cannot decide, nor can stale
legislatures do that and that has to
be appreciated specaking for the party
I am representing here, we have no
manner of doubt that minorily senti-
ments are based on good reasons in
many cases, but I would appeal to all
my friends that our greatest empha-
sis should be on maintenance of 1he
democratic  character of the institu-
tion where the objectives of n~duca

tion, the objectives which prompted
the founders of this University 1o set
up this university, namely, to make
it a great seat of learning irrespec.

tive of any particular consideration of
caste creed or community, how tn ac-
hieve that should be our biggest
endeavour, My time is limited. T
know there are various minority in-

stitutions, schools, colleges in our
country where we have found that
the teachers and the non-teaching
xtaff have no manper of security of

mains untouched or beyond the
reach of even legislative provision.
We have seen how teachers are dig-
missed in minority institutions and
when they went to the court, it was
held that it was a minority institu~
tion and right to administer was con-
eded to them in the Constilution and
that could not be interfered with.
Whai{ will be even the qualifica-
tion of a teacher, it has been held
by many decisions, thg court can-
not interfere with Let us not
try to assrss the ments of the
Admendment Bill on the basis of
what the court can do and what the
court cannot do. In the ullimate
analysis one may have to face that
situation. Our aim should be how
best we can maintain and uphold this
great university m its true form, an
its true character. That would be
our cndeavour, at the same time re-
moving any doubl from the mind of
persons connecied with the university
as tcachers, as stndents, as non-teach-
ing staff  about any undeinociatie
attilude o1 control developing in
the Universily Therelore our soie
mission before tlus august House
and before the country is this,—
without meaning any disrespect
to anybody, let us not discuss
this matter with any passion A
feelmg may not bhe developed—that
the Future of this great institution
will be bleak if a particular charace
ter is not conceded in law as such
or that if that character is not con-
ceded, the sentiments of the great
muslim community in this country
are not being properly respected.
That is not our view. We would
request the hon. Minister to kindly
see that so far as the representation
in the different bodies set up under
the statute is concerned, they are
taken there. So, far as acceptibili-
ty to our friends belonging to the
Muslim Community who are part and'
parcel of us iz concerned, we should

try to do away or minimise all avoid-.
able feelings so that it becomes  az
much acceptable as possible,
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We have given some amendments.
1 shall deal with them when the
amendments come. But only on one
aspect | may say about the Teachers
gnd the Students Associations. There
is an attempt in the Bill to try to
foist upon the teachers and the stu-
dents a particular type of Association,
with control by the authorities. which
is not desirable, We shall rcquest
the hon. Minister to consider that at
the appropriate time.

SHRI RAM JETHMALANI (Bom-
bay North-West): Mr. Chairman, 1
have heard with great admiration the
speech of my very distinguished but
young friend Shri Ram Vilas Paswan.
I endorse every word of what he
said and what he said would do hon-
our and credil {o many older statesmen
both in this Housc and outside this
House, If the distinguished com-
munity of Muslims has like any
other minority to live in honour end
dignity and a sense of security in
this country, the Government must
learn to accept whole-heartedly, as
a general rule, the recommendations
of the Minority Commission which we
have created.

17.00 hrs,

The minorities Commission unani-
mously made three recommendations
in this matter—(a) the autonomous
character of the university must be
resiored, (b) the democratic {func-
tioning of its varioug organs must be
restored and (c) the minority cha-
racter of the institution must be
acknowledged. The Janata Govern-
ment deserves to be congratulated
for having accepted the first two
demands and the Bill, I think, suffi-
cieatly meetg the requirements of
both autonomv ag well as democralic
functioning, but I wish to express
my sense of distres; and disappoint-
ment that we have not been  able
to meet the gubstance of the Mus-
lim demand, viz, that it should be
understood, acknowledged and  dec-
lu;ed to be ap institution established
by the minority, so that the minority
cap exerclse ity constitutional rights
undér article 30 of our Constitution.
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The demand made by the communaity
1s not an unreasonable demand, It
is not a demand that some Muslim
obscurantisty should take over this
institution and preach either wiolen-
ce or communalism in thejr teaching
mstitutions. The demand 1s only
a Symbolic demand that the com-
munity must manage its affairs, while
Parliament continuey to retain  jts
parar_nount right to legislate and to
aflnunister the affairs of the univer-
sity in the most important matters
on which public control ig essential
arfd ig required. This Parliament
will still be in 5 position to lay down
full conditions and restrictions about
excelleace of teaching standards,
about qualificationg of teachers,
about conditlong of employment,
about diseipline, about good man
ners and about public order and
peace in that institution. ‘What s
more, Parliament is not debarred
from legislatiag and laylng down
provisiong which will harmonise the
aimg and oblectives of this universi-
ty with the alms and objectives of
4 scculap polity in which the instl-
tution ig establisheq and will conti-
nuc to exist and flourish. On this
occasion, it is well to recall what
the origmal intention of the founders
of the university and the earller nu-
cleus—the school—was. It wag then
said that this college may expand
Into a university whose song shall go
forth throughout the length and bre-
adth of the land to preach the gobs-
pel of free enquiry, the gospel of lar-
ged hearteg toleration and the gos-
pel of pure morality. If our Mus-
Im frieadg will run thig institution,
and I have no doubt that they will
run it, in coaformity with the dec-
lared objectives of the real founder
of this great wstitution, I have no
doubt that we nzed In thig country
not one Aliarh Muslim University
but many su.m uiversitiey so that
o_bacurantixm should go, so that ul-
timately the nation iz welded into
one unified and strong pation,

) It ig true that there iy some hosti-
lity ta thiy institution but let us re-
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call whp ig the cause of the hostility
and when did the hostility commen-
ce? Upto 1965, nobody had doubted
the minority charactey of thig instl-
tution; nobody. not even a tvro of a
lawyer ever thought that the Mus-
lim Community was not entitled to
administer thi; mstitution i1n accor-
dance with article 30 But let me
say it for the benefit of my distingu-
ished gister, Shrimati Mohsina Kid-
wai and my good friend, Shri
Banatawalla, that it was the Cong-
ress Govermment of 1965 that
first doubted the Muslim character
of thig institution, that attached the
Muslim charadter of the imnstitution
and that by the amending Act nf
18685 finally demolished and destroy-
ed the Muslim character of this Ins-
titution  Those who claim to he
championg of the rights of the Mus-
lim commumty and those who hon-
estly believe in the protestations
which they make on the foor of the
House &nd outslde, I thought that
they would in all honesty not a'w
themselves with the party opposite
and vet continue to talk in the terms
in which they talk It hag been
the consistent pohcy of the Congress
in the pest to bribe gome Ind vidual
Muslimq and give them what thev do
not deserve and at the same time tn
deprive the whols community nf
what rightfully belongs to that
community and the deprlvation of
the Muslims' right to the administra-
tlon of thic Universitv i one con-
spicuouq illustration of that policy. 1
am sorry to say that some of those
who are now beattng their breasta
about that University are those who
have succumbed to thig policy in
the past ang are evep todav prepar-
ed to continue their political allian-
ce with the evil forces which des.
troyed the rea} character of the Uni-
vergity.

Sir my Government ought tn have
accepted the minority character of
this institution boldly end courage-
ously, I understand itg constraints:
1 understand its Umitations, But 1
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neither sympathise with them nor
accept them though I do understand
them. It ig no use taking ghelter be-
hind the judgement of the Supreme
Court, a judgement which itself was
founded on false affidavits on false
affidavity filed by people in the emp-
loyment of the then Congress Gov-
ernment who went ang swore untruth
on affidavits and the Supreme
Court was misguided into rendering
the judgment which it did. The Sup-
reme Court was persuaded to accept
an argument which ought not to
have been made bv the Government
of that dav that merely because the
University wag incorporated by an
Act of the Leg'slature, therefore the
Legislature created it It is as absurd
as, for example, in England in
food old times when divorce was not
permissible by judicial action and
people had to go to the Parliament
tn nass the private bill of divorce
It ‘A’ wanteq a divorce [rom his
w fe Par'iament had to pasg a pri-
vata bill of divorce, Whep the Par-
hament did pass such and Act of
divorce did it meap that it iy the
Parliament which divorced the wife
or drvorced the husband? It is ulti-
matelv the husband who divorced
tha wife though he brought it about
bv an Act of Parliament It iz &
matter ef surprice that the Supreme
Court accepted this hyper-technical
argument When hundred people
gather together to incorporate a
company under the Companies Act,
it is they whn create the companvy
and not the Registrar of Companies
who i{ssuer the certificateg of incor-
ooration, Therefore 1 have not the
qlight~t doubt that the judgement
nf the Supreme Conrt was wrong and
if a courageous Jamata QGovernment
acknowledges the minority “character
of that institution the Supreme

Court ig bound to reverre ity own
decision.

T do not need the presence of the
Attorney-General here. 1 agree
with every word which Shambabu
said except his irrational desire to
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ses the Attorney-Genera) Fisie, We
all know that thig decision 62 the
Supreme Court hag been commented
upon by & great constitutional wri-
ter, Mr. Seervai in the first volume
of his monumental book. He has
devoted six pageg to an analysiy of
thig decision gnd he hag come to the
conclugion that this decision was
clearly wrong ang productive of
grave public mischief, He ig also
of the opinion, and current lega} opi-
nion and juristic opinion iz almost
unanimous, that the previous deci-
gion though not formally and expres-
sly yet jmpliedly hag been over-rul-
ed by subsequent decisions of the
Supreme Court.  Therefore, I want
that our Government should take
courage in both handg and meet the
gubstantial point of the Muslim de-
mand and at the same time, educate
our Muslim friendg that i 1971 the
Congress Election Manifesto declar-
ed that the minority charactey of
the institution shall be restored and
yet that promise wes not fulfilled by
the Congress and Mrs. Gandhi, And
what the poor Muslimg of this coun-
try got wag a further dose of dimi-
nution of their rights in the ghape of
1872 Act which was a fufther crime
wich compounded the original crime
of 1965 committeq by the earlier
Congresg Government. The moment
we educate the Muslim masse; and
tell them ‘we trust them, we give
them love and trusi their loyalty’
voluntarily they will demonsirate
that the University will further the
a'mg of ity real founder, Sir Syed
Ahmed. We accept their right
under article 30 of the Constitulion,
but I hope that someday those enlight-
ened Muslims, whil, expecting us to
respect their Fundamental Rights, will
alsp apply their mind to the Direc-
tive Principleg of the Constitution,
and the Muslim leaders will come
forward, their enlightened leaders, to
respect article 44 of the Constitution
and give thiz country a uniform
clvil code, which shall not interfere
with the religious beliefy and pra-
cticeg of anyone, but shal} make this
nation Mto a true gnd full gecular
civic society,
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I may say for the benefit of the
Education Minister that this matter
hag not been sufficiently debateq in
the party’s councils, and thj; matter
should be proceeded with in this
House only after the party nas ap-
plied its mind at greater length than
it hag been possible for the parly to
do so.

Finally, I thank you for allowing
me an opportunity to speak.
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SHRI VAYALAR RAVI (Chirayi-
nkil): Mr. Chairman; this Bill has
been brought forward day before
yesterday with the object of defeat-
ing the Bill moved by Shri Banat-
walla to geek to restore the minority
characler of the Aligarh Muslm Uni-
versity, Everybody expected from
this Goverament, especially as they
proc’aim from the housetops  their
concern for the minorities, ag hes
been explained by my good friend,
Shrj Jethmalani, that the interests of
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the minoritiegs will be protected and
at least the symBol of the emergence
of the cultural development of the
Muslims, namely, the Aligarh Uni-
versity, will be restoreq its minori-
iy character, But that hope of the
Muslim minoritieg of this country has
been betrayed by this Bill; in fact,
I am using a mild term to express
the gituation.

Sir, here I do not wan{ To trace
the whole history of the minority
character of this institution, but it Is
relevant to refer to the Report
submitteq by the Minorities Commis-
sion, The Minorilies Commission
had discussed largely and extensive-
ly the minority character of this
institution and also they made some
suggestiong regarding the Judge-
ment of the Supreme Court. What
was the demand all along? The
demand of the Muslim minority was
to make an amendment or to make
un enactment on the floor of the
House to overcome the difficulties
created by the Judgement of the
Supreme Court. Thig ig the point.
Here, Mr Jethmalani was referring
to the observations made by Mr. Se-
ervai, Here the Commission itself
referred to the relevant portion,

Mr, Seervai writes:—

“Ag regardg, the meaning given
by the Court to the word ‘estab-
lish’, it is submitted that the mea-
ning is not correct. It was not
disputed that ‘to found' i one of
the meainings of the verh “o es-
tablish’, and it iy submitted that in
the context, it ig the correct mean-
ing as ig clear from the definition
of the verb ‘o found’ namely ‘set
up or establish (especially  with
endowments)’, The Muslim com-
munity established the University
and provided it with its endow-
ments. Even if the definition giv-
en by the Court were correct,
namely, 4o bring the University
into existence’, it iz submitted that
the Muslim Community brought
the Uni intp existence in
the only manner in which a Uni-
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versity coul be brought into exis-
tence, namely, by involving the ex-
ercise by the sovrign authority of
its lgislative power, The Mus-
lim community provideq lands,
buildings, colleges gnd endow-
ments for the University, and
without these the university gs a
body would be an unreal abstrac-
tion.”

Here again, it says how the uni-
versity came into being. I quote:—
“How thig University came inlo
being is well known. After a
careful study of the then prevail-
ing conditiong in India, that great
man, the late Sir Syed Ahmed
Khan, arrived at the conclusion
that the backwardnesg of the

Muslim community was due to
their neglect of modern cduca-
tion.”

So, thig is the main criterian be-
hind the establishment of the  Uni-
versity, :

The Report of the Minoritieg Com-
mission further says how even the
Government itself hag given the ex-
tension of support. Regarding this,
it says that “this is the effort of the
Muslim community in India to which
His Majesty's Government extended
all support”. This is what the Com-
mission itself gcknowledged In 1877
Lord Lytton, the Viceroy visited Ali-
garh and laid the foundation stone of
the College and thig is mentioned in
the Report, But I do not want {o
take the time of the House on this,
It is very clear from the Report
itself how the fund has come.
Again, 1 quote from the Report:

“Fund collecting had begun in
earnest. In January, 1811, a Muslim
University Foundation Committee
was established followed by a Con.
stitution Committee set up in Feb-
ruary to draft the Act, the Statutes
and Regulation of the Universily.”
Then it goes on:

“Thus, as the Chatterjese Report
records, “the movement for the
establishment of the Muslim Uni-
versity continued to gither strength
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from year to year till on the 10th
June, 1811, the Government ol
India communicated to the Secre-
tary of the State the desire of the
Muslim Community and recom-
mended that sanction might be
given to the establishment of such
a University at Aligarh.”

So, it is very clear from the Repou!
of the Minorities Commission thal It
is the effort of the Muslim com-
munity that formed a Committee to
collect funds. They have been given
full suppor{y by the British Govern-
ment, they have been given land
and everything in the name of
the Muslim community and the
Mushm University is all along estab-
lished. That ig why Mr, Seervaj him-
self says that merely on a technical
interpretation of the word ‘establish’,
1t cannot {ake away the historical fact
that the Muslim community has done
all their best lo establish the Univer-
sity and the Muslim character of the
University exists. And every one
knows—there may be other people
who studieq there—that this Univer.
sity at Aligarh always flourished
as an embodiment of Muslim culture,
the culture of the minority com=-
munijty in the country, and has also
given leadership to ihe educational
and cultural flourishing of the mino-
rity communities of the country.

The Chairman of the Minorities
Commission, Mr, Masani, resigned be-
cause you refused even to acknow-
ledge hig letters properly. Mr. Masani
sent you a letter stating: “Pleage do
not rush the Bill through Parliament
because we are seized of the malter”,
but you said there is nothing more to
discuss, Mr, Masanj is a good friend
of Mr, Jethmalani. I do not know
why Mr. Jethmalani was keeping
quiet over his resignation. He asked
for freedom of vote in the House. 1
expected he would have asked the
Minister why he did not reply to Mr.
Masanl, who is one of the veteran
politiclans—of course, we disagree
with him--and forced him to resign
from the Commission. I was expect-
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ing him to say something about it,
but I am sorry he did not say any-
thing,

This Report itself goes to prove
that the interest of the Government
is to defeat the demand of the Muslim
minority in this country. The Com-
mission gavys:

“In our view, the judgment
ignores the historical background
to the founding of the University
and the legal and moral commit~
ments that the State accepted when
it providegq by the Act for the
taking over of the assets of the
original foundation at Aligarh as
also the endowment which the
Muslim community had collected”

And they conclude;

“Aligarh  Muslim  University
occupies a position of unmique )m-
portance and significance in the
country precisely because it ig an
educational institution established
by the Muslims.”

I ask the hon Minister this precise
question: do you accept this conclu.
gion of the Minorities Commission? If
you accept jt, you have to accept the
amendment moved by my hon, friend
S8hri Banatwalla, His amendment
can be easily accepted because it
reads:

“Univergity” means the educa-
tional institution of their choice,
establisheq by the Muslims of
India, and which was incorporated
and designated as Aligarh Muslim
University in 1920 by this Act”

Itisverygjmpl,youmaceeqtit.
But are you prepared to accept it?

You are talking of democratic func-
tioning. The Statement of Objects
and Reasons says:

“There had also been persistent
demands both inside sand outside
Parliament for the restoration of
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the basic character of the Univer-
E:,y”md.m democratic function-

What is its basic character? I was
expecting the hon. Minister to explain
what he means by “basic character”,
I wish, when he replieg to our argu.
ments, he explains where he has re-
stored the basic character of the Uni-
versity. Why are you completely
taking away the minority’s demand
for the establishment of the mino-
rity character of the University? The
basic character of the Aligarh Uni-
versity 1s jts minority character, That
minority character you are taking
away. How can you talk of demo.
cratic functioning.

Is there democratic fenctioning
envisaged in the Bill? Only five are
to be elected, the rest are to be nomu-
nated, The Executive Council has more
power than the Court. It meang that
the functioning of the Court is sub-
Ject to the comtrol of the Executive
Council, which is only a nominated
body which is controlling the whole
thing. It meang the existence of Gov-
ernment control all the time, It
means you are eroding further the
rights of minorities to run their own
University. So, I have no option but
to oppose this Bill, because the in-
tention of the Bill is to defeat the
purpose of Mr. Banatwalla’s Bill and
hurt the feelings of the minority
community in this country.

1 have a genuine feeling that the
linguistic minoritieg are also facing a
threat from the hon. Minister's new
education policy by which he is mak-
ing a direct attack on the regional
languages. You are introducing it
not by the back door, but by the
front door, So, you are against the
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SHRI VABANT SATHE (Akola):
Mr. Chairman, Sir, most of the points
relating to this Bill have been debat-
ed and we find a consensus of what
my good friend, an eminent lawyer,
Mr. Ram Jethmalani, said just now
and he told Mr, Shyamnandan Babu
that, when he is there, why he is not
an Attorney General. I cap appreciate
that. Od all sides, there is a common
agreement and, if the Education Min.
ister ha; been able to appreciate, it
is this that the basic demand of re-
cognising the minority character of
the Aligarh Muslim University has to
be accepted. Any effory to dilute or
deviate from it by any quibbling of
words will only be a dishonest exer-
cise.

In 1871, the Congress in its mani-
festo had said, “We will restore the
minority character.” We did not do
EO.

DR. PRATAP CHANDRA CHUN-
DER: You took away more rights,

SHRI VASANT SATHE: We had
eminent educationalisty like Prof.
Nurul Hasan who advised us other.
wise and we accepted their advice.
Now, the Janata Party also gave an
assurance to the people that the
minority character will be restored.

DR. PRATAP CHANDRA CHUN-
DER: Question.

SHRI VASANT SATHE: Bui now
they have an adviser in our other
eminent educationist, the hon. Minis-
ter, Dr. Pratap Chandra Chunder, It
heghogoesdmlnhiltcryulin
defeating its objectives, I would say
that the Muslm community in this
country will have no hope. '.me;hld
great hopes from the Janata
If the Janata Party also deceives
them, in spite of Mr. Ram Jethmalani
and friends like him then the only

will pe that the Janats Party
is dominated by chauvinistic school
of thought represented by men like
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Mr. Kanwar Lal Gupta, 1 wag shock-
ed to hear the speech which he made
today. He said that gticle 830 must
be reviewed and done away with;
the minorities must not be given any
right in educational matters of their
own; they must be brought into the
mainstream. When gomebody asked
him, “Does that mean all must go to
shakhas?”, he said, “Yes; that is what
I mean by ‘mainstream’”. He did
say that. Everybody must be India-
nised. This concept is so chauvinis.
tic. Mr. Ram Jethmalani was waxing
eloquent protecting the rights and the
guarantees that they are giving to
minorities. What happened in Jam-
shedpur and Aligarh is a proof of
the guarantee,

What happened yesterday? There
was some disturbance here, Today, I
want to go on record to say that
shopkeepers are being bullied to give
false statements go as to implicate,
under the pressure of RSS, some
other people.

DR. PRATAP CHANDRA CHUN-
DER: What about photographs? (In-
terrutions)

SHRI VASANT SATHE: Beware,
Mr. Ram Jethmalani That iy why
you do not have this honest approach
to the minority character of the Aul=
garh Muslim University,

What do you mean by “basic char-
acter”? The basic character is the
minority character. If a Christian in.
stitution or a college is established,
what js the basic character? The
basic character js that it is & Chris-
tian institution. That i. what is
. How can
you take that
taking refuge under a wrong inter-
pretation of the Supreme Court, can
you say that you will deny this
character? If you are honest to your=
selves, two courses are open. One is,
the Supreme Court itself, by Gov-
ernment, must be approached to re.
view. The ueond—md this Is
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amending the Constitution left and
right under Mr. Jethmalani; why
can't you bring about this one sensi-
ble amendment by saying that it will
be ‘deemed’? Even if you do not
want to have a Constitutional amend-
ment, if you accept Mr. Banatwalla’s
amendment 1o this Bill, the purpose
wil] be served. That will clarify.
Therefore, I would submit this to you:
festore this character and the rest
will follow, Once you guarantee that
character, the resy should logically
follow. The fear goes away. The
proof of the pudding is in the
eating. The entire record of the
Alhgarh Muslim University has been
a glorioug record of sccular character
and behaviour and noble and broad-
minded approach. The people that
have been its products have been
real nationalists, Exceptions can al-
ways be there; but, by and large, this
is true. In the recent Aligarh riots,
when RSS played havoe under the
leadership of their leader Mr. Nau.
man, how did the Aligarh Muslim
University people behave? They
went and distributed food to both
Hindus and Muslims; they gave treat-
ment in their hospital to both Hindus
and Muslims. We saw that with our
own eyes, The University students
were not in any way excited or they
did not try to excite any communal
feelings; they wanted to bring about
peace. Is that not a noble example
of what this University is trying to
do? Then what are you afraid of?
Therefore, give the autonomy. You
must give full powers to their Court.
Giving the powerg to the Visitor will
not do, The Visitor is the President
and "President’ in a way means the
Education Minister; the President
cannot do anything; the President
gcts only on the advice of the Gov-
ernment. So, by that, in effect, you
are taking that power, you are usur-
ing that power, Please do mnot do
that. Let us be honest. 1f you want
to be fair to the Aligarh Muslim Uni-
versity people, then restore their
minority character. This should be
agreed on all gides. Regarding the
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lacunae that are there in this Bill, lel
us agree to Mr, Banatwalla’s amend-
ment. Let the Bill be sent to & Joint
Committee. The Heavens are not go-
mg to fall. You accept in principle
first here in the House that the mino-
rilty character will be restored. Ac-
cept that amendment, and for reme-
dying the rest of the shortcomings of
the Bill, send it to a Joint Committee,
so that the Joint Committee can exa.
mine clause by clause and a proper
Bill giving in effect the rights, 1ihe
aulonomy and full freedom to run this
nstitution to the Aligarh Muslim Uni-
versity, can come,

With these words, 1 conclude, and
1 thank yoy for giving me this oppor-
tunity to gpeak.

MR. CHAIRMAN: Now, the point
is this. Everybody should help mc
in thig matter. The practice has been
established here that, once the Mem-
ber who is called ig absent, he will
be calleq only afier the total hst has
been exhausted. Mr Raj Narain has
just mow told the House that, the
day before yesterday, he made a re-
quest . ., -
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AN HON. MEMBER: He was in
the hospital.

MR, CHAIRMAN: I know that.
But this should not be a precedent.
As a special case . . .

SHRI G, M. BANATWALLA: A
special case for those in the hospitals,
for the hospitalised people . . .

MR, CHAIRMAN: Those who are
in the hospital gre not expected to
come here for spesking. Moreover,
if they are intending to come, they
should send an intimetion earlier.
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the right to establish and adwminis-
ter educational institutions of their

choice,”
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oy Zrea & war AR § g
# wro® "R Twr g g
“Extracty from the

intelligence  sponsored
work.

MILITANT HINDUISM IN INDIAN
POLITICS—A Study of the R.S.S.

el & yoani ot weofn e
oty ¥ segy weT ¥ FrdwT W
fie ag seoofty gz 2@ v W oy -
oo fawr 97 fadaw @ Wi
PRt Srowd A TR ¥ AW
wher 7

o @ aay wedrwed) & awr 39T g
g qfF wur gawr wwy 59 fad

“The genuine ideology of the
Sangh is based upon princinbe, for-
mulated by its founder Dr. Hedge-
war. These principleg have been
consolidatedq and amplified by the
present leader in g small book cal-
led “We or Ouy Nationhood De-
ﬂnedsl.ll [ :‘ﬂ

American-
research

st oy ATy Wt o ag W
RNyam?

ot aw aroaw @ faw o s W@
% @ awe g § e fod
frwre B oY, ag 3o A7 AR 1 awd
§?

warafer s : o dewe aifirg

oft faamaw waTy anew (W)
avwfl wgw, arEfiy xer Y QT
wvdu &Y 35 o qear € & 1 xafe
oY Ay wY Wiy @r W} )

off Tror aTCTAY : FENT HE WA
ity ot g i § wtwlht @
frr €, o g v g e 4
qR v § e whiiofr & aneif ¥-
i:!m,mwm:@-ﬂmm

i
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¥ ot wgddy of, g e R
I

-

oft ey AT Wyt ¥ rormTOEY
s & s foot o/10® m §,
w7y W 9 vy <Faw o

ot aw Arergwr ag ot s fie
Ao THo THo F FHFT !ﬂ'oﬂ'lfuqo
q t9-9Y Qar foagr o

off T ATe Wyt ;@Y wg ot
wfigem

MR. CHAIRMAN: It iz already
550 pm. The time-limit fixed for
thig Bill is 8 O'clock. Apart from
Mr. Raj Narain there are still four
mores speakerg to participate in this
discussion, They are Prof, Mavalan-
kar, Mr. Chitta Basu and two mem-
bers from Janata Party. The hon'ble
Minister has also yet to reply. May
I know from the hon’ble membery as
to how much time for discussions
should be extended.

2 oft sftgenr fey < wor ff, ey
]

MR, CHAIRMAN: There are two
points to be decided First, how
much time ig to be extended and
secondly whether we have to sit to-
day and finish it, First, let me un-
derstand from the House as to what
is the desire of the House ag to how
much time ig to be extended.

ww oo wswdm wrd wwew §
» v woft (st wrée @) : amef
Rerwedt ot ot foree &, it dar oy &
[fir fwrc g ad &1 wore awe Wy
[z w¥ ot ot ot oy oY wwa § W
wra Wt W WY T g0 W ot
g ot qu v wfym )
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g wrevfi W YR AT Q-
T gAY W Y qr gy o )

oft frataw SeTq aTaw ;. @wmly
wgYeT, gAY agr fear omd W EEET
¥ ¥ faqr 9@ 1 (Interruptions)

MR, CHAIRMAN: Ij it the pleasure
of the House to extend the time by
one hour more for general discussion
and also whether all the hon'ble
Members are prepared to git for one
hour more gfter 6 O'clock?

SOME HON'BLE MEMBERS: Not
today. Let it be tomorrow,

MR. CHAIRMAN: What docs the
Minister say?

st srin @w A Gw A T §
ot ®® WY w oG &

MR. CHAIRMAN: So we will
have one hour more for general dis-
cussion tomorrow The convention
is unlesg all the members agree the
time of the House cannot he extend-
ed. Now, I will request Mr. Raj
Narain to continue with his apeech
and conclude before 6 O'cleok

off Trw AToaw : gwTaf AR,
WY A WY waifem Taw 7 s
w¥, fore® drer % W€ (R fewred 7 w20

wwafa wivem : & o wrei
geeit ¥ s fedtw & o e 7
Lic

sft T ATOTAY | WT {TAAY 6
W ST Y R

On September 1, 1848, the Sangh
chicftaln wag reported to have stated
that—

‘“We cannot make progresg un~
lesy our soclal and political institu-
tions are based on Bharatiyg ideal,”

MAY 2, 1879

University
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The Sangh uses the term ‘Culture’ in
ilg widest sense. Political economic,
religioug and social activities are
aspects of ‘Culture’.

T wiwg o @ g fe v g
o W @t & afogag faeaw
s Ea §fr

We are cultural. We are poMtical.
At the time of merger, thig idea was
not discused. This is absolutely
false. At the time of merger, this
idea wag fully discussed,

% ATAR qeew ¢ ag feaeae
frea@tai?

st vw Ao : feawww T A
T §Y gr § v wrefvmy syfeersy gfrerferdy
wre ¥ o die gy Wr Y, 9w dwew
AT ¥ AT Y wraet € gfer

WY <o gl gt 1w forg & ag g

g (sawww) WrCo T THo
ord g § (wwwwr)
The genuine ideclogy of the

Sangh is based upon principles for-
mulateq by its founder, Dr. Hedgewar,
These principleg Jhave been consoli-
dated and simplified py the present
Jeader in & gmall book called “We ar
Our Nationhood defined” written in
1939.

Please hear Mr. Mishrg ji. This
wag written in 1030,

‘We can be described as the RER
‘Bible’. It is the basic Primar in the
indoctrination of Sangh volunteers.
The principleg contained in it are still
considered entirely applicable by the
Sangh membership,

wrt eyt § -

The basic principle that Hedgewar
emphuiudwmmmum-”
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ing of his followers was ‘Hindustan
ig for the Hindus’.

& qor wgm § e frgie W ¥,
afrwr o uvy agm ST §,

Do they share thig idea that Hin-
dustap iy only for Hindus? If you
say that ‘Hindustan is only for
Hindus’, my dear friend, you are a
traitor. wni &fed wu— Thig is the
basic theme of “We”. Golwalkar
begins “We” by defining what he
considers to be the true meaning of
concept of Nation.

. « . the idea contained in the work
‘Nation’ is the compound of flve dis-
tinet factors fused into one indissolu-
ble whole. The famoug five “Unites”
... Geographica] (country), Racial
(race), Religious (Religion) Cultural
(culture) and Linguistic (language)”.

Those who do not believe ip the
religion of RSS have got no right to
remain jn India. How by this
arrangement Aligarh Muslim Univer-
sity will work or the Administration
of the Aligarh Muslim University will
exclude thege people from going there
to join the agitation? The whole
bill is bogus. Then I come to the
next point,

“There are only two courses open
to the foreign elements either to
merge themselveg in the national
race and adopt its culture or to live
at the gweet will of the mnational
race.”

a1 oY Wy ok w3 A o o et
W F, aon fggam § 97 ¥ fag
wy ot &

qoOe 92w o Wefem & Wl
%t Wit ofw ol fis SR W e
wr fewrer fomr §
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“. . . wn-Hinduy people in Hindus-
tan must either adopt the Hindu cul-
ture and language, must learn to res-
pect and hold ip reverence Hindu re-
ligion must entertaln no idea but
those of glorification of the Hindu
race anl culture, i.e. they mus{ not
only give up their attitude of intole-
rance and ungratefulnes; towards ihe
land and ity age-long traditiong but
must alsy cultivate the positive athi-
tude of love and devotion instead-"

“ . . .The philosophy of “WE”
,‘.orms the foundation for contempo-
rary RSS plang and activities, It
fosters an oullook that is critical of
Congresg policies, strengthens the
view that the Muslimg gre traitors to
the country and instily finally gn in=
tense desire for “Akhand Hindustan”

MR, CHAIRMAN: Now, Mr., Raj
Narain, you pleage finish youy speech.

SHRI RAJ NARAIN: Please give
me two minutes more. 1 will finish
my speech. Let the Muslim Mem-
bers belonging to Congress and
Janatg Party understand what the
RSS is.

SHRI SAUGATA ROY: I3 he
speaking on banning the RSS?

PROF, P, G. MAVALANKAR: Is
it all relevant to the Bill?

SHRI K. P, UNNIKRISHNAN: He
sayg that 1SS has influenced this
Bill.

SHRI RAJ NARAIN: This Bill
will help RSS. That ig the whole
point,

DR. PRATAP CHANDER CHUN-
DER: He hag not even read this
Bill He got a copy from me just
now,

MR. CHAIRMAN: Please conclude
now.
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SHRI RAJ NARAIN: I will -only

. “There is g group in this country
which ig not satisfied even by the
assassination of Mahatma Gandhi
1 am prepared to prove it to any-
body. This group intends to
ansassinate Jawaharlal Nehru.
Thig information hag been given to
“me by a person connected with
L, B. Bhopatkar, the ex-President
of the Hindu Mahasabha, A group
connected with the Hindu Maha-
sasbha has assassinated Mahatma
" Gandhi. I wag bitterly criticised
when' Mahatma Gandhi wag assas-

GMGIPND—M—919 18—10-7-76—880.
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sinated for having feiled ‘to protact
hig life. But when I had begun
to take proper steps to prevent fur-
ther crimes, you say that the civil
libertiey gre in danger.”

MR, CHAIRMAN: I am gorry, the
time is over. Your speech ig deem-
ed to be over., Now I call the next
speaker, Prof. P. G. Mavalankar, He
will speak tomorrow.

18.63 hrs,

The Lok Sabha then adjournel till
Eleven of the Clock on Thursday, May
3, 1979/Vaisakha 13, 1901 (Saka),



